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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  July  1  977/Asadha  10,  894
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr,  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Votuntary  Ceiling  on  Priees  of  Raw
 Cotton

 +
 >  286,  SHRI  PRASANNBHAI

 MEHTA,
 SHRI  KALYAN  JAIN:

 Wilt  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPL:  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  the  East  Indian  Cotton
 Association  has  devided  to  #mpose  with
 immediate  effect  a  voluntary  ceiling
 On  prices  of  raw  cotton  in  the  current
 s€uson;

 (by  if  so,  to  what  extent  the  deci.
 stom  will  reduce  the  cotton  prices  in
 the  country;  and

 (c)  the  other  measurés  being  consi-
 dereq  by  the  Central  Gevernmient  to
 get  the  cotton  prices  reduced  so  that
 the  poor  people  can  buy  cheaper  cloth?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE.
 RATION  (SHRI  MOHAN  DHARIA):
 (७)  to  (c),  A  statement  is  laid  on  the
 table  of  the  House.

 Statement

 (a)  to  (९),  Yes,  Sir.  Ih  response  to
 the  gentral  appeal,  the  Best  tadia

 eee
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 Cotton  Association  has  decided  to
 impose  a  voluntary  ceiling  on  prices  of
 raw  cotton  in  the  current  season
 with  effect  from  4th  June,  1077.

 The  prices  of  cotton  have  already
 fallen  by  Rs.  50  to  Ra  00  per  candy.

 A  number  of  measures  have  beer
 taken  by  the  Government  to  contain
 cotton  prices,  which  include:—

 l.  The  import  of  cotton  from  abroad;
 2.  Cotton  textile  mills  have  been

 permitted  to  import  man  made  fibres
 on  O.GL  basis  up  to  3ist  October,
 ig  (६॥.

 3.  It  has  been  made  mandatory  on
 cotton  textile  industry  to  use  at  least
 0  per  cent  non-cotton  fibres  of  their
 total  consumption  from  ist  January,
 1977,

 4,  Stock  restrictions  have  been  plac-
 éd  on  mills  and  traders  in  order  that
 avatlable  cotton  could  be  availabie
 €quitably  to  aff  mifts.

 As  a  mid-term  measure,  the  recditt-
 mendations  of  the  Special  Comshnittee
 constituted  to  maximise  the  production
 of  cotton  during  the  forthceming  kharif
 and  rabi  seasons  ig  beitg  implemented
 through  the  State  Governments.

 5.  As  a  long-term  mieasure,  efforts
 are  being  made  by  Government  te  im
 crease  the  production  of  cotton  within
 the  country.

 SHRI  PRASANNBHAL  MEHTA;  I
 would  like  to  know  from  the  hon,
 Minister  what  factors  were  responsible
 which  made  the  catton  price  rise  so
 high  and  ultimately  it  resulted  in  the
 increase  of  price  of  even  the  controlled
 cloth  and  what  action  Government
 desires  to  contemplate  to  give  the
 eloth  at  «cheaper  rate?



 3  Oral  Answers

 SHRI  MOHAN  ODHARIA:  Sir,  as  3
 have  said  earlier,  the  production  of
 cotton  which  is  usually  of  the  order  of
 70  to  7  lakh  bales  in  the  country,  ur.
 fortunately  came  down  to  nearly  58
 lakhs  of  bales  last  year.  Besides,  the
 prices  of  cotton  in  the  international
 markets  were  comparativeiy  high.
 ‘Whatever  cotton  we  have  imported,  it
 is  being  given  at  a  subsidised  rate  in
 order  to  make  this  cloth  available  at
 reasonable  prices.  So  the  prices  going
 up  in  the  international  markets  and  the
 shortage  of  production  in  the  country
 were  responsible  for  the  increase  in
 price  and  to  meet  this,  we  have  taken

 up  a  plan  of  importing  nearly  i4  lakhs
 of  ba.es  of  cotton  much  of  which  has
 already  come  into  the  country  and  also
 some  other  man-made  fibres.  We  have
 made  these  mills  use  0  per  cent  of
 man  made  fibres  along  with  the  cot.
 ton  yarns.  These  are  the  several
 steps  taken.

 SHRI  PRASANNBHAI  MEHTA:  It
 so  happened  during  the  last  two  years
 or  so  that  in  the  beginning  of  the
 season,  at  the  time  of  the  arrivals  of
 cotton  in  the  market,  the  price  of  the
 cotton  varieties  had  remained  low  and
 at  that  time  the  Cotton  Corporation
 aid  not  come  into  the  field  and  purchase
 the  cotton  according  to  the  needs  of
 the  grower.  But  thereafter  the  prices
 went  high  and  ultimately  it  resulted
 in  the  increase  of  the  cloth  prices.  So
 may  I  kaow  from  the  hon.  Minister
 what  measures  Government  desire  to
 contemplate  or  are  being  contemplat-
 ed  so  that  such  a  situation  does  not
 arise  in  the  next  season  and  the
 growerg  and  the  consumers  may  not
 suffer?

 SHRI  MOHAN  D#ARIA:  Sir,  it  is
 not  only  in  the  case  of  cotton,  but
 in  regard  to  all  agricultural  products
 It  is  the  same  state  of  affairs.  I  do
 appreciate  the  concern  of  the  hon,
 Member.  We  have  already  instruct-
 ed  the  Cotton  Corporation  of  India
 to  go  into  the  market  on  whatever
 support  price  has  been  declared  by  the
 Goverament.  If  the  prices  ere  ruling
 below  the  support  prices,  they  should
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 make  purchases  to  maintain  that  level.
 This  is  beside  the  consultation  with
 the  State  Governments.  If  we  can  also

 ‘endourage  our  cooperatives  or  the  pro-
 ducers  to  have  more  produce  of  the
 cotton,  it  will  also  go  a  long  way  and
 I  would  certainly  try  my  level  best  in
 that  direction.

 शी  कल्याण  लेन :  अध्यक्ष  महोदय
 मंत्री  जी  ने  भ्रपने  वक्‍तथ्य  में  रुई  के  मूल्यों,
 के  नियंत्रण  के  लिए  जो  उपाय  बताएं  हैं,
 उन  में  एक  उपाय  यह  बताया  है  कि  ई
 का  प्रायात  करेंगे  |  मंत्री  जी  को  महू
 मालूम  है  कि  रुई  का  निर्यात  बंगला  देश  को
 किया जा  रहा  है।  तो  मैं  मंत्री जी  से  यह
 जानना  चाहता  हूं  कि  एक  शोर  तो  आयात
 की  बात  की  जातो'  है  झौर  दूसरी झोर  बंगला
 देश  को  निर्यात  किया  जा  रहा  है?

 मैं  यह  जानना  चाहता  हूं  कि  क्‍या
 मंत्री जी  बैंकों  की  ब्याज  दरों  को  घटाने  पर
 भी  विचार  करेंगे  जो  बहुत  ज्यादा हैं  ?
 झगर  बैंकों  की  ब्याज  दर  घटा  दी  जाती  है
 तो  इससे  कपड़ा  मिलों  को  रा  मेटेरियल
 खरीदने में  क्या  भ्रासानी  नहों  हो  जाएगी?

 ह , 3  ोहन  धारिया:  झध्यकष  महोदय,
 मैंने  इस  बात  को  कहा  है  कि  कपास  का  हम
 झायात  कर  रहे  हैं  ;  मैं  यह  मानने  वाला  हूं  कि
 जो  चीज़  हमारे  मुल्क  में  पैदा हो  रही  है उसका

 हमें  भ्रायात  नहीं  करना  चाहिए  !  चूंकि
 कपास  का  उत्पादन  कम  हो  गया  है  इसलिए
 इसके  सिवाय  हमारे  पास  दूसरा  कोई  रास्ता
 नहीं  है।  बंगलादेश  के  बारे  में  जो  सवाल

 पूछा  है,  इसका  सम्बन्ध  इस  प्रश्न  से  नहीं
 है।  मैं  बंगलादेश  को  कोई  निर्यात  होता
 है  या  नहीं  इसको  देखूं  ।

 शी  कल्याण  ह | द  झध्यक्ष  महोदय
 मूल्यों को  कम  करने  के  लिए या  नियंत्रित
 करने  के  लिए  एक  तरफ  तो  कई  के  भायात
 का  उपाम  बताया  है  धौर  दूसरी  झोर  निर्यात
 किया  जाता है  ।  क्‍या  नह  कंट्रास्ट  गहीं  है?
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 शी  सोहत  आरिया  :  इससे  कंट्रास्ट
 नहीं  है।  हमारे भ्रगल  बगल  में  पड़ौसी
 मुल्क  हैं।  अगर  उतकी  जरूरत है  तो  हम

 ज्यादा  भायात  करेंगे  और  उतको  देंगे।  उनको
 भी  देता  हमारी  ड्यूटी  है  ।

 भी  कल्याण जैत  :  मैने  बैक  की  ब्याज
 दर  के  बारे  में  भी  प्रश्न  किया  था,  उसका
 उत्तर  तहीं  झाया  है  |

 श्री  मोहन  धारिया:  यह  ठीक है  कि
 चैक  की  ब्याज  दर  ज्यादा  नहीं  होनी  चाहिए  ।
 लेकिन  यह  सवाल  फाइनेंन्स  मिनिस्टर
 साहब  के  प्रधीन  भाता  है।  मैं  उनको कह
 दूंगा  कि  वे  इस  पर  ध्यान  दें  ।

 SHRI  Ss.  R.  DAMANI:  On  account  of
 she  measures  taken  by  this  and  the
 orevious  governments,  the  situation
 ‘egarding  the  supply  of  cotton  has
 tome  under  control;  otherwise,  it
 would  have  been  worse.  You  have  said
 that  you  are  going  to  make  effort  to
 Increase  the  production  of  cotton.
 What  action  do  you  propose  to  obtain
 increased  production  of  cotton.—icng
 erm  and  short  term?  Side  by  side
 with  this,  are  you  thinking  of  creating
 a  buffer  stock  of  cotton  through  pur-
 thase  from  our  neighbouring  countries,
 when  the  prices  are  suitable?

 SHRI  MOHAN  DHARIA:  Regarding
 nerease  in  the  production  of  cotton,
 +here  are  several  measures  that  can  be
 taken.  One  ig  this:  use  of  cotton  seeds
 of  high-yielding  variety  and  the  other
 otinging  more  areas  of  cotton  under
 sultivation.  Theg  we  can  make  ferti-
 izers  and  other  itiputs  available  to
 the  farmer  at  the  appropriate  time.
 These  are  the  various  measures  being
 taken  by  the  Ministry  of  Agriculture.
 About  the  imports  to  be  made  at  the
 Hme  when  prices  are  at  a  low  level,
 t  is  a  good  suggestion  for  action.

 a  फिरेगी  प्रसाद:  में  जानता  चाहता
 हू ँकि  हमारा  उत्पादन  ्य  7  लाख  गांठ
 का  था  लेकिस  उत्पादन हुआ  है  58  साथ
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 गांठ का,  इसके  क्‍या  कारण  हैं?  उत्पादन
 के  चटने के के  प्रमुख  रूप  से  क्या  कारण  रहे
 हैं  इसकी  जानकारी  मैं  भाहता  हूं  ?

 भी  मोहन  धारिया  :  हमारे  मुल्क  में
 काटन  का  उत्पादन  ज्यादा  करके  ऐसे  एरियाज
 में  होता  है  जहां  परमानेंट  इररीगेशन  की  सुविधी
 नहीं  है।  इसके  कारण  हमें  मानसून  पर
 निर्भर  करना  पड़ता  है  1  ब्रही  इसका
 प्रमुख  कारण  है  ।

 SHRI  8,  RACHAIAH:  ‘There  was  a
 short-fall  in  the  output  of  cotton  in
 the  previous  year  by  about  4  lakh
 bales.  Already  there  is  a  fall  in  price
 by  Rs.  50  to  Rs.  00  per  candy.  And
 the  farmers  who  take  the  trouble  of
 growing  cotton  are  put  to  loss.  Will
 Government  consider  the  cost  of  pro-
 duction,  while  fixing  the  price  of
 cotton  to  the  farmers?

 SHRI  MOHAN  DHARIA:  This  is  all
 done  by  the  Agricultural  Prices  Com-
 mission.  Naturally,  it  comes  to  the
 Government  also  before  a  final  deci-
 sion  is  taken.  We  shall  certainly  take
 into  consideration  to  what  extent  we
 can  help  the  producers  go  that  they
 would  not  be  the  sufferers.

 SHR]  SONU  SINGH  PATIL:  Is  the
 hon,  Minister  aware  that  one  of  the
 recommendations  ofthe  Buffer  Stock
 Operationg  in  Cotton  Committee  is  that
 when  there  are  distress  sales  the  Cotton
 Corporation  should  purchase  up  to  0
 per  cent  of  the  cotton  at  the  average
 price?

 SHRI  MOHAN  DHARIA;  }  would
 require  notice,

 DR.  SAROJINI  MAHISHI:  What  are
 the  proper  incentives  being  given  for
 growing  cotton,  specially  long  staple
 cotton,  Uke  varalakshmi?  Between
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 farmers  in  India  are  given’  mofe'  in:
 centives,  they  can  themselves  grow
 more  long.  staple  cofton  and  avoid
 imports.  What  incentives  are  being
 given  to  the  farmers  to  make  use  of
 the  research  facilities  that  are  avail.
 able  in  the  country?

 SHRI  MOHAN  DHARIA:  This  ques-
 tion  comes  under  the  Agriculture
 Ministry.  We  have  to  make  the  in-
 puts  available  to  the  farmer  like  good
 high-yielding  variety  seeds,  fertilizers,
 pesticides,  credit  facilities  and  a  re-
 asonable  price  for  his  produce.  As  [
 have  indicated  earlier,  the  Agriculture
 Ministry  has  taken  7  its  hands  all
 these  programmes,  and  I  am  sure  these
 will  be  implemented.

 शो  हुर्कक  स्वं  कंह्ाबाय :.  इस  समय  देश
 में  कपड़ा  मिलों  में  कितनी  रुई  की  प्रावश्यकता
 है  गौर  कितनी  हम  बाहर  से  मंगाते  हैं  ।
 झापने  बताया  है  कि  हम  खेती  का  क्षेत्र  बढ़ाने
 बाले  हैं  प्रौर  पैदावार  बढ़ाने  के  लिए  हम
 बीज,  खाद  आदि  देते  हैं।  पिछले  तीन  साल
 में  कित॑ती  भूमि  में  झापनें  कपास  की  खेती
 करवाई  है भर  इसके  प्रतिबर्ध  झांकड़े  क्या
 है?

 शी  मोहन  बरिया:  जैसा  मैंने  बताया
 है  पिछले  साल  7i-72  लाख  बैलज
 लगी  थीं  शरर  58  लाख  बैंल्ज  यहाँ  पैदा  हुई  v
 इंसीलिए  कपास  की  कमी  पड़ी  ।  अभ्रधिक
 कंपास  पैदा  करने  के  लिए  कौन  से  उपाय  करेंगे
 यह  मैंने  बता  दिया  है।  पिछले  तीन  साल
 के  झांकड़े  जो  आपने  मॉँगे  हैं  इसके  लिए  नोटिस
 की  पझ्रावश्यकता  होगी।  में  यह  सुझाव  भी
 प्रापको  दू ंकि  यह  तोटिस  एग्रिकलचर  मिनिस्टर
 को  जाएगा  तो  अच्छा  होगा।

 SHRI  P.  RAJAGOPAL  NAIDU:  The
 hon.  Minister  has  stated  that  they  are
 supplying  to  the  farmers  pesticities,
 insecticides  ang  other  things.  Are
 they  being  supplied  at  reduced  rates?

 JULY  ,  1h  Orai  Andes  8

 SHH!  MOHAN  DAARTA:  THit  effort
 is  being  made.  As  the  Hon,  Members
 may  be,  aware,  Government  hat
 brought  down  retently  the  prices  of’
 fertilizers  arid  insetti¢ides.  I  know  that
 even  then  they  are  beyond  the  capaci-
 ty  of  the  poor  farmers,

 थी  शिव  तारामण:  नई  सरकार  के
 श्राने  के  बाद  काटन  के  दाम  कमर  हो  गए  हैं  ।
 क्या  कपड़े  के  दाम  भी  कम  करवाने  की  श्राप
 कृपा  करेंगे  ?

 शी  शॉन  लारिय  कपड़ा  लोगों
 को  मिले  इसीलिए  स्टैंडर्ड  क्लाथ  चाहते
 हैं  कि उसका  उत्पादन  बढ़े  और  उसकों  हम
 कम  दाम  में  दिलवाते  हैं।  इसी  के  बारे  में
 मैंने  पिछले  सप्ताह  बताया  था  कि  जो  तय
 किया  है  उतने  दाम  का  कपड़ा  पैदा  करके
 उसका  बटेबारा  अच्छी  तरह  से  कैसे  हो  इस
 पर  हमें  ध्योन  देना  हैं।

 SHRIMATI  PARVATHI  KRISHNAN:
 It  is  well  known  that  the  cotton  market
 ig  one  of  the  most  speculative  markets
 in  the  country  and,  as  a  restilt  of  this,
 the  consumer  and  the  grower  had  been
 the  greatest  sufferers.  What  measures
 are  being  taken  in  order  to  see  that  the
 market  is  regulated  and  adequate  pro-
 tection  is  given  to  the  growers,  so  that
 they  get  a  remunerative  pricé  and  a¥e
 not  forcéd  to  sell  at  distress  prices,
 because  this  is  one  of  the  reasons  why
 the  production  is  going  down  because
 the  grower  is  not  being  givén  adequate
 protection  from  the  speculative  market?

 SHRI  MOHAN  DHARIA:  To  protect
 the  interests  of  the  farmers,  a  support
 price  ig  announced  by  the  Government
 and  to  see  that  the  support  price  is
 available  to  the  farmers,  we  ask  the
 Cotton  Corporation  to  enter  the  market
 when  thete  is  a  ह...  =  trend  in  price.
 Secondly,  it  is  the  endeavour  of  the
 Government,  to  encourage  purchase
 co-operatives  of  the  farmers,  and,  as
 the  Minfetér  of  Co-Speratioh,

 mite
 request

 thé  host.  Members  to  tate  mote  interest
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 in  building  up  goes,  healthy  co-opera-
 tive  purchasing  societies  of  farmers.
 We  would  very  much  like  to  co-ope-
 rate  with  the  Members.

 (

 Misuse  of  Import  Licences  by
 Edible  Gil  Importers

 *99i,  SHRI  P.  K.
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘TION  be  pleased  to  state:

 KODIYAN:  Will

 (a)  whether  the  steps  recently  an-
 nounced  by  Government  to  check  the
 misuse  of  import  licences  by  edible
 oil  importers  have  yielded  any  desired
 results;

 (b)  if  so,  to  what  extent;  and

 (c)  what  further  steps  are  proposed
 in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND.  CIVIL.  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA}:  (a)  to  (०),  A  large  number  of
 dicences  against  which  no  imports  or
 firm  impert  commitments  were  made
 within  three  months  to  the  date  of
 issue  have  been  invalidated,  and  now
 licences  are  being  issued  only  on  the
 basis  of  firm  import  commitments
 ‘made  by  an  applicant.  There  is  no
 possibility  of  misuse  of  the  licences
 now  being  issued.  Further  steps  will
 be  taken  in  the  light  of  experience,
 and  on  the  basis  of  the  findings  of  the
 enquiries  which  have  been  ordered
 into  cases  of  suspected  misutilisation.
 in  the  meantime  State  Trading  Corpo-
 ration  has  been  asked  to  gear  up  its
 mechanism  to  effect  more  imports  of
 edible  oii.’

 SHRI  P.  K.  KODIYAN:  The  hon.
 Minister  is  under  the  impression  that
 no  further  misuse  will  take  place  as  a
 result  of  the  measures  that  he  has
 taken.  The  edible  oil  business  is  a  big
 business  domain.  Not  only  the  licen-
 cees,  but  the  vanaspati:  manufacturers,
 the  groundnut  kulaks  and  so  many
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 other  big  business  people  are  involved
 in  this,  and  they  have  devised  various
 methods  to  hoodwink  the  Government.
 May  I  know  whether  the  private  sector
 will  be  entirely  dispensed  with  in  ithe
 import:  of  edible  oi]  and  whether  the
 import  will  be  handed  over  to  STC?

 SHRI  MOHAN  DHARIA:  I  have  al-
 ready  indicated  in  my  reply  that  we
 are  gearing  .up  the  STC  for  more  im-
 ports.  And,  as  I  said  at  the  time  of
 the  discussion  of  the  Demands  of  my
 Ministry,  nearly  90  per  cent  of  the  im-
 ports  of  edible  oil  is  through  the’  STC.
 It  is  true  that  we  have  allowed  certain
 private  persons  to  import  oil,  but  then
 we  have  taken  care  to  see  that  there
 is  a  firm  commitment  from  the  appli_
 cant’s  end.  Ang  that  it  should  be  im-
 ported  within  thre2  months.  If  it
 has  happened,  naturally  we  have  to
 take  some  other  action.  But  ‘here
 when  the  country  is  facing  acute  short.
 age,  the  problem  js  to.  bring  the  oil
 from  whatever  source  it  is  possible.
 The  only  thing  is  that  we  shonld-  not
 allow  those  who  import  oil  to  take-un-
 due  advantage  of  these  scarcity  condi-
 tions,  and  about  this  the  Government
 is  quite  conscious.

 SHRI  P.  K,  KODIYAN.  Even  the  oil
 imported  by  STC  had  gone  to  the
 vanaspati  industry  when  the  industry
 had  sufficiently  stock  and  the  vanaspati
 manufacturers  had  misused  this  oil  in
 the  sense  that  they  produced  vanaspati
 but  hoarded  it  and  created  _  artificial
 shortage  and  thereby  made  huge  pro.
 fits  from  this  artificial  shortage.
 Whether  Government  are  taking  any
 steps  to  see  that  transfer  of  oil  from
 the  STC  will  not  take  place  in  future.

 SHRI  MOHAN  DHARIA:  The  9705
 duction  and  the  requirement  of  the
 country  per  year  is  of  the  order  of  6
 lakh  tonnes.  Now  when  there  is  a
 shortage  of  raw  material  and  we  do
 not  provide  that  much  raw  material  to
 the  vanaspati  manufacturers,  the
 whole  production  will  tumble  down.
 Therefore,  75  per  cent  of  the  raw
 material  is  provided  to  the  vanaspati
 industry  by  the  STC  or  by  the  Govern-
 ment.  In  spite  of  the  fact  that  there
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 ts  acute  shortage  of  off  we  have  taken
 care  to  see  that  production  of  vanaspati
 does  not  suffer  and  it  remaing  of  that
 order  during  the  year,

 Regarding  prices,  because  of  our
 matual  discussions,  the  vanaspati
 manufacturers  agreed  to  bring  down
 the  prices  from  R's.  i68  to  Rs.  58  for
 a  tin  of  6.5  kg.  Not  only  that,  they
 have  assured  that  if  any  dealer  does
 not  behave  properly,  his  dealership
 will  be  cancelled.  would,  therefore,
 very  much  like  the  hon.  Members  to
 bring  to  my  notice  if  there  is  any
 complaint  in  this  regard  in  their  consti-
 tuencies  and  necessary  action  will  be
 taken.

 श्री  जगदम्बो  प्रसाद  यादव:  देश  को
 कितने  एडिबल  झायल,  खामे  के  तेल  की
 झावश्यकता  है  और  कितना  विदेशों  से  म  गाते
 हैं,  मैं  इसकी  जानकारी  के  साथ  यह  जानना
 चाहता  हूं  कि  देश  को  इस  मामले  में  स्वालस्बी
 बनाते  की  क्‍या  योजना  सरकार  ने  बनाई
 है?

 भी  मोहन  धारिया:  देश  में  35  लाख
 टन  एडिबल  झायल,  खाने  का  तेल  लगता
 हैं  जिसमें  से  32  लाख  टन  तेल  हम  पैदा  कर
 सकते  हैं।  लेकिन  गये  साल  में  यह  पदाइश
 26  लाख  टन  हुई,  जिसकी  वजह  से  काफी

 कमी  भाई  है।  इसीलिए  हमें  इम्पोर्ट  करना
 पड़ा  ।  लेकिन  हम  बराबर  इसकी  इम्पोर्ट
 पर  निर्भर  नहीं  रहना  चाहते,  इसलिए
 इसी  खरीफ  सीजन  से  कुछ  ऐसे  प्रोग्राम
 हाथ  में  लिए  हैं  जिससे  कि  हमारे  श्रायल
 सीड्स  का  उत्पादन  बढ़  सके  ।  एक  तो
 ज्यादा  क्षेत्र  हम  झ्ायल  सीड्स  के  उत्पादन  के
 लिए  से  रहे  हैं,  दूसरे  जो  कमांड  एरियाज
 इरियेशन  के  नीचे  हैं,  वहां  ज्यादा  क्षेत्र
 लेने  की  कोशिश  कर  रहे  E  ate  तीसरे  हाई
 ईल्ड  'बशइदीज  का  प्रोग्राम  हाथ  में  लिया
 है,  जिसमें  ज्यादा  तेल  होता  है  ।
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 भी,  सोमजी  साई  डामोर  :  खास
 तेल की  कमी  भी  है  भौर  जतता  सरकार  के
 झ्राने  के  बाद  तेल  का  दाम  दुमना  हो  गया  है  |
 एक  तरफ  सरकार  इसका  झायात  कर  रही  है
 झौर  दूसरी  तरफ  मूंगफली  का  दाता  बाहर
 क्‍यों  भेजा जा  रहा  है  ?

 शी  मोहन  घारिया  :  यह  जो  एच०
 पी०  एस०  दाता  भजने  का  काम  किया,  यह
 हमारी  गवर्मेंट  ने  नहीं  बल्कि  कप्रेंस  ने
 किया  है।  हमारे  शाने  के  बाद  हमने  इसे
 रोक  दिया  है।  इसके  अलावा  यह  जो  तेल
 की  कमी  हैं,  यह  हमारी  वजह  से  नहीं  है
 यह  भी  पिछली  सरकार  की  वजह  से  है  जिसने
 इसमें  ज्यादा  प्रोडक्शन  नहीं  किया  ।

 SHRI  R,  K.  MHALG]:  May  }  know
 how  many  licences  have  been  issucd:
 recently  ang  to  whom?

 SHRI  MOHAN  DHARIA:  Upto  the
 end  of  May,  1977,  6,i83  licences  were
 issued  and  the  amount  involved  was  of
 the  order  of  Rs,  686  crores.  However, the  licences  that  were  issued  earlier  be-
 fore  my  taking  charge  were  of  the  urder
 of  Rs.  547  crores.  After  we  have  taken
 the  charge,  we  have  taken  care  to  sce
 that  only  those  who  have  expressed
 their  firm  commitments  that  they shall  be  importing  ofl  within  three
 months  have  been  given  licences.  That
 was  not  done  in  the  past,

 श्री  सतीक्ष  सप्रयाल :  क्‍या  यह  सही
 है  कि  कांग्रेंस  गवर्नमेंट  ने  540  करोड़  रुपये
 के  हमपोर्ट  लाइसस  जारी  किए  थे;  यदि  हां,
 तो  क्‍या  उन  पर  माल  झ्ायात  किया  गया
 थाया  नहीं?  क्या  सरकार  को  यह  भी
 सूचना  मिली  है  कि  उन  में  से  कई  लोगों  ते
 देश  से  बाहर  जो  तेल  खरीदा,  उसको  देश  से
 बाहर  ही  ब्लैक  में  बेच  दिया  ?

 SHRI  MOHAN  DHARIA:  As  I  said  at
 the  time  of  the  debate  on  the  demands
 of  my  Ministry,  it  ig  true  that  there
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 are  certain  allegations  which  are  being
 investigate  by  the  Central  Bureau  of
 Investigation  that  the  oil  was  purchas-
 ed  outside  and  it  was  sold  outside  be-
 cause  the  prices  had  gone  up  in  the
 international  market.  When  it  was
 all  dong  there  were  scarcity  conditions
 in  the  country  and  they  did  great
 harm  and  damage  to  the  country.

 Steps  to  curb  Smuggling  in  coliabo-
 ration  with  Neighbouring  Countries

 #292,  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  FINANCE  AND  _  RE-
 VENUE  AND  BANKING  be  pleased  to
 state:

 (a)  whether  India  is  approaching
 neighbouring  countries  for  taking
 measures  to  curb  smuggling;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  Sir,  There  has
 always  been  mutua]  ¢ooperation  bet-
 ween  India  and  its  neighbouring
 countries  with  regard  to  measures
 taken  to  curh  smuggling.

 (b)  These  measures  are  taken  under
 the  provisiong  of  biliteral  treaty  or  by
 periodical  meetings  between  the
 officers  of  the  Customs  and  Police
 Departments  with  their  counterparts
 in  these  countries.

 SHRI  NIHAR  LASKAR;  Frem  such
 a  plain  enswer  we  cannot  make  out
 anything.  Our  main  problem  is  how
 to  check  smuggling  and  that  can  be
 done  with  the  help  of  our  neighbour-
 ing  countries,  I  want  to  know  specifi-
 cally  what  is  the  nature  of  talks  with
 the  neighvouring  countries,  whether
 the  Government  has  benefited  by  these
 talks  and  whether  smuggling  is  being
 curbeq  as  a  result  of  these  talks  or
 not.  On  the  one  hand,  you  say  that
 you  are  going  to  check  smuggling  and
 you  are  holding  talks  with  neighbour
 ing  countries  and,  on  the  other  amd,
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 you  are  releasing  your  owa  smugglers
 in  your  own  country,  Recently,  it  hes
 come  in  bold  letters  in  the  press  that
 smuggling  has  been  rampant  after  the
 release  of  smugglers  in  the  country
 ang  that  smuggling  has  been  increasing
 like  anything.  On  the  one  hand,  you
 want  to  check  smuggling  and,  ०१  the
 other  hand,  you  are  releasing  smugs-
 lers  in  your  own  country.  What  is
 your  policy  in  this  regard?

 SHRI  H  M  PATEL:  First  of  all,  the
 hon.  Member  asked,  “On  the  one  hand,
 you  are  releasing  smugglers  end,  or
 the  othe:  nand,  you  are  talking  about
 curbing  smupgling.”  The  smugglers
 were  released  before  this  Government
 came  in  power.

 Without  taking  any  precaution  what.
 soever  as  to  what  activities  they  would
 indulge  in  thereafter,  they  have  Jone
 it.  But  that  is  not  particularly  rele-
 vant.  The  hon.  Member  has  said  that
 I  have  not  given  a  clear  reply.  Your
 question  was  whether  India  is  appro-
 aching  neighbouring  countries  for  tuk
 ing  measures  to  curb  smuggling,  I  said,
 ‘yes.’  There  has  always  been  mutual
 co-operation  between  India  ang  its
 neighbouring  countries.  Now  yeu
 would  like  to  know  what  was  the
 nature  of  discussion  that  took  place.
 This  is  a  very  strange  question,  but  I
 would  still  tell  him  about  if.  Recently,
 for  instance,  we  had  a  discusston  with
 Sri  Lanka.  Recently,  our  officers  had
 a  meeting  with  their  officers  in  ‘Ceylon,
 in  Colomho  and  there  the  points  thaf
 they  disensseq  were,  review  of  the
 progress  on  the  decisions  taken  ai  the
 last  confereice  held  in  Madras  in  1973,
 the  presert  trend  in  smuggling  between
 India  and  Sri  enka,  discussion  and
 exchange  of  views  partaining  to  smug7-
 ling  grods  hefween  the  two  countries
 ang  diseuss:en  on  further  areas  of  co-
 operation  for  prevention  of  smiling
 between  the  two  countries.  So,  this
 ig  the  king  of  discussion  that  tock
 place.  When  we  had  conferenc-gs  with
 Our  neighhours.  Now.  for  instance,
 between  India  and  Nepal,  there  are
 treaties.  Between  India  and  Nepal,
 actording  tc  ome  of  the  provisions,
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 certain  arrangement  exists  and  in  ad-
 dition  to  that,  there  are  also  discus
 sions.  Besides  ull  this,  if  there  us  any
 other  suggestion  which  the  hon.  Mem-
 ber  hag  to  make,  ३  shall  certainly  con-
 sider  it.

 GHRI  NIHAR  LASKAR:  7  would
 like  to  know  whether  the  Government
 is  aware  of  the  smuggling  that  is  tak-
 ing  place  on  the  weatern  and  the  east-
 ern  sectors  on  lang  routes?  Then  there
 are  reports,  that  smuggling  is  going
 on  the  border  areas  between  India  and
 Bangladesh.

 SHRI  H  M.  PATEL:  I  have  not  un-
 derstoog  your  question.  Well,  our
 neighbouring  countries  are,  Pakistan,
 Nepal,  Bangladesh  and  Burma  also.  So
 far  as  Burma  is  concerned,  there  is
 very  little  trade  between  India  and
 Burma  and  therefore  not  much  of
 smuggling  takes  place.  Similarly,  in
 ‘the  cage  of  Bangladesh,  there  is  very
 Close  understanding  as  to  what  steps
 should  be  taken  to  prevent  smuggling
 and  relatively  little  seems  to  take
 place.  So  far  as  India  and  Pakistan
 are  concerned  in  fact,  not  much  of
 amuggling  takes  place  at  all.  The  very
 little  smuggling  that  takes  place  is
 along  the  west  coast  and  by  sea.  This
 ig  the  area  where  the  smuggling  takes
 place.  So  far  as  even  Shri  Lanka  is
 concerned,  between  Sri  Lanka  and
 Tamil  Nadu  cost  very  little  smuggling
 takes  place  But  as  I  hag  sald  just
 now,  very  very  stringent  measures  are
 taken  and  we  are  aware  and  are  trying
 to  sea  that  this  smuggling  is  kept
 under  check,  very  little  smugeling,
 comparatively  speaking,  takes  place  by
 land  route.  The  bulk  of  it  takes  place
 by  sea.

 ली  फूल  द  धर्माः  मैं  मंत्री  महोदय
 से  जानना  चाहुंगा कि कि  क्या  उन्हें इस  बात  की
 जाभनकारी है  कि  कुछ  दिनों  पहले  बम्बई के के
 अन्दर  श्री  जय  प्रकाश  नारायण  के  समक्ष
 समधभग  50  सस्‍्करों  ने  आत्म-समर्पण
 किया था  ?  मैं  यह  भी  जासना  चाहंगा कि
 क्या  इस  i500  तस्करों  के  भ्रात्म-समर्पण

 के  बाद  जी  बहुत  जड़ी  तादाद  में  शस्कर हैं  भो
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 प्रतत्म-समरपंण  करना  चाहते  हैं,  गया  सरकार
 के  पास  ऐसी  सूचना  है,  दि  एसी  सूचना
 नहीं  है  तो  सरकार  इन  तस्करों  के  खिलाफ,
 लस्करी  रोकने  हेतु  कौस  कौन  से  सख्त  कदम
 उठाने जा  रही हैं  जिस  से  देश के  झन्दर
 तस्करी  रुक  सके  और  तस्कर  यापार  के
 द्वारा  जो  विदेश  का  माल  आाता  है  और
 हमारे  यहां  से  बाहर  जाता  हैँ  इस  पर
 रोक  बगाई  जा  सके  ?

 SHRI  H  M  PATEL:  The  hundred
 or  So  smugglers  were  supposed  to  have
 taken  3  pledge  before  Shri  Jayaprekash
 Narayan.  There  is  nothing  that  3  cen
 add  to  the  matter.  As  regards  the
 question  as  fo  what  steps  we  are  tuk-
 ing  to  persuade  others  similarly  to  take
 pledges,  I  can  only  say  that  we  are
 taking  no  stepg  because  this  is  some:
 thing  that  is  done  voluntarily;  those
 who  wen:  before  Shri  Jayaprakash
 Narayan  did  so  on  their  own;  they
 were  not  persuaned  by

 As  regards  the  question  as  to  what
 steps  we  are  taking  to  see  that  these
 smugglers  do  not  resume  their  activi-
 ties,  there  is  nothing  that  we  can  do
 except  to  keep  a  watch  on  such  of
 them  88  appear  ७  be  active  in  this
 business,  and  for  the  rest,  prevention
 of  smuggilu¢  is  done  by  keeping  a
 watch,  as  I  said  since  it  is  mainly  by
 sea,  by  certain  preventive  measures
 which  wa  take  in  respect  of  coastal
 vessels—through  intelligence  about
 the  countries  from  which  these  vessels
 are  supposed  to  take  off:  in  this  man-
 ner  we  do  have  sufficient  information
 and  qui‘e  3  considerable  cargo  is  seiz-

 ed  from  time  to  time.

 SHRI  N.  SREEKANTAN  NAIR:
 When  there  sre  acute  shortagesin  cer
 tain  countries  “nq  surpluses  in  the
 neighbour  ng  cuntries,  is  it  not  quite
 natural  for  the  country  experiencing
 shortages  to  wink  their  eyes  to  smugg-
 ling  in  of  the  mutirneeded  goods?  So,
 instead  of  cooperation,  it  fe  really  non.
 cooperation  ‘thet  you  get.
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 SHRI  मर.  M.  PATEL:  Does  the  hon.
 Member  want  me  to  give  a  reply  to
 that?

 SHRI  SHYAMNANDAN  MISHRA:
 I  woulg  like  to  know  whether  there
 is  any  particular  difficulty  in  form-
 ing  a  joint  machinery  for  cooperation
 in  this  matter  with  the  neighbouring
 countries:  such  machinery  could  meet
 at  regular  intervals.

 Secondly,  I  would  like  to  know
 whether  the  hon.  Minister  has  any
 information  that  the  persons  released
 by  the  previous  Government  have  fled
 to  the  neighbouring  countries  and
 they  are  openly  carrying  on  their
 nefarious  activities  trom  there.

 SHRI  H.  M.  PATEL:  So  far  as  the
 first  part  of  the  hon.  Member’s  ques-
 tion  is  concerned,  |  have  said  gq  lit-
 tle  while  ago  that  we  have  close  co-
 operatiton  with  our  neighbouring
 countries....

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  asking  for  a  joint  botly.

 SHRI  प्र.  M.  PATEL:  That  depends
 on  the  desire  of  the  other  countries.
 It  is,  in  effect,  a  joint  body  in  as  much
 ag  regularly  our  officers  meet  there
 and  decide  upon  the  steps  to  be  taken
 to  prevent  smuggling  as  between
 these  countries.  Such  machinery  does
 exist  as  between  the  land-frontier
 countries,  that  is  to  say,  with  Nepal,
 Bangladesh  and  Sri  Lanka;  ang  even
 with  Pakistan  there  have  been  talks,
 but  there  is  not  that  close  coopera-
 tion;  with  Burma  there  is  so  little
 trade  that  it  has  not  been  found  neces-
 sary  to  have  any  machinery.

 So  far  as  the  second  part  of  the
 question  is  concerned,  it  ig  true  that
 some  may  have  fleq  to  other  coun-
 tries,  but,  as  J  said,  we  keep  track  of
 them  through  our  intelligence  and
 the  preventive  machinery  which  we
 have,  so  that  we  do  know  about  some
 of  them  who  have  gone  into  certain
 other  countries  like  the  Middle  East
 Sheikhdomg  and  80  on  and  we  have
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 some  information  88  to  what  they  are
 doing.  There  is  nething  more  that
 we  फा  do  on  this.

 SHRI  SHYAMNANDAN  MISHRA:
 If  they  are  openly  carrying  out  their
 achivities  from  the  neighbouring
 countries,  could  not  some  effective
 measures  be  taken?

 MR.  SPEAKER:  Dr,  Subramaniam
 Swamy.

 DR,  SUBRAMANIAM  SWAMY:  Sir,
 I  would  like  you  to  take  a  slightly
 liberal  view  of  my  question,  but  it
 has  relevance  to  this.  I  would  like  to
 point  out  to  the  Minister  that  he  has
 missed  out  one  country  when  he
 mentioneg  the  names,  namely,  Mal-
 dives.  I  would  like  to  say  that  the
 Minister  must  have,  no  doubt,  seen
 reports  in  the  press  ang  certain  im-
 Portant  magaiznes  about  currency
 smuggling  alleged  to  have  been  done
 by  a  Congresg  Member  of  Parliament,
 Shri  Yashpal  Kapoor,  who  is  suppos-
 ed  to  have  taken  large  amounts  of
 Indian  currency  ¢0  Maldives  and  Sri
 Lanka,  Is  the  Finance  Ministry  in-
 vestigating  this  report  with  a  view  to
 taking  steps  to  see  that  this  king  of
 Currency  smuggling  is  not  indulged in  in  future  and  also  to  verify  the
 veracity  of  the  report?

 SHRI  H,  M.  PATEL:  I  must  thank
 the  hon.  Member  for  pointing  out
 that  I  have  missed  one  country,  the
 neighbouring  Maldives.

 So  far  ag  the  secong  question  1s
 concerned,  I  will  certainly  take  steps to  see  that  currency  smuggling  is  Ppre- vented  88  far  88  possible  The  mea-
 sures  remain  the  same,  whether  it  is 8  commodity  or  currency,

 DR.  SUBRAMANIAM  SWAMY:  I
 had  asked  if  you  have  geen  the  re-
 port.

 SHRI  HL  M.  PATEL:  must  say that  I  myself  have  not  seen  this  par- ticular  report,  but  now  that  the  hon. Member  has  drawn  my  attention  to it,  I  shall  have  a  check  and  pursue the  matter  further.
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 SHRI  SAUGATA  ROY;  |  am  sur-
 prised  that  the  hon.  Minister  is  so
 blissfully  unaware  and  ignorant  of
 the  extent  of  smuggling  that  takes
 place  along  the  land  routes.  For  his
 information  I  may  mention  that  every
 year,  during  the  jute  reason,  thou-
 sands  of  bales  of  jute  are  smuggled
 into  West  Bengal  through  the  Bangla-
 desh  border,  thus  depressing  the  jute
 prices  This  year  there  js  a  posyib-
 ility,  in  view  of  the  jute  shortage  oc-
 curring  in  our  country,  of  such  jute
 smuggling  taking  place  again.

 Secondly,  through  our  border  with
 Nepal  which  has  a  direct  connection
 with  China,  consumer  durables  from
 China  ang  also  Red  Books  of  Mao  are
 smuggleq  in  large  numbers.  May  I
 know  what  steps  the  hon.  Minister  is
 taking  in  order  to  prevent  jute  smug-
 gling  from  Bangladesh  in  the  coming
 months  and  also  to  prevent  the  smug-
 gling  of  Red  Books  through  Nepal?

 SHRI  H,  M.  PATEL:  I  am  glad  the
 Hon.  Member  thinks  that  he  has
 much  more  knowledge  about  smug-
 gling  and  whatever  takes  place  than
 I  have,  -ang  I  congratulate  him  on  it.
 But  I  would  also  like  to  tell  him  that
 ‘we  have  figures,  for  instance,  of  sei-
 zures  that  take  place  along  ‘hese
 borders.  What  I  hag  told  him  was
 that,  relatively  speaking,  far  more
 smuggling  takes  place  by  sea  so  far
 ag  smuggling  operations  in  this  coun-
 try  are  concerned  and,  along  the  land
 frontiers,  it  is  less.  For  instance,  up
 to  April  1077,  something  like  Rs.  22
 lakhs  worth  of  goods  from  SBangla-
 desh  had  been  seized.  We  go  on  the
 basis  that  we  do  manage  to  seize  a
 certain  proportion  of  whatever  is  at-
 tempteg  to  be  smuggleg  in,  and  that
 gives  one  an  idea,  So,  land  smug-
 gling  is  certainly  there  but  it  ig  still
 of  a  relatively  small  proportion.

 SHRI  VINODBHAI  B.  SHETH,  १
 come  from  a  town  which  is  a  pata-
 dise  for  smuggling,  namely  Jamnagar
 disp  for  smuggling,  namely  Jam-
 nagar

 MR.  SPEAKER:  That  is  why  I  calle
 ed  youl
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 SHRI  VINODBHAI  B,  SHETH:  Is
 the  Government  aware  that  there  is
 collusion  in  regard  to  smuggling  ope-
 rations  with  Government  officials,
 particularly  of  Customs,  Excise  and
 other  such  departments?  (Interrup-
 tion).  There  are  some  particular
 Pockets  along  the  coast  where  one
 has  to  pay  a  ‘pagdi’  to  high  officials.
 Wili  the  Government  look  into  this
 maiter?

 SHRI  H.  M.  PATEL:  I  am  grateful
 to  the  hon,  Member  for  the  informa-
 tion  that  he  has  given.  We  are  aware
 that  smuggling  takes  place  along  that
 coast.

 As  regards  the  other  activities  like
 connivance,  collusion  ete.,  I  will  cer-
 tainly  go  into  it.

 Impact  of  Freezing  of  Prices  on
 Price  Index

 #293,  SHRIMATI’  PARVATHI
 KRISHNAN,  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  some  of  the  major
 Industrial  Houses  have  decided  to
 freeze  the  prices  of  their  manufactured
 goods  voluntarily;  and

 (b)  if  so,  what  impact  has  it  made
 on  the  general  price  level?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  The  decision  on  price
 freeze  by  some  leading  industrialists
 in  Bombay  was  announced  on  3i  May.
 ‘1977.  A  similar  announceme;

 ‘4
 by

 industrialists  in  Calcutta  was  matie  on
 3  June,  1977,

 (b)  While  the  wholesale  price  index
 for  manufactured  products  (i970-7i=
 00)  remained  more  67  less  steady  dur-
 ing  the  week  ending  28  May,  977  and
 week  ending  ll  June,  1077,  the  index
 rote  by  0.4  per  cent  during  the  week
 ending  8  June,  977  as  compated  with
 the  index  for  the  preceding  week.
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 SHRIMATI  PARVATHI  KRISHNAN:
 I  would  like  to  ask  the  hon.  Minister,
 whether  he  has  held  any  meeting  with
 the  representatives  of  the  industrial
 houses  and  if  so,  which  are  the  major
 industrial  houses  and  whether  they
 have  sent  any  communication  to  the
 Government  as  to  their  intention  for
 freezing  the  prices  and  at  what  level
 they  intended  to  freeze  these  prices
 and  forwhat  length  of  time.

 SHRI  MOHAN  DHARIA:  Prior  to
 the  presemtation  of  the  budget  by  ine
 hon,  Finance  Minister,  it  is  true  that  IT
 had  a  meeting,  but  the  meeting  was
 not  only  the  representatives  of  the
 industrialists,  but  it  was  the  first  meet-
 ing  at  which  the  leaders  of  the  various
 trade  uniong  and  other  experts  were
 also  invited.  In  that  meeting,  I  made
 it  very  clear  that  what  is  needed  in
 the  country  is  not  price  freeze,  but
 bringing  down  the  prices.  To  freeze
 the  prices  at  the  present  level  is  freez-
 ing  the  agony  of  the  people  at  the
 present  level.

 SHRIMATI  PARVATHI  KHISHNAN:
 The  Minister  has  used  a  very  high.
 sounding  phrase  and  he  has  very  good
 intentions.  It  ig  one  thing  to  make
 an  appeal,  but  I  would  like  to  know,
 what  are  the  positive  steps  that  the
 Government  propose  to  take,  what
 were  the  proposals  made  by  the  trade
 unions  representatives  of  the  political
 parties  and  others?

 SHRI  MOHAN  DHARIA:  The  Gov-
 ernment  has  certainly  identified  the
 areas  where  the  prices  have  gone  up,
 particularly  those  arcas  which  affect
 most  the  poor  section  of  our  society.
 The  areas  are  like  edible  oils,  includ-
 ing  mustard  oil,  coconut  oil  and  other
 oils,  vanaspati,  tea,  as  also  cloth  whose
 price  has  gone  up  due  to  shortage  of
 cotton.  Now,  what  coulq  possibly  tbe
 Gone  in  all  these  fields  was  the  problem.
 I  the  case  of  cloth,  we  can  have  better
 imporis  of  cotton  at  one  end  and  pro-
 duce  move  cotton  at  the  other.  Simi-
 lar  was  the  case  in  respect  of  oll-seeds.
 Regarding  tea,  we  imposed  an  export
 duty  of  Rs.  5  per  kilo.  At  the  same
 ‘me,  we  made  the  planters  to  bring
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 more  tea  for  auction  to  the  tune  of  ४०.
 per  cent.  Such  immediate  measures
 were  taken.  Then  the  mid-term
 measures,  as  |  said,  are  how  we  can
 have  more  production  of  cotton,  oil
 seeds,  pulses  and  also  jute  and  such
 other  articles  which  are  needed  in  the
 country.  And,  ag  J  already  explained,
 we  have  also  taken  up  a  study  as  tu
 how  we  can  create  a  massive  distribu-
 tion  system  which  will  incorporate  all
 these  articles  that  are  needed  by  the
 common  man  and  right  from  the  pro-
 duction  to  distribution  what  sort  of
 system  sould  it  be.  This  ig  how  we
 are  trying  our  level  best  to  first  con.
 tain  ‘he  prices  and  then  bring  them
 down  and  make  essential  articles  avail-
 able  at  reasonable  prices.

 SHRIMATI  PARVATHI  KRISHNAN
 He  has  not  answereq  that  part  of  my
 question  as  to  the  proposals  that  were
 put  forward  by  the  Trade  Uniong  and
 other  representatives  because  he  said
 that  he  met  them

 SHR]  MOHAN  DHARIA:  There
 were  several  proposals.  There  was
 also  an  earlier  question  to-day.  But
 the  proposals  included  q)  creating  a
 massive  distribution  system  and  (2)
 having  better  production.  Then  my
 Congress  friends  who  were  present
 also  insisted  on  nationalisation  of
 textile  mills,  cotton  mills  and  so  many
 other  industries.

 SHRIMATI  PARVATHI  KRISHNAN:
 Sugar  also.

 SHRI  MOHAN  DHARIA;  There  are
 several]  other  proposals,

 ft  pen  देव  नारायण  यादव  :  सवाल
 महंगाई  रोकने  या  मूल्य  स्थिर  करने  का  नहीं
 है  सवाल  दाम  बांधने  का  है।  सरकार
 के  पास  दाम  तय  करने  की  कोई  तीति  है
 या  नहीं  ?  उद्योगपति  जो  पैदा  करते  हैं
 सरकार  राजी  है  या  नहीं  शीर  सरकार  कानून
 बताना  चाहती  है  या  नहीं  कि  उसकी  कीसत
 लागत  से  बाजार  में  डेढ़  गुना  से  ज्यादा  किसी
 भी  हालत में  नहीं  होना  चाहिए?  ऐज्ा
 करेंगे  तभी  कीमतें  स्थिर  श्राप  रख  सकेंगे
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 झौर  महंगाई  झाप  रोक  सकते  है।  इस  नीति
 को  सरकार  उद्योगपतियों  से  मनवाने  के  लिए
 तैयार  है  या  नहीं  ?

 SHRI  MOHAN  DHARIA;  It  is  8
 very  serious  matter  ang  I  do  concede
 with  my  frieng  that  unless  ang  until
 reasonable  prices  are  fixed  for  produc-
 tion  inputs  and  also  the  margin  of  pro-
 fits  properly  fixed,  it  will  not  be  possi-
 ble  to  have  these  articles  made  avail-
 able  at  reasonable  prices.  Therefore
 when  I  mentioned  ‘massive  distribu-
 tion  system’,  it  includes  all  these  sug-
 gestions  and  I  woulg  very  much  like
 to  examine  all  these  proposals.

 Bo  बलदब  प्रकाश  :  मेजर  इंडिस्ट्रि-
 यल  हाउसिंग  की  तरफ  से  बालेंटरी  प्राइस
 सकक्‍वीज़ञ  करने  की  जी  बात  कही  गई  है  बह
 क्या  सरकार  की  झांचों  में  धूल  झोकने  के

 लिए  नहीं  फही  गई  है  ?  क्या  सरकार  इस
 के  बारे  में  कोई  सख्त  कारंवाई  करना  चाहती
 है  पा  नहीं  ?  उन  लोमों  ने  साल  सप्लाई
 करना  ही  बन्द  कर  दिया  है,  मेजर  इंडस्ट्रियल
 हाउसिंग  माल  ही  सप्लाई  नही  कर  रहे  हैं  ।
 पंजाब  के  अन्दर  नायलोन  फाइबर  सिल्क
 इंडस्ट्री  के  लिए  धागा  बिल्कुल  नही  भा  रहा
 है,  वे  दे  ही  नहीं  रहे  हैं।  वे  कहते  है  कि

 गई  फायदा  नहीं  है।  मैं  जानना  चाहता
 हूँ  कि  सरकार  कोई  सख्त  कदम  उठाने  का
 इरादा  रखती  है  उनके  विरुद्ध  या  नही  ?

 SHRI  MOHAN  DHARIA:  As  I  said
 earlier,  there  are  certain  elements
 who  would  like  to  exploit  the  country
 when  we  were  passing  through  scar-
 city  conditions  and  were  in  a  very
 critical  situation.  So  far  as  the  prices
 ere  concerned,  this  is  the  legacy  of  the
 past  which  we  are  supposed  to  face
 and  while  doing  it,  we  have  to  see
 how  we  can  increase  our  production
 and  how  it  can  be  at  a  competitive
 price  atid  how  it  can  be  made  avail-
 able.  All  these  factors  will  have  to
 be  taken  into  consideration.  Regard-
 ing  one  factor  which  was  just  raised,
 ie  regarding  artificial  yarn  required
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 by  the  small-scale  industries  in  the
 Punjab,  the  hon  Member  ig  well
 aware  that  at  my  instance  a  meeting
 was  held  and  it  has  heen  agreed by
 {be  yarn  manufacturers,  not  that
 they  will  make  the  supply  at  the  prices
 already  voluntarily  agreed  to  but
 that  even  the  backlog  that  they  have
 not  supplied  will  be  suppli¢d  and  if
 it  is  not  done  by  them,  certainly  pro-
 per  measures  will  be  taken.

 SOME  HON.  MEMBERS  rose.
 MR.  SPEAKER:  Next  Question—

 Qn.  294.

 SHRI  R  K.  AMIN:  Question  No.
 294.

 MR.  SPEAKER:  At  least  this  infor-
 mation  we  must  get.

 SHRI  M.  RAM  GOPAL  REDDY:
 At  least  you  should  go  upto  my  ques-
 tion  No.  297.

 MR.  SPEAKER:  I  am  trying  to  see
 what  I  can  do.

 Sestructuring  of  Indian  Airlines  and
 Alr  Tntiia

 *294.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  plan-
 ning  to  restructure  the  management  of
 Indian  Airlines  and  Alr  India  to  en-
 sure  closer  coordination  in  their  work-
 ing;  and

 (b)  if  so,  when  will  it  be  given.
 effect  to?

 aden  और  सागर  विभानम  मंत्री

 (भी  पुणवोसम  कौशिक):  (क)  शर  (ख)
 इस  प्रश्न  की,  दोनों  कार्पोरेशनों  को  कार्य-

 कुशलता  को  और  बढ़ाने  तथा  दोतों  बीच
 और  झंप्तिक  भनिष्ठ  समन्वय  को  सुनिश्चित
 बदने  की  दृष्टि  से,  जांज  की  जा  रही  है
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 PROF.  |.  K,  AMIN:  ft  is  very  good
 that  the  Governnient  is  very  serious
 about  co-ordination  between  the  two.
 Is  the  Government  aware  of  the  fact
 that  fhe  advarttages  of  pooling  the  re-
 sourcey~of  pérgontiel  dnd  others—are
 80  many  and  because  of  thay  there
 may  be  a  tendency  for  centralisation?
 There  are  also  advantages  of  detentra-
 lisation  to  cater  the  needs  of  the
 tourists  May  I  know  the  guidelines
 which  are  being  followed  for  co-ordi-
 matron  and  bringing  a  new  structure?
 May  I  know  the  advantages  or  good
 points  which  the  Government  will
 retain  and  the  disadvantages  or  tad
 points  they  will  shun?

 aft  पुरधोरशाम  कौशिक  :  अध्यक्ष  महोदय,
 अभी  इस  के  गुण  दोष  पर  विचार  करने  के
 लिपि  कमिेटी'  का  गठन  कियां  गया  है  जिस  मे
 मंतर्लिंग  के  सीचय  अध्यक्ष  हैं  प्रौर
 दोनों  कोरपोरेशन्स  के  मैनेजिंग  डायरेक्टर,
 अध्यक्ष,  और  जौंइंट  सैश्रेटरौश  मिनिस्ट्री
 के  उस  के  सदस्य  हैं  -  कमेंटी  औच  कर  रही
 है  पूरी  पौलिसी  पर  श्रौर  उस  की  रिपोर्ट  झाने
 कें  बाद  ही  निर्शिचित  हैंप से  मै ंकुछ  कह  सकूगा  |
 लेकिन  माननीय  सदस्य  ने  जो  तमाम  मुद्दे
 चडबि  है  उस  की  ध्यीन  मे  रक्त  हुए  कमेटी
 को  रिपोर्ट  पर  विचार  किया  जीयंगो'  और
 उस  की  रिपीर्ट  1... उ  व्र  सदन  को  जानकारी
 दी  जपी

 The  services
 dna  8४0९३  provided  by  the  Indign
 Air  Lines  pu

 e
 ‘oing  from  and  to  the

 major  metropolitan  céntres  are  gupe-
 rior  to  those  pfovided  while  going
 from  and  to  other  cétitres.  Will  the
 hon,  Minister  consider  removing  this
 sort  of  discrimination?

 इकवीराभ  es  इस  पर  शामत
 विचार  करेगा  ।

 PROF,  P.  G.  MAVALANKAR:  May
 I  know  whither  one  of  the  proposais
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 present  moment  Indian  Air  Lines  and
 Air  India  are  not  co-operating  on
 certain  trunk  routes,  with  the  result

 that  both  of  them  are  losing  revenuc?

 aft  पुरतोसन  कौशिक  :  प्रध्यक्ष  महोदप,
 दोनो  कोरपोरेशनस  का  सज॑र  करने  का  कोई
 प्रश्त  नहीं  हैं  ।  लेकिंत  दोनों  बौडीज़  के  लिये
 फिलहाल  एक  चेयरमैन  बनाने  की  कोशिश
 है

 PROF.  ्  6.  MAVALANKAR:  Are
 the  Indiun  Air  Lines  and  Air  India
 wok  co-anerating  with  regard  ta  the
 bookings  On  major  routes—Delhi—
 Bombay,  Delhi—Calcutta,  etc.  with
 the  result  that  both  of  them  are  losing
 revenue?

 ओ  पुश्वोश्.म  कौशिक  इस  पर  कमेटी
 विचार  करेगी  a

 PROF.  ए  G.  MAVALANKAR:  It  is
 not  a  question  of  looking  into  for
 future  ft  ig  a  matter  which  is  hap-
 pening  now.  Indian  Air  Lines  and *  Air  Indta  are  not  co-operating  with
 each  ofhér.  Respective  bookings  are
 not  being  madeé  by  them.  Is  it  a  fact
 or  not?

 शओोप्रवोशम  कोशिक  :  इस  को  मैं  देख
 लूगा  भौर  झाश्वासन  देता  हूं  कि  इस  में
 निश्चित  रूप  से  सुधार  होगा  t

 aft  चशाहेलेर सिंह  :  जो  समिति  मंत्री  जी
 ते  बनायी  है  उस  के  सामने  क्या  क्या  मुदे
 हैं  जिन  पर  वह  विचार  करेगी,  भौर  वह
 संमिति  विचार  कर  के  कब  तक  उसे  कार्य  रूप
 में  परिणत  करेगी  ?  इस  की  भी  कोई  सीमा
 निश्चित  है  या  भ्रॉनिश्चितता  के  गर्भ  में  है  t

 aft  बुक्वीरम  कौशिक  ;  जहां  तक  कमेटी
 «  a  ठम्से  झराफ़  रैफरेंस  का  सवाल  है  मैं  बता  हूं

 (छि  To  identify  the  areas  of
 greater  co-ordinativn  between  Air
 India  and  Indieri  Airlines  keeping
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 in  mind  the  ovet-al]  natienal  inte-
 rest  and  recommend  specific  measu-
 res,

 भरी  चचम्द  शेखर  सिंह  :  मुझे  श्रंग्रेज़ी  भ्राती
 ही  नहीं  ।  मुझे  हिन्दी  में  बताइये  ।

 SHRI  PURUSHOTTAM  KAUSHIK:
 (2)  to  examine  problems  relating  10
 development  of  tourism  and  move-
 ment  of  cargo  by  air  and  recommend
 measures;  and

 (3)  to  examine  any  other  aspect  of
 air  transport  and  make  recommenda-
 tions.

 उसके  बाद  कुछ  कमेटी  की  बैठकें  हुई
 हैं।

 श्री  चग  शेखर  सिह  :  उस  कमेटी  में  कोई
 यात्री  नहीं  रहा  है  ।

 RE  SHORT  NOTICE  QUESTION
 PROF:  R.  K.  AMIN;  Sir,  I  have  a

 point  of  order.  I  went  to  the  Notice
 Office  for  the  answer  which  the  Minis-
 ter  is  giving.  They  said  they  will  not
 give  it  before  te  O'clock.  It  is  Ques-
 tion  Hour.  It  is  laid  on  the  Table  of
 the  House.  I  don’t  know  what  is  his
 answer.

 MR.  SPEAKER;  It  is  laid  on  the
 Table.

 PROF.  R.  K.  AMIN:  The  answer  is
 not  given  to  me,

 MR.  SPEAKER.  It  can  be  laid  on
 the  Table  of  the  House.  What  is  the
 trouble?  Is  it  not  available?

 SHRI  R.  K.  AMIN:  Not  available  to
 me  before  2  O'clock,

 MR.  SPEAKER:  They  will  look
 into  it.  We  will  look  into  it  anyway.

 SHRI  JYOTIRMOY  BOSU:  May  I
 assist  you?  The  Statements  lald  on
 the  Table  are  to  be  made  available  to
 the  Members.  Will  you  kindly  ask
 them  that  hereaffer  it  should  be  circu-
 Jated  among  members?
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 MR,  SPFAKER;  It  ghould  be  eireu-
 lated.  That  is  what  I  say,  not  today
 alone...

 SHRI  PARASANNBHAI  MEHTA:  I
 enquired  about  it.  It  was  not  avail-
 able  in  the  Notice  Office.

 MR.  SPEAKER:  Some  members  have
 got  it.

 PROF.  R.  K.  AMIN:  At  l  O'clock
 I  went  to  the  Table  Office  and  the
 Notice  Office.  Both  of  them  said  that
 the  answers  will  not  be  given  for  the
 Short  Notice  Question.  That  is  why
 I  am  asking  about  it.

 SHRI  0.  ्य,  CHANDRAPPAN:  I
 have  got  it  in  my  hands.

 MR.  SPEAKER:  Some  Members  gay
 they  have  got  it.  Some  others  did
 not  get  it.  That  will  be  looked  into.
 It  igs  not  a  question  of  discussion  at
 all.  Some  Members  have  got  it;  they
 have  shown  it.  Therefore,  there  is
 something  wrong.  Some  Members  did
 not  go  and  take  it  earlier  or  something
 else  has  happened.

 Let  us  go  to  the  question  and  let  us
 not  begin  discussing  this  aspect  of  it.

 भी  जगदस्थी  प्रसाद  यादव  :  जिसका
 प्रश्न  हो  उसका  झआन्‍्सर  टेबल  पर  रखा  जाये
 तो  उस  झान्सर  की  एक  कापी  उस  मेम्बर  के
 खाने  में  यहां  हाउस  में  डाल  दी  जाया  करे।

 SHORT  NOTICE  QUESTION
 Licences  for  the  Lnport  of  Edible  था

 +
 S.N.Q.  9.  PROF.  R,  ्,  AMIN:

 SHRI  PRASANNABHA]
 MEHTA;

 SHRI  NIHAR  LASKAR:
 SHRI  JYOTIRMOY  ‘BOSU,

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  only  a  few  big  licen-
 ces  for  the  import  of  edible  oll  were
 given  by  the  previous  Government
 and  the  present  Government  allowed
 them  to  continue  although  some  of
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 them  only  imported  a  smali  emount
 of  oil;

 (b)  whether  they  charge  a  very
 high  rate  of  profit  on  turnover  of  im-
 ported  oil  and  still  they  continue  to
 do  so;

 (c)  whether  despite  the  knowledge
 of  the  public  and  Government  some
 big  importers  of  oil  make  more  than
 ३0  per  cent  profit  on  ther  turnover
 and  also  still  intend  to  take  the  ad-
 vantage  of  price  changes  in  the  inter-
 national  market;  and

 {d)  the  steps  the  Government  have
 taken  to  ensure  adequate  import  of
 edible  oi]  and  prevent  the  importers
 from  making  exorbitant  profit?

 THE  MNISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (d).  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement
 In  January,  1977,  Government  decid-

 ed  to  allow  the  import  of  edible  oils
 and  oilseeds  under  the  free  licensing
 to  private  parties  for  direct  human
 consumption.  Under  this  policy,  any
 person  could  apply  for  licence  for
 stock  and  sale  and  licences  were
 granted  for  the  value  applied  for  with
 a  validity  period  of  42  months,  Ac-
 cordingly  licences  worth  Rs.  526  crores
 were  given  to  3675  parties  till  March,
 1077,  While  this  policy  was  in  opera+
 tion,  it  was  noticed  that  though  large
 value  licensing  hag  taken  place,  actual
 imports  were  much  less.  Reports  of
 several  malpractices  indulged  in  by
 Hicensees  were  also  received.

 2.  In  order  to  ensure  that  unutilised
 licences  did  not  remain  floating  in  the
 markét  and  also  that  there  is  fairly
 Close  correspontence  between  the
 Yicensing  and  actual  imports,  the
 Government  changéd  the  licensing
 policies  as  follows:—-

 rey  All  Ueances  against  which  ao
 imports  or  firm  import  com-
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 mitments  have  been  made
 durmg  the  period  of  three
 months  from  the  date  of  issue
 wore  invalidated;  and
 further  licensing  was  linked
 with  firm  import  commitments
 made  by  applicant.  Accord-
 ing  to  this  procedure  an  ap-
 Plicant  had  frst  to  enter  into
 a  firm  contract  with  the  sup-
 pher  abroad  and  produce  that
 evidence  before  the  licensing
 authority  who  would  issue  a
 licence  in  terms  of  the  import
 commitment  and  the  delivery
 schedule  stated  in  the  contract.

 (it)

 3.  At  the  same  time  action  was  ini-
 tiated  against  parties  suspected  of
 malpractices.  Cases  of  8  parties  have
 been  referred  to  the  Central  Bureau
 of  Investigation  for  detailed  enquiries
 This  includes  six  caseg  which  hav-
 also  been  referred  to  the  Director  of
 Enforcement,  Ministry  of  Finance,  for
 enquiries  into  violations  of  foreign
 exchange  regulation  act.  Report  of
 these  enquiries  is  awaited.  Further
 action  will  be  taken  in  the  light  of
 the  findings.

 4.  Departmental  action  under  the
 import  trade-control  regulations  has
 been  initiated  against  2]43  parties.
 These  include  the  above  mentioned  3
 parties  and  others  who  did  not  coope-
 rate  with  the  import  trade  control
 authorities  in  making  the  necessary
 enquiries,

 8.  According  to  the  information
 available  with  Government,  so  far
 about  Rs.  50  crores  worth  of  edible  oll
 and  oilgeeds  have  been  imported
 against  the  licences  issued  end  sup-
 plies  for  about  another  Rs.  70  crores
 are  expected  to  be  received  by  the
 end  of  September,  1977.  Thua,  it  is
 estimated  that  by  the  end  of  Sep-
 tember,  2077  about  Rs.  20  crores
 worth  of  oil  and  ocilsseds  will  have
 been  imported  by  private  trade  for
 direct  consumption.  In  terms  of
 quantity  this  would  mean  around
 200,000  tonnes,
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 6.  Governmeng  has.  received  reports
 that  some  importers  have  made  large
 profits  from  the  sale  of  imported  oils.
 Government  is  taking  steps  in  consul-
 tation  with  the  State  Governments  to
 ensure  that  the  ptice  level  for  the
 consumerg  is  kept  low.  Steps  have
 been  taken  to  make  available  to  the
 publio  refined  off  from  the  stocks  of
 imported  oils  available  with  the  STC
 and  the  IOPEA  et  important  consum-
 ing  centres  at  about  Rs.  8.50  per  kg.
 Steps  have  also  been  taken  to  increase
 the  role  of  the  STC  in  the  import  of
 edible  oils  for  direst  consumption.
 It  is  expected  that  these  steps  would
 not  only  increase  the  availability  of
 imported  oil,  but  would  also  help  in
 keeping  the  prices  of  the  oil  in  check.

 PROF.  R.  K.  AMIN:  Mr,  Speaker,
 Sir.  from  the  answer  it  seems  that
 3,675  parties  were  given  licences  worth
 Re.  528  crores.  Why  such  a  large
 number  was  allowed?  I  have  every
 reason  to  believe  that  there  were  a
 few  importers  who  were  given  very
 very  big  licences  and  only  a  small
 licences  were  distributed  among  a
 large  number  of  importers.  There
 must  be  some  reason  behind  {t.

 Has  the  hon.  Minister  found  out  from
 the  enquiry  the  special  reason  why
 only  some  partiés  were  given  the
 benefit  of  having  big  licences  and  that
 teo  m  the  month  of  January?  This
 month  fs  very  important  in  view  of  the
 fact  that  tte  Lok  Sabha  was  dissolved
 on  the  80  of  that  month.  There  was
 an  air  of  election.  So,  has  it  got  sume-
 thing  to  do  with  the  collection  of  funds
 for  the  elections?  This  is  what  we
 would  like  to  know.

 My  sécond  point  ia  that  I  find  from
 the  answer  that  Government  has  re-
 ceived  yeports  that  some  importers
 have  made  huge  profits.  In  the  answer
 he  has  not  indicated  what  has  been
 done  in  order  to  mop  up  that  profit
 which  they  have  accumulated.  I  have
 information  with  me—whether  I  am
 right  or  wrong,  the  Minister  may
 eorrect  me—that  some  parties  confratt-
 ed  fe  off  ahd  wernt  abroad  by  taking
 away  the  surplus  and  canceliing  fhe

 TERY  ah  100%  ह.  Aneifers  %

 ordese:  Tiwt  surphis  wes  sold  at
 Rs.  00  to  50  per  ton.  Some  of  thém
 have  gone  abroad  in  order  to  remove
 thie  evidente.  I  want  to  know  from  the
 Minister  whether  he  hag  got  this  sort
 of  information  wifi  him  that  some  of
 the  contracts  were  annihilated  by  tak-
 ing  away  the  surplus  to  gell  at  Rs.  00
 50  per  ton.  Some  of  the  importers
 with  their  associates  Have  gone  abrosd
 in  order  to  remove  whatever  evidence
 is  available  to  the  other  psrties  who
 have  8४०७  the  oil.

 SHRI  MOHAN  DHARIA:  Sir,  4  have
 said  that  where  we  suspected  some
 malpractices  in  the  matter,  the  same
 has  been  referred  to  the  CBI.  Onder
 the  circumstances,  until  and  unless  I
 get  certain  concrete  evidence  it  will
 hot  be  fair  on  my  pert  to  say  any-
 thing.  Of  course  inferences  could  be
 drawn.  Why  licences  were  given  just
 before  the  elections?  What  was  the
 motive?  Why  STC’s  services  were
 not  utilised?  All  these  questions
 could  be  put  and  necessary  inferences
 could  follow  but  without  evidence  it
 would  not  be  fair  on  my  part  to  say
 anything.

 Regarding  surpluses  and  ail  that,  cs
 T  have  already  said,  it  has  com:  to
 our  notice  that  the  purchases  were
 made  but  as  tile  prices  had  gone  up
 the  geeds  were  sold  in  the  internatio-
 nal  market  without  bringing  the  oil  in
 the  country.  All  these  matters  have
 been  referred  to  भ.  Here  agein

 ascertaining  the  facts,  it
 wouki  net  be  possible  for  me  to  say
 anything.  further.

 I  do  not  know  whether  some
 parties  have  gone  abroad  to  see  that
 the  evidence  does  not  remain  but  I
 am  told  whatever  money  eames  into
 the  eowntry  from  foreign  countries
 necessarily  it  is  through  the  benke.
 But  if  same  profite  are  earned  outside
 and  also  deposited  outside  than  it  is
 difficult  to  establish  from  here,  But
 whatever  enquiries  could  be  made  we
 have  asked  the  authorities  concerned  to
 26  into  all  the  detefis  and  I  am  sure
 they  wif  try  their  best.
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 PROF.  R.  K.  AMIN:  It  seems  Gov-
 ernment  have  also  given  licences  to
 importers  for  small  amount  of  oil.
 some  of  them  have  already  imported
 oil.  I  am  told  that  the  steamers  were
 held  up  in  the  port  under  the  pretext
 of  cloud  effect  to  be  examined  and,
 as  such,  they  were  not  allowed  to
 bring  their  oil  on  the  shore.

 Secondly,  in  order  to  bring  blame
 on  these  small  importers  certain
 parties  do  not  provide  railway  wagon
 to  them.  I  am  also  told  that  the  STC
 has  reserved  all  the  railway  wagons
 in  Bombay  as  a  result  of  which  the
 wagons  are  not  available  to  the  small
 importers

 $SHR!  MOHAN  DHARIA:  Mr.
 peaker,  Sir,  as  the  House  is  aware

 whatever  edible  commodity  ig  imported
 in  the  country  it  has  to  be  cleared  by
 the  Health  Ministry.  We  have  taken
 care  to  see  that  whatever  comes  in  tne
 country  the  analysis  of  the  same  takes
 place  immediately.  In  respect  of  raii-
 way  wagons  as  far  as  my  information
 goes,  there  ig  no  difficulty.  If  there  is
 any  such  difficulty,  the  hon.  Member
 may  bring  it  to  my  notice  and  l  wil
 look  into  it,

 SHRI  PRASANNBHAI  MEHTA:  I
 would  like  to  ask  whether  it  is  a  fact
 that  the  Indian  Institute  of  Public
 Administration  has  been  asked  by  the
 government  to  undertake  a  quick  study
 in  afi  aspects  relating  to  the  edible  oil
 acandal?  If  so,  whether  the  investica-
 tion  are  over?  If  not,  when  are  there
 investigations  Hkely  to  be  completed?
 The  very  purpose  of  allowing  duty-
 free-import  Hcences  on  such  a  lorge
 scale  for  the  edible  oi]  has  been  defeat-
 ed  by  these  traders.  It  has  created
 further  complication  and  further  scar-
 city.  So,  keeping  this  in  view,  I
 would  like  to  know  from  the  hon.
 Minster  whether  Government  proposer
 to  solve  edible  oil  policy  right  from
 the  beginning  of  the  season  ०  whe-
 ther  any  proposal  to  establish  edible
 oll  Corporation  is  under  considera-
 tion  of  the  Government?  If  the
 answer  is  पथ्य,  then  I  would  like  to
 ‘now  the  salient’  features  of  the

 ASADHA  10,  899  (SAKA)
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 scheme?  If  the  answer  is  ‘No’,  what
 measures  Government  propeses  to
 take  so  that  the  growers  can  get  re-
 munerative  price  for  their  produce
 and  the  consumers  can  get  edible  oil
 at  a  fair  price  throughout  the  yaar?

 SHRI  MOHAN  DHARIA;  It  is  true
 that  we  have  asked  the  Indian  Insti-
 tute  of  Public  Administration,  Delhi,
 to  have  a  quick  study  into  all  these
 matters  and  they  have  assured  to
 finalise  the  report  and  submit  it  to
 us  within  3  months.  It  igs  awaited.
 It  is  true  that  as  the  oil  according  to
 the  licences  issued  was  not  imported,
 as  the  oil  could  not  be  imported,

 created  certain  scarce
 condit.ons.  But  immediately  we  have
 geared  yp  the  machinery  of  STC  <nd
 now  we  have  planned  for  the  whole  of
 the  next  year  in  cunsultation  with  the
 Ministry  of  Agriculture,  Ministry  of
 Finance  and  the  Ministry  of  Plannin3.
 The  whole  policy  for  the  next  year  is
 now  Leing  considered  and  we  shall
 certainly  have  that  policy  58०  thit  we
 can  know  what  import  should  be  made
 and  we  shousd  not  be  depending  cn
 such  persons  who  any  time  v  ould  move
 around  profits  and  would  not  buther
 about  the  country.  That  care  is  taken.
 In  regard  to  the  questien  “are  we
 looking  into  this  whole  problem  of  oil,
 oil-seeds,  cdible  vils  as  required  ty  the
 country?”  I  would  like  to  say  ‘Yes’,  It
 is  being  considered  ag  to  how  we  can
 taka  care  of  the  problem  and  if  possi-
 ble,  we  shall  see  that  a  Corporat  on
 for  edible  olls  and  oil-seeds  is  create  i
 or  such  other  agency  is  crea‘el  80
 that  it  plans  for  the  current  yenr  and
 also  for  the  future.

 SHRI  NIHAR  LASKAR;  The  hon.
 Minister  has  to  take  two  sieps  imme-
 diately.  Firstly,  he  should  see  that
 edible  oi!  is  made  available  at  fair
 price  shops  to  the  consumers.  Sec  ni-
 ly,  he  has  to  tuke  a  Jong.term  view  of
 the  situation  85  that  in  future  su  hoa
 thing  does  not  hzppen.  Thirdly,  in  the
 month  of  April,  the  hon.  Minister,  an-
 nounced  that  the  edible  cil  will  be
 made  available  to  the  conctumers  at
 fair  price  shops  of  those  towns  whore
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 Population  is  4  lakhs  and  above.  I
 would  like  to  know  whether  such
 arrangements  have  been  wade.  If  not,
 what  progress  hug  been  made  in  this
 direction?  Will  the  hon.  Minister
 kindly  elaborate  or.  this  point?

 MR.  SPEAKER,  Elaborvticn  of  a
 Point  can  be  Jone  only  during  the
 debate.  This  is  Short  Notice  Question.
 Only  questions  are  answered.  But  you
 want  to  know  the  whole  policy  mat-
 ter.  It  is  not  proper  to  ask  him  to
 elaborate  on  policy  matter.

 SHRI  MOHAN  DHARIA:  The  House
 is  now  aware  thet  the  refined  wl  is
 being  made  available  in  important
 centres  at  Rs,  850  per  Kg.  for  the
 consumers,  not  for  the  tralers.

 SHRI  DINEN  BHATTACHARYA:
 Nowhere  it  is  uvailabte.

 SHRI  MOHAN  DHARIA:  It  is  being
 made  available  ij,  important  centres,
 Even  in  Bengal,  in  Calcutta,  it  jg  being
 made  available  ‘Interruptions).

 SHRI  DINEN  BHATTACHARYA:
 It  is  nowhere  availehle,

 SHRI  MOHAN  DHARIA:  I  would
 like  to  assure  the  House  today  that
 in  all  cities  having  a  popu'ation  of
 more  than  five  akhs  and  all  State
 eapitals,  this  oil  will  be  made
 available  and  it  is  being  made.  But
 the  difficulty  is  that  it  is  7०
 yet  being  appreciated  because  of
 the  various  tastes—mustered  oil,
 coconut  oi]  and  groundnut  oil—they
 have  got  different  tastes  and  the
 consumer  would  like  to  have  that
 sort  of  tastes.  But  even  then  out  of
 the  oi]  that  is  imported,  we  have  re-
 served  a  certain  capacity  for  refining
 and  this  will  be  done  in  consultation
 and  cooperation  with  State  Govern-
 ments.

 MR,  SPEAKER:  The  second  part  is
 a  po'icy  matter  and  I  do  not  think
 I  can  allow  it.
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 SHRI  JYOTIRMOY  BOSU:  As  I
 sec  from  the  information  available
 upto  end  of  March  1977,  the  total
 value  of  import  licences  was  Rs.  526
 crores.  But  I  would  like  to  ask  the
 hon.  Minister,  who  usually  takes  re-
 course  to  stra:ght  methods  of  reply-
 ing  to  questions,  why  is  it  that  he  did
 not  take  this  House  into  confidence
 to  say  that  upto  May  977  the  total
 value  of  import  licences  was  Rs.  686
 crores  excluding  of  course  the  licence
 of  Rs.  300  crores  given  to  STC.  Now
 tell  us  how  many  of  them  were
 given  import  licences  upto  March
 and  upto  May,  where  the  total  value
 exceeded  Rs.  ]  crore.  Then,  Sir,  on
 i4th  June  ‘1977  the  hon.  Minister
 gave  the  formation  in  Rajya Sabha  that  regarding  actual  smports information  was  not  available.
 Twenty  days  nave  passed.  Have  you been  able  to  get  the  actual  informa-
 tion?  If  so,  would  you  p'ace  it  here?
 Tf  not,  what  is  the  reason.  The  im-
 ports  really  effecteq  were  to  the
 tune  of  Rs,  45  crores  only.  Sir,  that
 means  the  tuta’  misappropriation
 amounts  to  ahout  Rs.  642  crores.  You
 have  told  in  Rajya  Sabha  on  ‘14-6-77
 that  cases  of  3  parties  have  been
 referred  to  CBI  und  6  parties  to  En-
 forcement.  We  want  full  particulars. What  progress  have  they  made?  It
 cannot  be  pending  for  months.

 SHRI  MOHAN  DHARIA:  Of  course, I  can  request  the  Central  Bureau  of
 Investigation  to  expedite  the  matter.

 SHRI  JYOTiIRMOY  BOSU:  What
 Progress  has  been  made  in  20  days?

 SHRI  MOHAN  DHARIA:  I  cannot
 Say  because  it  is  for  the  Central
 Bureau  of  Investigation  or  for  the
 enforcement  branch  of  the  Finance
 Ministry.  But  I  can  say  one  thing that  we  have  told  them  to  expedite
 the  matter  in  view  of  this  concern
 of  the  country  and.  of  the  House.  Sir,
 Tegarding  the  whole  list,  as  per  my
 information,  the  number  of  ‘those  who
 have  taken  Heence  for  more  than
 Ra.  |  crore  is  neatly  390.  Again  those
 who  have  secured  licences  for  shout
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 Re,  30  crores—that  number  is  same-
 where  in  between  3  and  16.  But  so
 far  as  the  other  information  is  con-
 cerned,  if  the  hon.  Member  gives
 notice,  as  I  haveI  done  last  time,  I
 will  give  the  information.

 श्री  तेज  प्रताप  सिह  :  क्‍या  माननीय
 मंत्री  जी  यह  बताने  की  कृपा  करेंगे  कि  जो
 लाइसेंस  इशू  किये  गये  थे  झौर  जो  शर्तें
 एम्रीमेंट  में  रखी  गई  थीं,  उन  में  से  कुछ  शर्तों
 का  जिन  व्यापारियों  ने  उल्लंघन  किया.  है,
 उन  के  खिलाफ़  क्या  कोई  कार्यवाही  मंदी  जी
 ने  या  सरकार  ने  की  है  ?

 आओ  मोहन  धाररिया  :  शअ्रध्यक्ष  महोदय,
 यह  मैंने  पहले  ही  बता  दिया  है  कि  जिन  के
 खिलाफ़  कोई  ऐसे  आरोप  है,  उन  के  बारे
 में  हम  ने  सेन्ट्रल  व्यौरों  झाफ़  |  इन्वेस्टीगेशन
 से  जांच  के  लिए  कहा  है  जौर  यह  जांच  जारी
 ह्ै।

 SHRI  M.  RAM  GOPAL  REDDY:  Mr.
 Speaker,  Sir,  the  Minister’s  policy
 suffers  from  two  defects.  The  Minister
 5998  that  oil  will  be  imported  in  three
 months  ie.  by  the  eng  of  September
 and  the  Minister  also  knows  that  in  the
 month  of  October,  we  are  going  to  get
 new  crop.  New  crop  on  one  site  «nd
 imported  oil  on  another  side.  What  will
 happen  to  the  oil-seed  producers?
 Secondly,  Sir,  he  said  that  more  «rea
 wil)  be  brought  ynder  oil]  seeds  planta-
 tion.  1  want  to  know  whether  he  is
 not  disturbing  the  present  balance.  If
 one  crop  is  grown  in  more  area,  the
 other  crops  will  suffer.  Instead  of
 that,  whether  the  Minister  is  going  to
 take  some  steps  to  produce  more  yield
 per  acre  so  that  he  may  not  bring  more
 area  under  plough  for  oil-seeds.

 SHRI  MOHAN  DHARIA:  I  think  I
 have  answered  that  question.  I  ex-
 plained  what  was  the  assesament  of
 the  present  0709,  what  was  our  require-
 ment  and  I  said  that  all  those  factors
 would  be  taken  into  consideration  when
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 we  took  a  decision  in  regard  to  imports.
 I  very  much  accept  that  part  of  the
 hon.  Member's  suggestion  that  cultiva-
 tors  and  producers  should  be  given  a
 fair  price  and  if  prices  go  somewhat
 below  the  remunerative  price,  we
 should  go  in  for  direct  purchase
 through  cooperatives  or  state  govern-
 ments  or  through  our  own  agencies.
 So  far  as  the  profit  part  is  concerned,
 it  is  not  the  poor  producer  who  earns
 it,  it  is  the  middlemen  who  earn  im-
 mense  profits.  How  we  can  take  care
 of  the  middlemen,  is  the  real  problem.

 SHRI  M,  RAM  GOPAL  REDDY:
 What  about  the  crop  area?

 SHRI  MOHAN  DHARIA:  I  referred
 fo  it  when  I  said  that  we  had  some
 jdea  of  how  more  area  should  be
 brought  under  cultivation  and  jow
 the  high  yielding  varieties  containing
 more  oil  could  be  intraduced—that  also
 could  be  considered.

 SHRI  SHYAMNANDAN  MISHRA:
 An  allegation  was  made  that  some  of
 the  importers  had  gone  to  other  coyn-
 tries  to  destory  evidence  against  them.
 ‘The  important  question  that  arises  is
 whether  after  the  enquiries  were
 ordered  and  they  got  under  way,  the
 ministry  took  some  steps  to  impound
 the  passports  of  those  offending  im-
 porters,  if  they  did  not  do  so  what  was
 the  reason?

 SHRI  MOHAN  DHARIA:  Once  we
 hand  over  those  charges  or  allegations
 to  the  Bureau,  it  is  for  them  to  take
 action.

 SHR]  SHYAMNANDAN  MISHRA:  It
 is  for  the  ministry.

 SHRI  MOHAN  DHARIA:  Certainly  I
 shall  have  a  dialogue  with  them,  I  can
 understand  the  implications  of  your
 question  and  I  shall  take  it  up  with  the
 concerned  people.

 भी  साधेशर  सिंह  :  मंत्ती  महोदम  क्‍या
 बतायेंगे  कि  ला  (सेंस  देने  में  कोई  शर्ते  निर्धारिश
 की  गई  थीं  ?  यह  सवाल  भी  उठता  है  कि
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 लाइसेंस  देने  में  उन  शर्तों  का  उल्लेख  किया  गया
 था  या  नहीं  झगर  उन  शर्तों  का  उल्लेख  किया
 गया  था  तो  फिर  इस  केस  को  सी०बी  ०  भ्राई०
 को  देने  की  क्‍या  शझा  श्यकता  थी  ?  यह  सवाल
 तो  फिर  सीधा-सादा  बन  जाता  है  1

 ओ  मोहन  धारिया  :  कोई  कंडीशंस  नहीं
 रखी  गयी  थो  ।  लाईसेंसधारी  i2  महीने
 के  भन्दर  जब  चाहे  इम्पोर्ट  कर  सकता  है  ।
 सी०बी०भाई०  को  वही  केसिज  धेजे  गये  है
 जिन्होंने  बाहर  ही  माल  बेच  दिया  और
 मुताफा  कमा  लिया  ।

 श्री  जवाशखर  सिह  :  क्‍या  कोई  कंडीशन
 नहीं  लगायी  गयी  थी  ?

 भरी  मोहन  धारिया  दुर्भाग्यपूर्ण  बात
 यही  है  कि  इन  पर  कोई  शर्त  नहीं  लगायी
 गयी  t

 SHRI  ANNASAHEB  GOTKHINDE:
 The  hon.  Minister  stated  that  imported
 oil  was  being  supplied  at  some  select-
 ed  centres  and  he  gave  their  category-
 cities  having  a  population  of  five  lakhs
 or  more.  I  want  to  know  what  he  has
 done  in  respect  of  other  cities  having
 a  population  of  less  than  that  number
 as  also  consumers  living  in  the  rural
 areas?  I  want  to  know  whether  he  in-
 terids  to  leave  them  to  the  mercy  of
 unscrupulous  traders?

 SHRI  MOHAN  DHARIA:  ‘The  logic
 is  very  simple.  It  ig  thoge  big  centres
 which  consume  oil  which  comes  from
 the  rural  areas,  it  is  not  available  all
 over  the  country,  If  we  make  supplies
 to  the  big  consuming  centres  it  will
 have  its  own  impact  on  the  rural  areas,
 thus  it  also  takes  care  of  rural  areas
 and  middle  sized  cities  which  the  hon.
 Member  has  in  mind.

 SHR]  ANNASAHEB  GOTKHINDE:
 We  are  not  having  oil  in  rural  areas.

 In  the  whole  country  it  is  not  avatl-
 abie,  there  is  scarcity.
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 SHRI  PURNA  SINHA:  B  it  a  fact
 that  certain  quantities  of  high  priced
 edible  rapeseed  oil  out  of  the  imported
 stock  was  sent  to  Assam  early  this
 month  and  it  had  been  found  to  be
 adulterated  and  unfit  for  human  con-
 sumption  and  hence  officially  with-
 drawn  from  distribution?  If  so  what
 action  had  been  taken?

 SHRI  MOHAN  DHARIA:  I  am  not
 aware  of  any  complaint  like  that.

 MR.  SPEAKER:  You  may  look  into
 it.

 SHRI  TARUN  GOGOI:  According  to
 the  reply  of  the  hon.  Minister,  adequate
 arrangements  have  been  made  for  big
 cities  and  that  would  have  its  impact
 in  the  rural  areas  and  small  towns.
 Is  the  hon.  Minister  aware  that  it  has
 not  created  any  impact  either  in  rural
 areas  or  in  small  towns  and  still  there
 is  scarcity  of  this  oil  in  the  country?

 SHRI  MOHAN  DHARIA:  Sir,  [  am
 well  aware  of  the  deficiency.  Unless
 and  until  the  whole  stocks  are  there,
 it  is  not  possible  for  me  to  bring  this
 scheme  into  operation.  It  is  after
 building  the  stock  of  more  than  28000
 tons  of  rapeseed  oi]  alone  that  I  can
 introduce  this.  Now  at  one  end  we
 have  planned  for  more  and  more  im-
 ports  and  at  the  same  time  we  ar2  ex-
 tending  these  areas  of  importing  sup-
 plies.

 SHRI  D.  B.  PATIL:  The  hon.  Minis-
 ter  has  said  something  about  elimina-
 tion  of  middlemen.  I  would  like  to
 know  from  him  whether  the  Govern-
 ment  has  any  scheme  before  it  and  if
 80,  the  salient  features  of  it.

 SHRI  MOHAN  DHARIA:  Sir,  as  I
 have  said  earlier,  I  would  very  much
 like  to  appeal  to  hon.  Members  that
 we  can  have  cooperative  societies  of  the
 farmers  and  if  we  can  have  better  co-
 operative  societies  from  where  goods  go
 to  the  consumer  directly  without  these
 middlemen,  it  is  one  of  the  effective
 measures,  And  as  Minister  ef  Coopera-
 tion,  I  have  already  assured  the  House
 that  from:  my  side  you  won't  find  any
 cooperation  lacking.  v
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 SHRI  SONU  SINGH  PATIL:  In
 view  of  the  serious  question  of  shor-
 tage  of  oilseeds  and  oil,  will  the  hon.
 Minister  think  of  the  monopoly  pur-
 thase  of  oilseeds  and  have  an  inte-
 grated  policy?  Secondiy,  is  he  aware
 that  in  his  anxiety  to  produce  more
 groundnuts  and  oilseeds,  the  prices  of
 seeds  are  already  double  of  those  pre-
 vailing  last  year  and  this  has  acted  as
 a  deterrent.  Is  he  aware  of  that?
 What  are  the  ways  and  means  he  is
 devising  for  meeting  the  situation?

 SHRI  MOHAN  DHARIA:  Regarding
 the  monopoly  purchases  it  is  a  sugges-
 tion  for  consideration.  Regarding  the
 prices  of  oilseeds  which  have  gone  up,
 the  hon.  Member  has  mentioned  this  to
 me.  Immediately  I  have  taken  un  the
 matter  with  the  Minister  of  Agriculture

 SHRI  R.  K.  MHALGI:  May  I  know,
 Sir,  when  the  investigation  report  of
 the  CBI  is  expected?

 SHRI  MOHAN  DHARIA:  We  have
 told  them  that  we  are  anxious  to  have
 the  report  as  early  as  possible  and  they
 have  also  told  us  that  they  will  try
 their  level  best.

 SHRI  R.  K.  MHALGI:  There  should
 be  some  time-limit.

 SHRI  MOHAN  DHARIA:  It  is  not
 possible  because  foreign  countries  are
 involved  and  the  investigations  have
 to  be  made  even  in  foreign  countries.
 Had  it  been  a  matter  to  be  investigated
 in  this  country  It  would  have  been
 possible.  But  as  they  have  to  investi-
 gate  in  foreign  countries  also  it  may
 take  time.

 SHR  VINODBHAI  8.  SHETH:;  I
 know  that  the  Minister  has  become
 very  angry  with  the  importers  who
 ucted  against  the  wishes  of  this  govern-
 Ment  and  who  defrauded  the  people
 by  not  importing  oi]  and  diverting  it  to
 the  foreign  countries  with  a  view  to
 earn  hagé  profite,  I  do  agree,  Sir.
 But  in  regaré  ६6  this  behaviour  of  the
 trading  community,  has  the  Minister
 thought  of  éxpo#t  of  the  non-edible  oil,
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 that  is  castor  ofl  and  thereby  banning
 stopping  all  the  oil  mills  of  castor  and
 creating  some  unemployment?

 SHRI  MOHAN  DHARIA:  It  is  a
 different  matter.  So  far  as  the  non-
 edible  oils  are  concerned  there  is  no
 need  of  mixing  up  the  two  issues—
 what  is  the  requirement  of  the  country
 for  non-edible  oil  for  industrial  pur-
 Poses  and  whatever  is  imported  from
 outside.  mean,  a  different  view  has
 to  be  taken  so  far  as  that  is  concerned.
 My  anger  cannot  come  in  the  way  of
 the  interests  of  the  country.  My  anger
 is  in  the  interests  of  the  country  to
 see  that  where  they  have  gone  against
 the  interests  of  the  country,  thev  are
 taken  care  of  properly.

 WRITTEN  ANSWERS  ‘TO  QUESTIONS

 Dilution  of  Foreign  Equity  Holdings  in
 Tea  Companies

 "284.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  Reserve  Bank  of
 India  had  asked  the  sterling  tea  com-
 panies  operating  in  the  country  to
 submit  a  comprehensive  scheme  on
 dilution  of  their  foreign  equity  hoid-
 ings  by  3ist  March,  1977,

 (9)  ig  so,  whether  this  direction  has
 been  complied  with;  and

 (९)  46  not,  what  further  action  has
 been  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Under  Section  29
 of  the  Foreign  Exchange  Regulation
 Act,  the  Reserve  Bank  of  India  has
 issued  directives  to  all  the  Sterling
 Tex  Companies  requiring  them  to
 transfer,  within  a  period  of  two  years
 from  thé  dafe  of  recéipt  of  spproval,
 thel  biilimeil  In’  Tia  to  Indian  Com-
 panies  With  son-tesidBht  interest  in
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 their  equity  canital  not  exceeding  74
 per  cent.  The  time  limit  for  this  pur
 pose  expires  towards  the  end  of  this
 year  in  most  cases  and  in  the  first  half
 of  next  year  in  other  cases.

 (by  and  (c)  The  Bank’s  directives
 are  statutory  in  nature  and  the  com.
 panies  are  submitting  their  proposals
 in  this  regard.

 Demand  for  Nationalisation  of  Closed
 Jute  Mills

 *285.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE.
 RATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  take  over  the  management  of
 some  of  the  closed  jute  mills  in  Cal-
 cutta;

 (b)  if  so,  the  facts  thereof;
 (c)  whether  the  trade  unions  in

 this  field  have  demanded  full  national-
 isation  of  these  mills  instead  of  taking
 over  only  their  management;  and

 (d)  ig  so,  the  Government’s  reaction
 thereto?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Management  of
 two  closed  jute  mills,  namely,  Khardah
 Co.  Ltd  and  Union  Jute  Mills  has  been
 taken  over  by  the  Government  on  i6th
 May.  1977,

 (cy  and  (०),  No  proposal  to  nationa-
 lise  these  mills  is  under  consideration
 at  present.

 Performance  of  National  Textile
 Corporation

 *287.  SHRI  8,  G.  MURUGAIYAN:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  performance  of  the
 ‘ational  Textile  Corporation  hag  been

 found  to  be  unsatisfactory;
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 (b)  if  s0,  the  facts  thereof  and  the
 measures  proposed  to  be  taken  to  im-~
 Prove  the  performance?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  MOHAN  DHA.
 RIA):  (a)  and  (b).  Taking  into
 account  the  problems  inherited  by  the
 National  Textile  Corporation,  namely,
 obsolescence  of  machinery,  surplus labour  etc.,  the  Government  does  not
 consider  the  performance  of  the
 National  ‘Textile  Corporation  on  the
 whole  as  unsatisfactory.  Important
 steps  taken  by  the  Corporation  to  im.
 prove  the  working  of  the  mills  are  as
 follows:—

 (i)  modernisation/renovation  of
 the  machinery;

 (ii)  rationalisation  of  surplus
 labour:

 (iii)  bulk  procurement  of  raw  mate-
 rial  on  centralised  basis;

 Gv)  diversification  in
 of  production;  and

 the  pattern

 (v)  changes  in  the  marketing  stra-
 tegy.

 Price  Freeze

 #288,  SHRI  P  THIAGARAJAN:
 SHRI  M.  N.  GOVINDAN

 NAIR:
 Will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  the  reported  under-
 standing  among  the  industrialists  to
 agree  to  a  voluntary  price  freeze  of
 commodities  hag  been  implemented;

 (b)  the  probable  value  of  the  com-
 modities  involved  as  a  proportion  of
 the  total  value  outside  the  price
 freeze;

 (९)  whether  Government  have  taken
 up  the  question  of  securing  the  price
 freeze  at  a  much  Jower  level;  and

 (व)  ६  80,  the  eesuits  thereof?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co
 OPERATION  (SHRI  MOHAN  DHA.
 RIA):  (a)  ‘There  was  an  announcement
 in  the  Press  that  a  number  of  indus-
 trialists  located  at  Bombay  and  Cal-
 cut‘a  decided  voluntarily  not  to  in-
 crease  the  prices  of  the  products  pro-
 duced  by  them  till  December  31,  1977.
 except  in  the  case  of  loss-making  units.
 The  statement  added  that  efforts  would
 be  made  by  them  to  absorb  any  in-
 creases  in  input  costs  as  far  as  possi-
 ble  unless  such  cost  increases  became
 very  high.

 (b)  Considering  the  range  and
 diversity  of  the  products  that  may  0७
 covered  by  the  price-freeze,  it  may  not
 be  possible  to  arrive  at  an  estimate
 of  their  value  and  its  proportion  to  the
 total  value  of  goods  produced  and  sold.

 (९)  and  (d)  Ata  meeting  with  re-
 presentatives  of  industry  and  trade.
 political  parties  and  trade  unions  held
 on  June  7,  1977,  leading  business
 houses  were  told  that  the  endeavour
 should  be  to  lower  the  existing  prices
 instead  of  freezing  them  at  the  existing
 level.

 झालाबाड़  में  भ्रफीस  शोजमशाला

 +  289.  बी  चतुर्भुज  :  क्‍या  वित्त  लथा
 शाजस्य  और  बेकिंग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  क्या  सरकार  का  विचार  श्रफीम  की
 काश्त  में  झग्रणी  किन्तु  आथिक  दृष्टि  से  पिछड़े
 हुए  झालावाड़  जिले  में  कोई  श्रफीसम  शोधन
 शाला  स्थापित  करने  का  है  ?

 बिस  तथा  राजस्थ  झौर  बेकिंग  मंत्री
 (शो  एच०  एम०  पटेल)  :  फिलहाल  न  तो
 झालावाड़  में  और  ते  ही  किसी  धन्य  स्थान  पर
 झाफीम  संसाधन  संयत्र  स्थापित  करने  का  कोई
 प्रस्ताव  है।  परम्तु  मध्य  प्रदेश तथा  राजस्थान
 के  पोस्त  उगाने  वाले  क्षेत्रों  में  भ्रफीम  के  चीरा
 लगाये  गये  होगे  से  ऐल्कलाइड  निकालने  के
 लिये  एक  संयंत्र  स्थापित  करने  के  प्रस्ताव
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 पर  विचार  किया  जा  रहा  है  tv  aa  के  स्थान-
 निर्धारण  के  बारे  में  अभी  प्रन्तिम  निर्णय  नहीं
 किया  गया  है  ।

 |.
 Demands  of  Pilots  of  Indian  Airlines
 and  Air  Corporation  Employees  Unien

 *290.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state,

 (a)  whether  the  pilots  of  Indian
 Airlines  and  Air  Corporation  Em-
 ployees  Union  have  threatened  to  go
 qn  strike  if  their  demands  are  not
 met  soon;

 (9)  if  so,  wha:  are  their  demands;

 (c)  how  may  of  their  demands  have
 been  accepted  by  Government;  and

 (d)  the  reasons  ‘or  their  strike?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  While
 the  pilots  of  Indian  Airlines  have  not
 threatened  to  go  on  strike,  a  notice
 dated  8rd  June,  977  was  received  by
 Indian  Airlines  from  the  Air  Corpo-
 rations  Employees’  Union  proposing
 to  cal]  a  strike  with  effect  from  20th
 June,  ‘1977,  As  a  result,  the  Regio-
 na)  Labour  Commissioner,  Kanpur
 was  to  initiate  conciliation  proceed-
 ings  with  both  the  parties  on  18th.
 June,  1977.  However,  the  Air  Cor-
 porations  Employees’  Union  in  the
 meantime  expressed  a  desire  to  re-
 sume  bilateral  discussions  with  the
 management  and  these  discussions  are
 now  in  progress,  the  conciliation  pro-
 ceedings  having  been  kept  in  abey-
 ance.

 (b)  The  demands  of  the  Air  Cor-
 porations  Employees’  Union  relate  to
 review  of  alleged  cases  of  victimisa-~
 tion,  greater  promotional  avenues  to
 employees,  shift  pattern,  transfer
 policy,  staff  strength  and  other  gene-
 ral  conditions  of  service.
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 (९)  The  demands  are  being  distis-
 sed  between  the  A‘r  Corporation  Em-
 ployees’  Union  and  Indian  Airlines.

 The  next  meeting  is  to  be  held  in  the
 first  week  of  Jyly,  977  Informa-
 tion  about  demands  accepted  by  the
 Indian  Airlines  will  be  known  only
 after  discussions  have’  been  conclud-
 ed.

 (d)  Does  not  arise  as  there  is  no
 strike.

 Fimaucia]  Collections  by  Texprocil
 Organisation

 *295  SHRI  D.  D.  DESAI;  Wilt  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Texprocil,  which  is  a
 private  organisation,  is  being  allowed
 to  enjoy,  unhke  other  Export  Promo.
 tion  Councils,  extraordinary  powers
 to  impose  and  collect  taxes  in  the
 form  of  quota  fees  and  penalties  as
 reported  in  the  Financial  Express,
 Bombay,  dated  May  ‘12,  1977;

 (b)  if  so,  whether  these  powers  have
 any  legislative  backing;

 (c)  whe‘her  any  Parliamentary
 Committee  has  taken  any  objection  to
 any  such  financial  collections  by  Tex.
 procil;  and

 (d)  whether  it  is  also  a  fact  that
 this  organisation  has  been  refusing  to
 submit  itself  to  Government  audit,
 though  some  money  from  Market  De-
 velopment  Fund  indirectly  reacheg  it
 via  Indian  Cotton  Mills  Federation?

 THE  MINISTER  OF  COMMERCE
 ANP  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Texprocil  (Cotton  Textiles
 Export  Promotion  Council),  Bombay,
 does  not  collect  any  taxes,  However,
 it  collects  from  exporters  of  cotton
 textiles  certain  charges  for  rendering
 services  to  them  and  for  gllotment  of
 export  quotas  for  countries  to  which
 export  of  cotton  textile  is  subject  to
 quota.
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 (b)  Does  not  arise.

 (c)  No,  श,
 {d)  No  money  from  marketing  de-

 velopment  fund  goes  to  the  Texpro-
 cil  directly  or  through  Indian  Cotton
 Mills  Federation  and  the  question  of
 Texprocil  refusing  to  submit  to  Gov-
 ernment  audit  does  not  arise,

 राष्ट्रीयकत  बेकों  से  ऋणों  की  मंजरी  को
 संशोधित  नीति

 296.  श्री  शरगोवबिस्द  वर्मा  :  वया
 विस  तथा  राजस्व  और  बेकिंग  मंत्री  यह  बताने
 की  कृपा  करेगे

 (क)  क्या  रा'ट्रीयक्धत  बैबा  ऋण  देने
 की  अपनी  नीति  में  सशोधन  कर  रहे  है,  श्रौर

 (ख)  यदि  हा,  ता  सशोधित  नीति  की
 रूपरेखा  क्या  है  और  इसे  कब  तक  वायंरूप
 दे  दिया  जापेगा  ?

 विस  तथा  राजस्थ  और  ब्रेकिंग  मंभ्रो

 (श्री  एच०  एम०  पटेल)  :  (क)  झौर  (ख)
 सरकारी  क्षेत्र  क ेबैको  की  उधार  देने  की  नति
 सरकार  और  भारतीम  रिज  बैक  द्वारा
 समय  समय  पर  निर्धारित  प्रा्थमिकताझो  के

 अनुसार  लामू  की  जाती  है।  इसके  पॉरिणाम-
 स्वरूप  सरकारी  क्षेत्र  के  बैंक  अ्रधिकाध्िक
 आवश्यकला  पर  आधारित  रुख  झपना  प्ग्हे
 है  जो  प्रतिभूति-परक  उस  रुख  से  बिलकुल
 भिन्न  है,  जो  उधार  देने  की  उनकी  पिछली
 नीति  का  मुय्य  भंग  था  |

 हाग  ही  में,  उन्हें  जारी  किए  गये  बैनिं-
 यादी  मार्गदर्शक  सिद्धांतों  में  से  कुछ  मीचे
 दिये  जा  रहे  हैं:---
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 दी  गई  है  ताकि  जून,  978  तक  बिना
 बैंक  वाले  सामुदायिक  विकास  खण्डों
 में  से  प्रत्येक  में  वाणिज्यिक  बैंकों  की
 कम  से  कम  एक  शाखा  प्रंवश्य  स्थापित
 हो  जाये ।

 (2)  बैंकों  को  भ्रावेश  दिये  गये  हैं  कि  कार्ये-
 निष्पादन  बजट  की  प्रयनी  व्यवस्था  का
 दौर  पारिमार्जन  करें  ताकि  उस  बजट
 का  अधिक  सार्थक  और  प्रयोजन  परक

 होना  सुनिश्चित  किया  जा  सके  ।

 (3)  सरकारी  क्षेत्र  के  बैकों  को  सलाह  दी
 गई  है  कि  मार्च,  978  के  भंत  तक  देश
 में  सभी  जिलों  के  लिए  ऋण  योजनाएं
 बनाएं  ताकि  जिले  की  सभी  वित्त  प्रदान
 करने  वाली  संस्थाएं  मिलकर  जिनों  के,
 जो  मान्यता  प्राप्त  प्रशासनिक  एकक  हैं,
 झ्राथिक  विकास  में  सहायता  कर  सके  ।

 (4)  समाज  के  कमजोर  वर्गों  को  अधिक
 मात्रा  में  ऋण  दिये  जाने  को  दृष्टि  से
 बैंकों  को  यह  सुनिश्चित  करने  के  लिए
 अादिश  दिये  गये  हैं  कि  मार्च  i979  तक
 उनके  समग्र  भ्रत्रिमों  का  कम  से  कम
 334  प्रतिशत  भाग  प्राथमिकता
 प्राप्त  क्षेत्रों  को  दिया  जाने  लगे  ।

 (5)  सरकार  ने  बैंकों  को  सुधारात्मक  उपाय
 करने  को  सलाह  दी  है  ताकि  सरकारी
 क्षेत्र  के  बैकों  की  ग्रामोग  भ्रोर  प्रधेशहरी
 शाखाझरें  का  ऋण  भौर  जम।  का  पनु-
 शक्त,  मार्थ,  i979  तक,  कम  से  कम

 60  प्रतिशत  हो  जाप  |

 (6)  समाज  के  कमज़ोर  वर्गों  की  झपेक्षा
 झप्टिक  मात्रा  में  ऋण  प्रदान  करना
 सुनिश्चित  करने  के  लिए  हाल  ही  में,
 सरकार  ने  विभेदी  ब्याज  दर  योजना
 के  क्षेत्र  भर  व्याप्ति  को  संशोधित  कर
 थि  हैं  ।  इस  चीजन  के  अधो  ह... ह
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 व्यक्तियों  को  4  प्रतिशत  की  ब्याज  दर
 से  ऋण  प्रदान  किय  जाता  है  v

 (7)  सरकारी  क्षत्र  के  बैकों  को  सलाह  दी
 गई  है  कि  ऋण  मंजूर  करने  कौ  प्रक्रिया
 को  सरल  बनाएं  और  अपनी'  ग्राहक  सेवा
 में  सुधार  करते  का  उपाय  करें।

 (8)  ऋण  के  आवेदन  प्रो  का  जीघ्र-
 निपटान  सुनिश्चित  करने  के  लिए  बैकों  को

 अ्नुदेश  जारी  किये  गये  हैं  कि  0,000
 त्तक  की  ऋण  सीमा  के  थोड़े  ऋण  के
 श्रावेदन-पत्नों  को,  उनकी  प्राप्ति  की
 तारीख  से  3-4  सप्ताह  की  प्रवधि  में
 शौर  उससे  भ्रधिक  सीमा  के  भ्रविदन-पत्र

 3  महीने  की  अ्रवधि  में  निपटा  दिय
 जाने  चाहिएं  ।

 Exemption  from  Excise  Duty  to  New
 Industrial  Units

 १257,  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state;

 (a)  whether  the  Indian  Merchants
 Chamber  had  requested  for  grant  of
 complete  exemption  from  payment  of
 excise  duty  for  a  specified  period  to
 new  industrial  units;  and

 (b)  ig  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  Exemption  from  excise  duty  to
 the  extent  of  25  per  cent  of  the  duty
 otherwise  payable  is  already  avail-

 able  to  new  units  producing  specified
 goods,  under  the  scheme  of  excise
 duty  relief  to  encourage  higher  pro-
 duction,  announced  under  notification
 No.  98/76-CE,  dated  6th  June,  1976,

 "पलक
 reliefs  are  under  examina-

 lion,  ’
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 want  अ्रधितियम  के  कुछ  उपबस्धों  को
 खमाप्त  करने  के  लिये  दिल्‍ली  की  बार  एसो-

 सिवेश्ों  की  सांग

 +  298.  शी  कृष्ण  कुघार  योगल  :  क्‍या
 विस  तथा  राजस्व  और  बेकिंग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि  राज-
 धानी  में  विभिन्न  बार  एसोसिएशनों  ने  आयकर
 अधिनियम,  7962  की  उस  घारा  को  समाप्त
 करने  की  मांग  की  है  जिसके  ग्रन्तर्गत  भ्रायकर
 बकीलों  के  लिये  हिसाब  की  विशेष  प्रणाली
 झपनाना  श्रनिवार्य  है;  शोर

 ख)  यदि  हां,  तो  उस  पर  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 जित  तथा  राजस्व  और  बेकिंग  संत्री

 (धो  एश०  एम०  पटेल)  :  (क)  जी,  हां  t
 बार  एसोसिएशन  दुद्ाय  कर),  नई  दिल्‍ली
 के  कार्यालय  में  4जून,  977  को  आयोजित
 विभिन्न  बार  एसोसिएशनों  की  एक  बैठक  में
 पारित  संकल्प  की  एक  प्रति  बार  एसोशिएशन
 (प्राय  कर),  नई  दिल्ली  द्वारा  भेजी  गई  है
 जिसमें  प्रन्य  बातो  के  साथ  साथ  भ्रायकर  भ्रधि-
 नियम,  964  की  धारा  44  कक  की  उप-
 धारा  (3)  को  समाप्त  करने  का  सुझाव  दिया
 गया  है।

 (ख)  सरकार,  संगत  उपबन्ध  को
 समाप्त  करने  के  पक्ष  में  नहीं  है  ।

 Exports  by  Maruti  Limited  and  its
 Alliead  Concerns

 *299,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIEs  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Maruti  Limitea  and  its  allied
 concerng  i.e.  Maruti  Heavy  Vehicles
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 and  Maruti  Technicals  export  petrol
 saver  to  USSR;

 (०)  if  so,  the  facts  thereof;

 (cy  the  details  of  all  exports  by
 Maruti  concern  to  foreign  countries;
 and

 (d)  the  outlines  of  the  agreements
 made  by  Maruti  concerns  with  the
 foreign  concerns  or  with  foreign  Gov-
 ernmen‘s  regarding  export  of  goods?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (d).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Development  of  Hajo  (Assam)  88  2
 Tourist  Centre

 *300.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  whether  Govern-
 ment  have  any  proposal  to  develop
 Hajo  in  Assam  as  a  tourist  Centre?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  Due  to  con-
 straint  on  resources  and  other  priori-
 ties  as  well  as  restrictions  on  the
 entry  of  foreign  tourists  to  Hajo
 (Assam),  there  is  no  proposal  for  the
 present  to  develop  Hajo  in  Assan  as
 a  tourist  centre.

 Interest  to  Savings  Bank  Account
 Holders  by  State  Bank  of  India

 *30l.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  nationaliseg  banks
 close  their  accounts  twice  in  &  vear  (.e.
 in  June  and  December  and  pay  inte-
 rest  on  savings  bank  accounts  with
 them  on  hal¢  yearly  basis;
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 (b)  whether  the  State  Bank  of  India
 closes  its  accounts  once  in  a  year  i.e.

 in  October  and  pays  interest  to  its
 customers  on  savings  bank  accounts  on
 yearly  basis;  and

 (c)  whether  Government  propose  ta
 pay  interest  to  savings  bank  account
 holders  of  the  State  Bank  of  India  on
 half  yearly  basis?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (ec).  In
 terms  of  Section  0  of  the  Banking
 Companies  (Acquisition  and  Trans-
 fer  of  Undertakings)  Act,  1970,  every
 nationaliseq  bank  is  required  to  cause
 its  books  to  be  closed  and  balanced
 as  on  3lst  December  of  each  year.

 Similarly,  in  terms  of  Section  30  of
 the  State  Bank  of  India  Act,  955  and
 Section  39  of  the  State  Bank  of  India
 (Subsidiary  Banks)  Act,  1959,  State
 Bank  of  India  and  the  seven  subsi-
 diaries  of  the  State  Bank  of  India  res.
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 pectively,  are  required  to  cause  their
 books  to  be  closed  and  balanced  as
 on  Sist  December,  in  each  year.

 It  wag  decided  in  970  by  the  Re-
 serve  Bank  of  India,  in  consultation
 with  Government,  that  in  so  far  a8
 the  74  Nationalised  Banks  are  con-
 cerned,  in  addition  to  the  above  88०
 tutory  requirement  of  closing  the  an-
 nual  accounts  on  the  3lst  December
 of  each  year,  for  adoption  by  the
 Board  of  Directors,  of  the  bank  con-
 cerned,  the  banks  should  have  an  in-
 ternal  assessment  of  the  working  of
 the  bank  during  the  first  half  of  each
 year  by  closing  the  books  on  the  30th
 June  of  the  year.

 As  regards  payment  of  interest  on
 Savings  Bank  Accounts,  while  the  4
 Nationalised  Banks  and  the  seven  sub-
 sidiaries  of  the  State  Bank  of  India
 pay  interest  on  Savings  Bank  Accounts
 on  half-yearly  basis,  the  State  Bank
 of  India  pays  interest  on  a  yearly
 basis  as  indicated  below:

 Period  for  which  interest  is  Month  in  which
 Bank(s)  calculated  on  Savings  Bank  iIMterest  is  credited

 Accounts  to  the  Savings  Bank
 Accounts

 a  34  Nationalised  Banks  and  7  Sub-  (i)  rst  Dec.  to  (gist  May  June
 sidiaries  of  Ss

 (ii)  rst  June  to  30th  Nov  December
 2  State  Bank  of  India  १४0  Oct.  to  30th  Sept.  October

 Reserve  Bank  of  India  has  report-
 ed  that  it  has  taken  up  with  the  State
 Bank  of  India  the  question  of  its  pay-
 ing  interest  on  Savings  Bank  Ac-
 counts  on  half-yearly  basis  as  in  the
 case  of  the  other  public  sector  banks.

 Resignation  ह 4  हात  P.  0.  Lal  as
 Chairman  of  Indian  Airlines

 4302,  इप्तप्ठा  R.  K.  MHALGI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state;

 (a)  whether  Ex.  Air-Chief  Marahal
 Shri  P.  C.  Lal  resigned  the  post  of

 Chairman  of  Indian  Airlines  on  the
 l4th  April,  976  with  retrospective
 effect  from  the  i2th  April,  1976;

 (b)  the  reasons  that  led  Mr.  Lal  to
 submit  his  resignation  with  retrospec-
 tive  effect;  and

 (c)  whether  Government  have
 investigated  into  the  matter  and  if  80,
 with  what  result?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No,  Sir.  .

 (b)  Does  not  arise.
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 {c)  On  examination  of  relevant  re-
 cords  it  is  found  that  Air  Chief  Mar-
 shal  P,  C.  Lal,  former  Chief  of  Air
 Staff,  was  appointed  Chairman-cun-
 Managing  Director,  Indian  Airlines,
 with  effect  from  ist  August,  973  for
 8  period  of  three  years,  but  proceed-
 ed  on  leave  with  effect  from  १2
 April,  976  upto  30th  June,  ‘1976,  and
 action  was  taken  under  Rule  3  of  the
 Indian  Airlines  Corporation  Em-
 Ployees’  Service  Regulations,  with  a
 view  to  enabling  him  to  draw  salary
 for  a  period  of  30  days  from  the  Ist  of
 July,  1976,

 Centralisation  of  Recruitment  of  Staff
 foy  Nationalised  Banks

 "303,  SHRI  8.  9.  SOMASUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  the  progress  made  in_  the
 centralisation  of  recruitment  o°  staff  of
 all  categories  for  the  nationalised
 banks;

 (»)  whether  common  yardsticks
 have  been  evolved  for  determining
 optimum  strength  of  staff  required  in
 comparable  units  0°  the  nationalised
 banks;  and

 (c)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The  Bank-
 ing  Service  Commission  was  set  up
 in  February,  ‘1977,  under  the  Banking
 Service  Commission  Act,  1975,  for  the
 selection  of  personnel  for  appoint-
 ment  to  services  and  posts  in  the
 cadres  of  junior  officers  and  the  cle-
 rical  cadres  in  public  sector  banks.
 The  Commission  has  not  yet  started
 recruitment  of  personnel  for  banks.

 (b)  and  (ec).  While  some  banks
 have  develeped  their  own  norms  to
 relate  their  staff  strength  with  the
 workload,  no  common  yardsticks  have
 been  evolved  for  determining  opti-
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 mum  staff  strength  required  in  com-
 parable  units  in  public  sector  banks.

 2-Year  Farm  Investment  Programme
 2327,  SHRI  R.  ्  SWAMINATHAN:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  a  million  Indian  far-
 ™mers  are  expected  to  benefit  from
 a  two-year  farm  investment  pro
 gramme  being  launcheg  by  the  Agri-
 cultura]  Refinance  ang  Development
 Corporation  supporteg  by  the  Inter-
 national  Bevetopment  Association;

 (b)  the  main  features  of  the  pro-
 poseg  plan;

 (c)  to  what  extent  i,  jg  likely  to
 be  helpful  for  the  country  to  achieve
 agricultural  production;  and

 (a)  by  what  time  the  benefit,  are
 to  be  derived  from  the  proposed
 scheme?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  International  Development  As-
 sociation  has  approved  a  credit  of
 $  200  milion  for  a  2  year  program.
 me  of  support  to  Agricultural  Refin-
 ance  and  Development  Corporation
 for  its  investment  programme  for  fol.
 lowing  purposes:

 Arnount
 —

 Purpose  (8  Millio7)
 l.  Minor  Irrigation  and  on

 farming  land  development  775
 2.  Loans  for  diversified

 lending  24
 3.  Traiiing  t

 Total  200
 eee

 The  main  features  of  the  proposed
 Plan  are:

 l.  The  Investment  programme  will
 cover  a  wide  spectrum  of  purposes.
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 2.  Aft  least  50  per  cent  of  the  lend-
 ings  will  be  provided  to  small  far-
 merg  defined  under  the  project.

 8.  Priority  will  be  accorded  for  pro.
 grammes  in  the  Eastern  and  North-
 Eastern  regions  of  the  country.  $

 4.  Training  programme  for  senior
 and  middle  level  personnel  of  land
 development  banks  and  commercial
 banks  and  for  the  junior  level  staff
 of  the  land  development  banks,

 5.  Strengthening.  of  the  viability  of
 the  rural  credit  system,  establish-
 ment  of  uniform  standards  for  lend.
 ing  operations  and_  insistence  2
 adherence  to  financial  and  technical
 standards  by  lending  banks.

 (c)  The  programme  woulg  be  of
 direct  assistance  to  achieve  an  jn-
 crease  in  agricultural  production.  The
 value  of  incremental  output  resulting
 from  this  programme  is  expected  to
 be  around  Rs.  330  crores  per  annum
 at  976  farm-gate  prices.

 (d)  The  project  envisages  the  com-
 pletion  of  some  investments  initiated
 during  the  first  Agricultural  Refinance
 and  Development  Corporation  Credit
 Project  and  other  International  De-
 velopment  Association  Assisted  Agri-
 cultural  Credit  Projects  and  initiation
 of  some  others  which  would  be  com-
 pleted  during  the  project  period  and
 may  even  extend  beyond  the  period.
 Estimates  of  project  Impact  on  pro-
 duction  should,  therefore,  be  taken  as
 broad  indicators  only.  However,  in-
 vestments  undertaken  in  minor  Irri-
 gation  and  diversified  sectors  have
 small  gestation  periods.

 Replanting  Subsidy  to  Rubber
 Growers

 2328.  SHRI  VAYALAR  RAVI:  Will
 the  Minis‘er  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘TION  be  pleased  to  state:

 fa)  the  present  rate  of  replanting
 subsidy  being  given  to  the  rubber
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 growers  and  the  total  amount  distri-
 buteq  in  this  regard  during  the  year
 ‘1978-77;

 (b)  whether  any  decision  has  peen
 taken  to  stop  the  rep!anting  subsidy
 to  the  rubber  growers;  and

 (c)  if  so,  the  details  thereof  and
 the  reasons  therefor?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  MOHAN  DHA-
 RIA);  (a)  Replanting  subsidy  is  being
 paid  by  the  Rubber  Board  to  rubber
 growers  depending  on  the  size  of
 estate/holding,  at  the  following
 rates:—

 Upto  2  hectares  Rs,  7,500  per  hectare
 Above  2  and  upto  20  hectares  Rs.
 8,000  per  hectare,

 Above  20  hectares  Rs,  3,000  per  hec-
 tare.

 The  total  amount  of  subsidy  paid  to
 the  growers  by  the  Board  during
 ‘1976-77  was  Rs.  +1,00,08,658.
 (b)  Government  have  not  taken  any

 such  decision.

 (९)  Does  not  arise,

 लिसिटेड  कम्पनियों  में  शा्चजनिक  जमा
 शक्षियां

 2329.  शमी  सीठालाल  पटेल  :  क्‍या
 विश  तथा  राजस्थ  भौर  ब्रेकिंग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  लिमिटेड  कम्पनियों:
 में  कुल  कितनी  सार्वजनिक  जमा  राशिया  हैं
 झौर  जमा  करने  वालों  की  संख्या  क्‍या  है;
 शौर

 (@)  क्‍या  सरकार  का  वियार  ऐसे
 शपाय  करने का  है  जिसके  अस्तगत जमा करने जमा  करने
 बालों  की  राशि  सुराक्षित  रहे  शौर  ये  जरूरत
 पढ़ने  पर  उसे  शिकाल  सके  झौर  कम्पनियों  का
 जो  काम  शुचार  रूप  से  चलता  रहे  ?
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 विस  तथा  राजस्थ  बौर  बेकिग  मंत्री
 (शी  एच०  एम०  पढेल)  :  (क)  भारतीय
 रिजव  बैक  ने  सूचना  दी  है  कि  भैर-बैंकिंग
 कम्पनियों  के  पास  रखी  जमा  राशियों  के
 सर्वेक्षण  पर  ब्राधघारित  ताजा  उपलब्ध
 झांकडों  के  प्रनुसार,  गैर-बैंकिंग  नियमित
 क्षेत्र  की  कुल  जमा  राशियां  भौर  मा  खातों
 की  संख्या  मार्च,  974  के  झन्त  मे  क्रमशः
 1026,  6  करोड़  रुपये  शौर  27.  85  लाख

 थी  ford  बैक  द्वारा  निर्धारित  विवरणी  में
 कम्पनियों  के  लिये  यह  जरूरी  नहीं  रखा  गया
 है  कि  वे  जमा  खातों  की  सख्या  के  श्रतिरिक्त
 जमा-कर्ताशों  की  सख्या  भी  बताये  v

 (a)  रिजर्व  बैक  द्वारा  वित्तीय  भोर
 विविध  गैर-ब  किंग  कम्पनियों  के  लिये  जारी
 किये  गये  निदेश  तथा  कम्पनी  कार्य  विभाग
 द्वारा  गर-बैकिंग  गैर-वित्तीव  कम्पनियों  के
 लिये  जारी  क्य  गये  नियम  इन  कम्पनियों
 द्वारा  स्वीकार्य  जमा  राशियों  की  मात्रा  को
 निश्चित  सीमा  तक  नियंत्रित  करते  है  भौर
 उनसे  यह  भी  अपेक्षा  करते  है  कि  वे  अपनी
 वित्तीय  स्थिति  और  प्रबन्ध  से  सम्बन्धित
 निर्धारित  व्यौरो,  जमाएं  मागने  के  लिये  दिये
 गय  विज्ञापनों  और  जमा  के  झावेदन  पत्नो  मे
 दिखायें  ।  जमा-कर्ताश्रों  को  सुरक्षा  प्रदान
 करने  के  लिए  ही  ये  उपाय  किये  गय  है।
 सरकार  ने  गैर-बै किंग  कम्पनियों  से  सम्बन्धित
 जेम्स  राज  अध्ययन  दल  की  सिफारिशो  को
 स्वीकार  कर  लिया  है  कि  (i)  गैर-बैकिंग
 गैर-वित्तीय  शौर  गैर-बै  किंग  वित्तीय  कम्पनियों
 की  कुछ  झन्य  श्रेणियों  को  झपनी  जमा
 राशियो  की  मात्रा  को  धीरे-धीरे  झपने  स्वा-
 मित्व  की  कुंल  निधि  के  50  प्रतिशत  से  घटाकर

 25  प्रतिशत  तक  लाना  चाहिए,  (ii)  भैर-
 वित्तीय  कम्पनियों  को  एक  वर्ष  के  दौरान
 परिपक्व  होने  वाली  जमा  देयताझों  के  कम
 से  कम  0  प्रतिशत  भाग  को  मकदी-जैसी-
 परिसम्पत्तियों  (हस्ते  रोकड़  छोड़कर)  के
 रूप  में  बनाये  रखना  चाहिए,  शौर  (iii)
 गैर-बेकिन  चिच्ोय  शौर  मैर-वित्तीय  कम्पनियों

 JULY  1  497  Written  Answers  60

 को  जमाएं  मांगने  से  सर्म्या घत  विज्ञापनों  में
 कुछ  ौर  भ्रधिक  ब्यौरे  देने  चाहिए,  जैंसे

 (क)  निर्धारित  सीमा  विषयक  प्रतिबंधों  के
 अन्तर्गत  जमाझ्नों  की  राशि  जो  वे  स्वीकार  कर
 सकते  हैं,  (ख)  उनके  द्वारा  किसी  हाल  ही  की
 तिथि  पर  वास्तव  में  प्राप्त  जमाझों  को  राशि
 (ग)  भ्रतिदेय  जमाओं  की  राशि  (ऐसी
 जमाझो  को  छोड़कर  जिनका  कोई  दावेदार
 नहीं)  और  (घ)  उनके  हारा  इस  आशथ  की
 घोषणा  की  यथोस्थिति  कम्पनी  काये
 विभाग  के  नियमों  अयवा  रिजर्व  बैक  के  निदेशों,
 का  पालन  किया  गया  है,  और  यह  हि  निथभों
 झ्रथवा  निदेशों  के  श्रनुपालन  से  यह  श्र्य  नही
 है  कि  जमानों  की  अदायगी  के  लिए  केन्द्रीय
 सरकार  या  रिजवे  बैक  प्रतिधूति  देते  है  और
 यह  कि  उनके  द्वारा  स्वीकृत  जमाए  कम्पनियों
 की  असुरक्षित  देयताएं  है।  जबकि  इनमे  से

 कुछ  सिफारिशों  को  लागू  कर  दिया  गया  है,
 शेष  कार्यान्वित  होने  की  प्रक्रिया  में  है  ।

 Changes  in  Pattern  of  Operations  of
 Air  India

 2330.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 introduce  major  changes  in  Air  India’s
 pattern  of  operations;  and

 (9)  ig  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  There  is  no  proposal  to  introduce
 any  major  changes  in  Air  India’s  pat-
 tern  of  operations  for  the  present.
 However,  when  the  two  B-747  air-
 craft,  which  are  on  order,  jain  the
 fleet  in  December  1977  and  May  1978,
 Air  India  propose  introducing  addi-
 tional  flights  to  Europe  and  Gulf

 countries  and  also  two  B-747  services
 a  week  ‘on  the  India-Jepan  route.
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 Stable  Taxation  ang  Pricing  Policy

 283l.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether,  welcoming  the  an-
 nour.cement  of  ‘price  freeze’  by  top  in-
 dustria]  houses  in  the  country,  the
 Chambers  of  Commerce  anq  Indus-
 tries  have  urged  the  Centra]  Govern-
 ment  to  frame  a  taxation  policy
 which  would  stay  in  force  for  the
 next  five  years,

 (b)  whether  Central  and  State
 Governments  have  been  requested  to
 come  out  with  a  policy  ०*  fixing  prices
 of  goods  manufactured  by  the  State
 owned  industries;  and

 (c)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H,  M.  PATEL):  (a)  A  sugges-
 tion  was  made  by  one  of  the  Cham-
 bers  of  Commerce  that,  except  in  ex-
 ceptional  circumstances  where  chan-
 ges  in  rates  may  become  necessary  at
 short  notice,  there  should  be  a  cer-
 tain  amount  of  stability  in  tax  poli-
 cies  at  least  over  a  period  of  five  years.

 (b)  A  request  was  made  to  the
 Central  Government  recently  that
 State-owned  industries  may  freeze
 Prices  in  line  with  the  price  freeze
 anounced  by  some  of  the  top  indus-
 trial  houses  in  the  country.

 (९)  As  regards  the  suggestion  men-
 tioned  in  (a)  above,  as  tax  policy  is
 framed  according  to  the  basic  aims
 of  the  Government  and  the  prevail-
 ing  economic  situation,  ‘changes  in
 taxes  become  necessary  from  time  to
 time.  As  for  the  suggestion  at  (b)

 a
 the  matter  is  under  considera-
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 Goa  Compensatery  Allowance  to
 Government  Employess

 2332.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Goa  Compensatory  Al-
 lowance  has  been  restored  to  Gov-
 ernment  employees  in  Goa;  and

 (b)  it  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  fa  and  (hi.
 No,  Sir,  The  Goa  Compensatory  Al-
 lowance  was  granted  in  consideration
 of  the  difficult  and  unsettled  condi-
 tions  fo'lowing  liberation  of  Goa,
 Daman  and  Diu.  This  allowance  was
 withdrawn  in  stages  beginning  with
 ‘1-4-1967,  after  restoration  of  normal
 conditions  in  the  Union  Territory.

 we  are  बड़ोदा  फी  पुवाया  शाखा  में
 अष्टाचार

 23395.  श्री  सुरेन्द्र  विक्रम  :  क्‍या  विश
 तथा  राजस्थ  शौर  बेकिंग  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  क्‍या  उन्हें  उत्तर  प्रदेश  के
 शाहजहांपुर  में  बैंक  झाफ  बड़ौदा  की  पुवाया
 शाखा  में  व्याप्त  अ्रच्टाचार  की  जानकारी
 है,  जिसके  बारे  में  अनेक  व्यक्तियों
 ने  अधिकारियों  से  शिकायतें  की  हैं  भौर  यदि
 हां,  तो  उन  पर  क्‍या  कार्यवाही  की  मई  है  ?

 बित  तभा  राजस्व  और  बेकिंग  मंत्री
 (शी  एस०  एम०  पटेल)  :  बैंक  आफ  बड़ोदा

 ने  सूचित  किया  है  कि  छोटे  ऋणकर्ताभ्नों  की
 ऋण  मंजूर  करने  में  देरी,  कर्मचारियों  के
 सभ्य  व्यवहार  और  ऐसे  ऋण  मंजर  करने
 के  लिए  करमंचारियों  द्वारा  रिश्वत  मांगें
 आने  के  बारे  में,  उत्तर  प्रदेश  को  उसकी

 नपुबाया  शाखा  के  कमंचारियों  के  विशद्ध  कुछ
 शिकायतें  उसे  मिली  हैं  t  जंके  से  प्रतुरोध
 किया  नया है  कि  इन  शिकायतों  की  जांच
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 करे  तथा  बैक  में  सुस्यापित  सतकृता  घ्रक्मा
 के  प्रनुसार  सम्बद्ध  कर्मचारियों  के  विरुद्
 बथोचित  कार्यवाई  करे  ।

 Violation  of  Foreign  Exchange
 Regulations  by  Shri  Subramaniam

 Swamy
 2334,  SHRI  K.  LAKKAPPA:  Will

 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state;

 (a)  whether  Shri  Subramaniam
 Swamy  had  violated  the  provisions  of
 Foreign  Exchange  Regulation  Act
 during  1975-76;

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  him;  and

 (९)  whether
 prosecute  him?

 Government  would

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  प्र.  M.  PATEL):  (a)  to  (०).
 Shri  Subramaniam  Swamy  was  per-
 mitted  by  Reserve  Bank  of  India  to
 visit  U.K.  for  three  months  in  July,
 ‘1975.  But  Shri  Swami  had  visited
 countries  other  than  U.K.  and  had
 not  returned  to  India  at  the  end  of
 the  period  prescribed  by  Reserve
 Bank  of  India.  Hence  the  Director-
 ate  of  Enforcement  hag  issued  a  show
 cause  notice  for  violation  of  the  pro-
 visions  of  Section  $2(9)  of  the  Foreigy,
 Exchange  Regulation  Act,  1973,  The
 case  was  departmentally  adjudicated
 by  which  a  pena'ty  of  Rs.  5000  was
 imposed  on  Shri  Swamy,

 The  Directorate  of  Enforcement
 had  also  filed  three  prosecution  com-
 plaints  against  Shri  Subramaniam
 Swamy  in  the  Court  of  the  Chief
 Metropolitan  Magistrate,  New  Delhi in  October,  976  for  violation  of  Sec-
 tions  82(8),  83(2)  and  40  of  the  For-
 eign  Exchange  Regulation  Act.

 In  March,  2977  after  the  formation
 of  the  new  Government  these  cases
 were  reviewed  in  the  changed  cir-
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 cumstances.  It  was  observed  that
 Shri  Swamy  had  to  go  to  foreign
 countries  for  political  reasons  neces-
 sitated  by  the  arbitrary  detention  of
 thousands  of  persons.  _The  contfaven.
 tions  of  Foreign  Exchange  Regulation
 Act  were  only  incidental.  In  these
 circumstances  it  was  decideg  that  the
 three  prosecution  cases  should  be
 withdrawn  in  the  public  interest  and
 accordingly  these  cases  were  with-
 drawn  on  28h  March,  1977.

 Credit  Policy

 2385.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  Government  contem-
 plate  to  bring  about  any  change  in
 the  existing  credit  policy;  and

 (b)  the  main  features  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  revised  credit  policy  for  1977-78
 was  announced  by  the  Reserve  Bank
 of  India  on  May  27,  ‘1977.  The  policy
 lays  emphasis  on  monetary  restraint
 and  at  the  same  time  recognises  the
 need  for  stimulating  long  term  in-
 vestment  and  augmentation  of  sup-
 plies  of  essential  consumer  goods,
 The  important  changes  made  in  the
 credit  policy  are  briefly  described
 below:

 (i)  The  impounding  of  incre-
 mental  10  per  cent  of  the
 deposits  of  commercial  banks
 has  been  continued.  The
 average  cash  reserve  ratio  of
 6  per  cent  and  the  liquidity
 requirements  (u/s  24  of  the
 Banking  Regulation  Act)  of
 33  per  cent  have  also  been
 continued.

 (2)  Banks’  resort  to  the  Reserve
 Bank  of  India  for  refinane®
 and  rediscount  has  betn
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 from  Ra,  3000  crores  to  Rs.  606
 crores,  and  the  banks’  faci-
 lities’  for  rediscounting  of
 ‘pills,  from  the  Reserve  Bank
 of  India  will  be  on  discre-
 tionary  basig  in  place  of  a
 specified  quota.

 (3)  Margins  on  advances  agains?
 book  debts  and  mventories
 which  were  stepped  up  by  70
 per  cent  in  January  ‘1977  but
 velaxed,  cubsequently,  tare
 been  re-imposed.  Margins  in
 respect  of  oils  and  oilseeds
 have  also  been  increased  by
 0  per  cent

 (4)  Selective  credit  controls  in
 the  case  of  imported  oils  and
 oilseeds  and  imported  cotton
 have  been  relaxed  with  a
 view  to  improving  ther
 supply  position,

 (8)  As  ७  measure  of  rationalising
 the  cost  structure  of  banks
 rates  of  interest  on  chequablé
 savings  eposits  and  term
 deposits  for  periods  from  9
 days  and  upto  5  years  have
 been  brought  down.

 (6)  Banks  have  been  advised  to
 reduce  the  interest  rate  on
 term  loans  for  periods  of  not
 legs  than  three  years,  from
 the  prasent  level  of  around
 i4  per  cent  to  a  level  not
 exceeding  42.5  per  cent.

 विदेशी  ऋण  की  बकाया  रकस

 2336.  भी  ईश्वर  चौधरी  :  क्या  चत
 तथा  राजस्व भौर  बेकिंग  मंत्री  यह  बताने

 की,  कृपा
 करेंगे कि  :

 पी)  इस  समय  भारत  को  देश-बार
 किक्षमी  राक्षि  का ऋण  चुकाना  है;  ौर
 3058  Lak
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 (जल)  क्या  भारत  ने  गत  दो  बचों
 में  किसी श  को  ऋण  दिया है है  भौर  यदि  हां,  ,
 तो  किस दर  से  ?

 जिस  तथा  राजत्य  और  बेकिंग  संतरी
 (भी  शुब०  एस०  पेल) ';  (की) एक
 विवरण  सशा-पटल पर  रक्ष  दिया  गया  है  ।

 (ख)  जी,  हां  1  प्रत्येक  ऋण  के  ब्याज
 की  दर  भिन्न-भिन्न  होती  है  जो  शूल्य  से  5
 प्रतिशत  तक  जाह़ी  है  |

 विषरण

 भारत  द्वारा  चुकाए  जाने  वाले  ऋणों  का
 (देश  स्रोत  बार)  विवरण  (इसमे  गैर-

 सरकारी  अभिकरणों  के  जौर  संभरकों  के
 ऋण  शामिल  हैं)

 (अन्तर्राष्ट्रीय  मुद्रा  कोष  की.  दिसम्बर
 97  से  पहले  की  भू-समंमूल्य  दरों  क ेबराबर

 करोड  रु  पए)

 क्र  देश,ल्रोत  रकम
 संख्या

 (a)  (2)  (3)

 L  प्रास्ट्रिया  17,  60
 2.  बैल्जियम  ,  ४  49.2

 3  कनाड़ा...  .  340.77
 4  डेसमार्क  हे  15.  58
 5.  फंस .  ढ़  228.57
 6,  जर्मन  संचीय  गणराज्य  709.  1
 7.  इठली  .,  .  82.23
 8  जापान,  ,  494.  05
 9.  बीदरहैण्ड  134, 98

 10. मांगें  :  l.  50
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 q)  q@)  (3)

 i.  स्वीडन.  ‘  79.92
 2.  युनाइटेड  किगडम  986.  04
 13.  सुक्त  राज्य  झगरिका  2594.  65
 14  प्रन्तर्राष्ट्रीय  पुनरनिर्माण  पौर

 विकास  बैंक  343.97
 5.  भन्तर्राष्ट्रीय विकास  संध  2305.  48
 18.  स्विट्जरलण्ड  9.22
 7.  कातार  L.88
 18.  फिनलैण्ड  .  न  0.  20
 19,  स्पेन  हे  3.47
 20.  चैेकोस्लोवाकिया  .  37.  80

 2i.  पोलेण्ड.. ,.  12.  30
 22.  यूगोस्लाबिया  है  44.  02
 23.  सोवियत  समाजवादी

 जनतंत्र  संध  377.83
 24.  बुल्गारिया  है  i.  35
 25.  जर्मनी  जनवादी  गणराज्य  25.  99
 26.  हंगरी. ,  7.  39
 27.  रूमानिया  हर  28.  55
 28.  ईरान.  50.92
 29.  ईराक...  30.87
 30.  संयुक्‍त  झरब  भमीरात  52.  50
 3.  भ्ररव  झ्राथिक  विकास  के

 लिए  कुबैत  कोष  13,  62

 जोड़...  9648.  76
 7  ~  नरम  +क  नव.

 Production,  Distribution  and  Move-
 ment  of  Groundzut  Ofl

 2337,  SHRI  P.  ७.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:
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 {a)  whether  Government  have  for-

 edible  oils  in  the  country;
 (b)  if  so,  the  main  features  thereof

 and  facts  of  its  implementation;
 (c)  whether  Government  are  aware

 that  there  is  a  shortage,  frequently
 acute,  of  groundnut  oil  in  Gujarat,
 even  though  the  saig  oil  is  produced
 in  Gujarat,  resulting  in  exorbitant
 prices  of  that  oil  for  the  consumers
 in  Gujarat;  and

 (d)  ig  so,  the  steps  Government
 propose  to  take  jointly  with  the  Gov-
 ernment  of  Gujarat  and/or  separately
 to  ease  the  situation?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  The  Gov-
 ernment  is  taking  steps  to  implement
 measures  to  increase  the  production
 of  edible  oil  seeds.  To  facilitate  avail-
 ability  of  edible  oils  to  the  consumer
 at  reasonable  prices,  the  Government
 has  taken  the  following  measures:

 (i)  Import  of  requisite  quantities
 of  edible  oils  both  for  the
 vanaspati  industry  and  for
 direct  consumption.

 (ii)  Allocation  of  imported  oils  to
 the  tune  of  75  per  cent  of  the
 oil  requirements  of  the
 vanaspati  industry.

 (ini)  Allotment  to  the  States  of
 imported  rapeseed  oil  for
 distribution  after  refining  at
 an  end  consumer  price  not
 exceeding  Rs.  8.50  a  Kg.

 (२)  The  Central  Government
 have  not  imposed  any  restric.
 tions  on  inter-State  move-
 ments  of  edible  oils,  The
 State  Governments  have  also

 movemients  of  edible  oils.
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 (c)  ‘and  (d).  As  reported  by  the
 Gujarat  Government,  the  supply  posi.
 tion  af  groundnut  oil  in  that  State  is
 not  acute  and  the  prices  prevailing
 in  the  State  are  more  of  less  on  par
 with  all-India  prices.

 Koaport  of  Canalised  Drugs  by  a
 Bombay  ‘Firm

 2338.  ह: 1:46  RAMANAND  TIWARY:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  import  of  canalised
 drug  items  by  a  Bombay  firm  in  late
 975  in  violation  of  import  policy  has
 come  to  the  notice  of  Government;

 (b)  whether  some  high  officials  of
 State  Trading  Corporation  are  invol-
 ved  in  the  deal;  and

 (ce)  if  so,  the  numiber  of  officials  in-
 volved  and  action  taken  against  the
 firm  and  officials  of  the  State  Trading
 Corporation?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  to  (e).  Import  of
 canalised  drug  by  M/s.  Mulraj  G.
 Dungersey  &  Co.  Private  Ltd.  Bom-
 bay,  in  violation  of  terms  and  contii-
 tions  of  Letter  of  Authority  issued
 in  their  favour  in  respect  of  an  im~-
 port  licence  issued  in  March,  974  in
 the  name  of  STC  has  recently  come
 to  the  notice  of  Government.  The
 entire  matter  is  under  investigation.
 Action  is  also  being  initiated  against
 the  firm  under  ITC  Order  955  and
 IMPEX  Act  ‘104%,

 जिन  तस्करों  ते  आत्म-ससपंण  कर  विया
 उसके  विवय  में  सुझाव

 2339,  भी  मशदता  कर्मा,  कका  विस
 चा  राजस्थ  और  बेकिन  मंत्री  यह  बताने  की
 कपा  करेंगे कि  :

 (क)  क्‍या  श्री  जयप्रकाश्  नोरायंण
 मे  उन  तस्करो ंके  विषय  में  कुछ  सुझाव  दिये
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 थे  जिन्होंने  भ्रात्म-समंपंण  कर  दियों  था;
 शौर

 (ख)  यदि हां,  तो इस  सम्न्ध  में
 सरकार  ने  क्‍या  कायंवाही  की  है  ?

 ित  तथा  राजस्म झौर  बेकिप  मंत्री
 (भी  एच०  एस०  पढेल)  :  (क)  शोर
 (ख).  जी,  तहीं।  तस्करों के  बस्वल्ध  में

 कार्यवाही  करने  के  बारे  में  सरकार  को  भरी
 जयत्रकाश  नारायण  से  कोई  सुझाव  प्राप्त  नहीं
 हुए  हैं।  भनुमानतः,  प्रश्न  का  सम्बन्ध  उस
 शपथ  से  है  जो  एक  सो  से  भ्रधिक  तस्करों
 ने  30  अप्रैल,  :977 को  बंबई  में  भी
 जयप्रकाश  नारायण  के  सामने  लीं  थी  झौर
 जिसमें  उन्होंने  कहा था  कि  @  तस्करी  नहीं
 करेंगे,  श्म्य  तस्करों  को  ऐसी  भतिविधियां
 जारी  रखने के  लिए  मना  करेंगे  तथा  रोकेंगे
 ौर  सरकार की  सहायता  करेंगे।  इसलिए,
 इस  मामले में  सरकार की  भोर  से  कोई
 कार्यवाही  करना  झावश्यर्क  नहीं  है  v

 Utilisation  of  Resources,  of  Mulberry
 ‘Trees  in  Dethi  for  Silk  Raising

 2340.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  utilise  the  resources  of  mul.
 berry  trees  in  and  around  Delhi  city
 for  the  purpose  of  silk  raising,  and

 (b)  whether  such  a  scheme  would
 provide  partial  employment  to  2  large
 number  of  ynemployed  persons?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (b).  At  the
 request  of  the  Delhi  Administration,
 the  Central  Silk  Boerd  had  conducted
 a  survey  to  assess  the  possibility  of
 utilisation  of  mulberry  trees  for  silk
 raising  in  the  Union  Territory  of
 Delhi.  After  taking  into  considera-
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 the  climatic  conditions,  antici
 pated  yield  and  possible  rémtineration
 to  the  farmers,  the  Board  came  to  the
 conclusion  that  the  scheme  would  not
 be  viable.

 Closure  of  Duccaswari  Cotton  My

 2341,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  COMMERCE  AND  ClvIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Duccaswari  Cotton
 Mil  Ltd  (No  3)  is  under  clogure
 singe  ‘19683;  and

 (b)  whether  Government  propose  to
 take  over  the  said  mill  and  reopen

 it?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co-

 PRRATION  (SHRI  MONAN
 DHARIA):  (a)  Yes,  Sir.

 (b)  Since  the  NTC  is  already
 shouldering  an  onerous  responsibility
 of  mahaging  05  cotton  textile  mille
 the  Central  Government  ig  not  in
 favour  of  taking  over  more  sick  or
 closes.  mills  for  management  by  the
 NTC.  However,  sf  any  financtally
 and  legally  viable  propogal  is  made
 by  the  State  Government,  the  Central
 Government  would  like  to  assist  to
 the  extent  possible.

 fer  बांध  के  डाक  कर्मचारियों  को  निर्भाण
 प्रतिद्ति  भत्ता

 2342.  थी  जगदम्धी  प्रसाद  थावव :
 क्या  विस  तथा  राजस्थ और  बेकिर  मंत्ती
 यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  मंथन  बांध  (धनबाद)
 के  लेखा  परीक्षा  शोर  लेखा  विभाग के  हेखीय
 कस्ैचारियों  को  निर्माण  प्रतिपृति  अता  पित्त
 रहा  है;  भौर

 (जल) यवि  हों,  तो  डाक  कम चारियों को
 उक्त  ह...  देने  केक्‍या  कारण  हैं?
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 [जी (ब),  दाई,  भारतीय,
 लेखा  परीक्षा और  लेखा  चिज्ञाय  के
 लेखा  परीक्षा  कर्मचारियों  को  भत्तिषूत्ि
 भत्ता  मिल  रहा  हैन  कि  तिर्माण
 पूति  भत्ता।  इस  भत्ते  को  जारी  रखते  के
 सम्बन्ध  में  समीक्षा की  जा  रही  है।  डाक
 कर्मचारियों  को  यह  भत्ता  देने का  प्रश्त  केवल
 तन्नी  पैदा  होगा  जब  इस  समीक्षा  के  परिणामों
 कापता  लग  जाएगा  ।

 Visits  by  Congress  MPs  and  Leaders
 Abroad  ,

 2343  SHR]  JOYTIRMOY  8080:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  how  many  Congress  MPs  end
 Congress  Leaders  vistted  abroad  bet-
 ween  June  25,  975  and  March  20,
 MNT  at  Government  expense;

 (bh)  total  expenditure  incurreg  in
 this  connection;  ang

 (c)  purpose  or  purposes  of  such
 viaits?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Members
 of  Parliament  are  included  in  Gov-
 ernment  delegations  with  the  appro~
 val  of  the  Department  of  Parliamén

 tary
 Affairs.  A  lst  of  such  Congress

 's  who  were  deputed/had  visited
 foreign  countries  the
 June  25,  975  to  sere  20,  977  with

 ाा
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 (0)  In  view  of  the  reply  at  (a)
 "above,  no  precise  information  can  be
 furnished.

 (c)  The  information  in  regard  to
 ‘Congress  MPs  is  furnished  in  the

 statement  at  Annexure  I.  In  view  of
 ‘the  reply  at  (a)  above,  no  informa-
 ‘tion  in  regard  to  Congress  leaders

 tT  can  be  furnished.

 ‘Issue  of  notices  for  Confiscation  of
 Properties  of  Smugglers  and  Tax

 Evaders

 -2344,.SHRI-  D.  Be.  CHANDRA
 GOWDA:  ~  Will.  the  -  Minister  of

 “FINANCE  AND  REVENUE.  AND
 _  BANKING  be  pleased  to  state:
 Bemis  2  |.  ०
 (a)  ‘the  number  of  notices  *  issued
 for  confiscation  of  properties  of  smug-
 glers  and  tax-evaders  during  the  last

 six  rnonths:  and

 |  (b)  ‘the  number  of  absconders  and-
 ‘present  stage  of  proceedings  in  pro-
 ‘gress  to  bring  them  to  book?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).

 tax  Act  for  the  confiscation  of  pro-
 perties  of  tax  evaders.  The  Conser-
 _  vation  of  Foreign  Exchange  and  Pre-

 vention  of  Smuggling  Activities  Act
 974  contains  provisions  for  attach-

 “ment  of  properties  of  smugglers  who

 have  absconded.

 “The  total  number  of  absconders  as
 per  information  available  is  252.  In

 Tespect  of  208  of  these  absconders,
 proceedings  for  attachement  of  their
 “properties  under  Section  7  of  the

 and  Prevention  of  Smuggling  <Acti-
 vities:  Act,  1974,  have  been  initiated.

 In  40  of  the  208  cases,  properties  have
 already  been  ordered  to  be  attached.

 The  remaining  proceedings  -are  :  in

 Exchange
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 ‘There  is  no  provision  in  the  Income-

 Conservation  of  Foreign  Exchange.

 _  progress.  The  Smugglers  and  Foreign.
 Manipulators  .  (Forfeiture.

 ‘of-Property)  Act,  1976,  provides’  for
 forfeiture “of  illegally  acquired  pro-:

 ‘
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 perty  of  smugglers  and  of  their  re-
 latives  and  associates.  Proceedings
 for  forfeiture  of  illegally  acquired
 properties  of  smugglers  and  foreign
 exchange  manipulators  and  of  their
 relatives  and  associates  have  been
 initiated  in  36l  cases  during  ‘the  last
 six  months  ending  31-5-1977  under
 this  Act.  27  of  these  proceedings
 pertain  to  smugglers  who  have
 absconded.  In  2  of  the  27  cases,
 orders  for  forfeiture  have  been  passed.
 The  proceedings  in  the  remaining
 eases  are  in  progress.

 Dharia  Committee  Recommendations
 Regarding  Improved  Supply  of

 Essentia]  Commoditieg

 2345.  SHRI  K.  A.  RAJAN:  Will
 the  Miniser  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  whether  Government  have  de-
 cided  -to.-implement  -Dharia  Com-
 mittee’s  recommendations  _regarding
 the  improved  supply  of  essential
 commodities;  and

 (b)  if  so,  the  important  recommen-
 dationg  of  the  said  Committee  and
 the  steps  taken  for  their  speedy  im-
 plementation?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):.  (a).  and  (0).  The  Com-
 mittee  on  Essential  Commodities  and
 Articles  of  -mass.  consumption  had
 identified  cereals,  pulses,  common
 clothing,  sugar,  gur  and  khandsari,
 edible  “oils  and  vanaspati,  milk,  eggs
 and  fish,  standard  footwear,  kerosene.
 oil  and:  domestic  fuels,  common  drugs
 and  medicines,  bicycles,  bicycle  tyres
 and  tubes,  matches,  dry  cells  and  hurri-
 cane  lanterns,  soaps  and  delergents
 and  text  books  and_  stationery  as
 88  essential  commodities.’  The  -Com-
 mitteée-emphasised-the  need  to.  take
 up  a  well  planned  massive  produc-
 tion,  procurement  and  distribution
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 programme  all  over  the  country  in  a
 phased  manner  for  making  available
 the  essential  commodities  and  articles
 at  reasonable  prices.  The  report  is
 being  updated  in  consultation  with
 the  concerned  Ministries?  The  matter
 will  then  be  considered  by  the  Cen-
 tral  Government  and  in  a  meeting
 of  Chief  Ministers  and  others  con-
 cerned  to  be  convened  thereafter.
 On  the  basis  of  the  broad  consensus,
 further  decisions  will  be  taken.

 अफीम  के  मूल्यों  को  बढ्धि  को  मांग

 2346.  डा०  लक््मीमारायण  पांडेय  :
 क्या  चिर  तथा  राजस्थ और  बैंकिंग  मंत्री
 यह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उस्चेरकों  के  मूल्यों,  सिंचाई
 की  दरों,  मजदूरों  तथा  न्य  कृषि  उपकरणों

 के,  मूल्यों  में  बृद्धि  हो  जाने  क ेकारण  भ्फीम
 की  उत्पादन  लागत  बढ़  गई  है  ;

 (@)  क्या  इन  बातों  के  कारण  किसानों
 ने  भ्रफीम  के  मूश्यों  में  वृद्धि  की  मांग  की  है;
 झौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 विशा  तथा  राजस्थ  झौर  बेकिंग  मंत्रो  (ी
 एच०  एस०  पटेल  )  :  (क)  सरकार  को
 प्राप्त  हुई  रिपोर्टों  के  भ्रनुसार,  खेतिहर
 मजदूर  को  दी  जाने  वाली  मजदूरी  में  वृद्ध
 हो  जाने  के  कारण  भ्रफीम  के  उत्पादन  की
 लागत  में  कुछ  वृद्धि  हुई  है  7  इन  रिपोर्टों
 से  यह  भी  पता  चलता  है  कि  खाद,  खेती
 सम्बन्धी  झभौजारों  जेसी  खेती  में  उपयोग
 की  जाने  वाली  पन्य  वस्तुझों  को  लागत  झौर
 सिंचाई  की  दरें  न्यूनाधिक रूप  से  स्थिर

 >हीफी हैं।
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 (गे)  वर्ष  i977-78  के  लिए
 काश्तकारों  को  भफीम  के  दिये  जाने  लि
 मूल्यों  में  वृद्धि  किये  जाने  सम्बन्धी  प्रश्न  पर,
 सभी  सम्बन्धित  मुहों,  जैसे  भ्रफीम  की  उत्पादन
 लागत  में  हुई  वृद्धि  तथा  उत  क्षेत्रों  में.  उगाई
 जाने  वाली  भ्न्य  तुलनीय  फसलों  से  होने
 वाली  झाय  का  जायजा  लेने  के  बाद  ही  विभार
 किया  जायगा  t

 Utilisation  of  Foreign  Aid
 2348.  SHRI  A.  BALA  PAJANORP

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  all  foreign  aid  is  chan-
 nelised  through  the  Ministry  of
 Finance;

 (by  the  broad  outline  of  the  existing
 system  for  monitoring  the  flow  of
 foreign  aid  and  the  prompt  and  effee-
 tive  utilisation  thereof;

 (c)  whether  Government  have  come
 across  abnormal  cases  of  delay  in  the
 fiow  of  aid  and  the  utilisation  thereof;

 (d)  the  stepg  taken  to  streamline  the
 system;  and

 (e)  the  precise  role  of  the  adminis-
 trative  Ministries  in  the  matter?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):~  (a)  All
 foreign  aid  passing  through  the  Ceh-
 tral  Budget  is  channelised  through
 the  Ministry  of  Finance.

 (9)  to  (d).  The  Budget  estimates
 for  each  year  inilicate  the  estimated
 flow  of  aid  in  that  year.  The  utili-
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 State  Governments  and  other  con-
 cerned  project  implementation  autho-
 ritles,  Generally,  foreign  aid  which  is
 not  tied  to  any  specific  project  is
 quick  disbursing,  while  the  utilisation
 of  project-tied  aid  is  dependent  upon
 the  pace  of  implementation  of  fhe
 concerned  project  and  is  relatively
 slow  disbursing.  Short-falls  against
 estimated  disbursements  occur  where
 the  actual  pace  of  implementation  of
 f@  project  is  slower  than  anticipated,
 but  remedial  steps  are  taken  in  con-
 junction  with  the  administrative

 Written  Answers  है.
 Rs.  00  crores  in  any  year,  One  of
 the  Yeagons  for  lack  of  interest  in investment  in  equity  capital  ts  ir return  on  the  investment  in  sharee  as compared  to  return  from  other  forms of  financial  assests,

 (९)  Having  regard  to  the  above factors,  several  measures  have  recent-
 pd  been  ake

 by  Government,  to  en- urage  investment  and  to  make  f capita]  more  attractive.  These  int  4 widening  the  scope  of  investment  al-
 Ministry  to  step  up  the  progress  of
 implementation  in  such  cases.  Broad-
 jy,  the  system  of  monitoring  and
 review  ig  functioning  satisfactorily.

 (e)  The  administrative  Ministries
 play  ४  crucial  role  in  identifying  pro-
 jects  and  progr  for  external

 assistance,  Once  forelgn  aid  is  com-
 mitted  by  an  external  agency,  it  is  the
 functon  of  the  administrative  Minis-
 try  to  ensure  that  the  implementation
 of  such  foreign-aideg  projects  and
 progremmes  proceeds  according  to
 achedule.

 Reactivising  of  Capital  market

 2349,  SHRI  8,  R.  DAMANI:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  sluggishness  pervading  the  in.
 vestment  climate  and  the  difficulties

 perienced  by  entrepreneurs  to  attract
 subscribers  to  the  risk  capital  of  new
 companies;

 {b)  what  according  to  Government
 are  the  reasons;  and

 (c)  what  remedial  measures  Gov-
 erament  propose  to  take  in  order  to  re
 activise  the  capital  market?

 THE  MINISTER  OF  FINANCE  AND
 AND  BANKING  (SHRI

 ate  eware
 (a)  and  (b).

 1  to  cover  almost  ai  ustries, beralization  of  the  moat  =  the capital  gains  tax  and  waiving  the requirement  of  deduction  of  tax  at source  from  dividends  where  the  divi- dend  pafd  does  not  exceed  Rs.  250. Reduction  in  the  rate  of  interest  on term  deposits  upto  five  years  is  also intendeg  to  enhance  the  attractiveness of  risk  capital.  हु
 Graut  ef  Golg  Loans  ‘by  Nationalinea

 Bank,
 2350,  SHRI  9,  RAJAGOPAL  NAIDU: Will  the  Minister  of  FINANCE  AND

 REVENUE
 AND  BANKING  he  pleased

 tn  Aad
 all  nationaliseg  banks

 Y  are  authorised
 gold  loess  oni

 to  give

 (b)  if  ४७,  the  reasons  for  some  of
 the  oe

 banks  not  giving  the
 loans?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI में,  M.  PATEL);  (a)  There  is  no  restric tion  on  nationalised  banks  granting advances  against  gold  and  sflver  orna- ments,

 tb)  Some  of  the  nationaliseg  banks
 have  not  been  Uberal  in  the  past  in
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 mercial  banks  (including  nationalised
 banks)  in  December  976  to  issue  ap-
 propriate  guidelines  to  their  branches
 so  that  there  is  easy  flow  of  credit  to
 needy  persons  for  consumption  pur-
 poses.

 Distribution  of  Cloth

 2351.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND,  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  method  of  distribution  of
 clcth  manufactured  by  mills  managed
 by  the  National  Textile  Corporation;

 (b)  the  comparative  prices  of
 equivalent  varieties  of  cloth  vis-a-vis
 cloth  manufactured  by  other  mills  in
 private  sector;

 (c)  whether  Government  are  aware
 that  such  cloth  is  scarcely  available  in
 the  rural  areas;  and

 (d)  if  so,  the  steps  proposed  to
 secure.  easy  ..  availability  of  the  cloth
 for  weaker  -sections  in  rural  areas?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  ANp  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Cloth  manufactured  by  the
 millg  run  by  the  National  Textile  Cor-
 poration  is  sold  in  the  market  through
 establisheq  channels  of  wholesale
 traders  ang  upcountry  agents.  The
 cloth  is  also  supplied  to  some  Central
 Government  and  State  .Government
 Departments.  The  marketing  Division
 of  the  NTC  (Holding  Company)  has
 establisheq  a  net  work  of  directly
 managed  retail  outlets.  A  part  of  the
 production  of  NTC  mills  is  also  ex-
 ported.

 (b)  In  view  of.  manifoid  varieties,
 ‘such  a  comparison  igs  not  feasible.

 (0)  and  {d).  NTC  has  launched  a
 special  plan  to  meet  the  needs  of  the
 rural  areas..  Besides  appointing
 authorised  _  stockists.  in.  semi-urban
 areas,  NTC  has  linked  up  its  -  retail
 shops  with.Tribal  Development  Cor>.
 poration  in  Orissa,  Bihar  Panchayati
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 Raj  Finance  Corporation  Limited,
 Patna  and  Civil,Supply  Corporation  of
 Punjab,  Tamil  Nadu  etc.  Efforts  are
 being  made  to  increase  such  avenues  to
 make  NTC  cloth  available  at  reason-
 able  rates,  to  the  people  in  the  rural
 areas.

 भागलपुरी  रेशम  का  निर्यात

 2352.  डा०  रामजी  सिंह :  क्‍या

 वाणिज्य  तथा  नागरिक  पूर्ति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रति  वर्ष  कितने  मूल्य  की

 भागलपुरी  रेशम  का  निर्यात  किया  जाता  है

 और  क्या  इसमें  कोई  कमी  भी  श्राई  है  ;

 (ख)  क्‍या  सरकार  को  पता  है  फि

 पिछले  वर्षों  में  भागलपुर  हैंड  स्पत  सिल्क  मिल

 का  कोई  विकासनहीं  हुआ  है  और  यदि  हां,
 तो  इसके  क्‍या  कारण  हैं  तथा  इसके  विकास

 के  लिए  सरकार  का  क्या  कार्यवाही  करने

 का  विचार  है;

 (ग)  क्या  कई  निजी  संस्थान  रेशम

 के  निर्यात  और  आयात  का  कार्य  कर  रहे  हैं
 श्रौर  उनमें  से  जे  ०  एस  ०  एक्सपोर्टर्स  और

 हिन्दुस्तान  =  सिल्क  मिल  कम्पतियां  गैर-

 कानूनी  ढंग  से  मजदूरों  की  छंटनी  कर  रही

 है;  और

 (घ)  क्‍या  रेशम  उद्योग  के  विकास

 के  लिए  सरकार  भागलपुर  में  रेशम  के

 विकास  से  सम्बन्धित  कोई  विश्वविद्यालय

 खोलने  के  प्रश्न  पर  विचार  कर  रही  है  और
 यदि  हां,  तो  इसे  कब  तक  स्थापित  कर  दिया

 जायेगा  ?

 वाणिज्य  तथा  नागरिक  पूति  और

 सहकारिता  मंत्री  (श्री  मोहन  घारिया  )  :

 (क)  भागलपुरी  रेशम  के  निर्यात  के  पृथक
 आंकड़े:  नहीं  रखे  जाते  हैं  ।  -  तथापि,  दर;
 रेशम  के  व्स्त्ों  के  जो  अधिकांशतःभागलपुर
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 में  तयार  किये  जाते  हैं,  निर्यात,  जो  974—

 75  में1 1.  97  करोड़  रु० के हुए  थे,  बढ़  कर

 975-76H  2.39  करोड़  रु०  के:  हुए
 गौर  976-77  में  3.  36  करोड़  रुण्के

 हुए  foo

 (ख)  भागलपुर  में  कोई  भी हैंड  स्पन

 सिल्क.  मिल  नहीं  है  किन्तु  वहां  एक  सपन
 सिल्क  मिल  है  जो  बिहार  सरकार  के  एक
 उपक्रम  बिहार  राज्य  औद्योगिक  विकास

 निगम  द्वारा  स्थापित  की  गई  है  और  उसके

 प्रबन्ध!  में  है  ॥  ऐसा  बताया  जाता  है  कि

 I975-76  के  उत्पादन  के  मुकाबले  में

 वषं  1976-77  4  इस  मिल  का  उत्पादन

 बढ़ा  है।  .

 (ग)  ऐसी  निजी  पार्टियाँ  हैं  जो  रेशम
 का  निर्यात  कर  रही  हैं।  जे  ०  जे  ०एक्सपोर्टर्स
 के  प्रबन्धकों  ने  53  कर्मचारियों  की  छंटनी

 कर  दी  है।  छंटनी  के  प्रश्न  पर  प्रबन्धकों
 शर  यूनियन  के  बीच  पारस्परिक  समझौता
 था  जिसके  परिणामस्वरूप  यूनियन  ने  छंटनी
 को  स्वीकार  कर  लिया  है।  मै  ०  हिन्दुस्तान
 सिल्क  मिल  द्वारा  कमंचारियों  की  छंटनी

 किये  जाने  के  बारे  में  कोई  जानकारी  नहीं
 है ।

 (घ)  रेशम  के  विकास  के  लिए  भागलपुर
 में  किसी  विश्वविद्यालय  को  खोलने  की  कोई
 प्रस्थापना  इस  समय  विचाराधीन  नहीं  है  ।

 तथापि,  भागलपुर  विश्वविद्यालय  के  अधीन

 राजकीय  रेशम  संस्थान,  नाथनगर,  भागल-

 पुर  में  रेशम  प्रौद्योगिकी  का  डिग्री  कोर्स

 आरम्भ  करने  के  प्रश्न  पर  बिहार  सरकार

 विचार  कर  रही  है  t

 माइका  ट्रेंडिंग  कारपोरेशन  द्वारा  किया  जाने

 वाला  व्यापार

 .  2353.  श्री  रोतलाल  प्रसाद  वर्मा  :

 क्या.  वाणिज्य  तथा  नागरिक  पति  और
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 सहकारिता  मंत्री  यह  बताने  की  कृपा  .  करेंगे

 किः

 (=)  माइका  ट्रेडिंग  कारपोरेशन
 श्राफ  इंडिया  लिमिटेड  ने॥  9A,974  के

 बाद,  जब  से  इसने  काय  करना  शुरू  किया

 है,  द्ब  तक  कितने  रुपयों  का  व्यापार  किया

 4

 (@)  माइका  ट्रेडिग  कारपोरेशन  ने

 किन-किन  अ्भ्रक  व्यापारियों  से  सर श्रक

 खरीदा  और  क्या  माइका  ट्रेंडिंग  कारपोरेशन

 ने  बड़े  निर्यातकर्ताओं  को  प्राथमिकता:

 दे  कर  कमजोर  श्रेणी  के  श्रश्नक  व्यापारियों:
 की:  उपेक्षा  करके  उन  सभी  को  बेकार  करू

 दिया  है;  और

 (ग)  क्‍या  इससे  उन  नीतियों  की
 उपेक्षा  नहीं  हुई  है.  जिन्हें  लेकर  माइका

 ट्रेंडिग  कारपोरेशन  गठित  किया  गया  था

 और  यदि  हां,  तो  इस  मामले  में  सरकार  का.

 क्या  कायवाही  करने  का  विचार  है  ?

 वाणिज्य  तथा  नागरिक  पति  औरः

 सहकारिता  मंत्री  (श्री  मोहन  घारिया  )  :

 (क)  मिटको  द्वारा  i  जून,  974  से
 3l  मई,  977  तक  किये  गये  व्यापार  का

 मूल्य  निम्नोक्त  प्रकार  है  :

 (करोड़  रु  ०)

 खरीद  बिक्री

 10.  33  3.29

 (a)  मिटको  सैकड़ों  व्यापारियों  से
 अभ्रक  खरीदता  रहा  है।  वह  अपनी
 खरीदारियां  व्यापार  के  कमजोर  वर्ग  से

 ही  करता  है,  ऐसा  वह  उसी  हालत  में  नहीं
 करता.  जब  कि  उसे  अपनी-बिक्री  सम्बन्धी
 वचनबद्धक्ोओं  को  पूरा  करने  के  लिए  अपनी
 आवश्यकता  वाली  कुछ  -म्दे  कमजोर
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 ब...  से  उपलब्ध  नहीं  होती  ।  उसकी
 63  प्रतिशत  से  79 प्रतिशत  तक  खरीदारियां

 कमजोर  वर्ग  से  की  गई  हैं  ।

 जिन  व्यापारियों  से  खरीदारियां  की
 गई  हैं  उनकी  सूची  संकलित  को  जा  रही  है
 झोर  तैयार  होते  ही  उसे  सभा  पटल  पर  रख
 दिया  जाएगा  1

 (ग)  जी  नहीं  t

 मिटको  ने  कमजोर  वर्ग  को  सीधे
 ऋयादेश  देकर,  उन्हें  झधिक  इकाई  मूल्य
 दिला  कर,  छोटे  सप्लायरों  को  समय  पर

 भुगतान  करवा  कर  तथा  प्रभ्रक  के  निर्यातों
 का  विविधीकरण  करके  उनकी  सहायता:
 करने  के  लिए  कदम  उठाये  हैं।

 पदेलली  स्थित  करड्रीय  सरकार  के  उपकचसों
 के  चेयरमंनों  के  देतनों  पर  हा  व्यय

 2354.  की  मवाज  सिंह  चौहान  :
 क्‍या  चिर  तथा  राजस्थ  और  बेकिंग  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  दिल्ली  स्थित  केन्द्रीय  सरकार  के
 उपक्रमों  के  चेयरमैनों  को  प्रति  मास  कितना
 घन  वेतन  के  रूप  में  दिया  जाता  है  ;

 (ख)  क्‍या  सरकार  इस  धन  को  बचाने
 के  लिए  विभिन्न  उपक्रमों  में  गर-सरकारी
 व्यक्तियों  को  अ्रवेतनिक  चेयरमेन  बनाने  पर
 विचार  करेगी,  शौर

 (ग)  क्‍या  सभी  सरकारी  उपक्रमों
 के  चेयरमनों  तथा  हाइरेक्टरों  का  मासिक
 बेतन  तथा  उनके  नास  बताने  वाला  विवरण
 सभा  पटल  पर  रखा  जायेगा  ?

 रस  तथा  राजरथ  शौर  बंकिग  मंत्री
 (जो  एच०  एम०  पटेल  )  :  (क)  दिल्ली
 अं  स्थित  नदीय  सरकार के  उच्चमों के  भुख्य
 ऋार्मफारी  प्रश्निकारियों  के  निर्धारित  शेशन-
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 मानों  के  सस्बन्ध  में  सूचना  विवरण  7  में  दी
 गई  है।  जो  सभा  पटल  पर  रखा  गया  है।
 [  ब्रस्यालय में रखा. में  रखा  गया  ।  देखिए  संख्या

 एल  ०-दी  585  77.  J

 (ख)  सम्भवत:  सदस्य  महानुभाव  का
 भ्राशय  प्रंशकालिक  पभ्रध्यक्षों  को  नियुक्ति
 स  है।  जहां  भ्रंशकालिक  प्रध्यक्ष  नियुक्त
 किया  जाता  हैं  वहां  भी  एक  पूर्णकालिक
 प्रबन्ध  निदेशक  रहता  है  जो  मुख्य  कार्यकारी
 श्रधिकारी  होता  है  ?  झत:  भ्रंशकालिक
 प्रध्यक्षों  की  नियुक्ति  मितव्ययिता  के  प्रयोजन
 से  नहीं  की  जाती  बल्कि  उद्यमों  कीं  कुछ
 विशेष  भाषश्यकताएं  पूरी  करने  के  लिए
 की  जाती  हैं  v

 (ग)  अपेक्षित  सूचना  विवरण  IT
 में  दी  गई  है।  जो  सभा  पटल  पर  रखा  गया
 है  t  क्रिकसय में  रसा  गया  ।  देखिए
 संक्या  एल-टी-  585/77.  |

 Closure  of  Rajesh  Textile  Mili  at
 Barshi  (Maharashtra)

 2355,  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Rajesh  Textile  Mill  at
 Barshi,  Maharashtra  is  closed;

 (b)  if  80,  since  when  and  the  reasons
 thereof;  and

 (c)  whether  any  steps  have  been
 taken  to  take  over  the  Mill  and  pay
 the  arrears  of  workers’  wages?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND_CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (c).  Rajen  Textile
 Mills  (and  not  ‘Rajesh  Textile
 Mills’)  at  Barsi  closed  jn  Janu-
 ary  ‘1977  on  account  of  financial
 difficulties.  There  is  no  pro-
 posal  ynder  consideration  of  the  cen-
 tral  Government  for  take  over  of  the
 mill  nor  has  any  such  proposal  bee?
 wo  tar  made  by  the  Stale  Government.
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 Bringing  of  Agricultural  lang  within
 है... अ  ef  Wealth  Tax  Act

 2356,  SHRI  DHARAMVIR  VASISHT:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state;

 (a)  whether  agricultural  Jang  was
 expressly  excluded  from  the  operation
 of  Wealth-tax  Act  of  ‘1957,  if  so,  the
 circumstances  leading  to  its  inclusion
 within  the  purview  of  the  Act  later  on;
 and

 (b)  whether  Government  propose  to
 review  the  Wealth  Tax  Act  of  1987,  if
 80,  factg  thereot?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  Sir,  Prior

 amendment  made  in

 value  of  agricultural  land  owned
 ‘by  a  person  was  not  inchudible  in  com-
 puting  his  net  wealth.  The  reasons  for
 amending  the  relevant  provisions  were
 given  by  the  then  Deputy  Prime
 Minister  and  Minister  of  Finance  in  his
 Budget  speech  for  1980-70  in  the  fol-
 lowing  words:—

 “Agricultural  wealth  hag  so  far
 been  exempt  from  wealth-tax.  This
 hag  encouraged  purchase  of  such
 land  by  the  richer  professional  and
 dusiness  classes.  While  this  has
 often  acteq  as  a  spur  to  greater
 Productivity  in  agriculture,  there  is
 Ro  case  in  equity  for  taxing  other
 preductive  wealth  but  sxempting
 wealth  in  the  form  of  agricultural
 land.”
 (b)  No,  Sir,  Government  is  not

 considering  any  proposal  to  review  the
 aforesaid  provision,

 Measures  to  Curb  inflation

 2957.  SHRI  P,  K.  DEO:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  atate:

 whether  a  has  been  sub.
 mitied  to  the  Peed  Minister  by  a
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 noted  economist  of  India,  Prof,  ron  N.
 Vakil  urging  the  Central  Government
 to  declare  a  “war  on  inflation”  and
 asking  foy  “emergency  discipline”;  and-

 (b)  if  8०,  the  salient  features  of  the
 note  ang  =  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes, Sir.  Prime  Minister  has  re-
 ceived  a  “Memorandum  on  a  Policy for  Inflation  Reversal  ang  Guaran-
 teed  Price  Stability”  trom  Professor
 C.  ९,  Vakil,

 (b)  A  summary  of  the  Memorandum
 ig  enclosed.  While  the  Government
 have  taken  ang  will  continue  to  take
 measures  to  control  inflation,  the  pack.
 age  of  suggestions  made  by  Professor
 Vakil  are  not  favoured  by  Government,

 Summary  of  Suggestiong  made  by Shri  C.  N.  Vakil  in  hig  Memoran-
 dum  on  ‘A  Policy  for  Inflation Reversal  and  Guaranteeg  Price

 Stability’
 l.  The  Government  must  announce

 a  target-norm  of  a  reduction  in  the
 price  level  from  the  current  figure  of
 382  in  end  March  ‘1977,  by  about  40  per
 cent  or  by  about  8  points,  over  the next  two  financial  years,

 2.  Over  the  current  year,  ‘1977-78, the  stock  of  money  should  be  reduced
 by  about  5  per  cent  in  the  Nght  of  the
 feasible  growth-rate  of  output  of  bout
 3  per  cent  during  the  current  year;  thig would  enable  prices  to  be  brought  gown
 by  about  4  to  5  per  cent  over  the  year.
 The  contraction  is  to  be  achieved
 through  (a)  a  reduction  in  net  bank-
 credit  to  the  Government  sector  by  Re.
 750  crores  (b)  Limitation  of  credit  ex-
 pansion,  over  the  fiscal  year  I977-78,  to
 Industrial-Commercial  sector  to  about
 Rs.  000  crores  (c)  Limiting  monetised
 new  exchenge-reserves  over  ायह  to
 about  Re.  500  crores  (d)  an  expansion
 in  timedeposits  by  about  ह. ३  £6000I750
 crores,  and  (e)  an  increase  in  net  im-
 pourided  Geposits  by  ‘about  Re.  250
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 crores.  For  1978-79,  the  growth  rate
 in  money  supply  should  be  targetted
 at  2  to  3  per  cent  less  than  the  ex-
 pected  feasible  growth-rate  in  real  out-

 put,  as  perceivable  around  end  of  1977—
 78.

 3,  The  fiscal-operations  of  the  public
 Sector  must  make  a  sizeable  contribu-
 tion  to  the  goal  of  a  reduction  in  money
 supply  by  a  budgetary  surplus.  We
 must  achieve  an  ex-ante  budgetary
 surplus  on  the  combined  operations  of
 Central  and  State  Government  sector,
 by  about  Rs.  500  crores,  or  as  reflected
 in  the  conventional  figure  of  overall
 balance,  by  a  surplus  to  Rs.  750  cores.

 .  4,  A  5  per  cent  across-the  board-cut
 in  all  disbusement  of  Central  and  State
 Governments  during  1977-78  amounting
 perhaps.  to  abcut  Rs.  22,000  crores,
 would  yield  a  saving  of  RS.  000  crores
 A  l0  per  cent  cut  in  non-essential
 items,  including  curtailment,  or  post-
 ponement  pending  reconsideration  of
 the  large  outlays  earmarked  for  the

 heavy  industry  sector,  would  yield  an
 extra  saving  of  about  Rs.  250  crores.

 5.  A  reduction  in  the  subsidies  cur-

 rently  amounting  to  about  Rs.  4000
 crores,  with  850  per  cent  cut  in  export

 subsidies
 -

 6.  Fresh  tax  efforts  of  about  Rs.  500
 crores  by  both  Central  and  State  Gov-
 ernments  no  reduction  in  minimum
 jncome-tax  exemption  limits,  no  reduc
 tion  in  tax-rates  on  higher  income.
 Henceforth,  all  reliefs  should  be  condi-
 tional  upon  reinvestment  of  released
 amounts  for  saving  in  specific  channels,

 7.  Net  market-borrowings  of  the  gov-
 ernments  should  be  reduced  by  Rs.
 250  crores.

 8.  ‘The  continuance  of  the  CDS  with
 some  reductions  in  rates  of  compulsory
 collection  for  groups  with  .  annual
 emoluments  below  Rs.  3,000  and.  groups
 between.  Rs.  3,000  to.  Rs,  5,000;  the
 temporary  withholding  of..further  re
 payments,  the  continuance  of  the  CDS
 for:  income-tax  payers,  with,  again,
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 temporary  withholding  of  repayment,
 25  per  cent  of  the  dividends  to  be
 funded  during  1977-78  in  the  form  of
 compulsory  deposits.

 9,  A  ceiling  of  about  6  per  cent  on
 the  expansion  of  banks  credit  to  the
 Industrial-commercial  sector  over  the
 1977-78  fiscal  year;  thus  not  more  than.
 Rs,  i,000  crores  would  be  the  incre=
 mental  funds  available  to  this  sector
 during  1977-78.

 10.  Financing  of  additional  stock-
 purchases  by  <the  Food  Corpcration
 through  surcharges,  on.  Central  excise
 and  a  levy  on  sales-tax  revenues  of
 State  Governments.

 ll..  A  8-point  interest-policy:  consist<
 ing  of  (1)  abolition.  of  ceiling  on  lend
 ing  rates,  on  -dividend  rates  and  .on
 interest  on  -company  deposits,  (2)  a
 hike  in  the  Bank  Rate  by  2  percentage
 points,  (3)  upward.  movement  ,of  depo-
 sits  rates  and,  (4)  the  rates  on  «small
 savings,  and  also  of  (5).  prime-lending.
 rates  by  4  to’  2  percentage  points:  (6)
 A  drag-up  of  yields  on  government
 securities  by  3  to  5  percentage  points,
 to  reach  a  level  of  bétween  9  to  70  per
 cent,  (7)  treasury  bill  to  move  up  and
 to  be  made  equal  to  the  average  of  the
 call  money  rate  of  the  last  3  months
 and  (8)  abolition  of  all  interest  subsi.
 dies;  the  drawbacks  to  be  considered  by
 a  separate  National-Interest-Subsidy
 Commission.

 12.  Following  six  Micro-guidelines
 in  regard  to  Credit-Management:  (i)
 Medium-term,  revolving  and  long-term
 credit,  and  investment  in  Government
 securities  be  reduced  to  the  proportion
 of  time  deposits  to  monetary  resources;
 (ii)  Short-term  borrowing  py.  industrial
 commercial  sector  should  not  exceed
 30  per  cent  of  the  ratio  of  inventories
 to  value-added;  (iii)  Discouragement
 by  penal  rates,  of  revolving  loans;  (iv)
 Government  borrowing  not  to  be  un-
 dertaken  during  busy  season;  (v)  Term-
 lending  financial  ‘institutions  should  be
 prohibiteq  from  .access  .  to  the  RBI
 (vi).  Non-banking.  financial  institutions
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 should  not  enter  the  call  market,  and
 corfiiibtcial  ‘bankg  slioulé  not  enter  into
 the,  parket  जरण  treasury  bills

 13  Firm-by-firm  credit  scrutiny  by
 the  RBI  shoulg  be  done  with;  the  RBI
 to  confine  itself  to  overall  policy
 matters  in  regard  to  credit,

 14  Following  measures  to  boost
 savings:  (i)  Additional  tax-relief  for

 20  be
 |  in  prescribed  forms;

 (a)  ‘Tax-relief  to  retained  profits  of
 busiriess  concerns;  (ifi)  Floatation  of
 i0  year  tax-free,  principal-and-
 interest-index-linkeg  loans  from  the
 rural  areas  through  gold-plateq  bond.
 medallions.  The  interest  will  be  29
 per  cent.  Rs.  300-500  crores  can  be
 mobilised  per  annum  through  this
 source,  (iv)  Complete  tax  relief  to
 savings  in  the  form  of  increments  in
 provident  funds  and  _  increments  in
 special  categories  of  deposits  and  in
 savings  in  the  form  of  bond-medallions
 ang  in  contractual-savings  categories;
 (vy  50  per  cent  of  the  bonus  of  all
 ¢ategories  of  workers,  above  prescrib-
 सच  minimum  amount  to  be  lodged  with
 regpective  companies,  or  enterprises,
 as  a  contribution  to  the  special  deporits
 of  the  concern.  These  deposits  should
 be  insured  and  both  the  amounts  and
 the  {nterest  amount,  should  be  freed
 from  tax  lability.  (vi)  50  per  cent  of
 the  emoluments  of  employees  drawing
 a  salary  of  more  than  Rs.  3,000  be
 treated  ag  deposits  (also  insured)  for'
 the,  enterprises  in  which  they  are
 saving.

 i5.  Exchange-dealers  converting  ex-
 change  into  rupees  should  lodge  50  per
 cent  of  excHange-remittances  in  block-
 ed  deposits,  carrying  a  special  interest
 tate,  both  amounts  and  the  interest
 being  intex-linked  and  tex-free;  a
 higher  rate  of  conversion  ratio  for

 thy
 portions  of  exchange  which  are

 nei  in  the  form  of  blockea  amounts
 36,  For  guidelines  on  trade  policy,

 continuation  of  export  quotas,  which
 ate,  fiextble,  Continuation  af  import

 ble,  Free  imports  uf

 WwW  Embargo  on  export  of  food  arti.
 cles  and‘  other:  necessaty  ‘waxe-goods:

 an
 18,  Rs.  800  to  Rs.  600  crores  exchange

 reserves  to  be  used  for  forward-pure
 chaseg  of’  oi]  and  grains  abd  for  serving’
 as  ‘a  cushion  for  some  Ddorrowifigs
 in  the  international  market  and  for
 investment  in‘  well-chosen  international
 poftfolios.  The  formation  of  an  Inter
 national  Investment  Corporation
 through  consortium  of  financial  jnsti-
 tutions,  to  look  after  the  investment
 portfolios,  the  rest  of  the  reserves  to
 be  kept  for  normal  purposes.

 l9,  The  use-of  4—6  million  tonnes  of
 grains  out  of  the  existing  stock  for
 promoting  employment  through  a  Fodd-
 for-work  scheme,  the  scheme  being
 integrateg  with  the  new  Plan  to  be
 recast  since  it  invo'ves  need  of  about
 Rs.  1,200  crores  of  matching  extra-
 savings.

 20.  Preparation  work  oni.  New
 Wage-goods  mode}  plan  to  begin  from
 1978-78,  with  drastic  alterations  in
 structure  of  plan  priorities,  about  45
 per  cent  of  the  net  investments  tr  be
 allocateg  to  Agricultura]  and  related
 lines  so  as  to  ensure  a  minimum  of  5
 per  cent  to  6  per  cent  rate  of  growth
 in  Agricultural  out  put.

 Financial  Assistance  to  Kerala  Gov-
 ernment  for  Revival  of  Sick  Textile

 Mills

 2358.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state

 (a)  whether  the  Government  of
 Kerala  have  approached  the  Central
 Government  for  financial  assistance  to
 revive  the  sick  textile  mills  in  the
 State;  ang

 {b)  the  decision  of  the  Central  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA}:,  (a)  and  0).  No,  Bir,  The
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 Government  of  Kerala  have  however
 made  a  request  for  Central  Govern-
 ment’s  assistance  in  securing  a  loan
 from  IL.D.B.I.  for  reopening  wnd  re-
 habilitation  of  Trivandrum  Spitining
 Mills,  Balaramapuram,  which  ls  under
 the  management  of  the  State  Gov-

 t.  The  est  has  been  re-
 commended  to  LD.B.I.  for  its  consi-
 deration.

 राज्य  व्यापार  निगम  द्वारा  भंडारा  से  लाख
 खरीदा  जाना

 2359.  श्री  लक्ष्मण  राज  मानकर:
 क्या  बानिज्य तथा. तथा  नागरिक  पूति  और
 सहक्षारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  राज्य  व्यापार  निगम  द्वारा
 भंडारा  जिल ेमें  लाख  की  खरीद  का  काम

 शुरू  न  किये  जाने  के  कारण  वहां  के  लाख
 उत्पादकों  को  300  रुपये  प्रति  क्विंटल  का
 भाव  नहीं  मिल  पा  रहा  है;

 (जल)  वहां  लाख  न  खरीदे  जाने  के
 क्या  कारण  हैं;  शौर

 (ग)  क्या  उनके  मंत्रालय  भ्रौर  राज्य
 व्यापार  निगम  ने  विदेशी  मुद्रा  जित  करने
 के  लिए  लाख  उत्पादन  का  कार्यक्रम  बनाया

 (क)  तथा  खि)  चपड़ा  वसूली  कार्य
 मुख्यतया  केवल  पश्चिम  बंगाल  तथा  बिहार
 तक  सीमित  भा  V  महाराष्ट्र  सरकार  से
 हमें  ऐसा  कोई  भनुराध  प्राप्त  नहीं  हुआ  है
 कि  ऐसे  कार्यों  में  भडारा  जिले  को  शामिल
 करने  की  प्रावश्यकता  है  t

 (%)  जितना  लाश  निर्यात  किया  जा
 सकता है  प्रयवा  देश  में  बेचा जा  सकता है,
 उससे  कहीं  भ्रधक  उस  का  वतंमाव
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 उत्पादन  है।  भ्रतः  राज्य  व्यापार  तिभम

 के  पास  लाख  के  उत्पादन का  कोई  कार्यक्रम
 नहीं  है।

 Sick  and  Closed  Tea  Gardens

 2360.  SHRI  K.  8.  CHHETRI;  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-~
 TION  be  pleased  to  state:

 (a)  the  names  of  the  sick  ang  closed
 tea  gardens  whose  managements  have
 been  taken  over  by  Government;

 (b)  the  total  expenditure  incurred
 till  March,  977  and  profits  made,  if
 any,  in  each  tea  garden;

 (c)  total  labour  strength  in  each  tea
 garden  prior  to  taking  over  and  after
 taking  over;  and

 (a)  total  gratuity  ang  provident
 fund  due  to  workers,  garden-wise,  88
 on  3ist  March,  ‘1917.

 THE  MINISTER  OP  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  names  of  tea  gardens
 taken  over  so  far  are  as  under:—

 (i)  Pashok  Tea  Estate,  Darjeel-
 ing,  West  Bengal.

 (ii)  Looksan  Tea  Estate,  Jalpai-
 guri  Distt,  West  Bengal.

 (iii)  Vah-tuk-var  Tea  Estate,
 Darjeeling  Distt,  West  Ben-
 gal.

 (iv)  Kumai  Tea  Estate,  Darjeeling
 Distt.,  West  Bengal.

 The  first  three  gardens  were  tak
 over  on  12-10-1976,  Kumai  Tea  Es
 tate  was  taken  over  on  18-68-1977  ant
 therefore  no  information  relating  ्
 part  (b)  and  (d)  is  being  given  it
 respect  of  this  particular  Estate.
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 (b)  (in  Rupees)

 Looksan  Pashok  Vah-Tuh-Var

 Expenditure
 को  14,855,736  10,59,069  7913637

 Less  Sale  Proceeds  realised  994,004  3939s627  ‘186,612
 42915732  119,452  6,05,026 Shortfall  in  revenne

 —
 This  gardens  were  previously  not

 being  managed  properly.  Both—the
 plantations  and  the  factory  had  been
 neglected  by  the  earlier  management.
 Expenditure  therefore  hag  to  be  in-
 curred  on  pruning,  drainage,  eradic-

 ©

 ating  jungle  weeds  and  major  over=
 haul  and  repairs  to  machinery.  This
 has  resulted  in  excess  of  expenditure.
 over  revenue.

 Figures  are  provisional  and  subject
 to  finalisation  after  audit.

 Kumai
 Looksan  =  Pashok  Vah-Tuk-Var  8  6.77)

 Labour  strength  as  on  take
 over  date  :  960  ‘TII4  903  979

 As  on  3%-3-I977  960  pear  903  9I9
 (After  take-over)

 (9)  Looksan  =  Pashok  Vah-Tuh-Var
 Provident  Fund  8,54,000  8,27,000  (3:45,000
 Gratuity  6,009,000,  —_I,50,000  27,500

 These  relate  to  the  period  prior  to
 take-over  and  are  provisional  as  veri.
 fication  of  claims  is  in  progress.  Pro~
 vident  Fund  dues  arising  after  take-
 Over  have  been  paid  regularly,

 Central  Assistance  to  Assam

 2361,  SHRI  PURNA  SINHA:  WiD
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  the  total  amount  of  money
 drawn  by  the  Government  of  Assam
 ag  Central  Government's  contribution
 assistance  to  build  the  temporary
 capital  of  Assam  at  Dispur  till  385
 March,  1977;

 (9)  whether  the  State  Chief  Minis-
 ter  haq  been  paid  another  sum  of
 Rs.  5  crores  specially  for  develop~
 ment  works  in  Assam  during  the  re-
 maining  perlog  of  the  year  ending
 3ist  March,  ‘1977;

 (c)  if  so,  the  particulars  of  projects
 and  amounts  speny  by  the  State  Gov-.
 ernment  out  of  the  special  grant  of
 Rs.  5  crores  mentioned  at  (b)  above;
 ang

 (da)  whether  Government  propose
 to  conduct  a  special  audit  of  the
 accounts  relating  to  the  money  drawa
 by  the  Government  of  Assam  for  con-
 struction  of  the  temporary  capital  at
 Dispur  and  the  said  special  grant?
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 THE  MINISTER  OF  FINANCE  AND.
 REVENUE  AND  BANKING  (SHRI

 H.  M.  PATEL):  (a)  A  sum  of  Res,  3.577
 erdbes  has  so  far  been  released  to  the
 Government  of  Assam  [for  building
 the  capital  at  Dispur.

 (b)  An  outlay  of  Rs,  2.80  crores
 had  been  approved  for  Assam  for
 their  Hil)  Areas  Plan  in  1978-77.  The
 State  Government  was  entitled  to  a
 Central  assistance  of  Rs.  5  crores  only
 towards  the  financing  of  this  outlay.
 Releases  of  Central  assistance  to  the
 various  States  are  made  on  the  basis
 of  progress  of  expenditure  during  the
 year.  Accordingly,  Rs.  6  crores  were
 released  to  the  State  Government  of
 Assain  as  envisaged  in  the  scheme  of
 financing.

 (९)  The  Annual  Plan  for  1976-77
 for  Hill  Areas  of  Assam  included  com.
 posite  project  for  prevention  of  jhum
 cultivation  and  other  programmes  for
 development  of  agriculture,  irrigation,
 power,  medium  industries,  village  and
 small  scale  industries,  roads  and  ¢0-
 cial  sérvices.  Government  of  Assam
 had  reported  towards  the  end  of  the
 year  that  anticipated  expenditure  upto
 3i-3-77  was  likely  to  be  Rs.  3.30

 crores,  which  entitled  them  to  receive
 the  “Central  Govt’s  assistance  of  Rs.  5
 crores  for  their  Hill  Areas  Plan.
 Figures  of  actual  expenditure  will  be
 availablé  only  after  some  time.

 (a)  There  is  no  proposal  under
 Govt.’s  consideration  for  conducting  a
 special  audit.

 Import  of  Engines  “Ford  Extra”  3
 Cylinders

 2862,  SHRI  SATISH  AGARWAL:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  engines  “Ford
 Extra”  3  Cylinders  fitted  in  the  Maruti
 Toad  rollerg  were  imported  without
 import  licence;  ang

 (b)  if  so,  the  action  Government
 Propose  (०  take  against  the  company?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-.
 RIA):  (a)  No  import  licence  has  been
 issued  to  any  Maruti  concern  for  im-
 port  of  “Ford  Extra”  3  cylinder  en~-
 gines.  According  to  the  information
 furnished  by  the  Ministry  of  Fin-
 ance  (Department  of  Revenue  and
 Banking)  there  has  been  no  such
 case  of  import  without  import  licence.

 (b)  Does  not  arise.

 झ्रयोध्या  कपड़ा  मिल  को  हानि

 2363.  शी  रामदेगी  राम  :  क्‍या
 वाजिए्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  हृपा  करेंगे  कि  :

 (क)  भ्रयोध्या  टेक्‍्सटाइल  मिल  को
 प्रति  माह  कितना  घाटा  हो  रहा  है  ;

 (ख)  क्या  इस  घाटे  के  लिए  उसको
 प्रबन्ध  बोर्ड  जिम्मेदार  2;  भौर

 (ग)  यदि  हाँ,  तो  सरकार  इस  चाटे
 को  रोकने  के  लिए  क्‍या  कार्यवाही  कर  रही
 है?

 बाणिण्य  तथा  नागरिक  ष्ति  झोर
 सहकारिता  #ांत्री  भी  मोहन  भारिया  )  :

 (क)  यह  मिल  प्रतिमाह  .0  लाख
 to  से  10.  50  लाख  to  की  दर  से  चाटे
 उठाती  रही  है।

 (ख)  यह  घाटा  निम्नोक्‍त  कारणों  की
 बजह  से  हुआ  है  al

 i.  मशीनों  का  पुराना  पड़  जाना;

 os  रई  की  ऊंची  लागत  जो  कि  उत्पादन
 लागत  की  लगभरा  50  प्रतिशत
 ढ्हरती  है।

 3.  वस्त्र  व्यापार  में  मंदी  जिसके  परि-
 जामस्वरूप  माल  की  बिक्री  में  कम
 प्राप्ति  हुई  ।
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 ra  ow  की  बबी"  लागत;  ate

 5.  ब्याज  प्रभारों  को  प्रधिक  भार  4

 (ग)  इस  मिल  के  कार्यचालन  में  सुकर
 लाने  के  लिए  निम्नोक्‍्त  उपाय  किए  गए
 है:

 (a)  मशीनों  का  पग्राधुनिकीकरण  /
 नवीकरण  ;  ;

 (2)  बाजार  मांग  तथा  बेहतर  मूल्य
 प्राप्ति  के  भ्नुरूप  उत्पादन  कार्यक्रम
 में  परिवर्तत  ;

 (3)  कच्चे  माल  के  परीक्षण  के  लिए
 प्रयोगशाला  की  प्रस्तावित  स्थापना;

 (4)  प्रबन्ध  में  श्रमिक  का  सहयोग
 ताकि  बेहतर  उत्पादन  परिणाम
 सुनिश्चित  हो'  सकें;  शौर

 (5)  लागत  लेखा  /  विश्लेषण  /
 नियंत्रण  का  आरम्भ  किया  जाना  |

 Overdtafts  by  States

 2364,  SHRI  oN.  SREEKANTAN
 NAIR:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pléased  to  state  the  overdrafts  drawn
 by  the  various  State  Governments
 from  the  Reserve  Bank  of  India  dur-
 ing  each  of  the  Jast  three  years,  year~
 wise?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  The  over-
 Grafts  of  the  State

 Ze
 प्रा

 ean,
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 088  L.  8.4
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 the  financiaf  ‘yéars  107478,  10%8-16
 and  1976-77  are  indicated  below:

 (Rs.  crores)

 3rst  March,  7975  27I  27
 gist  March,  3976  326  84
 ३780  Match,  7977  35  88

 Malpractice,  in  the  Distribution  of
 Viscose  Filament  Yarn

 ‘B65.  SHRI  K,  RAMAMURTHY:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 celveqd  any  memorandum  about  the
 malpractices  in  the  distribution  of
 viscose  filament  yarn  by  the  Tamil
 Nadu  Regional  Committee  of  Spinners
 ang  Weavers;  and

 (b)  if  so,  the  action  taken  against
 the  Tamil  Nadu  Regional  Committee
 of  Spinners  and  Weavers?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.  In  the  past  there
 have  been  a  few  complaints  about
 malpractices  in  the  distribution  of
 viscose  filament  yarn  by  the  Tamil
 Nadu  Regional  Committee  of  Spinners
 and  Weevers.  !  a

 (b)  The  Tamil  Nadu  Regional
 Committee  of  Spinners  and  Weavers
 which  wes  dorment  for  thé  past  twa.
 years  will  no  more  be  incharge  of  dis-
 tribution  of  yarn.  In  the  new  agree-
 ment  uhder  discussién  betweer!  spin-
 ners  and  weavers  for  the  period  I-4-
 77  onwards,  it  is  proposed  to  allocate
 vistosé  filament  yarn  ‘to  the  handloom
 weavers  in  Tamil  Nadu,  as  per'the  ar;
 rangement  to  be  worked  out  by  the

 se  =  =
 Commisdion- er  in  con  tien  with  the  ipecto: of  Hahdiooins,  Tamil  Nadu.  ay
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 झापातस्थिति  के  दौरान  पहल  किए  गए
 विमान

 2366.  शनी  भागीरण  अंघर :  क्या
 पर्यटन  झौर  भागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  आपातस्थिति  के  दौरान
 इंडियन  एयरलाइम्स  झौर  एयर  इंडिया  के
 कितने  विमानों  का  अ्रपहरण  किया  गया
 था  तथा  उसके  क्‍या  कारण  हैं;

 (ख)  विमान  अपहरण  के  प्रत्येक  मामले
 मे  अपहरणकर्ता  किन  देशों  के  नागरिक  थे
 तथा  उनके  विरुद्ध  प्रलग-प्रलग  क्‍या  कार्य॑-
 वाही  की  गई  है;  भौर

 (ग)  विमान  अपहरण  के  कितने
 मामलों  में  झभी  निर्णय  लिया  जाना  हैं  ?

 पर्दन  और  सागर  विमानन  मंत्री  (थनी
 परबोराम  कौझिक)  :  (क)  :  इंडियन  एयर-
 लाइंस  का  एक  बोईग-737  विमान  i0
 सितम्बर,  976  को,  दिल्‍ली-जयपुर-
 झरंगाबाद-बम्बई  सैक्टर  पर  एक  भ्नुसूचित
 उड़ान  (संख्या  49i)  का  परिचालन  करते
 हुए,  झपहरण  करके  लाहौर  ले  जाया  गया  था
 अपहरण  के  कारण  झभी  स्पष्ट  नहीं  हुए  हैं  t

 (a)  सरकार  झभी  अपहरणकर्ताओं
 की  राष्ट्रिकता  निर्धारित  नहीं  कर  सकी  है  ।
 सरकार  उनके  विशद्ध  कोई  कार्यवाही  भी
 नहीं  कर  सकी  है  क्‍योंकि  वे  पाकिस्तानी
 प्राधिकारियों  की  हिरासत  में  थे  ।  पाकिस्तान
 सरकार  मे  5  जनबरी,  977  को  उन
 अपहरणकर्ताशों  को  छोड़  देने  के  झ्पने  निर्णय
 की  चोषणा  कर  दी  क्योंकि,  पाकिस्तानी
 प्रेस  रिपोर्टों  के  अनुसार,  सरकार  के  पास
 उन  पर  अ्रभियोथ  चलाने  के  लिये  पर्याप्त
 प्रमाण  नहीं  थे  1  उनके  बलेमान  ठौर-ठिकानों
 का  पता  नहीं  है  t

 ग)  आपातकाल  के  दौरान  किसी  ौर
 भारतीय  विमान  का  अपहरण  नहीं  हुआ  ।
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 Representation  of  Ex-Employee,  ef
 Reserve  Bank  of  Bombay

 2367,  SHRI  R.  K.  MHALGI;  Will  the
 Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 atate:

 (a)  whether  the  representation  of
 Ex-employees  of  Reserve  Bank,  Bom-
 bay  has  been  pending  with  the  Gov-
 ernment  for  many  months;  and

 (b)  whether  the  said  employees
 hag  been  transferreg  to  Reserve  Bank
 from  the  Government  Finance  Depart-
 ment?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND_  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Reserve  Bank  of  India  have  report-
 ed  that  some  of  their  Ex-employees
 who  were  initially  transferred  to  the
 Bank’s  service  from  Government  in
 935  and  retired  from  the  Bank’s  ser-
 vice  on  different  dates  prior  to  Nov-
 ember  960  had  submitted  a  repre-
 sentation  to  Reserve  Bank  of  India,
 in  October  ‘1976,  seeking  monetary
 relief  by  way  of  ez-gratia  pension.
 Their  request  is  being  considered  by
 the  Bank.

 Closure  of  Textile  Mills  in  Kerala

 2368.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state,

 (a)  the  tota]  number  and  names  of
 closed  textile  mills  in  the  State  of
 Kerala  ang  their  total  spindle  capaci-
 ty;  and

 (b)  the  total  number  of  employees
 rendered  unemployed  due  to  the
 closure  of  these  mills?

 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  names  of  cotton  tex-
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 tile  mills  lying  closed  in  Kerala  and
 the  spindles  involved  are:—

 Name  of  the  Mill  Spindles

 x.  Trivandrum  Spinning  Mills
 Ltd.,  Balaramapuram  डर  25,200

 2.  Prabhuram  Mills  Ltd.,  Chenga-
 nncor  8,992

 3  Kottayam  Textiles  Lted.,
 Kotisyam  7  ‘12,416

 4.  Kerala  Lakshmi  Mills,  Trichur  28,810
 Ss  G.T.N.  Textilee  Ltd.,  Alwaye  25,104
 6.  Malabar  Spg.  &  Wvg.  Mills,

 Calicut  है  ‘18,  400
 ‘Tora,  —-,78,922

 (b)  2,767  workers.

 बोइंग  बिसानों  को  खरीद

 2369.  श्री  मठा  लाल  पटेल  :  क्या
 चयन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  30  करोड़  रु०
 मूल्य  के  जीन  बोइंग  विमान  खरीद  रही  है;

 (@)  क्‍या  पिछली  सरकार  ने  हस्त
 प्रयोजन  के  लिये  कुछ  धनराशि  जमा  कर  दी
 थी;  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य  क्या
 हैं?

 बर्यवन  और  भायर  विमानन  मंत्री
 (थी  पुद्थोशम  कौशिक):  (क)  सरकार  के
 अनुमोदन  से  इंडियन  एयरलाइंज  ते  oO.  55
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 करोड़  रुपये  की  लायत  से  तीन  बोइंग  737
 विमनों  की  खरीद  के  झार्डर  दे  दिये  हैं  ।

 (ख)  भौर  (ग)  :  खरीद के  करार  की
 शर्तों  के  झतुसार,  इंडियत  एयरलाइन्स  में
 बोइंग  कामशियल  एयरप्लेन  कम्पनी  के
 तीन  विमानों  की  कीसत  की  30  प्रतिशत
 रकम  झदा  कर  दी  है,  जो  7,209,975
 यू०एस०  डालर  (6.48  करोड़  रुपये)  के
 बराबर  है।  इंडियन  एयरलाइलस  में  तीन
 फ़ालतु  इंजनों  की  खरीद  के  लिये  भी  युनाइटेड
 टेक्नोलाजी  इंटरनेशनल,  यू  ०एस  oO  को  एक
 ध्ाईर  दिया  है  तथा  उन्हें  उस  की  कीमत  की
 20प्रतिशत  रकम,  भ्र्थात्‌  424,  449  यू ०एस ०
 डालर  (38.  20  लाख  रुपये)  का  भुगतान
 भी  कर  दिया  है  ;

 Revenue  from  Goa,  Daman  and  Diu

 2370.  SHRI  UARDO  FALEIRO:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas~
 ed  to  state  the  annual  income  to  the
 Central  Exchequer  separately  from
 Goa,  Daman  and  Diu  in  respect  of
 income-tax,  wealth-tax,  estate  duty,
 excess  profits  tax,  expenditure  tax,
 Central  excise  duty,  Central  sales  tax,
 customs  duty?  ,

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  A.  M.  PATEL):  Annual  in-

 come  to  the  Central  Exchequer  se-
 parately  from  Goa,  Daman  and  Diu
 for  the  last  three  financial  years  in
 respect  of  Income-tax.  Wealth-tax
 estate  duty,  excess  profit  tax,  expen-
 diture  tax,  Central  Excize  duty,  Cen-
 tral  Sales-tax  and  Customs  duty  is
 furnished  in  the  statement  annexed.

 Statement कन

 Texend  Tax
 ton  Tax

 Yeer  =  Income-  Wealth
 Byuate

 Excess  Expendi-  Central  Central  3  Cus-
 हत्णी  ture  Byxcise  Sales  toms
 Tax  Tax  Duty  Tax  Duy

 197475
 3975-76

 3  93°87  g*32
 द...  92°06  ge  38

 (Rupees  in  takhs)

 Nil  Nil  2,994  38  T7—-,394
 3084  49-44  3,3०5 9  cod
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 6  7  8  9  70 4  2  3  4

 2970-77  1,389  103°29

 Daman  1974°75  5°60  0°61  0९29
 1975-76.  TES  0°60  0°02
 1976-7,  577  0०.83  O05

 Diu  *  1974-75  erg  0°06  860  oor
 1975-76  rg  ०३4  Nil
 1976-77,  I°04  OrIz2  oOfr05

 Nil  Nil  3:280  67585  5233

 Nil  Nil  Nil  0'49  0०0०4
 Nil  Nil  a  0°49  Nil

 Nil  Nu  Nil  0०००  मा

 FY  ”  oe  0005  0°006

 33  33  Fy  0*002,  Nil

 Smuggling  of  Silver  out  of  India

 2371.  SHRI  2.  K,  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  a  news  item
 appeared  in  Patriot  dated  llth  May,
 977  under  the  heading  “Smuggling
 of  Silver  to  Gulf”;

 (b)  if  80,  Government’,  reaction
 thereto;  and

 (c)  what  steps  Government  have
 taken  to  stop  smuggling  at  West  Coast
 in  India?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Yes  Sir,  The  reports  received  by
 Government  do  not  indicate  any  large
 scale  smuggling  of  silver,

 (c)  Although  ‘smuggling  continues
 to  be  effectively  contained,  anti-smug-
 gling  measures  have  been  reinforced
 and  the  field  formations  have  been
 duly  alerted  and  instructed  to  take
 stringent  action  against  smugglers
 undér  the  normal  Iaw.  These  mea-
 sures  include  strengthening  of  inves-
 tigation  and  intelligence  set  ups,  rum,
 maging  of  ships  arriving  from  sensi-
 tive  ports  and  patrolling  of  vulner-
 able  areas,  on,the  zea  coast  and  the
 main  transport  routes.

 Demang  of  Indian  made  goods  in
 Japan.

 2372,  SHRI  G.  Y.  KRISHNAN,  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-

 TION  be  pleased  to  state:

 (a)  whether  Indian  made  goods  are
 in  great  demand  in  Japan;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Exports  of  Indian
 80063  to  Japan  have  steadily  incrads-
 ed  over  the  last  few  years.  Export
 of  products  like  iron  ore,  marine  pro-
 ducts,  coffee,  Jeather,  iron  and  steel,
 Aluminium,  ready-made  garments,  to.
 bacco  un-manufactured,  pearls  and
 precious  and  semi-precious  stones
 have  showh  particular  buoyanty:

 Manipoiating  Prices  in  Dry  Fratts,
 Cloves  and  Cinnamon

 2873,  SHRI  KRISHNA  KUMAR
 GOYAL:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  bé’  pleased  to  state:

 (a)  whether  some  importerg  have
 been  artificially  manipilating  prices

 in  cer
 fruits,  cloves  and  cinnamon}
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 (9)  if  80,  the  steps  taken  or  pre.
 posed  to  be  taken  to  lower  prices  of
 these  articles?

 HE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Upto  the  end  of
 the  year  1976-77  import  of  dry  fruits
 was  allowed  to  established  importers,
 and  the  import  of  cloves,  cinnamon
 was  not  permitted  except  in  limited
 quantities,  on  restricted  basis,  for  ma.
 nufacture  of  ayurvedic  medicines  etc.
 Because  of  such  restrictive  policy,  the
 importers  were  manipulating  prices
 of  these  commodities.

 Under  the  i977-78  policy,  :t  has
 been  decided  to  allow  import  of  these
 items  under  free  licensing  system,
 within  certain  monetary  limits.  This
 has  already  had  the  effect  of  lowering
 these  prices.

 Smuggling  of  Dry  Fruits,  Cloves  and
 Cinnamon

 2374.  SHRI  KRISHNA  KUMAR
 GOYAL:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  a  large  scale  smugg!-
 ing  is  going  on  in  dry  fruits,  nutmegs,
 cinnamon,  cloves;  and

 (b)  if  so,  the  steps  taken  or  propos-
 ed  to  be  taken  to  end  smuggling  in
 these  articles?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H  M.  PATEL).  (a)  No  Sir,  Reports
 received  do  not  indicate  any  large
 feale,  smyggling  in  dry  fruits,  nut-
 megs,  cinnamon  and  cJoves,

 (6)  Althétgn  smugeling  continues
 ta  be  effectively  contained,  anti-
 smuggling  meagures  have,  been  rein-
 forced  and  the  field  formations  have

 “tien  dnsteucted  ह 6...  ateingertt  ac-
 tion  against  smugglers  undef  the  nor-
 mal  law.

 Exess,  PRESUTES  inglude
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 strengthening  of  investigation  and  in-
 telligence  set  ups,  rummaging  of
 abips  arriving  from  sensitive  ports,
 Patrolling  of  vulnerable  areas  on  sea coast  and  the  main  ¢rensport  routes.
 Further,  in  grder  to  check  smuggling,
 umport  of  these  items  has  also  been
 recently  liberalised.

 Securing  of  Fix  Time  Deposit,  from
 Public  by  Companiey

 2875.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  large  number  of  com-
 panies  secure  fix  time  deposits  from
 public  at  high  rate  of  interest  and  do
 not  pay  the  interest  timely  and  refund
 the  deposit  after  time  limit;

 (b)  whether  Government  have  re-
 ceived  complaints  against  such  com-
 panies  operating  in  Maharashtra,  if
 so,  the  names  of  companies  and  na»
 ture  of  complaints;  and

 (९)  the  action  taken/proposed  in
 the  matter  to  protect  the  interest  of
 the  depositors?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL).  (a)  and  (b).
 The  Reserve  Bank  of  India  have  re-
 ported  that  they  have  received  com-
 plaints  that  some  companies,  which
 have  accepted  deposits  from  the  pub-
 lic,  are  not  paying  interest  on  due
 dates  and  deposits  on  maturity.  The
 names  of  the  companies,  operating  in
 Maharashtra,  in  respect  of  which  such
 complaints  have  beep  received  hy  the
 Reserve  Bank,  are  given  in  the  en-

 “closed  statement,

 {e)  While  the  action  for  non-pay-
 ment  ‘of  deposit  ९6  ‘any  mdividual
 depdaltor’  is  a  matter’ of  contract  Yet-

 ween  the  depositor
 t  and  the

 the  deépositee
 dt:  ik  several  *  fdr  pro-
 tetting  the  Latéreste’of  ésositeys  have gern  |?  द  4२
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 been/are  being  taken,  The  directions
 issued  by  the  Reserve  Bank  to  finan-
 cial  and  miscellaneous  non-banking
 companies  and  the  Rules  issued  by
 the  Department  of  Company  Affairs
 to  non-banking  non-financial  compa-
 nies  restrict  the  quantum  of  deposits
 to  be  accepted  by  them  to  specified
 ceilings  and  require  them  to  disclose,
 in  the  advertisements  soliciting  depo-
 sits  and  in  the  deposit  application
 forms,  the  prescribed  particulars  re-

 i  garding  their  financial  position  and
 management.

 .
 Government  have  also  accepted  the

 recommendations  of  the  James  Raj
 Study  Group  on  non-banking  com-

 panies  (i)  that  the  non-banking  non-
 ;Mancial  and  certain  categories  of  non-

 baking  financial  companies  should
 bring  down,  in  stages,  the  quantum
 of  their  deposits  from  public  from  50
 percent  to  25  per  cent  of  their  net
 owned  funds,  (ii)  that  the  non-fin-
 ancial  companies  should  maintain  in
 the  form  of  liquid  assets  (excluding
 cash  in  hand)  not  less  than  0  per
 cent  of  the  deposit  liabilities  maturing
 during  the  course  of  a  year,  and  (iii)
 that  the  non-banking  financial  and
 non-financial  companies  shoulg  fur-
 nish  certain  minimum  particulars  in
 their  advertisements  for  deposits,  such
 as  (a)  the  amount  of  deposits  which
 they  can  accept  under  the  prescribed
 ceiling  restrictions,  (b)  the  amount  of
 deposits  actually  received  by  them  on
 a  recent  date,  (c)  the  amount  of
 overdue  deposits  excluding  unclaimed
 deposits,  and  (d)  a  declaration  that
 they  have  complied  with  the  rules  of
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 Statement

 The  names  of  the  companies  operating
 in  Maharashtra  against  which  com-
 plaints  have  been  received  for  non-
 payment  of  deposits  on  maturity  and/

 or  inetrest  thereon,
 (A)  Non-banking  non-financial  com-

 panies,
 .  Asian  Cotton  Mills  Ltd.
 2.  Anil  Hard  Boarg  Ltd.
 3.  Bhopal  Toughened  Glasg  Works

 alta.
 4.  Alvin  Coredillg  Pvt,  Lid,
 5.  Decean  Farm  ang  Distilleries  Pvt.

 Ltd.
 6.  Dadjce  ang  Dhakjee  ang  Co.  Pyt.

 .  Ltd.  j  a!  4
 7.  Foremost  Diaries  Ltd.
 8.  Gujarat  Industries  Pvt.  Ltd.
 9.  Joliy  Anil  (India)  Ltd,
 10.  Khandelwal  Engineering  Co. हए.  Ltd,  ai
 ll,  Mass  Communication  Marketing

 Pvt.  Ltd.
 12,  Jolly  Brothers  Pvt.  Ltd,
 I8.  Napal  Stainless  Ltd,
 14,  Saraswati  Synthetics  Pvt,  Ltd.

 15.  8.  8.  Joshi  and  Co.  Ltd.
 i6.  Spunpipe  and  Construction  Co.

 of  India  Ltd.
 1.  Shah  Construction  Co,  Ltd,
 a  Tahira  Industries  India  Pvt.  Ltd.
 i9.  Trawlers  Pvt.  Ltd,
 20,  Khandelwal]  Hermann  Electro-

 1  nics  Ltd.
 so  Khandelwal  Builders  Pvt.  Ltd.
 22.  Khandelwal  Manufacturing

 B  4  Corpn.  Ltd.

 a
 =a

 Industrial  Alliance  Pvt.

 mm  M.  J.  Fertiliser  Ltd.
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 25.  Indian  Express  Newspapers
 (Bombay)  कं,  Ltd,

 26.  Sahib  Singh  Mtg.  Co,  Pvt,  Ltd.
 27.  Starit  (Engg.)  Water  Treatment

 Co.  Pvt.  Ltd,
 28,  T.  Maneklal  Mfg.  Co.  Ltd.
 29.  Lamp  Caps  and  Filaments  Ltd.
 80.  Lawkin  Ltd,

 (8)  Non-banking  financial  and  Mis-
 cellanéoug  Non-banking  companies.
 Lh  Sterling  Benefit  ang  Investment

 Co.  ९४,  Lid.
 rs  Shantikam  Financiers  ang  Chit

 Fundg  Pvt,  Ltd.
 3.  Nav  Bharat  Investment  Ltd,
 4.  Gurdeo  Finance  ang  Savings  Pvt.

 Ltd,
 5.  People’s  Mutual  Benefit  Pvt.  Ltd.
 6.  Navjivan  Chit  Fung  Pvt,  Ltd,
 i  Star  of  Cochin  Chit  Schemes  Pvt.

 Ltd,
 8.  Sable’s  Chit  Pvt.  Ltd.
 ow  Bhagyalakshmi  Finance  Pvt,  Ltd.
 10.  Madhu  Chit  Fund  and  Trading

 Co.  Pyt,  Ltd,  my
 i].  Uma  Investments  Pvt.  Ltd.
 i2.  Amar  Finance  (Bombay)  Pvt

 Ltd,

 Raising  of  Capital  by  Companies
 2376.  SHRI  PRASANBHA!  MEHTA;

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 eq  to  state;

 a)  how  companies  have  8०
 Pa  been  aitowed  to  raise  their  capital
 during  the  last  one  yeer;

 tb)  how  many  such  companies  be-
 long  to  the  State  of  Gujarat,  and

 (९)  whether  in  the  month  of  April,
 five  companion  were  allowed  to  raise
 their  capital?

 Written  Answers  =  II

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL);  (a)  During  the  financial
 year  1976-77,  consents/acknowle.ige~
 ment  of  proposals  under  the  Capital
 Issues  (Control)  Act  were  given  to
 880  non-Government  companies  for
 raising  capital  by  way  of  intial  issues,
 further  issues,  bonus  issues,  depen-
 tures,  etc.

 {b)  Of  the  above,  34  companies  had
 ther  incorporation  in  the  State  of
 Gujarat.

 (c)  The  reference  ig  perhaps  tu  one
 of  the  four  Press  releases  issued  by
 the  Office  of  the  Controller  of  Capital
 {ssueg  in  the  month  of  April  1977  giv-
 ing  the  names  of  the  five  companies
 which  have  been  alloweq  to  ra'se
 capital.  In  all,  during  the  month  of
 Apri]  1977,  26  companies  haq  heen
 allowed  to  raise  capital.

 Indirect  taxes  on  Non-ferrous  Metals

 2377,  SHRI  M.  RAM  GOPAL  RED.
 PY:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  the  metal  industry  has
 pleaded  for  simplified  and  rationalis-
 ed  structure  of  indirect  taxes  on  non
 ferrous  metals;  and

 (b)  ff  80,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M,  PATEL):  (a)  Yes,  Sir.

 (by  The  matter  fg  under  examina-
 ton,

 Cotfection  of  Extisg  Duty
 Single  point

 z
 2978,  SHRI  M.

 दिए

 ok
 REDDY:  Wil  the  |  of
 FINANCE  -  AND  AND
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 (a)  Whether  the  All  India  Non-
 ferrous  Metal  Industries  Association
 has  urged  the  Government  to  restrict
 the  collection  of  central  excise  duty
 to  a  gingle  point;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes,  Sir.

 (9)  The  matter  is  under  examination.

 Opposition  for  move  to  reduce  Cen-
 tral  Government  Staff

 2379.  SHRIMATI  PARVATHI  KRISH-
 NAN:  Will  the  Mimster  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  the  move  of  Govern-
 ment  to  reduce  the  sanctioned  stren-
 gth  of  Central  Government  staff  by
 l0  per  cent  has  been  opposed  by  the
 trade  unions  working  in  the  field,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M,  PATEL).  (a)  Ail  Ministries/De-
 partments  of  the  Central  Government
 have  been  requested  vide  Finance
 Secretary's  D.O  letter  dated  ‘13-5-77,  to
 review  their  staff  strength  as  also  that
 of  their  subordinate  formations  to  ex-
 plore  the  possibility  of  reducing  existing
 strength  by  at  least  40  per  cent.  A  copy
 of  this  letter  has  been  laid  on  the  Table
 of  the  House  in  answer  to  Unstarred
 Question  No.  902  on  17-68-77  Represen-
 tations  have  been  received  from  a  few
 Umons  againgt  these  arders.  |

 (b)  Keeping  in  view-the  need  for  ut-
 moxt  ec%momy  in  administrative  ex-

 at

 also  the  fact  that  the
 oyment  prospects  are  not

 key  6  affected.as  a  result  of  the
 orderg  ng  change  is  ‘contemplated
 therein,  “yy

 ‘
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 ह. ड  of  Reduction  in  Import  Duty
 On  Coconut  ।  Coconnt

 2380.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  M.  N,  GOVINDAN

 NAIR:

 2

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  Government  have  de-
 cided  to  reduce  import  duty  on  coco-
 nut  and  cocgnut  oil  considerably  and
 also  to  encourage  large  scale  import
 of  these  items;

 (b)  if  so,  whether  Government  are
 aware  of  the  serious  impact  it  has
 made  on  the  financial  structure  of  the
 Kerala  Governmen,  as  a  result  of  a
 slump  in  the  prices  of  coconut  and
 coconut  oi]  in  Kerala;  and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 प्र.  M.  PATEL):  (a)  With  a  view  to
 overcoming  the  shortage  of  edible  oils
 in  the  country  and  making  them  avail-
 able  at  reasonable  prices,  the  Govern-
 ment  hberalised  the  import  of  edible
 oils  and  oi)  seeds  including  coconut  का
 and  copra  from  January,  977  and
 reduced  the  customs  duty  on  coconut
 oil,  from  75  per  cent  to  30  per  cent,  with
 effect  from  20-5-1977.  No  decision  has
 been  taken  to  reduce  the  customs  duty
 Op  copra,

 (b)  ang  (c).  There  has  been  no  such
 slump  in  the  prices  of  copra  and  coco-
 nut  of]  as  to  seriovsly  affect  the  eco-
 nomics  of  coconut  cultivation.

 C.B.L.  Investigations  into  suspected
 involvement  of  Indians  in  Inter-

 national  Boeing  purchase  Scaridal

 298i.  SHRE  6.  K.  CHANDRAPPAN:
 SHAY  9,  K,  KODIVAN:

 ‘Will  the  Minister  of  TOURISM AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  preliminary  -inv
 tions  have  been  made  by  GBI,  into
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 the  suspected  involvement  of  Indians
 in  the  International  Boeing  purchase
 scandal;  and

 (b)  if  so,  the  facts  thereof  and  at
 what  stage  is  the  investigation  at  pre-
 sent?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b),  The  Central  Bureau  of  In-
 vestigation  have  completed  prelimai-
 nary  scrutiny  of  the  records  relating
 to  the  Boeing  deal  of  the  Indian  Air-
 dines  and  the  matter  35  being  examin-
 ed  further.

 Withdrawal  of  Price-tag  order  in
 Dethi

 2382.  SHRI  C  K  CHANDRAPPAN:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have
 withdrawn  the  price-tag  order  in

 {b)  if  so,  the  reasons  therefor;  and

 (c)  what  machinery  Government
 have  got  to  see  that  the  consumers
 are  not  cheated  by  the  unscrupulous
 traders?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  e)  The  Delhi  (Display
 of  Price  of  Articles)  Order  which
 was  promulgated  in’  September,  975
 under  the  Defence  and  Interna]  Secu-
 rity  of  India  Rules,  97i,  is  still  in
 force.  This  order  383  being  shortly
 replaced  bh

 abies
 milar  Order  under  the

 Essential  nndpdodities  Act,  1998, t
 In  order  to  ensure  availability  of

 essential  eémimodities  of  mats  con-
 suiiptiby!  ‘at  reasonable  prices,  Delhi
 Adnmitfstratiti’  is  also  exercising
 licensmg  control  on  %édgrains,
 pulses,  wheat,  H.V.  Oils,  coal,  kero-
 sene,'  bricks,  cement,  stiger,  dtc.  and
 Prive‘  control  ‘tn  ered)  opment,  ‘ebal,
 Kerosene,  bricks,  LF  Gas  dnd  Light
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 Wiesel  Oil.  There  is  an  organised  en-
 forcement  machinery  to  gee  that  the
 traders  comply  with  the  provisions  of
 various  laws  and  orders  and  do  not
 indulge  in  unfair  practices,

 Review  of  LT.D.C.  Hote]  Projects

 2383.  SHRI  M.  KALYANASUN-
 DARAM:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  “state:

 (a)  whether  Government  have
 asked  India  Tourism  Development
 Corporation  to  review  all  the  nine
 hotel  projects,  work  on  which  had  al-
 ready  begun;  and

 (b)  if  so,  the  facts  thereof  and  rea-
 sons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK);  (a)  and  (b). On  account  of  constraints  on  financial
 resources  and  other  priorities  fixed
 by  Government,  the  India  Tourism
 Development  Corporation  has  for  the
 present  deferred  certain  schemes  in-
 cluding  9  accommodation  projects,  on
 which  construction  work  had  not  yet
 begun.

 Review  of  the  working  of  S.T.C.  by Indian  Institute  of  Management,
 Ahmedabad

 -

 2385.  SHRI  PRASANNBHAI
 MERTA:

 PROF.  P,  9.  MAVALANKAR;:
 Will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 ,OPEBATION  ke  pleased  to  state:

 (a)  whether  he  has  askeq  the
 Indian  Institute  of  Management,
 Ahmedabed  to  undertake  a  compre- “hehsive  review  of  the  working  of  the
 State  Trading  Corporation  of  India;

 feof  on Ub)  the  points  retetred  to  be  inves-
 ‘Sigated  by  thy  pustitute;  od  io
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 (c)  when  the  report  is  likely  to  be
 submitted?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Yes,  Sir.  The
 Indian  Institute  of  Management,
 Ahmedabad,  has  been  asked  to  carry
 out  a  study  to  suggest  appropriate
 measures  for  streamlining  and  im-
 proving  the  operationg]  efficiency  of
 the  STC  and  the  MMTC  and  their
 subsidiaries  and  the  quality  of  service
 to  their  clients.  The  Institute  has  also
 been  asked  to  make  recommenda-
 tions  regarding  the  role  of  these
 organisations  in  the  context  of  the
 overall  national  interests  that  they
 ‘re  supposed  to  serve.

 (c)  The  Institute  hag  estimated
 that  the  basic  report  should  be  avail-
 able  in  six  months  time.  They  have,
 however,  agreed  to  seng  ‘nterim
 recommendations  earlier.

 Overhauling  of  Jet  Engines  of  Domes-
 tic  Airlines  by  Alr  India

 2386.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  he  pleased  to
 state:

 (a)  whether  Air  India  was  unwil-
 ling  or  unable  to  overhaul  the  domes-
 tic  airlines  jet  engines  at  its  Bombay
 port  workshop  and  five  engines  had
 to  be  sent  abroad  leaving  Indian  Air-
 lines  with  just  one  spare  engine  to
 keep  itg  2  twin  jet  Boeing  787  fiying
 the  tight

 (b)  if  so,  the  reasons  for  not  over-
 hauling  the  ह. उ  engines  in  India  itaelf;

 (c)  the  expenditure  involved  in
 overhauling  in  the  foreign  country;
 and

 (d)  when  the  jet  engines  sent
 abroad  afe  likely  to  be  received  back?

 THE  MINISTER  OF  TOURISM  AND
 टास,  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  ७2  and

 JULY  1  1877  Written  Answers

 (b).  Air-India  was  not  unwilling  to
 undertake  overhaul  of  Indian  Airlines
 jet  engines  in  its  workshop  at  Bom-
 bay.  Air-India  facilities  are  planned
 to  undertake  overhaul/repair  of
 Caravelle  and  Boeing  737  aircraft
 engines  of  Indian  Airlines.  However,
 due  to  abnormal  and  sudden  increase
 in  the  workload  arising  out  of—

 (i)  a  mandatory  inspection  that
 had  been  called  by  the  U.S.
 Airworthiness  Authorities  on,
 787  aircraft  engines;

 (it)  certain  mandatory  work
 called  for  on  all  Ceravelle

 26

 engines  by  Director  General,
 Civil  Aviation  subsequent  to
 the  Caravelle  accident  in
 Bombay  in  early  October  ‘1976,
 Air-India  facility  wag  unable
 to  meet  the  operational  re-
 quirement  of  787  engines  for
 Indian  Airlines  operations.

 In  view  of  the  above,  5  Boeing  737
 engines  were  sent  to  the  manufac-
 turers  in  United  States  of  America
 for  repairs  so  that  Indian  Airlines
 scheduled  operations  could  be  main-
 tained.  After  sending  these  5  engines
 there  were  still  4  spare  engines  left
 in  India.

 (c)  The  estimated  expenditure  in
 overhauling  the  engine  abroad  is
 Rs.  9  lakhs  per  engine,  of
 Rs.  6.5  lakhs  would  be  in  foreign
 exchange.

 (d)  All  the  5  engines  have  already
 been  received  after  overhaul.

 Decision  on  Nationaiieation  of  Jute
 Industry

 2387.  SHRI  R.  ्  SWAMINATHAN
 Will  the  Minister
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state

 which  ,
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 €b)  if  so,  the  main  reusons  therefor;
 and

 (c)  what  steps  are  being  taken  to
 improve  the  jute  industry?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  There  ig  no
 proposal  at  present  to  nationalise  the
 jute  industry.

 (c)  The  following  are  some  of  the
 important  steps  which  have  been
 taken  for  improving  jute  industry: —

 l.  Abolition  of  export  duty  on  all
 jute  manufactures.

 2.  Levy  of  cess  on  jute  manu-
 factures  for  financing  re-
 search  and  development  acti-
 vities  through  a  Development
 Council.

 3.  Grant  of  liberal  assistance  for
 research  and  development
 efforts  for  promoting  new  end
 uses  of  jute  and  reducing  cost
 of  production.

 4.  Grant  of  soft  loan  assistance
 to  jute  industry  to  encourage
 modernisation  of  plants  and
 equipment  for  increasing
 their  productivity  and  reduc-
 ing  costs  of  production.

 5.  Measures  to  make  exports  of
 some  jute  goods  more  com-
 petitive  in  the  foreign  mar-
 kets  and  more  remunerntive
 to  the  manufacturers.

 weg  प्रदेश  में  पर्यटक-केसों  को  चियान  सेवा
 हारा  जोड़ना

 2388.  ली  भागीरण  अचर :  क्या
 ण्ग्ग  बौर  गागर  चिनातन  मंत्री  वह  बताने
 की  कपा  करेंसे  कि  :

 (क)  क्या  मध्य  प्रदेश  के  पर्येटक-केस्पों
 को  विभात  सेवा  हारा  जोड़ने  का  अस्ताय  है;
 शौर
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 (a)  यदि  हां,  तो  इस  संबंध  में  ब्यौरा
 क्या  है  ?

 पर्यटन  और  नागर  विमानन  मंत्री
 ी  पृरधोरस  कौक्षिक)  (क)  झौर  (ख).

 मध्य  प्रदेश  में  महत्वपूर्ण  पर्यटन  केन्द्र  पहले
 ही  हवाई  सेवाभो  से  जुड़े  हुए  हैं  t

 दिल्ली,  झागरा  खजुराहो  वाराणसी  मार्ग
 पर  परिचालन  करने  वाली  प्राई०सी  407!
 408  सेवा  खजुराहो  होकर  जाती  है  ny
 ग्वालियर,  भोपाल  (सांची  के  लिये)  तथा
 इन्दौर  (मान्डु  के  लिये)  दिल्‍ली  तथा  बंबई
 से  झाइ०सी०  459,  460(  दिल्ली  ब्वालियर/
 भोपाल  इन्दौर  बम्बई)  सेवा  द्वारा  जुड़े  हुए
 हैं  7  जबलपुर  '(जो  कान्हा  राष्ट्रीय  उद्योग  के

 बहुत  निकट  है)  तथा  रायपुर  को  5  मई,
 977  से  दिल्‍ली  तथा  बम्बई  से  सप्ताह  में

 दो  बार  की  विमान  सेवा  द्वारा  जोड़  दिया
 गया  है  ।

 Discussions  between  India  and  ‘Sri
 Lanka  to  curb  smuggling

 2389.  SHRI  R,  V.  SWAMINATHAN:
 SHRI  NIHAR  LASKAR;:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  India  and  Sri  Lanka
 have  recently  held  talks  in  Colombo
 to  discuss  the  measures  to  curb  the
 smuggling  from  both  the  countries;

 (b)  if  so,  a  brief  account  of  sub-
 jects  discussed,  and  the  decisions.
 arrived  at;

 (c)  whether  the  areas  of  co-opera-
 tion  to  check  smuggling  were  found;
 and

 (d)  if  so,  the  details  of  the  same?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Yes  Sir,  A  dele-

 Customs.
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 “8rd  and  4th  June,  977  regarding  the
 measures  to  curb  smuggling  between
 the  two  countries

 (b),  to  (a)  The  discussions  related
 to  the  matters  of  mutual  ‘interest  and
 co-operation  for  prevention  of  smug-
 gling  of  goods  between  the  two  coun-
 tries.  It  was,  inter  alia,  decideg  that
 there  should  be  more  frequent  ex-
 change  of  information  relating  to
 smuggling  activities-as  well  as  identi-
 fication  of  gangs  of  smugglers  operat-
 ing  on  both  sides  with  a  view  to
 effectively  curbing  their  activities.

 Construction  of  New  Aerodrome  near
 Cochin

 2390.  SHRI  P.  K.  KODIYAN:
 SHRI  K.  A.  RAJAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  scope  for  expan-
 sion  of  the  Cochin  airport  is  very
 much  limited;  and

 (b)  if  so,  whether  Government
 “have  any  proposal  to  construct  a  new
 aerodrome  near  Cochin  to  cope  with
 the  increasing  passenger  traffic  re-.
 quirements?

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  .(SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a).  although
 the  scope  for  extension  of  the  Naval

 airport  at  Cochin  is  somewhat  :  limited
 Gue  to  the  presence  of  obstructions
 like  “Port:  Trust  building,  High  cranes,

 ‘proximity  to  sea,  etc.  the  existing  air-
 port  is  being  developed  at  an  estimat-
 ed-cost.of  Rs.  70.05  lakhs  by  realign-
 ing,  strengthening  and  extension  of
 the  runway  to  make  it  suitdble  ‘for
 Boeing  737  operations.

 (b)  There  is  no  proposal  at  present
 to.  construct  a  new  aerodrome  at

 Cochin.
 :
 Aerodrome  at  Kozhikede

 2391.  SHRI  P.  K.  KODIYAN:  Will
 “the.  Minister  of  TOURISM  .  AND
 CIVIL  AVIATION  be  pleased  to  state:
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 (a)  whether  there  is  any  proposal
 to  construct  an  aerodrome  at  Kozhi-
 kode;  a

 (b)  if  so,  the  main  features  there-
 of;

 (c)  the  estimated  cost  of  the  pro-
 posal;  and  e

 (d)  when  the  construction  of  the
 aerodrome  is  expected  to  begin?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION.  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a).  to  (d).
 A  project  for  construction  of  an  aero-
 drome  at  Kozhikode  (Calicut)  was
 included  ि  in  the  draft  Fifth
 Five  Year  .  Plan.  However,  due
 to  increase  in  the  cost  of
 operation  consequent  on  the  nike  in
 prices  of  aviation  fuel  and  also  the
 tight  fleet  position,  Indian  Airlines
 had  to  review  their  plans  ang  found
 themselves  unable  to  operate  to
 Kozhikode  (Calicut)  in  the  Fifth
 Plan  period.  The  project  has  there-
 fore  been  deferred  for  the  present.

 Result  of  Economy  Measures

 2392.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  FINANCE  AND
 REVENUE  AND’  BANKING  ४७
 pleased  to  state:

 (a)  whether  the  various  measures
 taken  to  effect  economy  in  public
 expenditure  have  yielded  any  desir-
 ed.  results  in  the  current,  year;  and

 (b)  if  so,  the  Amount  of  money  so
 far  saved  or  likely  to  be  saved  in  the
 current  year?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  The
 adoption  of  various  economy  measures
 would  help  jin  containing  the  growth
 of  ‘administrative  expenditure,  It  is,
 however,  not  possible  to  quantify  the
 savings  to  be  achieved.
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 Decision  om  ‘Take  ovpr  of  twe  clout
 Jute  Milly

 288,  SHIRIMATI  PARVATHI  खत
 SHNAN;:  Will  the  Minister  of  COM.
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleaseq  to  state:

 (a)  whether  Government  have  de-
 cided  to  take  over  the  management  of
 two  closed  jute  mills;

 (b)  if  so,  the  details  thereof;

 (c)  whether  these  two  mills  have
 musappropriated  huge  amounts  of
 Jute  Corporation  of  India  and  from
 the  workers’  provident  fund;  and

 (d)  if  so,  what  effective  measures
 are  being  taken  or  are  proposed  to
 be  taken  against  these  private  em-
 ployers?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  ang  (b),  The  management
 of  two  closeq  jute  mills,  namely
 Khardah  Company  Limited  and  Union
 Jute  Company  has  been  taken  over
 by  the  Government  with  effect  from
 l6th  May,  1977.  ।

 (९)  Khatdah  Company  Limited  is
 alleged  to  have  mis-appropriated  raw
 jute  worth  about  Rs,  3.48  lakhs  be-

 mene
 to  the  Jute  Corporation  of

 (d)  The  Jute  Corporation  of  India
 has  filed  cases  against  the  Directors  &
 Senior  officers  of  Khardah  Company,
 whith  are  pétiding  in  thé  Court.

 Alleged  Involvemen;  of  Gandhi
 Brothers  in  ‘Bysing’  Deal

 3894,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Wil)  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas.
 ed  to  state:

 (a).  whether  Government's  मियान,
 tion  has  been  drawn  to  the  news-item
 appearitig  in  Sated  q the

 ad
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 ‘1977  regarding  the  allegéd  involve-
 ment  of  “Gandhi  Brothers”  in  the
 Shoddy  Boeing  deal;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  any  inquiry  has  been
 instituted  into  this  allegation;  and

 (9)  if  8०  the  outcome  thereof  ang
 action  being  taken  thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSH-
 OTTAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  to  (d).  So  far  ag  the  allega-
 tians  coneerning  the  purchase  of  two
 Beding  737  aircraft  for  Ministry  of
 Defence  are  concerned  that  Ministry
 have  decided  not  to  procure  these
 aircraft.  A  Commission  of  Inquiry
 headed  by  Shri  P,  Jaganmohan  Reddy,
 a  retireq  Judge  of  the  Supreme  Court
 will  inquire  into  all  matters  relating
 to  the  proposeq  purchase  of  the  two
 Boeing  aircraft  requireq  by  the  Minis-
 try  of  Defence.

 As  regards  the  other  allegations,
 these  are  under  investigation,

 Flying  Olubs

 2395.  SHRI  R  K  AMIN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  de«
 cided  not  to  encourage  opening  of
 new  fiying  clubs  in  the  country;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND

 aber
 IL  AVIATION  (SHRI  PURUSH-

 KAUSHIK):  (a)  Yes,  Sir,
 for  the  present,  "

 (b)  The  reasons  are:—  a

 ti)  high  dost  of  operation  of  air-
 craft  consequent  on  increase  in
 price  of  aviation  fuel,  jncrease  in  the
 cost  of  spare  parts  &  increased  pay

 ang  allowances’  to  the  stafty  -
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 (ii)  unemployment  amongst  com.
 mercia}  pilot's  licence  holders;  and
 (iii)  financial  constraints  in  regard
 to  subsidising  of  flying  clubs.

 Exports  to  West  Germany
 2396.  SHRI  D.  D.  DESAI:  Will  the

 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  exports  to  West
 Germany  went  up  by  55  per  cent  in
 1976;  and

 (b)  whether  there  is  any  plan  for
 improvement  in  Indo-West  German
 trade?  if,

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  The  following  steps  have  been
 taken  for  boosting  Indo-German
 trade:

 qd)  Market  study  of  specified  pro-
 ducts;

 (2)  Participation  in  fairs  &  exhi-
 bitions  like  ANUGA  Food  Fair,.
 Hanovar  Fair,  Partnerg  for  Progress
 Exhibition,  “Electronica”  Exhibition
 etc,

 (3)  Deputing  specialisea  gelega-
 tions  to  West  Germany  for  exploring
 Possibilities  for  market  adaptation.

 “The  imports  from  West  Germany  are
 also  likely  to  increase  in  view  of  libe-
 ralised  import  policy.

 राष्ट्रीवकृत  लेको  हारा  भायति  कम्पनी  के
 लिये  मंजूर  किये  गये  ऋणों  का  रोका  जाना

 2397.  थी  हरमोबिस्य  थर्मा  :  क्‍या
 जिशा  तथा  राजस्थ  और  |  मंत्री  यह  बताते
 की  कुपा  करेंगे  कि  क्‍या  राष्ट्रीय "  बैंकों  द्वारा
 आदति  कम्पनी  के  लिए  मंजूर  किये  च्मों

 “को  रोकने  तथा  उसे  दिये  गये  ऋणों  को  शीघ्र
 वसूल  करने  के  झादेश  दिये  हैं  ।
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 विस  तथा  राजस्व  बौर  dfen  मंत्री
 (भी  एच०  एस०  पढेल)  :  बैंकरों  में  प्रचलित

 प्रथा  और  व्यवहार  के  भनुसार  तथा  बैंकिंग
 कम्पनी  (उपक्रमों  का  अजन  शौर  अन्तरण)
 झधितियम,  i970,  भारतीय  स्टेट  बैंक
 झधिनियम,  955  तथा  भारतीय  स्टेट  बैंक
 (झनुषंगी  बैंक)  भ्रधिनियम,  i959  के
 झनुसरण  में  भी  इन  सभी  बैंकों  के  ग्राहक
 विशेष  के  बारे  में  सूचना  प्रकट  नहीं  की  जा
 सकती  |  इसलिए  माननीय  सदस्य  द्वारा  मांगी
 गई  सूचना  उपलब्ध  कराना  सम्भव  नहीं  है
 सैकिन,  यह  उल्लेख  कियर  जा  सरुता  है  कि
 सरकार  ने  इस  मामले  में  किसी  भी  राष्ट्रीय-
 कृत  बैंक  को  कोई  निर्देश  नहीं  भेजा  है  ।

 जांच  झायोग  भ्रधिनियम,  i952  के
 झधीन  सरकार  ने,  हाल  ही  में,  मारुति  सम्‌ह
 की  कम्पनियों  के  कारोबार  की  जांच  करने
 के  लिए  एक  जांच  झ्रायोग  का  गठन  किया  है  t
 इस  जांच  आयोग  के  विचारणीय  बिषयों  में,
 झस्य  बातों  के  साथ  साथ,  राष्ट्रीयत$त  बैंकों
 तथा  प्रन्य  संस्थाओं  से  सुविधाएं,  ऋण  शौर
 सहायता  प्राप्त  करने  सम्बंधी  सभी  मामले
 शामिल  हैं  जिनमें  इन  कंसमों  द्वारा
 मांगी  गई  वित्तीय  सहायता  प्राप्त  करने  में
 उसकी  पात्रता,  जिस  सावधानी  से  झावेदन
 पत्नों  पर  विचार  किया  गया  उसका  स्तर  जौर
 ऐसी  सहायता  मंजूर  करने  विषयक  तत्कालीम
 प्रचलित  नीतियां,  प्रथाशों,  नियमों  भौर  निदेशों
 की  अनु  रुपता  को  मात्रा  की  जांच  करता
 शामिल  है  ।

 मारति  कम्पती  के  लिए  ऋण  स्थीकृत
 करने  वाले  श्णिकारियों  के  चिर्द्ध  कार्यभाही

 2398.  थी  हृर्मोजिन्द  शर्मा  :  क्‍या
 बिता  तथा  रा्व  शौर  बेकिंग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  मारुति  कम्पनी  के
 लिए  गलत  ठंग  से  ऋण  स्वीकृत  करने  बाले
 सावंखतिक  वित्तीय  शंस्वानों  के  भ्रधिकारियों
 के  जिवद्ध  कार्येगाही  कर  रही  है;  भौर
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 (a)  बढि  हां,  तो  किस  प्रकार  की
 कार्यवाही  कर  रही  है  भौर  ऐसे  भ्रधिकारियों

 की  संड्या  कितनी  है  ?

 चित  तथा  राजस्थ  बौर  बेकिंग  मंत्री

 नी  एच०  एस०  पटेल)  (क)झोर  (लव)  दीर्घ
 कालीन  ऋण  प्रदान  करने  वाली  सरकारी  वित्तीय
 संस्थाओों  में  स ेकिसी  ने  मारुति  समूह  की  कम्प-
 नियो  को  कोई  झम्निम  झथवा  ऋण  नहीं  दिया
 है।  इसलिए  मारुति  लिमिटेड  को  ऋण  मंजूर
 करने  के  लिए  इन  संस्थाझों  के  झधिकारियों  के
 विरुद्ध  कार्रवाई  करने  का  प्रश्न  नहीं  उठता  |

 फिर  भी,  हाल  ही  में,  सरकार  ने,
 जांब  प्रायोग  अधिनियम,  1952  के  प्रधीन
 मारुति  समूह  की  कम्पनियों  के  कारोबार
 की  जांच  करने  के  लिए  एक  जांच  झायोग
 का  गठन  किया  है  ।  इस  जांच  श्लायोग  के
 विचारणीय  विषयों,  में  झन्य  बातों  के
 साथ  साथ  ये  शामिल  है:  (a)  राष्ट्रीयक्ृत
 बैकों  तथा  झन्य  संस्थाभों  से  सुविधाएं,
 ऋण  झौर  अन्य  सहायता  प्राप्त  करने
 संबंधी  सभी  मामले  जिनमें  मारुति  कंसनों
 हारा  मांगी  गई  वित्तीय  सहायता  प्राप्त
 करते  में  उनकी  पालता,  जिस  सावधानी
 से  आवेदन  पों  पर  विचार  किया  गया
 उसका  स्तर  और  ऐसी  सहायता  मंजूर
 करने  विषयक  तत्कालीन  प्रचलित  नीतियों,
 प्रधाशों,  नियमों  शझौर  निदेशों  से  श्रनुरुपता  की
 मात्रा  सस्मिलित  है  भ्रौर  (2)  मारूति  कंसनों
 के  किसी  निदेशक  अ्रभवा  प्रबन्ध  निदेशक
 भगवा  ऐसे  निदेशक  भ्रथवा  प्रधन्ध  निदेशक  के
 मित्र  अ्रथवा  सहयोगी  हारा  निभाई  गई  भूमिका-
 शौर  लिये  गे  भाग  संबंधी  सभी  मामले  झौर
 उन  सभी  तथ्यों  ौर  परिस्थितियों  विषयक
 सभी  बाते,  जिनमें  ऐसे  किसी  निदेशक
 झथबवा  प्रबन्ध  निदेशक  की  किसी  मंत्रों
 सबवा  अन्य  सरकारी  कसंचारी  से  किसी
 रिक्तेदारी  सधवा  संबंध  का  प्रत्यक्ष  श्रथवा
 अप्रत्यक्ष  लाध  उठावा  गया  है  तथा  ऐसे
 लाल  को  पाने  यें  अश्पका  बाथगा  अप्र्मक्ष
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 रूप  से  योगदान  देने  झथयना  सहायता  करते
 बाले  किसी  व्यक्ति  की  भूमिका  t

 Measures  to  avoid  gisiocation  in
 export  of  jute

 2399.  SHRI  M.  RAMGOPAL  RED-
 DY;  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  gtrike  by  barge-
 men  of  the  Calcutta  Port  during  May,
 977  put  the  jute  industry  in  doldrums
 hitting  the  export;  and

 (b)  if  so,  the  remedial  measures
 taken  to  avoid  dislocation  in  the
 export  of  jute?

 THE  MINISTER  ‘OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  The  Bargemen’s  strike  was  call-
 ed  off  on  26th  May,  977  on  the  inter-
 vention  of  the  Ministry  of  Labour.
 With  a  view  to  ensuring  that  disloca-
 tion  in  exports  of  jute  ang  other  goods
 does  not  recur,  a  Committee  has  been
 set  up  under  the  auspices  of  the
 Ministry  of  Labour  to  look  into  the
 problems  of  Barge  industry  operating
 on  Hooghly.
 Arrears  of  Income-tax  against  com-

 panies,  firms  and  indusities

 2400.  SHRI  KANWAR  LAL  GUPTA:
 Wil]  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plear-
 ed  to  state:

 (a)  the  names  and  addresseg  of  the
 companies,  firms  and  individuals
 against  whom  ncome-tax  demand
 above  Rs,  5  lakhs  wag  pending  and
 letter  on  written  off  by  the  Depertment
 during  last  four  years;

 (b)  the  reasons  for  writing  off  the
 income-tax  demand  in  each  case;  and

 (c)  whether  Government  propose
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRE
 (प्र,  M,  PATEL)  (a)  to  (c).  The  re-
 quisite  information  is  being  collected
 and  will  be  Inid  on  the  Table  of  the
 House  ag  800n  as  possible.

 Léans  advanced  by  natonalised  banks/
 financial  institutions  above  Rs.  BB
 lakhs  to  companies,  individuals  and

 indusirial  houses

 2401,  SHRI  KANWAR  LAL  GUPTA;
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 eq  to  state:

 (a)  the  number  of  companies,  in-
 dividuals  and  irdustrial  houses  who
 got  loans  above  Rs,  25  lakhs  from  any
 nationalised  bank  or  financial  institu-
 tions  or  any  Government  agency
 during  the  last  three  years;

 (b)  whether  Government  have
 made  any  inquiry  against  some  com-
 panies  ang  individuals  to  whom  loans
 were  given  after  violating  the  proce-
 dure  and  in  some  cases  against  the
 directions  of  Reserve  Bank  of  India;

 (९)  whether  Government  have  re-
 ceived  any  complaints  against  the
 Joan  to  any  company  or  individual
 which  has  been  sanctioned  irregularitv:

 (6)  if  ४०,  the  nameg  and  addresses
 of  thoSe  companies  and  individuals
 etc,  and  the  action  taken  by  Govern-
 ment  thereon;  and

 (e)  what  action  has  been  taken  by
 Government  against  the  bank  officials
 who  ganctioned  such  loans?

 THE  MINISTER  Of  FINANCE  AND
 REVENDE  AND  BANKING  (SHRI  H,
 M.  PATEL):  (a)  Information  is  being
 collectéd  ang  will  be  laid  on  the  Table
 of  the  House  to  the  extent  avafiable.

 _(b)  to  (७),  Presumably,  the  Hon'ble

 Lomaaee
 hag  in

 ae  ae
 allega-

 ng
 eae

 ६  the  public  sector  banks
 and  ingiititiong  which  ap-
 Peared  in  the  Economic  and  Political
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 Weekly  dated  30th  April,  wt  as  a
 Leaderette-  Caption  “Financial  institu-
 tions—restoring  order”.  In  addition,
 Government  have  also  reteived  somé
 complaints  on  certain  facilities  sanc-
 tionég  to  individual  clientg  by  some
 public  sector  banks,

 The  position  regarding  these  ele-
 gations  ang  the  specific  complaints  re-
 ceiveg  ang  the  action  proposed  ६0  be
 taken  thereon  has  already  beén  ex-
 plained  in  my  replies  to  Unstarred
 Questions  Nos,  729  and  ‘1734,  both
 answered  in  the  House  on  24th  June,
 ‘1977,

 Retirement  of  income-tax  officers

 2402,  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  the  number  of  income-tax  offi-
 cers  who  have  been  prematurely  re-
 tired'  during  the  promulgation  of
 emergency;  and

 (b)  whether  Government  propose
 to  re-examine  the  cases  of  the  offl-
 cérs  who  were  retired  without  assign-
 ing  any  reasons?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  and  (b).  During  the
 period  of  the  Emergency,  40  Income-
 tax  Officers  (Class  I),  being  officers
 beluw  the  grade  of  Assistant  Com-
 missioner  of  Income-tax  amd  96
 Income-tax  Officers  (Class  JI},  were
 retireg  by

 |  eed
 in  exercise  of

 the  powers  conferted  on  the  appro-
 priate  authority  by  clause  ie  of
 rule  56  of  the  Fundamental  Rules,  Of
 these,  23  made  representations  against
 such  retirément  ang  4  of  thm  have

 teen
 considered  in  with

 prescribed  procedttre  and  _  have
 béeh  rejected.  The  répfestintations  of
 the  remaining  9  Tsitotiteste  GfMicers
 are  being  examined,
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 Cost  of  production  of  Indian  tea

 2403,  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  the  cost  of  production
 of  tea  is  higher  in  India  as  compared
 to  the  other  international  producers;
 and

 (b)  the  gteps  being  taken  to  make
 tea  prices  competitive  in  the  world
 market?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  cost  of  production  of
 tea  varies  widely  from  area  to  areca.
 In  fact,  there  are  large  variations  even
 from  One  tea  garden  to  another  with-
 in  the  same  area.  It  is,  therefore,
 difficult  to  make  a  meaningful  com-
 Parison.  Reliable  data  of  the  cost  of
 Production  in  foreign  countries  is  also
 not  easily  available.

 (b)  As  a  result  of  the  supply  and
 demand  situation  the  international
 Prices  of  tea  are  high,  and  the
 question  of  taking  steps  to  make  the
 Prices  competitive  does  not  arise  at
 this  stage.

 Functiong  of  the  National  Cooperative
 Development  Corporation

 2404.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  ef  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COGOPERA-
 TION  be  pleased  to  state:

 (a)  the  functions  of  the  National
 Cooperative  Development  Corpora-
 tion;

 (b)  whether  there  ig  another  orga-
 nisation  named  National  Federation
 whose  functions  are  almost  the  same
 ag  that  of  NCDC;:

 ५  Cc}  the  annual  expenditure  incurred
 the  NCDC;  ang

 Ns  LS—5,
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 (d)  whether  Government  propose
 to  take  steps  to  wind  up  this  organi-
 sation?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  In  terms  of  the  National
 Cooperative  Development  Corporation
 Act,  1962,  the  functions  of  the  NCDC
 are  to  plan  and  promote  programmes
 through  cooperative  societies  for:

 (a)  the  production,  processing,
 marketing,  storage,  export  and
 import  of

 any
 tural  produce,

 foodstui  ie
 foultry  feed  and  notified

 commodities;
 (b)  the  collection,  processing,
 marketing  storage  and  export  of
 minor  forest  produce,
 In  particular,  the  Corporation  may:

 (i)  advance  loans  or  grant  sub-
 sidies  to  State  Governments  for
 financing  cooperative  societies  ang
 for  employment  of  staff  for  im-
 plementing  programmes  of  co-
 operative  development;

 (ii)  provide  funds  to  State  Gov.
 ernments  for  financing  cooperative
 societies  for  the  purchase  of  agri-
 cultural  produce,  foodstuffs  and
 notified  commodities  on  behalf  of
 the  Central  Government;

 (iii)  plan  and  promote  program-
 meg  through  cooperative  societies
 for  the  supply  of  seeds,  manures,
 fertilisers,  agricultural  imple-
 ments  ang  other  articles  for  the
 development  of  agricultural  pro-
 duce;

 (iv)  provide  loans  and  grants
 directly  to  the  national  level  co-
 operative  societies  and  ether  co-
 operative  societies  having  objects
 extending  beyong  one  State;

 (v)  provide  loans  to  cooperative
 societies  on  the  guarantee  of  State
 Governments  or  in  the  case  of  co-
 operative  societies  in  the  Union
 Territories,  on  the  guarantee  of
 Central  Government;
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 (vi)  participate  in  the  share
 capital  of  the  national  level  co-
 operative  societies  and  other  co-
 operative  societies  having  objects
 extending  beyond  one  State,

 (b)  No,  Sir,

 (c)  No  administrative  expenditure
 On  the  NCDC  js  incurreg  by  Govern-
 ment.  However,  loan  to  the  extent  of
 Rs,  623.29  lakhs  and  grants  to  the
 extent  of  Rs.  455.9  lakhs  were  given
 to  the  NCDC  during  the  year  1976-77,
 for  financing  various  programmes  of
 cooperative  development  within  its
 purview

 (d)  No,  Sir.

 Amount  spent  by  Managing  Director
 of  National  Cooperative  Development

 Corporation  on  entertainment

 2405,  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  amount  spent  by  the  Manag-
 ing  Director  of  the  National  Coopera-
 tive  Development  Corporation  on
 entertainmen,  during  the  last  three
 years  upto  3lst  March,  ‘1977;  and

 (b)  the  reaction  of  Government  to-
 wards  this  expenditure?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  amount  spent  py  the
 National  Cooperative  Development
 Corporation  on  entertainment  during
 the  last  three  years  is  as  follows:

 Rs.
 ‘1074-75,  21,090.50
 1975-76  84,563.70
 1976-77  44,907.61

 (by)  The  expenditure  incurred
 within  the  scale  laid  down  by  the
 Corporation,
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 Reservation  of  posts  in  the  Ministry
 for  Scheduleg  Castes  ang  Scheduled

 Tribes
 2406.  SHRI  SHEO  SAMPAT:  Will

 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  percentage  of  poStg  reserv-
 ‘ed  for  Scheduled  Casteg  ang  Schedul-
 ed  Tribes  in  his  Ministry,  its  attached
 and  subordinate  offices  on  various
 posts;

 (b)  whether  all  these  reserved  posts
 have  been  filled  with  persons  of  these
 classes

 (९)  ig  not,  the  exteny  to  which  the
 reserved  quota  is  still  lying  unfilled
 or  persons  of  unreserved  castes  have
 been  appointeg  against  reserved  posts;
 and

 (d)  the  efforts  being  made  to
 achieve  the  target?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Percentages  are  fixed  by
 the  Department  of  Personnel  and  Ad-
 ministrative  Reforms  which  at  pre-
 sent  are  5  per  cent  for  Scheduled
 Castes  and  73  per  cent  for  Scheduled
 Tribes  for  direct  recruitment  post»
 and  certain  categories  of  promotion
 posts  filled  on  Alj  India  basis.

 (b)  and  (c).  Information  is  being
 collected.

 (6)  So  far  83  the  Ministry  of  Com-
 merce  is  concerned,  instructions  are
 issueq  that  all  reserved  vacancies
 should  be  filled  up  ‘by  Scheduled
 Castes/Scheduled  ‘Tribes  candidates
 only,  failing  which  such  posts  may  be
 kept  vacant.
 Compulsory  retirement  of  Class  I
 officers  of  Finance  and  panking  De-

 partments
 2407.  SHRI  R,  K,  MHALGI:  Will  the

 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  the  number  of  Class  I  officers
 of  Finance  and  Banking
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 who  were  asked  to  go  on  compulsory
 retirement  or  whose  services  have
 been  terminated  during  the  periog  of
 last  emergency;

 (b)  whether  any  of  them  have  re-
 presented  to  Government  in  this  re-
 gard;  and

 a
 (c)  the  action  taken  by  Govern-

 ment  thereon?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  24  officers  were  re-
 tireg  prematurely  under  Fundamental
 Rule  3G).  To  other  ofkkets  were
 compulsorily  retired  under  Central
 Civil  Services  (Classification,  Control
 and  Appeal)  Rules  as  a  measure  of
 penalty.

 (b)  9  officers  submitteg  repre-
 sentations.

 (c)  One  officer  has  been  reinstated
 on  consideration  of  his  representation,
 8  representations  have  been  rejected
 and  the  remaining  0  representations
 are  being  examined.

 Director  in  the  Board  of  Vijaya  Bank

 2408,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleaseg  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  had  no  director  in  the
 Board  of  the  Vijaya  Bank  for  a  long
 time  and  this  was  the  only  private
 sector  bank  which  wag  not  having  a
 RBI  director  jn  its  board;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H,
 M,  PATEL):  (a)  and  (b).  It  is  not
 the  practice  of  the  Reserve  Bank  to
 appoint  directors  on  the  Board  of
 Directorg  of  each  and  every  private
 sector  commercial  banks.  Such  ap-

 .  pointmentg  are  made  by  the  Reserve
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 Bank  only  when  they  are  of  the
 opinion  that  in  the  interest  of  the
 banking  company  or  its  depositors,  or
 in  public  interest  it  ig  necessary  to  do
 so.  All  such  appointments  are  made
 under  the  provisions  of  the  Banking
 Regulation  Act,  1949,  There  are  at
 present  seventeen  functioning  banks
 in  the  private  sector  in  whose  cascs
 the  Reserve  Bank  have  not  appointed
 ‘any  directors.

 Rise  in  Price  Index

 2409.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  AND  RE-
 VEWCUL  AWD  BAWATNG  ‘be  pleased
 to  state  the  General  Price  Index  dur-
 ing  the  month  of  June,  977  with  4900
 as  base  year  and  how  does  it  compare
 with  the  price  jndex  of  the  corres-
 ponding  period  of  the  previous  year?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  Presumably,  the  refer-
 ence  is  to  the  All  India  Industrial
 Workers’  Consumer  Price  Index  (1960
 =100).  It  wag  33  for  April  977  (the
 latest  available)  and  showed  an  in-
 crease  of  8.3  per  cent  over  the  level
 of  289  for  April  1976,

 Setting  up  of  Gold  Bank

 2410,  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  setting  up  of  gold  bank
 has  been  suggested  by  Bombay  Bui-
 lion  Association  Ltd.,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  and  (b).  A  news
 item  published  in  the  “Economic
 Times”  of  28th  April,  077  contained
 Buch  a  suggestion  by  the  Vice  है.
 ent  of  the  Bombay  Bullion  Associa-
 tion  Ltd.  The  Government,  however,
 hag  not  receiveg  any  such  suggestion.
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 सीमेंट  शौर  सोटे  कपड़े  का  निर्यात

 2412.  Sto  सक््मीनाशयण  पांडेय  :
 क्या  वाणिज्य  तथा  नागरिक  पूर्ति  श्रौर
 सहुकारिता  मत्नी  यह  बताने  का  कृपा
 करेंगे  कि:

 (क)  क्‍या  सरकार  का  विचार  चालू
 ब्ष  में  सीमेट  शोर  मोटे  कपड़े  का  निर्यात
 करने  का  है;  और

 (ख)  यदि  हां,  तो  गत  वर्ष  की  तुलना
 मे  यहू  कितने  प्रतिशत  अधिक  होगा.  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 फारिता  मंत्री  श्री  मोहन  धघारिया)  :

 (क)  सरकार  सीमेट  और  मोदे
 ऋपड़े  के  निर्यात  की  अनुमति  दे  रही  है।

 (ख)  1977-78  के  दौरान  सीमेठ
 की  जितनी  मात्रा  निर्यात  के  जिए  उपलब्ध
 होगी  वह  अभी  तक  अ्रन्तिम  रूप  से
 निर्धारित  नही  की  गई  है।  निर्यात  की
 जाने  वाली  मात्रा,  संभावित  उत्पादन  तथा
 स्वदेशी  आवश्यकताशो  को  ध्यान  में
 रखते  हुए  प्रत्येक  तिमाही  में  निर्धारित
 की  जाती  है।  झतः  इस  शअ्रवस्था  में  यह
 बताना  संभव  नहीं  होगा  कि  विगत  बषं
 के  तिर्यातों  की  तुलना  मे  इस  क्ष  कितने
 प्रतिशत  सीमेंट  निर्यात  किया  जायेगा।

 वस्तों  के  कुल  निर्यातों  की  तुलना
 में  मोटे  कपड़े  के  निर्यातों  के  आंकड़े  अलग
 में  नहीं  रखे  जाते  है।  झत:  कोई  भ्रनुपात
 बताना  कठिन  है।

 Visit  of  Officials  of  State  Bank  and
 Nationaliseg  Banks  to  Malda,  West

 Bengal

 2418,  SHRI  JYOTIRMOY  8050:
 Will  the  Minister  of  FINANCE  AND
 BANKING  AND  REVENUE  be  pleas-
 ed  to  state:

 JULY  i,  977  Written  Answers  736

 (a)  number  of  bank  officials  of  State
 Bank  88  well  as  nationalised  banks
 who  visited  Malda  (West  Bengal)
 during  l5th  January,  977  and  l6th
 March,  1977;

 (b)  purpose  of  such  visit  and  whe-
 ther  it  is  a  fact  that  some  bank  offi-
 cials  visited  Malda  with  the  object  of
 handing  over  funds  for  election
 purpose  of  erstwhile  Minister  of
 Banking  ४०१  Revenue;  and

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  to  (c).  According  ६०
 the  information  furnished  by  the  pub-
 lic  sector  banks,  the  then  Chairman
 and  4  other  officials  of  State  Bank  of
 India  and  9  officials  of  two  nationalis-
 ed  banks  have  visited  Malda  (West
 Bengal)  during  the  periog  from  l5th
 January,  1977  to  760  March,  1977,  on
 official  purpose.  These  banks  have
 confirmeg  that  none  of  these  officials
 have  handed  over  any  funds  belong-
 ing  to  the  concerneg  bank  for  the
 election  purposes  of  the  erstwhile
 Minister  for  Revenue  and  Banking,

 Cottage  Industries  in  West  Bengal

 2414,  SHRI  JYOTIRMOY  SBOSU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  are  about
 century  old  extensive  cottage  indus-
 tries  manufacturing  garments  and  run
 by  minority  community  in  areas  under
 Mahestala,  Budge  Budge,  Santoshpu.,
 Metiaburz,  Garden  Reach  of  South  24
 Parganas  o¢  West  Bengal;

 (b)  whether  any  step  has  been
 taken  by  Government  to  make  them
 produce  things  as  required  for  export
 markets  and  also  for  sophisticated
 internat  market;

 (e)  if  a0,  details  thereof;  and
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 (d)  whether  Government  propose
 to  draw  up  a  comprehensive  plan
 immediately  to  revitalise  this  Industry
 and  remove  the  defects  and  problems
 for  incressed  production  as  well  as
 welfare  of  the  workers?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (d).  Commercial-
 oriented  making  of  garments  on  a
 sizeable  svale  hag  been  of  compara-
 tively  recent  origin,  and  ig  further
 umproving  in  response  to  foreign  mar-
 kets  Manufacture  and  export  of  gar-
 mentg  which  is  highly  fashion  orient-
 ed,  is  in  ihe  hands  of  entrepreneurs,
 who  enter  into  export  contracts  on
 the  basis  of  their  own  patterns  nd
 designs  or  the  designs  given  to  them
 by  foreign  buyers.

 In  order  to  provide  requisite  insti-
 tutional  set-up  to  plan  and  mobilise
 the  efforts  of  different  interests  for
 export  production  of  garments  and  to
 Provide  necessary  guidance,  the  Gov-
 ernment  has  recently  decided  to  ap-
 Prove  of  the  creation  of  Garment
 Export  Promotion  Council  by  the
 garment  interests  in  the  country.

 P.A.C.  Report  on  Coffee  Board

 2415,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  he  has  gone  through
 the  recommendations  of  the  Hundred
 and  Thirtieth  Report  (1978-74)  of
 PAC  on  Coffee  Board;

 (b)  whether  he  is  planning  to  start
 instant  coffee  production  under  the
 control  of  Coffee  Board;  and

 (c)  if  30,  details  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA);  (a)  Yes,  Sir.
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 (b)  At  present  there  is  no  plan  to
 get  instant  coffee  manufactured  by  or
 under  the  control  of  the  Coffee  Board.

 (ey  Does  no  arise.

 Working  Results  of  Indian  Airlines

 2416,  SHRI  8,  R.  DAMANIT;  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleaseg  to  state:

 (a)  the  working  results  of  the
 Indian  Airlineg  during  the  year  “1976-
 77  and  how  do  they  compare  with  the

 previous  year;
 (b)  the  routes  which  are  operating

 uneconomically  with  full  particulars
 thereof;  and

 (c)  the  main  features  of  proposals
 for  reducing  operational  and  adminis-
 trative  costs?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSH-
 OTTAM  KAUSHIK):  (a)  and  (b)
 The  financial  accounts  of  Indian  Air-
 lines  for  the  year  1976-77  are  still
 under  compilation.  However,  on  the
 basis  of  reviseq  estimates  for  the  year
 1976-77,  the  financial  results  of  the
 Corporation  for  the  years  1975-76  and
 3976-77  are  as  follows:

 ‘1976-77  1975-76
 (Rev  ised  (Actual)

 Estimates)
 (Rupees  in  lakhs)

 Operating  Ree
 venue  2,22§  00  ‘10,911  60

 Operating  Expen-
 Bes  10,499  ०  93794  535

 Operating  Profit  1,726  00  I,II7  25

 Total  Revenue  (12,375 00  =  07  98
 Total  Expenses  (113237,  50  05338  “
 Net  Profit  I,%37+§0  779  47
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 The  economics  of  the  various  routes
 operateg  during  (1976-77  will  be  work-
 ed  out  by  the  Corporation  only  after
 the  accounts  have  been  finalised,  How-
 ever,  druing  the  year  1975-76,  of  the
 93  routes  operateg  by  the  Indian  Air-
 lines,  25  provided  surplus  after  meet-
 ing  the  total  operating  cost.  The  re-
 maining  68  routes  could  not  meet  the
 total  operating  cost.

 (०)  The  major  items  of  expenditure
 in  the  Indian  Airlineg  are  staff  and
 aviation  fuel  which  represent  up-
 proximately  25  per  cent  ang  35  per
 cent  respectively  of  the  total  expen-
 diture.  In  the  case  of  staff  costs,  the
 Corporation  have  undertaken  a  com-
 plete  review  of  their  staff  require-
 ments  and  of  the  systems  and  proce-
 dures.  In  so  far  as  the  consumption
 of  aviation  fuel  is  concerned,  detaued
 insetructions  have  been  issued  by
 Indian  Airlines  regarding  flying  tech-
 niqueg  to  be  followeq  and  other  mea-
 sures  to  be  taken  for  reducing  con-
 sumption  .of  fuel.  The  consumption
 of  fuel  is  being  constantly  monitored
 and  remedial  action  taken  wherever
 improvement  js  possible.

 Rate  of  Inflation
 2417.  PROF.  P.  ७.  MAVALANKAR:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  the  rate  of  inflation,  actual  and
 expected  in  the  country  during  the
 first  six  months  of  1977;  and

 (b)  comparable  figures  for  the
 corresponding  periods  of  the  years
 1974,  975  ang  1976?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H,
 M.  PATEL):  (a)  and  (b).  The  latest
 monthly  average  of  the  wholesale
 Price  Index  (1970-71 = 100)  relates  to
 May  1977,  and  the  All  India  Industrial
 Workers’  Consumer  Price  Index
 (1960 100)  to  April  1977.  The  per-

 cent&ge  variations  for  the  first  5
 months  of  each  of  the  years  from
 974  to  3977  in  the  case  of  the  former
 index  and  for  the  first  4  months  in
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 the  case  of  the  latter  index  are  given
 below:

 Wholesale  Consumer
 Index  Index

 (Per  cent  @er  cent
 variations  _—variations

 between  between
 Dec.  &  May)  Dec.  &  April)

 1973-74  +  76.4  8.8
 1974-75,  FLO

 oye I975-76  +0.r  —)5.6
 1976-77  +52,  4  2-3

 Grounding  of  AVRO  Aircraft
 2418.  PROF,  P_G.  MAVALANKAR:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  entire  flee,  of
 ‘AVRO’  aircraft  have  been  grounded
 recently;

 (b)  if  so,  the  full  facts  and  the
 reasons  therefor;  and

 (c)  whether  the  Indian  Airlines
 propose  to  continue  using  the  said
 aircraft  for  their  internal  flights  after
 the  necessary  inspection  and  im-
 provements,  if  any,  already  effected
 in  the  ‘AVROS’

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHU-
 TTAM  KAUHK):  (a)  to  (c),  No,
 Sir.  The  ‘Avro’  HS-748  fleet  of  Indian
 Airlines  has  not  been  groundeg  re-
 cently.  However,  these  aircrafts  were
 withdrawn  temporarily  from  service,
 One  at  a  time,  for  carrying  out  a  man-
 datory  structura]  ingpection  as  ad-
 vised  by  the  manufacturers  of  the
 aircraft,  viz.  M/s.  Howker  Siddeley
 Aviation  Limited,  U.K.”  After  the
 mandatory  inspection,  in  which  no
 defect  was  detected,  these  aircrafts
 are  presently  in  operation,

 Export  of  Mangoes
 2419  PROF  9.  G.  MAVALANKAR:

 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleased  to  state:

 (a)  whether  fresh  mangoes
 exported  during  the  season  by  indi-
 vidual  and  public  agencies;  and
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 (b)  if  50,  facts  thereof  for  the  years
 1975,  976  and  1977,  including  the
 countries  where  the  said  fruit  is
 exported  and  the  foreign  exchange
 earneg  therefrom?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (०)  The  total  export  of  fresh  man-
 goes  ig  about  4000  MT  which  repre-
 sents  a  negligible  proportion  of  the
 total  production  estimateg  at  89  lakhs
 tonnes.  Export  of  fresh  mango  is
 mainly  of  Alphanso  variety.  A  state-
 ment  showing  countrywise  figures  of
 export  and  foreign  exchange  earned
 78  laig  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-586/
 का.

 इंडियन  एयरलाइस्स  हारा  कंचनजंगा
 बिल्डिंग  के  लिये  दिये  गये  किराये  को  केन्द्रीय

 जांच  ध्यूरो  द्वारा  जांच

 2420.  श्री  ईदवर  शौघरी  :  कया  पर्यटन
 और  लॉगर  'विसानम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  इण्डियन  एयरलाइन्स  के
 उच्य  झधिकारियों  द्वारा  कंचनजंगा  बिल्डिंग
 के  लिए  दिये  गये  किराये  के  बारे  में  की
 गइ  भ्रनियमितताश्रों  की  जांच  का  कार्य
 केन्द्रीय  जांच  ब्यूरो  को  सौंपा  गया  था;

 (ख)  यदि  हां,  तो  कब;  और

 (ग)  जांच  के  क्‍या  परिणाम  निकले
 और  उस  पर  सरकार  की  क्या  प्रतिक्रिया
 है?

 पर्यटन  और  नागर  विमानन  संत्री
 (ओ  पृरुणोसम  कौशिक)  :  (क)  और  (ख).
 केखीय  जांच  ब्यूरो  ने  भ्रपती  ही  सूचना  के
 प्राधार  पर  ३१2  दिसस्थर,  i976  को  एक
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 प्रारंभिक  जांच  दर्ज  की।

 (ग)  केन्द्रीय  जाच  ब्यूरो  ने  22
 दिसम्बर,  976  को  जांच  करनी  प्रारंभ  कर
 दी  थी  भौर  वह  भ्रभी  चल  रही  है।

 अरस,  गांजा  झौर  झफीस  का  पकड़ा  जाता

 2421.  थी  ईदवर  शौधषरी .  क्‍या  बित
 तथा  राजस्थ  झौर  बेकिंग  मंत्री  मह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  भ्रापात  स्थिति  के  दौरान  प्रत्येक
 राज्य  में  कितनी-कितनी  मात्रा  में  चरस,
 गांजा  तथा  भ्रफीम  पकड़ी  गई;  दीर

 (ख)  चोरी-छिपे  किये  जाने  वाले  इस
 धन्धे  में  लगे  कितने  भारतीय  तथा  विदेशी
 पकडे  गये  झोौर  ये  लोग  किन  स्रोतों  से  यह

 न्‍माल  प्राप्त  करते  थे  और  कौन  लोग  इसके
 खरीददार  थे  ?

 जिस  तथा  राजस्थ  झौर  बेकिंग  संत्री
 थी  एच०  एम०  पढेल)  :  (क)  तथा
 (व)  :  विभिन्न  केन्द्रीय  प्रौर  राज्य  प्रवर्तन
 एजेंसियों  द्वारा  नाकोटिक्स  गुप्तचर्या  ब्यूरो
 को  दी  गई  रिपोर्ट  के  भ्रनुसार  17-75  से
 31-3-77  तक  की  वधि  के  दोरान
 कपड़  गई  भ्रफीम,  गांजा  भ्रौर  चरस  की
 मात्रा  श्र  गिरफ्तार  किये  गये  विदेशियों
 श्रौर  भारतीयों  की  राज्यवार  संख्या  का  विवरण
 पत्र  सभा  पटल  पर  रखा  गया  है।  प्राग्थालय
 में रखा  गया।  ेलिए  संख्या एल  ०टी  r
 587/77)

 जहां  तक  उपयुक्त  स्वापक  श्रौषधि  द्रम्यों
 को  प्राप्त  करने  के  स्रोतों  शौर  उनके  खरीददारो
 का  सम्बन्ध  है,  सुचना  नीचे  दिये  भनुसार

 (1)  कोम 1  !  पकड़ी  गई  अफीम
 की  प्रधिकांश  मात्रा  मध्य  प्रदेश,  राजस्थान
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 झौर  उत्तर  प्रदेश  के  शफीम  उत्पादक  राज्यों
 से  शाई  थी  ।  भारत-पाकिस्तान  सीमा
 पर  भी  थोड़ी  मात्रा  में  भ्रफीम  पकड़ी  गई
 थीं।  पकड़ी  गई  भप्रधिकांश  भ्रफीम  स्पष्टतया
 देश  के  भ्रन्दर  श्रवध  खपत  के  लिए  भ्राशयित
 थी

 (ij)  चरस  :  पकड़ी  गई  चरस  की
 अधिकांश  मात्रा  नेपाल,  पाकिस्तान,  प्रफगानि-
 स्तान  जम्मू  भौर  कश्मीर  शौर  हिमाचल
 प्रदेश  के  भीतरी  क्षेत्रों  स ेझाई  थीं।  ऐसा
 बताया  जाता  है  कि  यह  माल  न्य  देशों  को
 ले  जाया  जा  रहा  था  t

 (iii)  गांजा  :  पकड़ा  गया  लगभग
 सारा  गांजा  नेपाल,  उत्तर  प्रदेश  के  हिमालय
 की  तराई  के  क्षेत्र,  बिहार,  पश्चिम  बंगाल
 शौर  मणिपुर  से  भाया  था।  मध्य  प्रदेश,
 बिहार,  पश्चिम  बंगाल,  उड़ीसा  शौर  उत्तर
 प्रदेश  को  छोड़  कर,  जहां  गांजे  को  खपत
 कतिपय  निर्धारित  सीमा  के  श्रन्दर  श्रनुमत्य
 है,  बैर  झौषधीय  प्रयोजनों  के  लिए  गांजे
 की  खपत  पर  भारत  के  सभी  राज्यों  में  प्रतिबंध
 लगा  ह्भा  है।

 Export  of  Jaggery

 2422,  SHRr_  ss  P,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleaseg  to  state:

 (a)  whether  the  Jaggery  is  being
 exported  to  other  countries;  and

 (b)  if  so,  the  quantity  exported  to
 Ceylon  during  each  of  the  last  three
 years?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  To  meet  the  requirement  of
 the  Indian  community  abroad  a  small
 quota  of  jaggery  is  being  exported  to
 other  countries.
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 (b)  No  Jaggery  was  exported  to
 Ceylon  during  the  year  ‘1974-78,  ‘1975-76
 and  1976-77  (April—February).

 Night  Airmail  Facility

 2423  SHRI  VASANT  SATHE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 fa)  whether  a  proposal  for  re-
 introduction  of  night  airmail  facility
 with  Nagpur  88  a  centre  is  under  the
 consideration  of  Government;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  ‘TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTAM  KAUSHIK);  (a)  No,  Sir.

 (h)  Does  not  arise.

 Unsatisfactory  management  of  GOvern-
 ment  Controlled  Sick  Textile  Units

 2424.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  sick  textile  units  taken
 over  by  Governmeny  are  not  operat-
 ing  properly  and  as  a  result  the
 workers  are  not  getting  their  dues
 and  bonus;  and

 (b)  if  so,  the  steps  being  taken
 proposed  to  improve  the  mandgement
 and  working  of  these  units?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA).
 (a)  Taking  into  account  the  problems
 inherited  by  the  National  Textile  Cor.
 poration  namely  obsolescence  of  machi-
 nery,  surplus  labour  etc.,  the  Govern.
 ment  does  not  consider  the  performance
 of  the  National  Textile  Corporation  on
 the  whole  as  unsatisfactory.  By  and
 large,  the  wages  and  other  dues  of  the
 workers  are  being  paid  regularly.
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 (b)  Important  steps  taken  to  im-
 prove  the  working  of  these  mills  in-
 clude  medernisahun/renovation  of  ma-
 chinery,  rationalisation  of  surplus
 labour,  bulk  procurement  of  raw  mate-
 rial  on  centralised  basis,  diversification
 in  the  pattern  of  production  and
 changes  in  the  marketing  strategy.

 Plan  to  secure  increase  for  Investment

 2425,  SHRI  VASANT  SATHE:-  Will
 the  Mimster  of  FINANCE  AND  REVE.
 NUE  AND  BANKING  be  pleased  to
 state:

 (a)  whether  a  seven  point  plan  to
 secure  ‘a  bold  increase  for  invest-
 ment  in  all  sources  of  economic  acti-
 vities’  was  forwarded  to  the  Govern-
 ment  by  the  Feder  tion  of  Indian
 Chambers  of  Commerce  and  Industry;

 (b)  if  80,  reaction  of  Government
 thereon;  and

 (c)  action  taken  or  proposed  to  be
 taken  in  the  matter?

 ‘THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H,  M,  PATEL),  (a)  to  (c).  A  7-point
 proposal  for  stimulating  investment
 was  contained  in  the  address  by  the
 President  of  the  FICCI  at  its  Golden
 Jubilee  Session  held  on  2376  April,  977
 at  which  the  Prime  Minister  was  the
 Chief  Guest.  Government  takes  into
 account  all  proposals  presented  to  it
 before  formulating  the  budget  and  the
 budget  proposals  indicate  the  result  of
 such  consideration.

 Trivandrum  Airport

 2426.  SHRI  M.  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleaseg  to  state:

 (a)  whether  the  question  of  ex-
 panding  the  Trivandrum  airport  in
 view  Oo  the  expected  large  influx  of
 internatioaay  tourists  to  Kovalam
 beach

 eee
 hag  been  examined  by

 Government,  and
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 (9)  if  8०,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  Sanction  has  been  accorded  for
 extension  and  strengthening  the  runway
 and  for  other  associated  development
 works  at  Trivandrum  aerodrome  at  an
 estimated  cost  of  Rs.  64.79  lakhs  to
 make  it  suitable  for  regular  Boeing
 737  operations  and  occasional  charter
 flights  with  Boeing  707  type  aircraft.
 Plans  alsa  heen  finalised  for  extension
 of  the  terminal  building  at  an  estimat-
 ed  cost  of  Rs.  2  lakhs.

 भूतपूर्व  केख्रीय  मंत्रियों  हारा  झ्रायकर  को
 क्रदायगी

 2427.  शौ  नवाब  सिंह  चौहान
 क्या  बित  तथा  राजस्व  धर  बंकिंग  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  श्री  संजय  गांधी  पर  आयकर  की
 कितनी  राशि  बकाया  है  ;

 (ख)  भूतपूर्ब  मंत्रिमंडल  में  9  फरवरी,
 977  तक  पद  पर  रहने  वाले  प्रत्येक  मंत्री

 मंडलीय  मंत्री  ने  कितनी  वाषिक  राशि  श्राय
 कर  के  रूप  में  झदा  की  ;

 (ग)  उनमें  से  उन  भूतपूर्व  मंत्रियों  के
 नाम  क्‍या  हैं  जिन  पर  झाय  कर  की  राशि
 बकाया  है;  शौर

 (घ)  इन  भूतपूर्व  मंत्रियों  की  चल
 तथा  झचल  सम्पत्तियों  का  ब्यौरा  प्राप्त
 करने  के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही
 की  जा  रही  है?

 बित  तथा  राजस्थ॑  भौर  बंकिंग  मंत्री
 (थ्यी  एच०  एन०  पहेल  )  :  (क)  कुछ
 नहीं  |
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 (@)  ऐसे  मंत्रियों  द्वारा,  कर-निर्धारण
 ad974~75,  975—76  और  976—
 77  के  सम्बन्ध  में,  श्रदा  किये  गये  श्रायकर

 का  ब्यौरा  विवरण  ]  में  दिया  गया  है  ।

 (ग)  जिन  मंत्रियों  के  खिलाफ  3-3—
 977  को  पश्रायकर  की  मांग  बकाया  पड़ी

 थी,  उनके  नाम  विवरण  Il  में  दिये  गये
 हैं  ।

 (घ)  मंत्रियों  के  लिए  बनायी  गई
 झाचरण-संहिता  के  प्रनुसार  मंत्रि-
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 मंडल  स्तर  के  भूतपूर्व  मंत्रियों  से  यह  शपेक्षां
 की  जाती  थी  कि  वे  प्रपनी  परिसम्पत्तियों
 झौर  देनदारियों  का  वाषिक  विवरण  तत्का-
 लीन  प्रधान  मंत्री  को  प्रस्तुत  करते  t  इस
 प्रकार  की  सूचना  ऐसे  प्रत्येक  व्यक्ति

 द्वारा  भी  दाखिल  की  जाने  वाली  अपनी  शुद्ध
 धन  की  विवरणी  में  भेजी  जानी  अझ्रावश्यक

 होती  है  जिस  पर  धन  कर  अधिनियम  957
 के  प्रधोन  धन  लगता  हो  ।

 विवरण  T

 9-2-1977  की  स्थिति  के  अनुसार  मंत्रि-
 मंडल  स्तर  के  मंत्री  पद  पर  कार्य  कर  रहे

 भूतपूर्व  मंत्री  का  ताम

 कर  निर्धारण  वर्ष  ‘1974-75,  75-76
 श्रौर  76-77  के  सम्बन्ध  में  श्रदा

 की  गई  झायकर  की  रकम  (रुपयों  में  )

 l.  श्रीमती  इन्दिरा  गांधी  वि

 2.  श्री  'बाई०  वी०  चह्बदाण  :

 3.  श्री  कमलापति  विपाठी  न

 4.  श्री  बंसी  लाल  BF,  .

 5.  श्री  डी०  पी०  चट्टोपाध्याय

 6.  श्री  हितेन्द्र  देसाई  .

 7.  डा०  जी०  एस०  ढिल्लों

 8.  श्री  एच०  भार०  गोखले  .

 9.  श्री  केशव  देव  मालवीय  .

 l0.  श्री  दी०  wo  पै

 i.  श्री  सैयद  मीर  कासिम

 974—75  1975-76  1976-77

 49940  4708l  40250

 632  9785  85

 तीन  वर्षों  की  प्राय-कर  विवरणियां  झभी
 तक  दाखिल  नही  की  गई  है  1

 7895  4523  9553

 5336  4860  4239

 5660  9114®  12046*

 5520  6109"  $713*

 2682  4063  2914

 520  4890*  4719*

 6232  379]  7809%

 l4s2t  =  si2ait  कुछ  नहीं
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 9-2-1977  ककी  स्थि।  के  भ्रनुसार  मंत्रिमंडल  स्तर  कर  निर्धारण  वर्ष  974-75,  75-76

 के  मंत्री  पद  पर  .क्‍य॑  +र  रहे  भूतपूर्व  मंत्री  का  नाम  श्र  :6-77  के  सम्बन्ध  में  अदा  की  गई
 श्ाय  ॥र  की  रफम  (रुपयों  में  )

 1974-75  ‘1975-76  1976-77

 12.  श्री  के०  रघुरमैया  द  .  765  2688  958

 13.  श्री  के०  ब्रह्मानन्द  रेड्डी  11478**  16203*  17083"

 14,  श्री  पी०  सी०  सेठी  :  है  3679  3000"  3432*

 15.  श्री  शंकर  दयाल  शर्मा  न  .  80  243  6008

 16.  डा०  कर्ण  सिह  .  9572  107058"  ‘147840*

 7.  श्री  सी०  सुम्नह्मण्यम्‌  5686  5999  7485

 *  ga  कर-निर्वारण  वर्षो  से  सम्बन्धित  नियमित  कर-निर्धारण  प्रनिर्णीत  पड़े  हैं।  इसमें
 दिये  गये  आकड़े  पूत्र-प्रदत  करो  (अ्र्वात्‌  स्रोत  पर  काटे  गये  कर,  स्व-निर्धारित  कर  झ्रादि  )
 को  दशति  हैं  t

 $#*,  स्रोत  पर  काटे  गये  कर  के  रूप  में  5078  रु०  की  पअ्रतिरिक्त  भ्रदायगी  की  जांच  की  जा  रही
 है

 +.  जम्मू  श्रौर  कश्मीर  सरकार  द्वारा  भ्रदा  किये  जाने  वाले  कर  1

 विवरण

 टिप्पणियां

 a.  श्री  सैयद  मीर  कासिम

 2.  श्री  कमलापति  त्िपाठी  प्ननिवार्य  जमा  योजना  के  प्रन्तर्गत  की  गई  भ्रदायगी
 की  जांच  की  जाने  तक  कुछ  राशि  बकाया
 पड़ी  है।

 3.  डा०  कर्ण  सिह  न कुछ  मांग  3i-3-977  बकाया  पड़ी  थी,  परन्लु
 उक्त  तारीख  को  यह  मांग  भ्रदायगी  के  लिए
 देय  नहीं  थी

 पूर्व-प्रदत्त  करों  की  जांच  की  जाने  तक  कुछ  राशि
 3I-3-77  को  बकाया  पड़ी  थी  t

 4.  शी  के०  बद्यानन्द  रेड्ठी
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 मंत्रालय  में  कर्मदारियों  की  संर्या  कम  करना

 2428.  श्री  नवाब  सिंह  चौहान  :
 बा  वाणिज्य  तथा  नागरिक  पूति  और
 सहकारिल्ा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 bane
 (क)  क्या  उनके  मंत्रालय  के  दो

 सचिवों  के  स्थान  पर  इस  *  मय  केवल  एक
 सचिव  है;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 ,

 (7)  क्‍या  सरकार  का  विचार  संयुक्त
 सचिव,  उप-सचिव,  झादि  जैसे  पदों  की  संख्या
 में  भी  कमी  करने  का  है  ;

 (घ)  क्या  उनके  मंत्रालय  जौर  उससे
 सम्बद्ध  स्पायत्त  निगमों  में  कर्ंचारियों  की
 संक्षया  कार्य  के  लिहाज़  से  बहुत  झधिक  है;
 झौर

 (ड)  इस  बारे  में  सरकार  का  कब  तक
 मितव्ययता  करने  का  प्रस्ताव  है  ?

 वाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्री  पश्ी  मोहन  घारिया  )  :

 (क)  तथा  (ख)  जून,  977  से  पहले
 वाणिज्य  मंत्रालय  में  तीन  सचिव  थे,  अर्थात्‌
 सच्तिव  (वाणिज्य),  सचिव  (विदेश  व्यापार)
 तथा  सचिव  (वस्त्र)  तब  से  कार्य  का  बेहतर
 समन्वय  सुनिश्चित  करने  तथा  मित्तव्ययिता
 की  प्रावश्यकता  को  ध्यान  में  रखते  हुए
 मंत्रालय  का  पुनर्गठन  किया  गया  है।  इस
 समय  केवल  दो  सचिव  हैं  श्रर्थात्‌  वाणिज्य
 सचिव,  जो  निर्यात  उत्पादन  तथा  विदेशी
 व्यापार  का  कार्य  देखते  हैं  भ्लोर  सचिव
 (वस्त्र)  जो  वस्त्र  से  सम्बन्धित  सारा  कार्य
 देखते  हैं  जिसमें  सूती  वस्त्र,  ऊनीं  वस्त्र,
 मानव-निर्मित  रेशे  तथा  पटसन  वस्त्र  शामिल
 हैं।  वे  हस्तशिल्प  से  सम्बन्धित  कार्य  को
 भी  देखते  हैं।
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 (+)  जी  नहीं  ।

 (घ)  तथा  (8).  मंत्रालय  तथा
 इसके  स्वायतशाषी  निकायों  के  काये  भार  की
 झ्वधिक  समीक्षा  कार्य  प्रध्ययन  यूनिट  द्वारा
 की  जाती  है।  काये  अध्ययन  ग्रुप  की  अंतिम
 रिपोर्ट  के  अनुसार  वाणिज्य  मंत्रालय  में
 कमेचारियों  की  संख्या  काय  भार  की  तुलना  में
 धिक  नहीं  है  ।  मितव्ययिता  की  दृष्टि
 से  थे  समीक्षाएं  समय-समय  पर  की  जाती
 रहेंगी  तथा  तदनुसार  स्टाफ  की  संख्या  को
 समायोजित  किया  जायेगा  ।

 भारतीय  पर्यटन  विकास  निगम  हर  होव्लों
 का  खोला  जाना

 2429.  श्री  नलाब  सिह  चोहान  :  क्‍या
 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  के  दौरान  दिल्ली
 स्थित  भारतीय  पर्यटन  विकास  निगम  के.
 होटलों  से  कुल  कितनी  वाथिक  श्राय  हुई?

 (ख)  क्‍या  निगम  का  विचार  पर्वतीय
 नगरों  में  और  उत्तर  प्रदेश  के  श्ागरा,
 इलाहबाद  और  वाराणसी  के  पर्यटन  केन्द्रों
 में  होटल  खोलने  का  है  ;

 (ग)  यदि  हां,तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  है?

 चर्य दन  शौर  नागर  विसासन  मंत्री
 10 | |  पुरुषोतम  कौधशिक)  :  (क)  भारत
 प्येटन  विकास  निगम  दिल्ली  में  6  होटलों
 का  संचालन  कर  रहा  है।  =  974-75,
 1975-76  तथा  1976-77 5  दौरान

 इन  होटलों  की  कुल  वाधिक  बिक्री  क्रमशः
 832,  08  लाख,  924.  95  लाख  तथा
 08i.43  लाख  रुपए  (भंनतिम )
 थी।
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 (a)  श्रौर  (4).  निगम  की
 इलाहाबाद  तथा  उत्तर  प्रदेश  के  पहाड़ी
 तगरों  में  होटल  खोलने  की  फिलहाल  कोई
 योजनाएं  नहीं  हैग  निगम  का  आगरा
 में  एक  100  कमरों  वाले  स्वागतफेन्द्र-व-
 होटल  के  निर्माण  का  प्रस्ताव  है,  परन्तु
 वित्तीय  साधनों  की  कमी  तथा  शना  धन
 मिकताओ्रों  के  कारण,  इस  परियोजना  के
 क्रियान्वयन  का  कार्य  फिलहाल  स्थगित
 कर  दिया  गया  है।  वाराणसी  में  निगम
 पहले  ही  एक  50  कमरों  वाला  होटल  सितम्बर
 9734  चला  रहा  है।

 Issue  of  Import  Licenses  by  Faridabad
 Office  of  Import  Trade  Control

 2430  SHRIMATI  MRINAL  GORE.
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  some  additional  import
 licences  were  issued  by  the  Faridabad
 Office  of  the  Import  Trade  Control
 in  favour  of  some  parties  under  public
 notice  No.  140/70  dated  the  llth  Sep-
 tember,  970  for  the  item  Tin  Plate
 or  Tin  Plate  wlw  even  though  that
 item  was  not  a  permissible  item  under
 the  said  public  notice;

 (b)  if  so,  who  were  the  beneficiaries
 of  such  licenceg  and  what  was  the
 value  of  each  licence;

 (c)  whether  any  action  was  taken
 againgt  the  Officials;

 (d)  whether  any  prosecution  was
 launched  against  them;  and

 (e)  whether  any  adjustment  was
 made  against  parties’  regular  licences?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Import  of  tin  plate  waste
 waste  was  allowed  in  a  few  cases  be.
 cause  of  a  bona-fide  mistake  by  the

 Written  Answers  54

 Faridabad  office  as  the  item  was  not
 specifically  mentioned  as  non-permis-
 sible  in  the  public  notice.  Decision
 to  disallow  it  wag  taken  subsequently.”

 (०)
 te  M/s.  Acaro  Engineering छ्  ks,  Ludhiana  35€3.995
 2.  Mjs.  Jiwan  Engn-cring

 Woks  Ludhiana.  26.89.527

 3.  Mis.  Zieco  Engineering
 Works,  Ludhiana  7  2129,292,

 4.  M/s.  T.C.  Industrie,
 Ludhiana  हर  16s  ST,  8  ss

 Tin  Plate  Waste  Waste  was  one  of  the
 i0  12,  steel  items  allowed  under  these
 licences.

 (c)  No,  Sir.

 (d)  No,  Sir.

 (९)  Yes,  Sir.  In  two  cases  com-
 plete  adjustments  have  been  made  and
 in  the  remaining  two  cases  partial  ad-
 justments  have  been  made.  In  the
 latter  two  cases,  adjustments  will  be
 completed  when  the  parties  come  up
 for  further  licensing.

 Asian  Cable  Company

 243l.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Asian  Cable  Company
 wag  involved  in  serious  black  market-
 ing  of  importeg  itemg  worth  market
 value  of  about  a  crore  and  a  half
 of  rupees;

 (b)  if  so,  what  precise  steps  have
 so  far  been  taken  against  actual
 owners  and  culprits  who  are  the
 beneficiaries  of  this  black  marketing;
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 (c)  whether  erstwhile  Government
 headed  by  Smt,  Indira  Gandhi  was
 receiving  huge  amountg  of  black
 money  from  these  people  for  running
 their  party’s  election  expenses;  and

 (d)  whether  Government  propose
 to  ensure  that  the  actual  beneficiaries
 of  black  marketing  in  imported  goods
 get  exemplary  punishment  as  soon  as
 possible?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Housc  [Placed  in
 Library  See,  No,  LT-588/77.]

 (c)  It  is  not  possible  to  ascertain
 these  facts  from  the  records  as  are
 available.

 (d)  Government  shall  take  severe
 action  against  those  who  indulge  in
 mis-use  of  imported  goods.

 व्यापार  संतुलन

 2432.  श्री  रासानन्द  तिवाशी  :
 क्या  आजणिज्य  तथा  नागरिक  पति  और
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  विदेश  व्यापार  में  72  करोड
 रुपये  की  श्रतिरिक्त  वृद्धि  (ट्रेड  सरप्लस)
 सीमाशुल्क  से  प्राप्त  राजस्व  आंकड़ों  पर
 निर्भर  है  ;  भौर

 (ख)  क्या  विदेशों  में  रह  रहे  भारतीयों
 द्वारा  भेजी  गई  विदेशी  मुद्रा  को  छोड़  कर
 विदेश  व्यापार  के  “करेंट  बैलेंस”  में  लाभ
 की  स्थिति  बर्ष  i976-77%  दौरान  बनी
 रहेगी  ;  और  यदि  हां,  तो  कितनी  ?

 बाजिज्य  तथा  नागरिक  पूति  शौर

 सहकारिता  मंत्री  (श्री  सोहन  धारिया)  :

 (क)  72  करोड़  झ्  का  व्यापार  अधिशेष
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 व्यापारिक  माल  के  हिसाब  में  है  और  यह
 सीमाशुल्क  सम्बन्धी  प्रांकड़ों  पर  श्राधारित

 है

 (ख)  व्यापारिक  माल  के  हिसाब  में
 उपरोक्त  अधिशेष  में  विदेशों  में  रह  रहे
 भारतीयों  द्वारा  विदेशी  मुद्रा  में  भेजी  गई
 रकम  शामिल  है।

 भारतीय  रिजर्व  बेंक  से  रुपया  निकालने  के
 कारण  मुद्रास्फीति

 2433.  श्री  रामानन्द  तिब।री  :  क्‍या
 बिस  तथा  राजस्थ  और  बेकिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  +

 (क)  क्‍या  सरकार  ने  25  माच  से
 3.88,  .977 तक  की  श्रवधि  में ऋण  के
 रूप  में  भारतीय  रिजर्व  बैंक  से  850  करोड़
 रुपये  की  राशि  निकाली  थी  ;

 (ख)  क्या  वर्ष  i976  की  इसी
 अवधि  के  दौरान  केवल  67  करोड़  रुपया
 ही  निकाला  गया  था  ;  -

 (7)  क्‍या  इस  कारण  मुद्रा  स्फीति
 बढ़ी  है  जिसके  फलस्वरूप  मूल  उत्पादों

 के  मूल्यों  में  3.2  प्रतिशत  की  वृद्धि  हुई
 है;

 (घ)  क्या  इस  प्रवृत्ति  के  जारी
 रहने  पर  इस  वर्ष के  प्रन्त तक  मूल्यों में

 20  प्रतिशत  से  भी  प्रधिक  की  वृद्धि  हो
 जायेगी  ;  भौर

 (&)  यदि  हां,  तो  इसे  रोकने  के  लिये
 सरकार  का  विचार  क्या  उपाय  करने  का
 है  ?

 जिश्त  तका  हॉजस्थ  भौर  बेकिंग  मंत्री
 (शी  एच०  एम०  पटेल) :  (क)  झर
 (ख):  सरकार  (केन्द्र और  राज्य  सरकारें)
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 द्वारा  भारतीय  रिजर्व  बैंक  से  लिए  गए
 निवल  ऋणों में में  25  मार्चे से  i3  मई,  1977
 के  बीच  850  करोड़  रुपए  की  बुद्धि  हुई
 जवकि  पिछले  वर्ष  की  इसी  अवधि  में  इन
 ऋण  में  671  करोढ़  रुपए  की  वृद्धि  हुई
 थी

 (ग)  मूल  वस्तुओं  के  थोक  मूल्य  के
 सूचकांक  में  26  मार्च  और  4  मई,  977
 के  बीच  3.  8  प्रतिशत  की  वृद्धि  हुई  जबकि
 इसके  मुकाबले  पिछले  वर्ष  की  इसी  झवधि
 में  7.  1  प्रतिशत  की  वृद्धि  हुई थी

 (घ)  शौर  (&).  सरकार  द्वारा
 रिजर्व  बैक  से  लिए  जाने  वाले  ऋणों  की  वृद्धि
 और  मूल  वस्तुझों  के  मूल्यों  में  होने  वाली  वृद्धि
 में  कोई  सीधा  सम्बन्ध  नहीं  है।  सरकार
 कीमतों  पर  कड़ी  निगरानी  रखती  है  और
 स्थिति  के  प्रनुसार  उचित  उपाय  किए
 जाते  हैं  ।

 विश्व-निर्यात  में  भारत  का  हिस्सा

 2434.  श्री  'रासानग्द  =  सलिवारी  :
 कया  ब/णिज्य  तथा  भागरिक  पूर्ति  |  झौर

 ता  मंत्नी  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  वर्ष  976-77% विश्व  निर्यात
 में  भारत  का  हिस्सा  कितने  प्रतिशत  रहा  ;

 (ख)  क्‍या  वर्ष  963  से  ही  विश्व-
 निर्यात  में  भारत  के  हिस्से  का  प्रतिशत
 मिरन्तर  गिरता  झा  रहा  है;  श्रौर

 (ग)  यदि  हां,  तो  इसे  रोकने  के  लिये
 सरकार  क्या  प्रयत्न  कर  रही है  धौर  इस
 स्थिति  में  कब  तक  सुधार  होने की  भ्राशा  है  ?

 चाधिक्य  तथा  बागरिक  पूति  झौर
 सहकारित/  मंत्री  (ओ  मोहन  बारिया)  :
 (क)  जनबरी-सितम्बर,  i976  के  बीच
 की  अवधि  में,  जिस  नवीनतस  झबधि  के
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 लिए  आंकड़े  उपलब्ध  हैं,  विश्व  निर्यातों
 में  भारत  का  अंश 0,  57  प्रतिशत  था।

 (ख)  विश्व  निर्यातों  में  भारत  का
 झंश  लगातार  कम  होता  रहा  है  जो  963
 के 1.2  प्रतिशत  से  कम  होकर  974  में
 0.  5  प्रतिशत  रह  गया  ।  किन्तु  उसके
 बाद  हमारा  झंश  शनै:  हाने:  बढ़ना  शुरू
 हो  गया  है

 (ग)  भारत  के  अंश  में  कमी  को  रोकने
 के  लिए  सरकार  द्वारा  लिए  गये  उपायों
 में  बाजार  विकास  सहायता,  शुल्क
 वापसी,  नकद  मुझ्रावजा  सहायता,  श्रपेक्षाक ृत
 लम्बी  अ्रवधियों  क ेलिए  रियायती  दरों  पर
 निर्यात  वित्त  व्यवस्था,  निर्यात  अ्रभिमुख
 उद्योगों  के  उत्पादन  झाधार  को  सुदृढ़  बनाने
 के  लिए  उदारता  से  रायात  लाइसेंस  देता,
 निर्यात  संभाव्यता  वाले  क्षेत्रों  तथा  मदों  का
 पता  लगाना  आ्रादि  उल्लेखनीय  है।  निविष्ट
 साधनों,  कच्चे  माल  तथा  मशीनों,  फालतू
 पुर्जों  श्रौर  संघटकों  का  आयात  उदार  बना
 दिया  गया  है।  लघू  क्षेत्र  के  उत्पादों  और
 निर्यातकों  पर  विशेष  बल  दिया  जा  रहा  है।
 विश्व  व्यापार  में  भारत  जैसे  देश  का  अंश,
 जो  भ्रधिकतर  प्राथमिक  तथा  परम्परागत
 निर्यातों  पर  निर्भर  है,  तब  तक  कम  बना
 रहेगा  जब  तक  कि  उनका  बेहतर  ढंग
 से  विविधीकरण  नहीं  कर  लिया
 जाता  ।

 केन्द्रीय  रेशम  बोर्ड  हारा  विदेश-सत्याषार

 2435.  भी  जतदस्थी  प्रसाद  यादण  :
 क्‍या  जाणिज्य  सथा  सापरिक  पूति  शौर
 सहकारिता  मंत्ती  यह  अतानें  को  कृपा  करेंगे
 किः

 (क)  केन्द्रीय  रेशम  बोर्ड  ने  विगत
 तीन  वर्षों  के  दोरान  विदेश  व्यापार  के
 क्षेत्र  में  कितनी  प्रगति  की  है;  और
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 (ख)  केन्द्रीय  रेशम  बोर्ड  के  कार्य  करण
 का  मूल्यांकन  करने  के  पश्चात्‌  इसमें  सुधार
 करने  के  लिये  क्या  श्रतिरिक्त  उपाय  किये
 जा  रहे  है?

 ज!णिक्य  तथा  नागरिक  पूति  भौर
 सहकरिता  मत्री  (श्री  मोहन  धारिया):
 (के)  नीचे  दी  गई  सारणी  में  विगत  तीन

 वर्षा  के  दौरान  प्राकृतिक  रेशम  के  उत्पादों
 मे  होने  वाली  निर्यात  द.:10 ह  दर्शाई  गई
 है

 ag  निर्यात  उपाज॑न
 (करोड  रु०  मे)

 L974—75  12,  66
 1975-76  7.52
 1976-77  23.  87

 (a)  विचाराधीन  अतिरिक्त  उपाय
 ये  है:

 (1)  केन्द्रीय  रेशम  बोर्ड  के  सचि-
 वालय  में  कर्मचारियों  की  संख्या
 बढ़ाना  तथा  उसका  पुनर्गठन
 करना  ;

 (2)  केन्द्रीय  रेशम  बोर्ड  के  गवेपणा
 संस्थानों  के  गवेषणा,  प्रशिक्षण
 तथा  विस्तार  कार्य  को
 सुदृढ़  बनाना  तथा  उनका
 विस्तार  करना;

 (3)  देश  में  कच्चे  रेशम  का
 उत्पादन  बढ़ाने  के  लिए
 केन्द्रीय.  प्रायोजित  गहन
 रेशम  विकासात्मक  योजनाएं
 आरम्भ  करना  तथा  उन्हें
 क्रियान्वित  करना  t

 इन  उपायों  से  केन्द्रीय  रेशम  बोर्ड  के
 कार्यावाशन  तथा  कार्य  निष्पादन  में  सुधार
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 झाने  की  संभावना  है।  इन  उपायों  को
 शुरू  करने  की  दृष्िठ  से  उद्योग  के  लिए
 योजनागत  परिव्यय  बढ़ाकर  977-78
 के  लिए  4  करोड  रु०  कर  दिया  गया  है
 जबकि  वर्ष  i976-77%  लिए  वह  2
 करोड़  चह०  था।

 प्रयोध्या  टेक्सटटाइल  मिल.  के  कर्मचारियों  के
 लिये  राष्ट्रीय  कपड़ा  निगस  (डी०पी०भ्रार०)

 में  सुविधापों  का  प्रावधान  न  होता

 2436.  श्री  रास  देनी  रास  :  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  शौर  सहकारिता
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  भ्रयोध्या  टेकस्टाइल  मिल
 के  कुछ  कर्मचारियों  को  राष्ट्रीय.  कपड़ा
 निगम  (डी०पी०आझ्रार०)  के  मुख्यालय  में
 लगाया  गया  है;

 (ख)  क्‍या  उन्हें  श्रभी  तक  वेतन-
 मान  श्रौर  अन्य  सुविधाएं  नहीं  दी जा  रही
 हैं  ;

 (ग)  क्‍या  अन्य  कर्मचारियों  की
 नियुक्ति  उनके  बाद  में  हुई  है  भौर  उन्हें
 झनेक  सुविधायें दी  जा  रही  हैं  ;  भौर

 (घ)  यदि  हां,  तो  इस  भेदभाव  के*
 क्या  कारण  हैं  ?

 जाणिल्प  तथा  नागरिक  पूति  और
 सहकारिता  मंत्री  (श्री  मोहन  घारिया)  :

 (क)  जी  हां।

 (ख)  राष्ट्रीय  वस्त्त  निगम  (दिल्ली,
 पंजाब  तथा  राजस्थान)  लि०  को  स्थानांतरित
 किये  गये  i2  कमंचारियों में  से  दो  कर्म -
 चारियों  को  पहले  ही  निगम  के  बेतनमान
 दे  दिये  गये  हैं।  शेष  i0  कमंचारियों
 के  मामले  विचाराधीन  हैं।  इस  बीच
 उन्हें  अपनी  मूल  परिलब्धियां  लेने  की

 झनुभति  दी  गईं  है।
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 (4)  अ्रयोध्या  टेक्सटाइल  मिल्स  से
 स्थानांतरण  होने  पर  कर्मचारियों  की  तैनाती
 के  बाद  नियुक्त  किये  गये  कुछ  कर्मचारियों
 को  निगम  में  निर्धारित  वेतनमान  दिये  गये
 हैं।  उन्हें  कोई  प्रतिरिक्त  सुविधाएं  नहीं
 दी  गई  है।

 (घ)  प्रश्न  नहीं  उठता  1

 Number  of  Air  Hostesses  in  Indian
 Airlines  belonging  to  S.C.  and  S.T.

 2437.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  number  of  air  hostesses,  Statewise.
 belonging  to  Scheduled  Castes  and
 Scheduled  ‘Tribes  separately  who  are
 employed  in  the  Indian  Airhnes?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  The  requisite  in-
 formation  is  as  under:

 Number  of  air  hostesses
 belonging  to—

 State  _ Scheduled  Scheduled
 Castes  Tribes

 (7)  Andhra  Pradesh  5
 (2)  Meg  alaya  6
 (3)  Assam.  3  I

 (4)  West  Bengal  10  33
 (5)  Himachal  Pradesh  =  I
 (6)  Madhya  Pradesh  I  I

 (7)  Maharashtra  75  3
 8)  Punjab  2
 (9)  Tamil  Nadu  2

 (to)  Uttar  Pradesh  I

 (11)  Delhi.  7
 (12)  Mizoram  2

 (x3)  Gujarat  2

 (34)  Karnataka  I

 ~s  आ
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 42.38  bra,
 MR.  SPEAKER:  Now,  papers  to  be

 laid  on  the  Table.

 SHRI  VASANYT  SATHE  (Akola):
 Sir,  what  about  the  matter’  which  I
 wanted  to  raise

 MR.  SPEAKER:  Just  now  I  have  got
 your  paper—half-an-hour  back  I  have
 got  your  paper.  I  will  allow  you  some
 time  after  the  papers  have  been  laid.
 But  it  will  be  a  very  bad  precedent.
 Anybody  can  send  me  a  paper  tomor-
 row  and  want  to  discuss  without  any
 notice  and  it  will  create  a  probiem.
 Therefore,  to  buy  peace  I  will  allow
 you.  But  there  is  nobody  to  answer.
 Only  tomorrow  I  can  allow  you  by
 giving  notice  to  the  Minister  today.
 But  if  you  want  to  raise  it  today,  it
 will  be  a  bad  precedent.

 (Lnterruptions)
 MR.  SPEAKER:  I  need  not  tell  you.

 If  l  tell  you  what  it  is,  there  will  be
 shouting  from  all  sides  and  it  will  serve
 no  useful  purpose.  I  can  give  at  least
 notice  to  {he  Minister.  He  has  to  an.
 swer.  At  least  some  Minster  has  to
 answer.  If  you  don't  want  it,  I  will
 allow  you  immediately  after  the  papers
 are  laidon  the  Table.  You  please
 think  about  it  I  don’t  want  to  tell  the
 subject  of  it  at  all.

 (Interruptions)
 MR.  SPEAKER:  Please  sit  down.

 Now,  papers  to  be  laid  on  the  Table.

 42.35  hrs.

 PAPERS  LAID  ON  THE  ‘TABLE

 Review  and  Annual  Report  on  the
 Cotton  Corporation  of  India,  Ltd.,
 Bombay,  ‘1975-76,  Review  and  Annual
 Report  on  the  Cashew  Corporation  of
 India  Ltd.,  for  ‘1975-76  and  a  statement.

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE,



 ¥63  Papers  tid

 RATION  (SHRI  MOHAN  DHARIA):
 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  fhe  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)of  section  6l9A
 of  the  Companies  Act,  956:—

 (i)  (a)  Review  by  the  Government
 on  the  working  of  the  Cotton
 Corporation  of  India  Limited,
 Bombay  for  the  year  ‘1975-76.

 (b)  Annual  Report  of  the  Cotton
 Corporation  of  India  Limited,
 Bombay,  for  the  year  (1975-76
 along  with  the  Audited
 Accounts  the  Comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library.  See  No.  LT  ‘BE1/
 77.)

 (ii)  (a)  Review  by  the  Government
 on  the  working  of  the  Cashew
 Corporation  of  India  Limited
 New  Delhi,  for  the  year
 ‘1975-76.

 (b)  Annual  Reportof  the  Cashew
 Corporation  of  India  Limited.
 New  Delhi,  for  the  year  ‘1975-
 76  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay  in
 laying  the  papers  mentioned  at  item
 (l)  (ii)  above,

 [Placed  in  Library.  See  No.  LT-562/
 77.3
 NOTIFICATIONS  UNDER  ExPorT  (QUALITY

 ContTROL  AND  INSPECTION)  ACT.
 SHRI  MOHAN  DHARIA:  f  beg  to

 Jay  on  the  Table:
 qd)  A  copy  euch  of  the  following

 Notifications  (Hindi  and  English
 versions)  under  sub-section  cua  of
 the  Export  (Quality  Control  and
 Inspection)  Act,  963:—

 (i)  The  Export  of  Pesticides
 and  thelr  Formulations  (Inspec-
 tion)  Amendment  Rules,  .  3977
 bublisieg  in  Notification  No.  8.  O.
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 3243  in  Gazette  of  India  dated  the
 30th  April,  1977,

 (ii)  The  Export  of  Cast  Iron
 Spun  pipes  (Quality  Control]  and
 Inspection)  Rules,  977  published
 in  Notification  No.  S.  O,  270  in
 Gazette  of  India  dated  the  30th
 April,  ‘1977,

 (iii)  The  Export  of  Ceramic
 Sanitary  Appliances  (Quality
 Control  and  Inspection)  Rules,
 977  published  in  Notification  No.
 S.  ron  553  in  Gazette  of  India
 dated  the  28th  May,  1977.

 (iv)  The  Export  of  Inorganic
 Chemicals  (Inspection)  Amend-
 ment  Rules,  1977  published  in
 Notification  No.  S.  fox  3888  in
 Gazette  of  India  dated  the  llth
 June,  ‘1977,

 [Placed  in  Library.  See  No.  LT-
 563/77.)
 DETAILED  DEMANDS  FOR  GRANTS  OF  THE
 Ministry  OF  HEALTH  AND  FAMILY

 We  rare,  ‘1977-78
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  ध्यक्ष  महोदय,  मैं
 झाप  की  प्रनुमति  से  वर्ष  977-78  के  लिये
 स्वास  7  शौर  परिवार  कल्याण  मंत्रालय  के
 प्रनुदानों  की  विस्तृत  मांगों  (हिन्दी  तथा
 अंग्रेजी  संस्करण)  की  एक  प्रति  सभा  पटल  पर
 रखता  हूं।

 {Placed  in  Library.  See  No.  LT-564/
 77.
 REPORTS  UNDER  BANKING  COMPANIES
 (ACQUISITION  AND  TRANSFER  OF  UNDER-
 TAKINGS)  Act  AND  NOTIFICATIONS

 UNDER  INCOME-TAx  ACT—

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  I  beg  to  lay  on  the:
 Table:—

 q)  A  copy  each  of  the  following
 Reports  (Hindi  and  English  versions)
 under  sub-section  (8)  of  section  40
 of  the  Banking  Companies  (Acquisl-
 tion  and  ‘Transfer  of  Undertakings)
 Act,  970;-—
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 (i)  Report  on  the  working  and
 activities  of  the  Central  Bank  of
 India  for  the  year  ended  the  3ist
 December,  976  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (ii)  Report  on  the  working  anda
 activities  of  Bank  of  India  for  the
 year  ended  the  3ist  Decemnocr,
 976  along  with  the  Accounts  an.
 the  Auditor’s  Report  thereon.

 Gii)  Report  on  the  working  and
 activities  of  the  Punjab  National
 Bank  for  the  year  ended  the  3ist
 December,  976  along  with  the
 Accounts  and  the  Auditor's  Report
 ‘hereon.

 (iv)  Report  on  the  working  ani
 activities  of  the  Bank  of  Baroda
 for  the  year  ended  the  3lst  Decem-
 ber,  976  along  with  the  Accounts
 and  the  Auditor’s  Report  thereon.

 (v)  Report  on  the  working  and
 activities  of  the  United  Commer-
 cial  Bank  for  the  year  ended  the
 3lst  December,  १976  along  with  the
 Accounts  and  the  Auditor's  Report
 “hereon.

 (vi)  Report  on  the  working  and
 activities  of  the  Canara  Bank  for
 the  year  ended  the  3lst  December,
 976  along  with  the  Accounts  anc
 *he  Auditor’s  Report  thereon.

 (vii)  Report  on  the  working  and
 activities  of  the  United  Bank  of
 India  for  the  year  ended  the  5\st
 December,  976  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (viii)  Report  on  the  working  and
 activities  of  the  Dena  Bank  for  the
 year  ended  the  3lst  December,
 976  along  with  the  Accounts  and
 the  Auditer’s  Report  thereon.

 .tx)  Repart  on  the  working  and
 activities  of  the  Syndicate  Bank
 for  the  year  ended  the  Sist  De-
 cember,  976  along  with  the
 Accounts  and  the  Auditor's  Report
 thereon.

 (x)  Report  on  the  working  and
 activities  of  the  Union  Bank  of
 India  for  the  year  ended  the  3ist
 December,  976  along  with  the
 Accounts  and  the  Auditor’s  Report
 thereon.

 (xi)  Report  on  the  working  and
 activities  of  the  Allahabad  Bank

 for  the  year  ended  the  8lst  Decem-
 ber,  976  along  with  the  Accourts
 and  the  Auditor's  Report  thereon.

 (xii)  Report  on  the  working  and
 activities  of  the  Indian  Bank  for
 the  year  ended  the  38  December, 976  along  with  the  Accounts  and
 Auditor’s  Repori  thereon.

 (xiii)  Report  on  the  working  and
 activities  of  the  Bank  of  Maharash.
 tra  for  the  year  ended  the  3ist
 December,  976  along  with  the
 Accounts  and  the  Auditor's  Report
 thereon.

 (xiv)  Report  on  the  working  and
 activities  of  the  Indian  Overseas
 Bank  for  the  year  ended  the  4st
 December,  976  along  with  tne
 Accounts  and  the  Auditor’s  Report thereon.

 {Placed  in  Library.  See  No.  UT-565/
 77.)

 (2)  A  copy  each  of  Notification
 Nos.  8.0.  984  to  3996  (Hindi  and
 English  versions)  published  in
 Gazette  of  India  dated  the  8th
 June,  ‘1977,  under  section  296  of
 the  Income-tax  Act,  1961,  [Placed  in
 Library,  See  No.  LT.566/77.]

 Norrrication  UNDER  CENTRAL  Excrses
 AND  88.7  Act,  UNDER  CUSTOMS  AcT  AND
 UNDER  CENTRAL  Excise  RULES,  AND  AN
 EXPLANATORY  MEMORANDUM  IN  RESPECT
 or  Noriricarions  Nos.  282  (E)  १०
 385(EX

 SHRI  H.  M.  PATEL:  I  beg  to  lay
 on  the  Table:

 (l)  A  copy  each  of  the  fullowing
 Notificationg  (Hindi  and  English  ver-
 sions)  under  sub-section  388  of  the
 Central  Excises  and  Sait  Act,  3944:-—
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 [Shri  प्र.  M,  Patel}

 (i)  The  Central  Excise  (Fourteenth
 Amendment)  Rules,  977  pub-
 lished  in  Notification  No.
 G.S.R.  28I(E)  in  Gazette  of
 India  dated  the  8th  June.
 ‘1977.

 (ii)  The  Central  Excises  (Forteenth
 Amendment)  Rules,  977  pub-
 lished  in  Notification  No.
 G.S.R.  36\E)  in  Gazette  ct
 India  dated  the  3th  June,
 ‘1977.  [Placed  in  Library,  See
 No.  LT-567/77.]

 (2)  A  copy  euch  of  Notification  Nos.
 G.S.R.  30(E)  and  32\E)  (Hindi  ond
 English  versions)  published  in  Gaz:  tte
 of  India  dated  the  8th  June,  977
 issued  under  section  3  of  the  Central
 Excises  and  Salt  Act,  1944,  [Placed
 in  Library.  See  No.  LT-568,/77.]

 (3)  A  copy  each  of  the  fol  owing
 Notifications  (Hindi  and  Envlish  ver-
 sions)  under  section  59  of  the  Customs
 Act,  1962:—

 (i)  G.S.R.  362(E)  to  38300)  publish-
 ed  in  Gabette  of  India  dated
 the  8th  June,  ‘1977.

 Gi,  G.S.R.  387(E)  publisheq  in
 Gazette  of  India  dated  the
 20th  June,  977  together  with
 an  explanatory  memcrandum.
 [Placed  in  Library,  See  No.
 LT-569/77.}

 (4)  A  copy  each  of  the  following
 Notification  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Excise
 Rules,  944:—

 ti)  G.S.R.  पा  published  in  Gazette
 of  India  dated  the  8th  June,
 97  together  with  an  expla-
 natory  memorandum.

 (ii)  G.S.R.  280(Z)  published  in
 Gazette  of  India  Cated  the
 380  June,  977  together  with
 an  explanatory  memorandum.

 iil)  G.8.R,  282(E)  to  309(E),  3i(E),
 3i3(E)  to  $i5(Z)  and  37(E)
 te  86(E)  published  in  Gazette
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 of  India  dated  the  28th  June, ‘1977.  [Placeqd  in  Library.
 See  No.  LT-570/77.]

 (5)  An  explanatory  memorandum
 (Hindi  and  English  versions)  in  res-
 pect  of  Notification  Nos.  G.S.R.  282(E) to  383(E)  published  in  Gazette  of
 India  dated  the  389  June,  ‘1977,
 [Pluced  in  Library.  See  No.  LT-57/
 काव

 DETAILED  DEMANDS  FOR  GRANTS  OF  THE
 Munistry  or  ENERGY  FOR  ‘1977-78.
 THE  MINISTER  OF  ENERGY  (SHRI

 P.  RAMACHANDRAN):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Detailed
 Demands  for  Grants  (Hindi  and  Eng-
 lish  versions)  of  the  Ministry  of  Energy
 for  (1977-78.  [Placed  in  Library.  See
 No.  LT-572/77.]

 12.38  hrs

 ELECTIONS  TO  COMMITTEES
 (i)  CENTRAL  SILK  BoArp

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  (SHRI  MOHAN  DHARIA)
 I  beg  to  move:

 “That  in  pursuance  of  sub-section
 (3)  (c)  of  Section  4  of  the  Central
 Silk  Board  Act,  1048,  the  members  of
 this  House  dg  proceed  to  elect,  in
 such  manner  as  the  Speake:  may
 direct,  four  members  from  among
 themselves  to  serve  88  members  of
 the  Central  Silk  Board,  subject  to
 the  other  provisions  of  the  said  ct.”
 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section
 (3)  (०)  of  Section  4  of  the  Central
 Silk  Board  Act,  1948,  the  members
 of  this  House  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  four  members  from  among
 themselves  to  serve  as  members  of
 the  Central  Silk  Board,  subject  to
 the  other  provisions  of  the  saiq  Act.”

 The  Motion  was  adopted.
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 (ii)  Tosacco  Boarp
 SHRI  MOHAN  DHARIA:  J  beg  to

 move:
 “That  in  pursuance  of  sub-section

 (4)  (b)  of  Section  4  of  the  Tokacco
 Board  Act,  1975,  the  members  of
 this  House  do  proceed  te  elect,  in
 such  manner  as  the  Speaker  may
 direct,  two  memberg  from  among
 themselves  to  serve  as  memberg  of
 the  Tobacco  Board,  subject  to  the
 provisions  of  the  said  Act.”
 MR.  SPEAKER:  The  question  is.

 “That  in  pursuance  uf  sub-section
 (4)  (b)  of  Section  4  of  the  Tobacco
 Board  Act,  ‘1975,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  miv  aircct,
 two  members  from  among  themselves
 to  serve  as  members  of  the  Tobacco
 Board,  subject  to  the  provisions  of
 the  said  Act.”

 The  Motion  was  adopted
 (iii)  Marine  =Propucrts  Export

 DEVELOPMENT  AUTHORITY
 SHRI  MOHAN  DHARIA:  |  beg  to

 move.
 “That  in  pursuance  of  Section  4(3)

 (c)  of  the  Marine  Products  Export
 Development  Authority  Act,  1972,
 the  members  of  this  House  do  prc-
 ceed  to  elect,  in  such  manner  as  the
 Speaker  may  direct,  two  members
 from:  among  themselves  to  serve  as
 members  of  the  Marine  Products
 Export  Development  Authority,
 subject  to  the  other  provisions  of
 the  said  Act.”
 MR.  SPEAKER:  The  question  is’

 That  in  pursuance  of  Section
 4(3)(c)  of  the  Marine  Products  Ex-
 port  Development  Authority  Act.
 1972,  the  members  of  this  House  do
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to  serve
 88  members  of  the  Martine  Products
 Export  Development  Authority,  sub-
 ject  to  the  other  provisions  of  the
 said  Act.”

 The  motion  was  adopted
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 SHRI  VAYALAR  RAVI  (Chiray-
 inkil):  There  ig  one  very  important
 Political  point,

 MR.  SPEAKER;  I  am  myself  raising it.

 SHRI  VAYALAR  RAVI:  Shri  S,  B.
 Chavan  and  Shri  P.  K.  Sawant  have
 had  a  meeting  (Interruptions).  It  is
 a  very  important  political  matter,  be-
 Cause  government  intendg  to  bring  in
 a  bill  to  prevent  defections.  Tkere  is
 a  constant  dialogue.  Now  the  Prme
 Minister  himself  is  taking  initiative
 to  bring  about  defections  from  the
 Congress  to  the  Janata  Party.  (Inter-
 ruptions)  It  is  a  very  serious  matter,
 when  government  is  considering  steps
 to  prevent  defections.

 MR,  SPEAKER:  |  agree  with  you.

 (Interruptions)

 MR.  SPEAKER,  Now,  Mr.  Jyoturmoy
 Bosu,  order,  order.  Does  ijt  mean  that
 Mr.  Chavan  has  to  reply  to  the
 qestion?  Who  else  can  reply  to  the
 question?  The  Speaker  cannot  give  a
 reply  to  the  question.  Thercfore  I
 cay  make  the  request  only  to  Mr.
 Chavan.  Therefore,  raising  {i  like  this
 does  not  help.  I  want  to  aveide  the
 Zero  Hour.  There  should  be  no  Zero
 Hour.  Every  minute  og  the  time  of
 the  House  must  be  utilized  properly

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  It  refers  30  S  B,  Chavan;
 not  to  Y.  B.  Chavan.

 MR.  SPEAKER:  I  do  not  know
 whether  it  refers  to  the  other  Chavan.

 SHRI  SAMAR  MUKHERJEB
 (Howra):  I  had  submitted  one  notice
 under  rule  377.

 MR.  SPEAKER:  There  are  a  number
 of  notices.  Mr.  Samar  Mukherjee.
 They  are  with  me.

 SHRI  SAMAR  MUKHERJEE:  One
 worker  has  been  beaten  to  death,  Sir.
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 MR,  SPEAKER:  I  know  that.  Let
 me  explain  to  you.  Will  you  please
 sit  down?  I  am  coming  to  the  same
 subject  now.  Please  henr  me.  There
 are  Calling  Attention  notices,  notice
 under  rule  577  and  Short  Notice
 Questions.  I  think  there  are  about  20
 things  which  have  come  to  me  sbout
 this  Faridabad  trouble.  Now  there  is
 a  State  government.  Faridabad  5  in
 Haryana.  The  industry  ig  located  in
 Haryana,  the  trouble  ‘ook  place  in
 Haryana.  The  murder  took  place  in
 Haryana.  We  read  it  in  the  pupers.

 (Interruptions)
 MR.  SPEAKER:  Whether  it  relates

 to  a  worker  or  a  Speaker,  it  does  not
 matter.  Murder  is  murder.  My  point
 is:  shall  we  take  up  the  murders  con-
 cerning  may  be  a  worker,  a  kisan  or
 somebody,  Shall  we  take  it  ap  7३
 this  House  when  it  happens?  There
 is  an  Assembly  there;  there  is  a  gov-
 ernment  there;  and  there  are  also
 Opposition  parties  there.  I  considered
 this.  There  are  about  20  of  them
 given  to  me.

 (Interruptions)
 MR.  SPEAKER:  You  will  have  to

 move  it  in  the  State,  on  the  same
 lines  as  you  want  to  move  it  here.
 After  all,  I  want  only  a  precedent
 ang  guidance  from  you.  This  is  not
 the  first  occasion.  Tomorrow  some~-
 thing  may  happen.  Every  day  some
 murder  is  taking  place  in  some  part
 of  the  country  or  other.  In  Anda-
 mang  something  has  happened  and
 somebody  has  given  me  a_  Short
 Notice  Question  or  Calling  Attention.
 If  these  are  the  things  to  be  taken
 up  on  the  floor  of  the  House,  if  I  am
 to  admit  all  of  them,  every  day  we
 wil)  have  to  take  up  so  many  Calling
 Attention  Notices,  insteaq  of  the  usual
 one,  because  every  day  there  is  bound
 to  be  some  murder  in  some  corner
 of  India.  Further,  it  is  not  as  if
 there  is  no  forum  to  raise  these
 things.  The  State  Assembly  is  there.
 The  opposition  party  must  attack
 the  Government  there.  The  location
 of  the  crime  and  the  trouble,  both
 are  in  Haryana.  That  is  why  I  have
 not  allowed  it.  If  you  want  those
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 things  also  to  be  discussed  here,  than
 let  us  change  the  rules.  Advise  me
 to  change  the  rules;  then  I  will  admit
 them  from  tomorrow.  But  just  now,
 as  the  rules  stand  at  present,  I  will
 not  allow  them.

 Then,  Shri  Sathe  wanted  to  raise  a
 point.  I  do  not  know  whether  it
 cannot  be  done  tomorrow.

 SHRI  VASANT  SATHE  (Akola):
 I  wil]  mention  the  matter  today.  Let
 the  Government  find  out  the  position
 and  explain  it  tomorrow.

 MR.  SPEAKER:  Tomorrow  I  will
 not  give  him  an_  opportunity,  if  he
 wants  to  mention  it  today.

 SHRI  VASANT  SATHE:  Tomorrow
 I  will  not  mention  it.  If  they  have
 any  information,  let  them  supply  it.

 MR.  SPEAKER:  Why  not  we  take
 it  up  tomorrow?  I  will  send  it  to  the
 Government.  Tomorrow  it  can  be
 taken  up  at  least  under  rule  377.  But
 7  he  wants  to  raise  it  today,  I  have
 no  objection.

 SHRI  VASANT  SATHE:  I  will
 bring  it  to  the  notice  of  the  Govern-
 ment.

 MR.  SPEAKER:  I  can  pass  this  on
 to  the  Government.

 SHRI  VASANT  SATHE:  That  is
 not  sufficient  to  get  the  information.
 I  have  not  stated  all  the  facts  there.

 MR.  SPEAKER:  I  leave  it  to  you.

 SHRI  VASANT  SATHE:  I  am  com-
 ing  straight  from  the  airport.

 MR.  SPEAKER:  Here  is  the  paper
 with  me.  I  will  myself  send  it  to  the
 Minister.  If  he  is  able  to  answer  it
 tomorrow,  well  and  good.  If  they
 are  not:able  to  answer  it,  then  I  will
 admit  it  under  rule  377,  which  is
 within  the  power  of  the  speaker.

 SHRI  VASANT  SATHE:  I  will  do
 as  you  suggest,
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 SHRI  VASANT  SATHE  (Akola):

 I  want  to  raise  only  one  impertant
 matter,  and  that  is  irrigation.  The
 most  important  item  on  agriculture  is
 the  question  of  irrigation  and  water.
 One  of  the  most  important  things  that
 has  been  discussed  for  many  years  in
 this  country  igs  the  question  of  link-
 ing  the  various  rivers  of  this  country.
 This  idea  was  first  mooted  by  no  less
 a  person  than  Sir  Visweswarayys.
 Though  this  suggestion  has  been  made
 by  many  people,  no  action  has  begn
 taken  on  that.  We  know  fully  well
 that  a  major  portion  of  the  waters  of
 our  rivers  are  wasted  in  the  sense
 that  they  just  flow  to  the  sea.  Almost
 ‘every  year  there  are  floods  and  conse-
 quent  devastations  and  it  has  been
 suggested  that  jf  there  is  some  method
 of  linking  the  Ganga  with  Cauyeri  by a  system  of  canals,  that  would  solve
 not  only  the  problem  of  floods  but  also
 the  problem  of  irrigation.

 I  quite  reelise  that  this  is  a  gigan-
 tie  scheme,  which  is  bound  to  involve
 heavy  investment.  This  point  was
 examined  by  a  Committee  of  the
 United  Nations  and  that  Committee
 has  recommended  this  as  a  feasible
 scheme  for  implementation.  I  am
 told  that  even  Morarjibhai  some  days
 back,  speaking  at  a  meeting  in  Madras
 or  somewhere  in  the  South,  expressed
 his  admiration  for  a  scheme  like  this.
 Mr.  Dastoor,  one  of  the  famous  en-
 Sineers,  has  also  suggested  a  scheme
 to  link  a  chain  of  canals.  If  such  a
 scheme  could  be  taken  up,  it  will  give
 employment  to  lakhs  and  lakhs  of  our
 young  men.  Such  things  heve  been
 done  in  other  parts  of  the  world,  in
 USSR,  in  China,  even  in  smaller
 countries  like  Yugoslavia  and  Israel.
 So,  this  is  not  a  new  thing.

 को  जानेहर  1... है  (इलाहाबाद):
 माननीय  सदस्य  तो  वकालत  करते  हैं।  उस
 की  कोई  अती  नहीं  है।

 SHRI  VASAN?P  SATHE:  My  hon.
 friend  does  not  know  that  this  link-
 ing  of  rivers  has  been  suggested  by
 great  experts.  You  may  be  an  expert

 on  iculture,  but  I  do  agt  know
 whether  You  are  an  expert  on  irriga-
 tion  of  this  nature,  of  having  canals.

 SHRI  RAM  MURTI  (Bareslly):  It
 js  a  fantastic  scheme.

 SHRI  VASANT  SATHE:  It  is  not
 fantastic.  That  is  what  I  want  to
 suggest.  Thousands  of  crores  are
 spent  every  yeur  on  flood  control.  So,

 I  wish  you  can  make  a  beginning  on
 it  some  day.  It  has  been  suggested
 by  great  experts  like  Dr.  K.  L.  Rao
 and  U.N.  experts,  You  people  cannot
 consider  yourselves  the  only  experts
 and  call  it  fantastic.  They  have  con-
 sidered  it  to  be  feasible.  The  World
 Bank  is  willing  to  give  monetary  help.
 You  have  the  manpower,  Why  don’t
 you  utihse  this  manpower  and  consi-
 der  it  seriously,  because  if  you  do  this,
 you  will  be  able  to  irrigate  at  least
 69  per  cent  of  your  Jand.  Today  your
 percentage  is  only  26.  With  that  J
 think  you  will  be  able  to  solve  the
 problem  of  food  in  this  country,  and
 may  be  you  can  even  export.

 By  the  turn  of  the  century,  our
 population  will  be  00  crores.  How
 are  We  gaing  to  feed  our  people?
 Now  that  you  do  not  want  family
 planning  and  the  Health  Minister  is
 giving  full  scope  for  births,  wanting
 only  brahmacharya,  the  population  is
 bound  to  grow.  How  are  you  going to  feed  it?  So,  kindly  consider  uti-
 ligation  of  the  waters  of  the  rivers  of
 this  country  by  the  famous  scheme  of
 linking  the  Ganga  with  the  Kaveri.

 In  Maharashtra  we  had  the  mogo-
 poly  cotton  scheme.  It  was  a  good
 scheme  ensuring  minimum  price  to
 the  cultivators,  but  I  am  informed
 that  the  Government  of  India  js  now
 telling  the  Meharashtra  Government
 that  they  will  not  give  them  money,
 that  they  will  not  allow  even  the Reserve  Bank  to  finance  the  scheme, with  the  nesult  tet  the  Government
 of  Maharashtra  will  have  to  give  it
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 up.  It  was  approved  as  a  matter  of
 policy  that  we  must  give  protection
 to  the  cultivators  and  stop  the
 middlemam’s  exploitation.  Instead  of
 applying  it  to  the  whole  country,  and
 instead  of  having  a  policy  of  assuring
 a  fair  price  to  the  cotton  growers  or
 jute  growers  Or  sugarcane  growers,

 ‘this  Government  is  taking  a  different
 attitude.  Mrs.  Indira  Gandhi's  Gov-
 ernment  went  to  the  help  of  Maha-
 rashtra  and  gave  Rs.  42  crores  for  the
 monopoly  scheme,  and  it  could
 continue.  But  this  year  when  the
 Maharashtra  Government  approached
 the  Janata  Government  at  the  Centre,
 the  Government  turned  a  blind  eye
 and  told  them  that  they  are  not  going
 to  give  them  any  help.  And  what
 was  the  excuse  given?  The  excuse
 given  was  that  the  monopoly  scheme
 of  Maharashtra  helps  the  big  cotton
 growers  which  is  a  complete  lie,  It
 is  a  dry  farming  region  and  most  of
 the  farmers  are  small  and  medium
 and  cotton  is  their  only  cash  crop.
 So,  I  would  like  to  know  whet  is  the
 policy  of  the  Government.  Are  they
 going  to  support  such  a  scheme  in
 Maharashtra  of  the  cotton  monopoly
 for  the  protection  of  the  cultivators?
 Or  are  they  going  to  kill  the  scheme?
 If  that  is  done,  it  will  be  a  death  nail
 on  the  cotton  producers  of  Maharash-
 tra  because  they  will  be  thrown  at
 the  mercy  of  the  traders,
 2.5  hrs,
 (Mr.  Deruty-Spgaker  in  the  Chair]

 sit  wr  भूषण  तिथारी  (शलीलाबाद)  :
 उपाध्यक्ष  महोदय,  खेती  के  बारे  में  बड़ी  चर्चा
 हो  रही  है।  भपने  देश  में  पिछले  तीस  वर्षों
 में  पिछली  सरकार  की  जो  खेती  से  संबंधित
 नीतियां  रही  हैं  उन  का  परिणाम  यह  रहा  है
 कि  खेती  पर  जितना  हमें चे  करना  चाहिए
 झीर  खेती  का  विकास  करने  के  लिए  जो  मीति
 निर्धारित  करनी  चाहिए  वह  हम  मे  नहीं  की
 झोर  उस  के  फलस्वरूप  हमारा  देश  जहां  पर
 80 प्रतिशत लोग  खेती  करते  [ बौर  जो
 बोती पर पर  ही  मिर्भर  रहते हैं, इस  काबिल  नहीं
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 हो  पाया  कि  हम  प्रपना  उत्पादन  इतभा  बढ़ा
 सके  कि  अपने  यहां  के  लोगों  को  खराक  दे
 सकें  शौर  उन  का  पेट  भर  सकें  |  इस  के  साथ
 साथ  हमारा  ज्यादा  पैसा  विदेशों  सें  झनाज'
 मंगाने  सें  खर्च  हो  जाता  है।

 ह । ह  एस०  रामगोपाल  रेडी  (निजामाबाद)  :
 होता  था,  झब  नहीं  होता।

 श्  ब्रज  मूषण  तिथ।री  :  भ्रभी तो  पिछले
 साल  भी  मंगाया  गया  है।  तो  हम  विदेशों  से
 लगातार  प्रश्न  मंगाएं  जब  कि  प्रपने  देश  में
 हमारे  पास  इतनी  उत्पादन  क्षमता  है,  यह  किसी
 तरह  उचित  नहीं  है।  हम  लोग  इस  माने  में
 सोभाग्यशाली  हैं  कि  जो  हमारी  जलवायु  है
 झौर  जो  यहां  की  जमीन  है,  जो  यहां  का
 यातावरण  है  वह  दुनिया  के  श्रन्य  देशों  के
 मुकाबिले  में  सब  से  भ्नोखा  वातावरण  है
 क्योंकि  हम  यहां  हर  मौसम  में  हर  प्रकार
 की  फसल  उगा  सकते  हैं  ज्लौर  अपने  देश  की
 जो  जमीन  है  उस  की  उत्पादन  क्षमता  कई
 गुना  बढ़ा  सकते  हैं।  साथ  ही  साथ  अपने  यहां
 के  जो  किसान  शौर  खेतिहार  लोग  हैं  उन  में
 श्रम  करने  की  भ्रपार  क्षमता  है  भ्रौर  हमारे
 पास  श्रपार  जनशक्ति  है।  मगर  इस  के  बाव-
 ज्द  सरकार  की  नीतियों  का  परिणाम  यह
 हुआ  कि  हम  भ्रपनी  खेती  को  सुधार  नहीं
 पाए,  लगातार  उसमें  गिरावट  झाई ।

 इस  के  झोर  भी  बहुत  से  कारण  हैं।
 अभी  कांग्रेस  के  माननीय  सदस्य  श्री  बसंत
 सादे  ने  यह  जिक्र  किया  कि  सिंचई  पर  हमें
 सब  से  ज्यादा  जोर  देना  चाहिए  भौर  हमारी
 सरकार  की  तरफ  से,  सिंचाई  पर  जितना  जोर

 देना  चाहिए  था  वह  नहीं  दिया  गया।  आज

 भी  हम  भपती  25  मा  26 प्रतिशत  जमीन
 पर  ही  सिंचाई  कर  पाते  हैं।  मैं  इस  को  सही
 आंकड़ा  महीं  मानता।  क्‍योंकि  झगर  पूरा
 हिसाब  रखा  गया  तो  भाज  भी  बहुत  नहरें
 ऐसी  है,  बहुत  सी  सिंचाई को  हकीमे  ऐसी  हैं,
 जहां पर पर  किसानों  को  भपने मन  के  मुतादिश
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 पूरा  समय  थानी  नहीं  मिल  पाता  है।  वह  केवल
 एक  फसल  को  हो  पानी  दे  पाती  है।  भाज  भी
 बहुत  से  e  म  ऐसे  बन  गये  हैं  जो  वर्षा  पर  निर्भर
 हैं,  उन  में  पानी  नहीं  रहता  है  भ्ौर  ऐन  समय
 पर  जब  किसानों  को  पानी  को  भावश्यकता
 होती  है,  उन  को  पानी  नहीं  मिल  पाता  है,
 उस  को  उस  की  झावश्यकता  का  वर्ष  में  केवल
 20  गा  22  फीसदी  पाती  ही  मिल  पाता  है।
 ऐसा  क्यों  है?  यह  बात  सब  ने  स्वीकार
 की  है--भगर  हम  खेती  की  पैदावार  को  बढ़ाना
 चाहते  है  तो उस  की  एक-एक  हंच  जमीन  को
 पानी  देना  होगा  इस  के  लिये  हमे  क्या  करना
 चाहिए?  यह  सही  है  कि  हम  ने  तमाम  बड़ी-
 बडी  योजनायें  शुरू  की,  बड़े  बड़े  डेम  बनाये,
 लेकिन  इन  बड़ी  योजनाओं  जौर  बड़े  डैमों  का
 क्या  प्रतिफल  मिला?  श्राज  हम  को  उतना
 पानी  नहीं  मिल  पाता,  जितना  हम  को  जरूरत
 है।  भाज  भो  हमारी  खेती  प्यासी  पड़ी  है।
 इस  लिये  मेरा  सुझाव  है  कि  बजाय  बड़ी
 योजनाओं  के  हम  पहले  छोटो  योजनाओं  को
 लें,  छोटी  योजनाञ्रो  को  हमें  प्राथमिकता
 देनी  चाहिये,  क्योकि  उन  में  कम  पूजोी  लगेगी,
 उन  का  नियन्त्रण  केन्द्रित  नही  होगा,  विकेन्द्रित
 होगा  और  किसानों  को  उन  के  द्वारा  श्रधिक  से
 अधिक  पासी  दिया  जा  सकेगा।

 इस  तरफ  पिछली  सरकार  द्वारा  कोई
 ध्यान  नहीं  दिया  गया,  वह  नेताशाही,  नौकरशाही
 भोर  बड़े-बड़े  सेठों  लिगुठ  में  फंस  कर  देश
 की  प्र्थ-व्यवस्था  को  चोपट  करती  रही  ।
 क्योंकि  बड़ी  योजनाओं  के  चलने  से  ठेकदारों
 झोर  बड़े  प्रफसरों  को कमीशन  खाने  का  सौका
 मिलता  था,  उस  में  भ्रष्टाचार  की  ज्यादा
 गुंजाइश  थी।  प्रगर  छोटी  योजनायें  चलें,
 कुएं  खोद  जायें,  ट्यूब-वेल  लगाये  जायें,  तो
 इन  से  सिंचाई  की  क्षमता  ज्यादा  बढ़ेगी।
 कुछ  ऐसी  योजनाएं  हैं,  जैसे  गंगा  बौर  काबेरी
 को  जोड़वे  की  योजना,  एसी  तमाम  योजनाभों
 को  भी  शुरू  किया  जाय,  लेकिन  फिलहाल
 छोटी  योजनाझों  पर  ही  ज्यदा  जोर  दिया
 जाता  चाहिए।  द्य  कामों  के  लिए  हम  को
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 अपनी  प्रपार  जन-शक्ति  का  इस्तेमाल  करना
 चाहिये  और  मैं  तो  यहां  तक  अर्ज  करूंगा  कि
 अगर  लड़ाई  नहीं  चल  रही  है  तो  जो  हमारे
 सेना  के  लोग  हैं,  उन  को  भी  इस  रचनात्मक

 काम|में  इस्तेमाल  करना  चाहिये।  जो  स्वयं
 सेवी  संगठन  है  उन  का  इस्तेमाल  भी  इस  काम
 में  हो  सकता  है।  हम  को  सम्पूर्ण  देश  को

 दृष्टि  में  रख  कर  राष्ट्रीय  कार्यक्रम  के  भ्राधार
 पर  मिचाई  की  योजनाझों  को  स्वीकार  करना
 चाहिये,  तभी  हम  सफल  हो  सकेंगे  |

 सिंचाई  के  साथ-साथ  उर्वरक  (खाद)
 का  भी  बहुत  ज्यादा  महत्व  है।  यदि  खाद
 महंगी  हो  जाय,  खेती  में  डालने  वाली  दवाइयां
 महंगी  हो  जायं,  खेती  के  उपयोग  में  पान  वाले
 उपकरण  महंगे  हो  जाय॑  तो  खेती  की  लागत
 बढ़  जाती  है।  श्राज  का  किसान  इस  स्थिति
 में  नहीं  है  कि  वह  इतनी  पूंजी  लगा  सके।
 श्राज  भारत  के  किसानो  के  सामने  पूंजी  का'
 संकट  सब  से  बढ़ी  समस्या  है,  वह  जितना  पैदा
 करता  है,  उस  से  ज्यादा  उस  का  खर्च  हो
 जाता  है।  उस  के  पास  इतना  न्ननाज
 भी  नहीं  बच  पाता  है  कि  वह  झपना  झौर  प्रपने
 बच्चों  का  पेट  भर  सके।  उस  के  सामने
 दवा  का  सवाल  है,  कपडो  का  सचाल  है,
 दूसरे  खर्च  है,  खेती  की  भ्रामदनी  से  वह  इन
 को  पूरा  नहीं  कर  पाता  है।  इस  लिये  हमें
 इन  चीजों  के  दामों  में  कमी  करनी  चाहिए।
 झाप  खाद  को  देखिए  सब  से  ज्यादा  उस  में
 एक्साइज  ड्यूटी  लगती  है,  उस  के  दाम  दिन-
 प्रति  दिन  बढ़ते  जाते  है।  श्राप  आंकड़ो  को
 देखिए---दो  साल  पहले  खाद  की  काफी
 ज्यादा  खपत  होती  थी,  लेकिन  भ्रव  खाद  की
 खपत  कम  होने  लगी  है।  इस  का  सब  से
 बड़ा  कारण  यह  है  कि  खाद  के  दाम  बहुत
 ज्यादा  बढ़  गये  हैं,  उस  की  सामर्थय  से  बाहर
 हो  गय॑  हैं।  मैं  प्राज  इस  निश्चित  राय  का  हूँ---
 झगर  खाद  के  दामों  को  बटाया  नहीं  गया,
 उस  को  सस्ते  दामों  पर  उपलब्ध  नहीं  कराया
 गया,  तो  हम  जिस  खेती  के  विकास  की  बात
 करते  हैं  हू  कभी  सम्भव  नहीं  हो  पायेगा
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 ware  के  दालों  के  बारे  में  भी  हमारे
 क्िज्ञात  के  साथ  ब्रहुत  झन्याप्र  ह््घ्ा  है।
 झाप  का  भारतीय  कृपि  मुल्य  कमीशन  अझनाज़
 के  दाय  तब  करते  सम्ग्न  किसानों  की  वस्तु
 स्थिति  को  दृष्टि  में  नही  रखता  है,  उन  की

 पूजी  की  लागत  की  दुष्टि  में  नहीं  रखता  है।
 केवल  एक  यारल्टी  देने  की  कोशिश  की  जाती
 है  कि  फसल  से  पहले  दाम  निर्धारित  किये
 जाते  हैं।  दो  फसलों  के  बीच  में  जो  दामों  में
 उतार-चढ़ाब  है,  डस  को  रोकने  की  कोशिश
 की  जाती  है  मगर  कृषि  मूल्यों  शौर  कारखाते
 की  चीजों  के  दाम  मे  क्या  रिश्ता  होना  चाहिए,
 क्या  सामंजस्व  होना  चाहिए,  उस  को  नजरा-
 न्दाज  किया  जाता  है,  उस  को  दृष्टि  में  वद्धी
 रखा  गया।  इस  का  परिणाम  ग्रह  है  कि  एक
 तरफ  खेती  की  उपज  के  दाम  जयातार  कम्र  हुए
 और  दूसरी  तरफ  कारखाने  की  चीजों  के  दाम
 लगातार  बढ़े  7  इस  का  प्रभाव  यह  हुआ  कि
 हमारे  किसान  की  जो  माली  हालत  है  वह
 निरन्तर  गिर  रही  है।  ये  तमाम  आंकड़े
 इस  बाल  को  स्पण्ट  करते  हैं  कि  खेतिहार
 लोगों  की  भ्रामदनी  में  लयातार  गिरावट  झाई
 है  क्योंकि  उन  की  उप्रज  के  दामों  में  लगातार
 गिराबट  आई  है।  इस  विवमता  को  समाप्त
 करता  होया  झगर  झाप  किसानों  की  हालत
 सुधषारनता  बाहते  हैं  वरना  कोई  रास्ता  नज़र
 यहीं  भाता।  इसल्रिए  दावों  ®  fag  भाप
 को  एक  नीति  निर्धारित  करनी  पड़ेगी  ।

 33  hrs,

 इस  के  साथ  ही  साथ  मैं  यह  भ्र्ञज  करना
 चाहुंमा  कि  कमि  के  अनुसंधान  पर  भी  जोर
 देना  बड़ा  जरूरी  है।  दूसरे  देशों  में  उस  पर
 बहुत  जोर  दिया  जा  रहा  है  महर  अपने  देश
 में  जो  कृषि  के  फ्चुतंश्वान  की  दयनीय  स्थिति
 है,  उस  पर  भी  सरकार  को  ध्मान  देना  चहिए  |
 पिछली  आर  |  सरकार  का  ध्यान  इस  शरक
 दिलाया  मया  था।  इस  रिपोर्ट  में  मक्‍्यकर
 यह'लिखा भरत  है  “कृषि  और  नक्याई  मंलालन
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 का  कुषि  अनुशंजान  बोर  ित  जिफस  75
 किसउुकर,  979  को  कृत  ।  द! ल  कय  जदेस्म
 भारतीय  कृषि  अनुसंधक्त  फरहियत्र  को  बरयवा,
 सरकारी  सम्पर्क  का  प्राधार  शकान  करना
 थ 1

 मान्यबर,  इस  ज्ारतीय  कृषि  भ्नुसंधात
 फरिषद  में  एक  वैज्ञानिक  ato  शाह  ने  भ्रारम-हत्या
 कर  ली  थी  झ्ौर  उस  की  चर्चा  इस  सदन  में  हुई
 थी  शौर  उस  पर  गन्तेद्रमडकर  कमीक्षन  बैठा
 था  उस  कमीशन  में  बहुत  काब्रिल  झौर
 चिद्वान  लोग  रखे  गये  ले  और  उन्होंने  रिपोर्ट  में
 बह  संस्तुति  सरकार  को  दी  भी  कि  इतने
 बडे  संगठन,  इतनी  बडी  संस्था  का  प्रशासन
 एक  मैर-सरकरी  संस्भा  के  अन्तर्गत  ठीक  तरीके
 से  नहीं  चल  सकता।  उस  संस्था  के  जो
 डाइरेक्टर  ड्रा०  स्वामीताथन  है,  उन  के
 कार्यकलापों  की  चर्चा  भी  इस  सदन  मे  हो
 श्ुकी  है  झौर  प्रखबारों  में  भी  ऊप  चुक्रा  है  कि
 किस  शकार  से  उन्होंने  झूठा  शोध  प्रमाण  दिया
 शौर  तमाप  बातें  करने  की  कोशिश  की।
 उन्होंने  बहू  भी  कहा  कि  सोतारा  जो  ग्रेहूं  की
 किस्म  है,  उस  में  से  लाइजिन  नाम  के  तत्व
 को  उन्होंते  निकाला  है  ममर  बाद  में  उस  क्री
 प्रामाणिकता  सिद्ध  न  हो  सकी।  उसी  प्रकार
 से  तमाम  प्रशासन  में  भी  श्रष्टाचार  है।
 ज्ञाज  भी  वहां  उस  संस्थान  में  बहुत  तनाव,
 असंतोष  और  श्ातंक  कर  वातावरण  व्याप्त
 है।  ऐसी  स्थिति  झगर  एक  ऐसे  संस्थान,
 जहां  पर  शोध  कार्य  होता  हो,  जहां  पर  नया
 ज्ञान  विकसित  किया  जाता  हो,  की  हो,  तो
 इस  तरह  के  वातावरण  का  होना  उचित  नहीं
 है  शौर  खास  कर  ऐसे  संस्थान  में  जिस  का
 सम्बन्ध  खेती  से  हो  ।  हमारी  सरकार  को
 इस  पर  विशेष  ध्यान  देगा  होगा  भर  एक
 विशेष  दृष्टि  अपनानी  होगी।  वहां  का  वाता-
 वरण  बहुत  स्वस्थ  होना  चाहिए  भौर  बहां  की
 जिम्मेदारी  एक  ऐसे  पुरूष  पौर  धोखेजाज
 लोगों  के  हाथ  में  नहीं  दी  जानी  चाहिए।
 इसीलिए  गजेद्र  गड़कर  कमेटी  मे  यह  सुझाव
 दिया था  कि  इसकी  कृषि  मंत्तलच के  विभाग  में
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 परिवतित  कर  देना  चाहिए  t  मान्यवर  उसमें
 क्या  ae  हुआ  कि  उसकी  कृषि  भनुसंधान  धोर
 शिक्षा  विभाग  कर  दिया  गंधा  शौर  जो  कृषि
 अनुसंधान  परिषद्‌  थी  उसको  बरकरार  रखा
 गया ।  ह" ह  स्थिति  यह  हो  गयी  है  कि  इस
 परियद्‌  के  जो  महामिदेशक  श्री  स्वामीनाथन
 हैं,  बे  डायरेक्टर  भी  हो  गये,  उसके  साथ
 साथ  विभाग  के  सविद  भी  हो  गये  ।  भ्ब  एक
 ही  प्रादमी  दोनों  पद  संभालेंगे।  फिर  कैसे
 इसमें  समन्वय  स्थापित  होगा,  कैसे  प्रशासन  में

 सुधार  होगा।  ्रगर  भ्रपने  देश  की  स्थिति
 को  सुधारना  है,  झगर  कृषि  जगत  में  कुछ

 उपलब्धि  हासिल  करती  है  तो  इसमें  भी  सुधार
 लाना  होगा।

 इसके  साथ-साथ  जो  कृधि  संगठन  हमारे
 गांवों  के  लिए  हैं,  जैसे  बुलाकस,  पांचयतें,
 ये  तमाम  कृषि  संगठन  भौ  दुरुपयोगी  हो  सये  हैं।
 बुलाक  के  बारे  में  भ्राप  देखेंगे  कि  वहां  का  जो
 इंतजाम  है,  वहां  कौ  जो  व्यवस्था  है,  उस
 व्यवस्था  में  झाम,  साधारण  किसान  को  कोई
 फायदा  नहीं  पहुंच  पाता  है  होता  यह  है  कि

 कुछ  लोगों  को  रोजगार  मिल  जाय,  कुछ  बड़े
 बड़े  अवम  बना  दिय  जाएं।  वहां  तमाम
 अनुत्पादक  कार्यों  पर  खर्च  होता  है।  सही
 मायनों  में  जो  मदद  मिलनी  चाहिए  बह  मदद
 नहीं  मिन्न  पाती  है।  जी  मदद  मिलती  भी  है
 बहू  केवल  बड़े  किसानों  को  ही  मिलती  है।
 जो  शक्तिशाली  किसान  होते  हैं,  या  जो  किसी
 तरीके  से  राजनीति  में  दखल  रखते  हैं  वे  ही
 वहां  से  फायदा  उठाते  हैं।  छोटे  'किसाम  को
 सरकारी  सहायता  झौर  सरकारी  साधनों  का
 कोई  फायदा  नहीं  पहुंचता  इसीसिए  म्रान्य-
 अर  किसामों  की  दशा  भिरती  जा  रही  है।
 तमाम  लोग  प्रपने  खेत  बैच  रहे  हैं  और  बेच
 करके  शहरों  में  रिक्शा  खींचने  का  काम  कर
 रहे  हैं।  उन्हें  अपने  खेत  बेचने  पर  इसलिए
 मजबूर  होना  पड़ा  रहा  है  कि  उन्हें  इन  कृषि
 संभरनों  से  कोई  मदद  नहीं  चिल  पाती  भौर
 खेती  से  उपज  नहीं  बढ़ती  1  छेती  से  उनके
 परिशार  का  बचें सी नहीं सी  नहीं  चलता।  इसलिए

 मान्यवर  इन  बातों  पर  सरकाश  का  ध्यान
 देना  प्रावश्यक  है।  जब  हम  खेती  ह  इतना
 ज़्यादा  ह,  करते  हैं,  खेती  के  विकास  पर
 इतना  ज्यादा  खर्च  करते  हैं  फिर  भी  छोटे
 किसान  को  उसका  कोई  फायदा  नहीं  पहुंचता  ।
 हमें  यह  जो  बतमान  ढांचा  है  इसको  समाप्त
 करना  होगा।  इन्ही  शब्दों  के  साथ  मैं  इन
 भ्राम्ह्स  का  समर्थन  करता  हूं

 SHRIMATI  RASHIDA  HAQUE
 CHOUDHURY  (Silchar):  Respected
 Deputy-Speaker,  Sir,  agriculture  is
 the  mainsiay  22  te  sadieg,  CCOMNF.
 It  accounts  for  about  50  per  cent  of
 the  total  national  income  and  employs
 about  75  per  cent  of  the  total  Indian
 population.  Agriculture  thus  occu-
 pies  a  vital  and  strategic  position  in
 the  national  economy.  In  fact,  the
 overall  development  is  dependent  on,
 and  determined  by,  the  agricultural
 production.

 Agricultural  production  jis  primarily
 determined  by  the  rainfall.  If  the
 monsoon  is  delayed,  it  may  lead  to
 drought  conditions,  and  on  the  con-
 trary,  if  the  monsoon  breaks  in  full
 force,  there  is  heavy  rainfall  and
 floods  are  likely  to  cause  crop  losses,
 As  I  represent  the  flood-prone  area,  I
 am  giving  special  emphasis  on  flood
 and  prevention  of  flood  damages.

 The  economy  of  Assam  is  predomi-
 nantly  agrerian.  More  than  70  per
 cent  of  the  population  derive  their
 means  of  livelihood  mainly  from  this
 sector.  The  rice-growing  area  is  pre-
 dominant.  The  tea  cultivation  in
 Assam  started  as  early  as  835  near
 the  confluence  of  the  Brahamputra.
 The  tea  industry  plays  a  vital  role  in
 the  economy  of  Assam.  Sericulture
 and  weaving  play  an  important  role
 particularly  in  rural  areas.

 Though  the  land  of  Aseam  js  very
 fertile,  the  agriculturists  cannot  gain
 any  profit  due  to  the  devastating
 floods.  Generally  the  monsoon  starts
 in  Assam  from  the  meath  of  April,
 which  is  the  preper  time  for  the



 #83  0.0,  977-78—

 {Shrimati  Rashida  Haque
 Cheudhuri]

 kharif  crop.  The  Brahmaputra  val-
 ley,  which  called  Upper  Assam,  is
 suffering  from  heavy  floods  and
 erosion  almost  every  year.

 The  recent  devastating  flools  in  Jor-
 hat  subdivision  in  upper  Assam  have
 added  to  collossal  loss  of  human
 lives,  poultry  and  agricultural  pro-
 ducts  and  have  caused  damage  to  the
 standing  crops.

 Lower  Assam,  which  is  called
 Barak  Valely  in  the  State,  mainly
 comprises  the  Cachar  district.  The
 River  Barak  is  the  River  of  Sorrow
 to  the  people  of  Cachar.  In  the  year
 976  more  than  halg  of  Cacher  district
 ‘was  under  water  for  months  together,
 causing  extensive  damage  to  the  dis-
 trict.

 This  year  also  the  monsoon  has
 started  early  with  a  bang  in  the
 Cachar  district.  The  standing  ‘Borch’
 crops  have  been  totally  damaged.
 Considerable  wealth  has  perished  in
 this  calamity.

 Every  year  the  State  Government
 allocates  some  amount  to  meet  the
 emergency  expenses  caused  by  floods,
 but  the  amount  is  inadequate  always.

 Tam  thankful  that  the  Hon.  Prime
 Minister  Mr.  Morarji  Desaid  has  san-
 ctioned  Rs.  lakh  from  the  Prime
 Minister’s  Fund  for  the  victims  of
 floods  in  Darrang  and  Cachar  districts.
 Now  the  question  before  the  Govern-
 ment  is  how  to  control  the  annual
 flood  situation  in  the  State.  The  State's
 location  in  a  highly  earth-quake
 prone  region  makes  the  problem  of
 flood  control  bigger  and  more  com-
 plicated.

 A  major  problem  is  the  silting  of
 the  river  channels  in  this  region
 which  thas  considerably  reduced  its
 flood-carrying  capacity  and,  in  the
 process  hes  extended  the  area  of  the
 flood  plains.

 No  major  afforestation  programme
 is  known  to  have  been  taken  up  to
 prevent  erosion  in  the  catchment
 areus,  particularly  in  the  hill  areas.
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 Despite  measures  taken  in  the  gast
 to  control  the  fury  of  turbulent
 rivers  like  the  Brehmaputra  and
 Barak,  floods  continue  to  be  an  annual
 occurrence  and  ao  also  sufferings  of
 the  people.

 I  feel  jt  is  impossible  for  a  poor
 state  like  Assam  to  touch  even  the
 fringe  of  the  problem,  let  alone  tackle
 it  fully.  So  I  would  like  to  request
 the  Central  Government  to  take  over
 the  responsibility.

 Regarding  the  Barak  Dam  project
 in  Cachar  District,  which  is  already
 taken  up  by  the  Central  Projects
 cr  ission—the  Commission  is  mak-
 ing  a  survey  for  the  purpose—it
 should  be  expedited  so  that  the  people
 of  the  area  can  be  saved  from  this
 great  calamity;  and  by  this  act,  the
 easternmost  State  can  be  a  prosperous
 State.

 Min.  of  \Agrl,  &  Irrgn,

 With  this,  I  conclude.

 SHRI  CHARAN  NARZARY  (Kok-
 rajhar):  Mr.  Deputy-Speaker,  Sir  I
 am  speaking  in  support  of  the  Demand
 for  Grants  for  the  Agriculture  and
 Irrigation  Ministry.  I  have  nothing
 to  object  to  a  Demand  for  any  amount,
 if  for  a  noble  purpose.  The  slogan
 ‘Grow  More  Food’  is  a  very  popular
 one  among  the  cultivators,  but  when
 I  see  that  there  is  contradiction  bet-
 ween  the  profession  and  the  practice
 of  the  Government,  I  am  simply  taken
 a  back.  I  am  from  Assam  and  [
 belong  to  the  scheduled  tribe  com-
 munity  I  represent  the  Kokrajhar
 Scheduled  Tribes  constituency  along
 the  foothills  of  Bhutan  which  is  agri-
 culturally  very  resourceful,  But  it
 gives  Me  much  pain  to  reveal  in  this
 august  House  that  during  the  period
 since  March,  975  and  till  today,  about
 then  thousand  tribal  peasant  families
 have  been  ruthlessly  evicted  without
 making  any  provision  for  their  re-
 habilitation  or  shelter,  Before  and,
 of  course,  during  the  emergency  and
 even  after  emergency,  those  people have  been  subjected  to  untold  mise-
 Ties.  ण्  should  remind  the  both  Men-
 bers  that  Assam  is  still  under  Cong-
 ress  rule.
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 My  heart  bleeds  today  when  I  think

 of  thousands  of  my  people  who  have
 been  suffering  for  a  long  time.  They
 have  been  living  in  छ  state  of  extreme
 misery;  there  is  no  remedy  for  them,
 no  protection  either  from  the  State
 Government  or  from  the  Centre.  I
 am  happy  that  the  present  Minister  of
 Agriculture,  Shri  Barnala,  is  from
 Punjab,  which  is  agriculturally  a
 resourcefu]  State  in  the  country.  I
 am  sure  he  understands  the  basic
 problems  and  needs  of  the  peasants  in
 the  country  and  he’  will  appreciate
 the  difficulties  faced  by  my  tribal
 brethern  in  the  North-eastern  region
 of  the  country.

 Article  46  of  the  Constitution,
 under  Directive  Principles  of  State
 Policy,  clearly  states:

 “The  State  shall  promote  with
 special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people,  and,  in  parti-
 cular,  of  the  scheduled  castes  and
 scheduled  tribes,  and  shall  protect
 them  from  social  injustice  and  all
 forms  of  exploitation.

 It  clearly  establishes  the  fact  that  the
 subject  relating  to  the  welfare  of  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  falls  within  the  purview  of
 the  Central  Government.  But  the
 provision  of  the  said  Article  of  the
 Constitution  has  been  nakedly  flouted
 by  the  State  Government  of  Assam.
 I  have  said  this  because  I  am  afraid
 that  the  Central  Government  may
 even  have  a  tendency  to  side-track
 the  issue  like  this  on  the  plea  that
 it  belongs  to  the  State  Government.
 T  am  sure,  it  is  not  only  a  question
 of  land  settlement  or  land  Revenue;
 it  is  also  not  only  a  question  of  Jaw
 and  order,  but  it  is  a  question  of  pro-
 tecting  the  basic  rights  and  interests
 of  the  tribals  of  the  country.

 Sir,  in  the  Gohpur  plains  Reserve
 Forest  Area  in  the  district  of  Darrang,
 2000  tribal  peasant  families  have  been
 Tuthlessiy  evicted.  In  the  Charduar
 area  of  the  same  district,  500  tribal
 peasant  families  have  been  evicted.

 rrgn.
 At  Luunsung,  Amteka,  Bengtoi  etc.  in
 the  Haltugaon  Forest  Division  of  the
 Kokhrajhar  Sub-Division  in  the  Goal-
 para  District,  3000  tribal  families
 have  been  evicted  and  in  the  course
 of  eviction  operation,  the  forces  of  the
 Assam  Police  Battalions  and  Armed
 Home-guards  had  been  deployed.
 The  houses  of  the  poor  tribals  had
 been  either  demolished  or  burnt
 down,  their  women  molested,  their
 properties  damaged  and  looted  and
 they  were  strewn  everywhere  like  the
 Jews  in  Germany  during  the  terro-
 ristic  Nazi  reign  of  Hitler.

 Tt  gives  me  so  much  pain  to  say  that
 in  this  democratic,  socialistic  Republic
 of  India,  these  helpless  ‘people  have
 been  made  to  suffer  like  cats  and  dogs
 as  if  they  are  not  citizens  of  this
 country.  They  are  being  treated
 like  foreigners  and  there  is  nobody
 to  speak  for  these  people.  Even  to-
 day,  they  have  been  living  with-
 out  shelter,  without  food  and  without
 clothes.  Uptill  now  about  200  per-
 sons  including  smal!  children  from
 among  these  evicted  tribals  have  died
 of  various  diseases  as  a  consequence
 of  eviction,  such  as  MM  starvation,
 (2)  mal-nutrition,  (3)  exposure  tn
 severe  cold  and  rains  and  the  scorch-
 ing  heat  of  the  sun,  and  (4)  various
 diseases  like  Malaria,  cholera,  etc
 There  is  nobody  to  give  them  any
 medical  aid.  This  is  the  lot  of  those
 unfortunate  people.  So,  7  am  very
 much  aggrieved  and  my  heart  bleeds,
 if  this  situation  is  allowed  to  continue,
 there  wil]  be  no  use  for  me  staying
 here  and  I  will  be  Je?t  with  no  opfion
 but  to  resign  and  go  back  Sir,  I  will
 be  failing  in  my  duty  if  I  do  not  speak
 out  the  naked  truth  and  injustices
 meted  out  to  my  people  in  that  part
 of  the  country.  The  plea  cn  which
 those  people  have  been  evicted  is
 that  they  have  encroached  upon  the
 reserve  forest  areas.  But  in  reality
 those  areas  are  forest  areas  in  name
 only.  There  are  no  valuable  trees.
 The  area  is  fit  only  for  paddy  cultiva-
 tion.

 In  many  places  there  exists  bound-
 ary  dispute  also  between  the  Forest
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 Department  and  the  Revenue  Depart-
 ment.  Sometimes  claim  and  ca@unter-
 claim  is  being  made  by  these  two  De-
 partments,

 This  problem  of  landlessness  among
 the  tribal  people  and  other  weaker
 sections  could  have  been  solved  very
 easily,  if  realistic  approach  were  made
 by  the  Government  without  any  bias
 and  prejudice.  But  in  Assam,  those
 who  are  sitting  at  the  helm  of  affairs,
 want  to  keep  this  problem  alive.  They
 have  their  own  political  reasons.  That
 is  why,  they  do  not  seen  to  be  inte-
 rested  in  solving  this  problem  perma-
 nently.

 Along  the  border  of  Assam  and
 Nagaland  10,000  peasant  fam‘lies  in
 eluding  the  tribals  had  been  ruthlessly evicted.  Elephants  were  used.  Border
 Security  Force,  Assam  Police  Batta-
 lions  and  Armed  Home  Guards  were
 used.  Even  today,  in  Mikir  Hills
 District  which  is  governei  under  the
 Sixth  Schedule  of  the  Constitution,
 many  tribals,  particularly  those  belong.
 ing  to  the  Boro-Kachari  Community, are  facing  eviction.  {  am  sure  the
 eviction  operations  will  be  carried  out
 very  soon,  Who  will  protect  these
 poor  tribal  peasants?  Mr,  Deputy-
 Speaker,  Sir,  I  week  your  protection.

 Assam  Government,  with  a  view  to
 solve  the  growing  land  problems  of  the
 landless  peasants  in  the  State,  started
 Agricultural  Farming  Co-porations  at
 many  places.  Crores  of  rupees  had
 been  spent  for  the  purpose.  If  the  hon.
 Agriculture  Minister  makes  an  enquiry into  the  functioning  of  thr  se  Agricul- tural  Corporations,  he  will  be  simply
 amazed.  Except  land  propaganda
 nothing  was  done  to  achieve  the  goal
 of  such  corporations.  Not  a  single
 farming  Corporation  in  the  State  of
 Assam  has  been  functioning  with  suc-
 cess.  At  Gohpur,  the  evicted  people
 applied  to  the  State  Government  for
 being  included  {n  one  Purbajyoti  Agri-
 culture  farmirg  corporation,  They
 were  denied.  The  saiq  agricaltural
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 farming  corporation  was,  started  at
 the  same  reserve  forest  area  from
 where  the  2,000  landless  tribal  families
 have  been  evicted.  Now,  my  question
 is:  If  an  Agricultura]  farming  corpo-
 ration  can  be  started  within  the  reserve
 forest  area,  why  these  tribal  famibes
 could  not  be  settled  dowr  there?  What
 will  be  their  fate?  Another  instance.
 When  the  late  Fakhruddin  Alj  Ahmed
 Sahib  was  the  Agriculture  Minister,
 similar  thing  was  done.  About  2200
 tribal  landlesg  families  had  been  evict-
 ed  from  the  eastern  fringe  of  the
 Manas  Games  Sanctuary  near  Kokla-
 bari  in  the  district  of  Kamrup.  It  is  a
 very  surprising  thing  that  those  land-
 less  peasants  had  been  ruthlessly
 evicted  and  in  their  place,  the  Kokla-
 bari.  Central  State  Farm  was  started.
 If  you  evict  the  landless  peasants  and
 in  their  place  you  set  up  a  Central
 State  Agricultural  Farm.  does  it
 not  amount  to  anti-peasant  policy?
 Whether  the  Farm  is  functioning
 successfully  or  not,  is  a  matter  of
 enquiry.  I  am  sure,  if  the  Agriculture
 Minister  makes  an  enquiry,  the  facts
 will  come  out.  Time  and  again  we
 have  seen  how  people  at  the  helm  of
 affairs  had  been  a@opting  anti-people
 and  anti-peasant  policy,  which  is  very
 much  dangerous  to  the  growth  ard
 development  of  our  national  economy.

 ‘Lo  ascertain  the  magnitude  of  the
 problem  arising  out  of  the  evictions  of
 thousands  of  landle33  tribal  peasant
 families,  including  people  of  other
 weaker  sections,  the  non.  Agriculture
 Minister  should  inst't.te  a  parliament.
 ary  committee  to  vo  into  the  matter.
 I  say  this  because  if  tne  hon.  Agricul-
 ture  Minister  asks  for  some  report
 from  the  State  Government,  he  will
 not  get  the  correct  picture.  They  will
 only  furnish  some  d'storted  facts  which
 will  net  help  the  Government  in  asses-
 ing  the  gravity  of  the  problem.

 T  am  conchiding  sth  one  rore  point.
 In  order  to  give  land  to  the  landless,

 Ceiling  Laws  were  enacted
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 anomalies  cropped  up  there  in  the  im-
 pleméntation  of  the  Lang  Celling  Laws.
 It  has  given  ample  give  scope  to  the
 corrupt  officers  to  indulge  in  mere
 corruption  and  earn  money  while  im-
 plementing  the  land  ceiling  laws.

 Sir,  in  most  of  the  causes,  tne  land
 ceiling  laws  have  Leen  implemented
 by  them  without  pruper  physical  veri-
 fication.  As  a  result,  many  peasants,
 who  diq  not  have  excess  land,  have
 been  victimised  and  a  new  class  of
 landless  people  has  emerged  in  the
 State  of  Assam.  Lands  could  not  be
 obtained  from  the  landlords  but  the
 lang  hag  been  snatched  away  under  the
 land  ceiling  law  from  the  poor  people.
 Thig  has  happened  because  the  records
 of  rights  have  not  been  corrected  for
 many  years  and  the  lands  of  the
 brothers  possessed  seourately  stang  in
 the  name  of  their  deceased  father.

 I  am  sure,  the  hon  Minister,  while
 replying  to  the  debate  on  this  subject
 will  give  a  positive  statement  on  all
 these  problems.  I  am_  hopeful  that
 certainly  the  would  extene  all  rossible
 help  to  the  eviction  victims  I  have
 mentioned  earher.  I  am  sure,  he  will
 give  the  necessary  protection  to  them.
 Otherwise,  there  is  no  use  of  our  sit-
 ting  here  as  representatives  of  the
 people.

 SHRI  SUBHAS  (HANDRA  BOSE
 ALLURI  (Narasapur):  Mr.  Deputy-
 Speaker,  Sir,  I  rise  to  make  mv  muid-
 en  speech  on  the  Demands  for  Agri-
 culture,  First  of  ail],  |  have  to  congra-
 tulate  our  Minster  for  Agriculture  for
 assuming  thig  Office.

 India,  like  any  other  ieveloping
 nation  basically  has  an  agrarian  eco-
 nomy,  where  agriculture  is  the  primary
 sector  and  as  such  it  is  obvious  that
 Primary  importance  should  be  given
 to  this  subject.

 The  main  features  that  contribute
 to  a  strong  abd  stéble  agricultural
 systetn  are,  irriga‘lon  facilities,  ferti-
 Wty  of  the  goil  and  input  of  the  defi
 cient  nutrients  into  the  soil,  control  of
 pest  aftacks  and  fungal  attacks  en
 crops,  use  of  guod  beets  ohd  good
 Tetnitersitien  ह  the  farmers.

 ‘Min,  of  Agri.  &  199"
 Irrgn.

 Unfortunately,  there  is  a  strong
 rumour  that  the  Janata  Government  is
 going  to  reduce  the  production  ef  fer-
 tilisets  and  pestivides.  I  weuk!  lke
 to  tell]  the  Minster  for  Agriculture
 that  that  will  be  a  clisastrous  step  ih
 the  agricultural  field.

 So  far,  the  Government  has  taken
 up  80  many  irrigatonal  projects  as  a
 result  of  which  a  substantial  acreage
 of  lang  hag  neen  brought  under  the
 plough,  but  the  fact  still  remains  that
 even,  today  in  rural  parts  of  the  coun-
 try,  agriculture  still  continues  to  be  a
 gemble  on  the  monsoon.

 In  this  connection,  I  would  hke  to
 appeal  to  the  hon.  Minister  of  Agricul.
 ture  to  give  a  larger  assistanve  to  the
 States  for  the  purp»se  o£  having  mir  or
 and  medium  irrigation  schemes  in
 areas  where  there  are  no  irrigational
 facilities  at  all  at  present.  Sir,  the
 irrigation  projecis  have  so  far  been
 centred  around  large  colossal  schemes
 which  irrigateg  a  large  stretch  cf  land
 But,  large  acreages  of  fertile  lands  are
 still  lying  unirrizated  because  mino:
 sources  such  as  perenniul  mountain
 streams  and  spring  channels  have  not
 been  made  use  of  in  several  places,  and
 by  using  these  sources,  a  large  acreage
 of  lang  would  have  vecn  assured  of  the
 water  supply.

 Sir,  such  schemes  would  cost  much
 less  and  can  be  spread  over  larger.
 areas  where  such  sources  exist  and,
 as  8  result,  a  lot  of  pecple  living  in  the
 interior  places  would  be  benefited  by
 such  schemes.  This  would  also  result
 in  equa}  distribution  of  wealth  and
 labour  whieh  is  now  being  concentraf.
 ed  in  a  few  pockcts.

 Another  point  I  woulg  like  to  raise
 is  the  need  for  having  more  techrical
 personnel  traineg  in  the  field  of  modern
 agricultural  techniques.  Agriculture,
 as  you  know.  Sir,  has  been  improved
 in  the  recent  vears  and  it  is  how  being
 done  in  countries  jike  China  on  a  high-
 ly  technical  and  practical  tasis  an‘!  as
 buch,  it  Is  obvious  that  the  need  is  for
 ‘educating  the  farmers  in  a  country
 Like  ours  where  We  have  far  more  far-
 ‘thers  than  ‘person  in  tier  professions.
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 A  step  in  this  direction  Sir,  will  also
 give  employment  to  a4  lot  of  trained
 young  men  in  the  rural  areas  whe  have
 to  migrate  to  the  urban  areas  and
 abroag  in  search  of  jobs.  Sir,  in  a
 basically  agrarian  economy  where  more
 than  87  per  cent  penple  live  on  agricul-
 ture  it  is  obvious  that  any  move  to
 reduce  socio-eronomi*  disparities
 should  come  from  the  agriculture  sec-
 tor  and  as  such,  I  would  hke  to  sin-
 cerely  appeal  to  the  Hon'ble  Minister
 for  Agriculture  to  see  that  positive
 steps  are  taken  without  any  delay  to
 see  that  land  reforms  are  effectively
 implemented  {o  bridge  the  gap  that
 exists  hetween  the  peasant  and  the
 landlords,

 Sir,  I  would  like  to  bring  to  the
 notice  of  the  hon’ble  Minister  the  fact
 regarding  the  zoral  system  of  price
 fixation  as  far  ay  sugarcane  is  concern
 ed.  Sir,  there  are  a  lot  of  disparities
 in  the  prices  that  are  fixed  to  be  paid
 to  various  zones  and  8९  this  system  is
 actually  acting  as  a  disincentive  to  the
 cane  grower  in  some  parts  of  the  coun.
 try.  I  would  also  like  to  appeal  to  the
 hon’ble  Minister  to  have  a  common
 price  fixation  system  and  bring  an  end
 to  this  discrimination  between  far-
 mers  of  various  areas

 An  another  important  reint  that  I
 would  like  to  Craw  your  attention  to
 is  the  exhorbitant  prices  of  agricul-
 tural  implements  prevailing  in  the
 market  today.  As  far  as  I  know,  the
 cost  of  production  of  these  implements
 igs  Much  less  comparatively.  Imposi-
 tion  of  tax  is  making  these  implements
 costly,  So,  I  would  request  the  hon’
 ble  Minister  to  see  to  it  that  these
 implement  are  exempted  from  all  types
 of  taxes,

 Sir,  without  proper  implements  no
 farmer  can  be  successfy)  in  attaining
 maximum  results  and  as  such  it  is
 absolutely  necessary  to  reduce  the
 price  of  agriculturol  implements  so
 that  they  can  he  easily  accessible  to
 the  average  marginal  farmer.
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 I  would  like  to  suggest  that  to  en-
 courage  the  farmer  and  to  enable,  him
 to  get  remunerative  price  for  his  छ70-
 ducts  the  government  should  encour
 age  agrobased  industries  in  rura)  areas,

 Sir,  the  hon’ble  Minister  must  al-
 ready  be  aware  of  the  fact  that  the
 supply  of  good  seeds.  and  other  plant
 protection  measures  are  most  essential
 to  increase  crop  produce  ang  I  would
 not  like  to  speak  much  on  this  subject,

 Sir,  I  would  conclude  by  saying  that
 it  38  absolutely  necessary  for  the  far-
 mer  to  get  remimerative  prices  fo  hig
 produce  to  enable  him  to  march  with
 the  modern  techaiques,  mnovations.  I
 sincerely  hope  that  the  hon'ble  Minis-
 ter  would  think  ‘deeply  0n  this  matter
 and  be  able  to  deliver  the  goods  that
 our  country  so  badly  needs,

 Sir,  I  am  deeply  thankful  to  the
 Chari  for  giving  this  opportunity  to
 express  my  views  on  this  occasion.

 SHRI  S.  NANJESHA  GOWDA  (Has-
 san):  Mr.  Deputy-Speaker,  Sir,  I  rise
 to  suppor,  the  Demands  for  Grants  of
 the  Ministry  of  Agricuiture  ang  Irriga-
 tion.  At  the  outset.  I  would  like  to
 congratulate  Mr.  Barnola,  the  hon‘ble
 Minister  of  Agriculture  and  Irrigation,
 for  having  taken  charge  of  this  port-
 folio  We  all  know  that  he  comes  from
 a  State  where  they  havo  deveionped
 agriculture  in  such  a  way  that  the
 production  of  wheat  has  touched  8
 record  yielq  in  the  country.  I  would
 also  like  to  congratulate  the  hon.
 Prime  Minister  and  the  hon,  Home
 Minister  for  their  recent  statements
 regarding  special  attention  they  are
 going  to  give  io  the  agriculture  and
 irrigation  in  India.  Many  of  my
 friends  on  the  other  side  have  spoken
 much  about  the  developmental  activi-
 ties  that  had  taken  place  in  the  last
 30  years.  Some  of  my  senior  Members
 have  also  spoken  abour  the  develop-
 ment  made  in  the  last  80  years,  But
 I  am  sorry  to  say  that  even  after  30
 years,  when  they  claim  that  all  these
 developments  have  taken  place,  there
 ig  no  drinking  water  available  in
 many  villages  let  alone  food,  shelte*
 and  clothing.  In  Karnatake  itself,  they
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 have  identified  ४9000  500C  villages
 without  any  kind  of  facility  for  drink-
 ing  water.  Of  course,  they  have  com-
 Pleted  some  projects.  Some  plans  end
 schemes  have  pee:  implementej  but
 they  are  speaking  highly  of  them  and
 very  promising  slogans  are  raised.  But
 if  you  look  into  the  report  and  compare
 the  achievements  mada  and  the  targets
 achieved  in  irrigation,  vou  wil)  find
 that  after  implernenting  three  or  fcur
 five  year  plans,  they  were  able  to  in-
 crease  the  additional  irrigation  poten-
 tial  by  7]  million  hectares  only,  after
 spending  about  Rs.  3020  crores.  But
 I  am_  proug  to  say  that  the  present
 Janata  Government  has  made  a  provi-
 sion  of  Rs.  3080  crores  to  increase  the
 additional  irrigation  potential  of  5.05
 million  hectares,  in  coming  3  years.
 There  is  utilisable  water  on  the  surface
 as  well  as  from  the  ground  to  irrigate
 land  to  the  extent  of  07  million  hec-
 tares  JI  would  like  to  request  the  hon.
 Minister  through  you,  Sir,  to  achieve
 this  target  in  the  coming  0  years.

 Regarding  plang  and  programmes  im-
 plemented  so  far,  I  would  like  to  give
 8  comparative  picture.  If  you  go  and
 see  the  conditions  in  the  vil'ages  and
 compare  the  living  conditions  in  the
 villages  to  those  of  the  cit:es,  you  will
 be  shocked  to  know  that  the  living
 conditions  of  fhe  peonie  in  the  villeges
 are  so  pathetic.  We  have  evervthing
 in  the  cities.  Tr  the  cities,  we  have
 beautiful  bungalows,  we  have  medical
 facilities  we  have  educational  facili-
 ties.  evervthing  fs  orowieed  =Verv  few
 villages  have  got  thos,  facitiiies  f0
 those  facilities  have  heen  denieg  to  the
 villagers  in  our  country.  That  means
 More  than  70  rer  cent  of  the  people  of
 our  countrv  who  arr  farmers  and  who
 live  in  the  villagec  havo  not  rot  these
 facilities.  The  vlan  programmes  and
 targets  and  nerformenre  are  not  seen
 in  the  villages  I  annéal  to  the  hon.
 Minister  to  give  special  attention  to
 the  villares  in  the  country.  Tt  i«  thev
 who  produce  the  food  neeted  for  the
 countrv,  To  do  that.  our  farmer,  wants
 assures  water  snoply,  credit  facilities
 and  timely  avaltvhil'ty  of  seeds,
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 ure  etc.  If  you  provide  thuse  facilities,
 our  production  will  be  doubled,  even
 with  existing  irrigution  facilities.  7
 appea]  to  the  hon.  Minister  to  make
 easy  credit  facilities  40  the  farmer.  I
 also  come  from  a  villag2;  |  am  myself
 a  farmer.  I  have  seen  that  when  the
 rain  sets  in  and  when  he  is  in  need  of
 seed  or  manure  or  credit,  he  is  made
 to  go  from  office  tc  office,  and  from
 table  to  table,  with  the  result  that
 often  he  does  not  get  them  in  time.  If
 he  gets  them  after  the  season,  the
 season  is  wasted  for  him  and  one  8९४०
 son  wasted  mean’  one  year  wasted
 wholly.  70  per  cent  of  our  people  live
 in  villages  and  they  account  fur  47
 per  cent  of  our  national  income;  they
 are  not  cared  for  hitherto.  Ne  doubt
 friends  from  the  opposition  tell  us
 about  their  ambitions  programmes,
 but  very  little  was  actually  done  to
 benefit  the  villagers.  Our  farmer
 even  now  hag  to  depend  upon  rains;
 as  is  said  it  is  a  gamble  of  the  monsoon,
 For  assured  water  supply,  vou  have  to
 increase  irrigation  facilities  In  my
 stale  of  Karnataka,  more  than  5—20
 years  back  some  twenty  mator  and
 medium  projects  were  started;  they
 are  still  lingering  ni  they  have  not
 been  completed  till]  {oday.  The  hon,
 Minister  should  ceive  all  possible  assist.
 ance  to  those  projects  anq  he  should
 advise  the  state  government  to  com-
 plete  fhose  projecis  enrlv,  River  water
 disputes  have  come  in  the  way  of  com-
 vietion  of  some  7  those  projects.  The
 hon.  Minister  and  the  central  govern
 ment  shoyld  have  a  national  policy
 and  seftle  those  diso.tes  amicably.  So,
 Sir,  providing  irrigation  {s  a  must  in
 the  country.  It  38  a  solution  to  our
 food  problem,  ard  for  solving  ‘ottr  un-
 employment  vroblein,  both  of  educated
 and  of  uneducated,  It  is  a  solution  to
 develop  agro-based  industries  and
 these  Irrigated  areas  will  rrovide  raw
 materials  to  our  agro-based  industries.
 Finally  this  will  lead  to  the  ट्वाण०फाधि  of
 the  economic  condition  of  the  rural
 narts  particularly  villages  and  also  of
 the  entire  country.  I  woul4  reauest
 the  hon.  Minister  to  settle  these  river
 water  disputes  ae  carly  aa  nossibie  and
 provide  maximum  financial  assistance
 to  State  Governments.
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 Regarding  agricultural  produce,  my

 friends  on  the  other  vide  were
 telling  that  the  remova}  cf  the  zonal
 system  will  have  some  bad  effect  and
 that  the  traders  will  take  advantage
 of  that.  Regarding  the  zonal  system
 two  years  back  there  were  very  good
 rains  and  there  wu8  a  very  good  bum-
 per  crop  of  hybrid  jowar  in  Karnataka.
 That  jowar  was  not  allowed  t>  pe  lifted
 outside  the  district,  not  only  outside
 the  State.  As  a  result  the  people  had
 to  auction  their  jowur  at  Rs.  40/-  per
 quintal,  whereas  the  jowa:  at  the  tme
 of  its  sowing  ‘vas  selling  at  Rs.  180/-
 per  quintal.  “fou  can  very  weil  under-
 stand  how  the  formers  were  suffering.

 Regarding  this  linking  of  Cauvery
 with  Ganga—my  friet:¢s  were  also
 referring  to  it—I  welcome  that  cons-
 tructive  suggestion.  It  i:  is  really  a  very
 good  suggestion.  So  many  eminent
 engineers  have  thought  of  i¢  and  I  also
 appeal  to  the  Minisier  to  take  up  that
 project  at  least  in  future,

 I  want  {0  say  a  few  words  regarding
 the  coffee  crop.  7  come  frcm  the  dis-
 trict  where,  coffze,  tea,  pepper  and  all
 these  things  sre  grown.  Thig  coffee
 crop  is  a  sensitive  ‘crop,  which  earns
 foreign  exchange.  That  crop  can  be
 doubled  in  the  district.  Bunt  the  pro-
 blem  is  that  the  issue  of  CRC  certifi-
 cate  has  been  delegated  to  the  Collec-
 tor/Deputy  Commissioner,  who  has
 been  already  over-loaded  with  work.
 About  000  cases  of  issue  af  CRC  cer-
 tificates  are  pending  with  him  in  one
 district.  Similarly  in  several  districts,
 I  think,  thousands  of  such  cases  are
 vending.  This  may  be  entrusted  to
 the  Coffre  Board  which  is  doing  some
 00g  work.  I  am  also  told  that  there
 is  a  perspective  plan  fcr  iraproving
 coffee  crop  and  that  is  pending  with
 the  Planning  Commission  ang  with
 the  Goverpment  of  India.  I  would
 like  to  appeal  to  you,  Sir.  to  take  un
 that  wlati  and  heln  increase  the  coffee
 growing  in  the  country.

 I  had  many  things  to  say,  but  for
 want  of  time,  I  am  closing  my  speech.
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 The  last  official  in  any  department  is
 responsible  for  the  execution  of  our
 plans  and  programmes  and  thdt  man
 must  be  provided  with  suificient  facili-
 ties.  Our  program'ne  start  from  Delhi
 and  it  reaches  a  stute  headquarter  or
 district  headquarter  or  taluk  head-
 quarter.  There  :t  stops.  It  never
 reaches  the  village.  The  man  in  the
 village,  that  is,  5  village  accountant  or
 a  revenue  inspe-tor  cr  a  junio:  engi-
 neer  who  execitcg  the  work  must  be
 given  sufficient  tac.lities  like  telephone
 and  an  office  to  sit  all  of  them  at  one
 place.  You  can  entrust  much  more
 responsibility  and  give  nore  facilities
 at  such  places  where  you  want  to  exe-
 cute  all  our  .lans  and  programmes.

 I  thank  the  Deputy  59९8  ८९४  for  hav-
 ing  given  me  this  opportuuty  to  sneek
 and  I  thank  the  Tfouse  also,  and  I
 upport  the  Dem.nds.

 74  brs.
 SHRI  P.  K.  KODIYAN  (Adoor):  Mr.

 Deputy  Speaker,  Sir,  our  new  Govern-
 ment  has  already  made  :t  clear  that  in
 the  matter  cf  economic  development,
 prime  importaave  will  be  given  to  the
 agricultural  sector  and  they  have  also
 said  that  sufficient  attention  has  not
 been  paid  to  this  sector  but  I  would
 say  here  that  it  was  not  that  sufficient
 attention  was  not  paid  to  thig  sector
 in  the  sense  that  big  allocation  was
 not  made,  but  so  far  as  the  fund  allo-
 cations  were  concerned,  Sir,  7  would
 say  the  agricultural  sector  has  received
 considerable  attention,  from  the  previ-
 ous  government.  In  this  Budget  also
 I  don't  think  that  there  is  much  ad-
 vance  from  the  point  of  view  of  finan-
 cla}  allocations  though  prime  import
 ance  has  been  given  to  this  secter  by
 the  new  government  More  or  less
 the  allocations  for  agriculture  and  the
 allied  sectors  in  the  Plan  outlay  in  the
 last  several  years  has  been  somewhat
 aroung  25  per  cent.  Last  year  it  was
 about  29  per  cent  and  this  year  ह द  the
 new  Budget  it  :9  just  about  40  per  cent.
 Therefore.  there  is  not  much  differénne
 sp  far  as  the  allocations  tp  the  agricul,
 tural  sector  from  the  Plan  outley  are
 concerned,
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 My  main  point  is  that  when  you  say

 that  you  are  going  35  give  prime  im-
 portance  to  the  agricultural  sector,
 which  in  your  opinion,  was  the  most
 neglected  sector  in  the  past.  your  inten-
 tion  should  be  followed  up  by  concrete
 action.  But  that  concrete  action  is
 lacking  in  the  Budget  proposals.  It  is
 neither  in  the  flaancial  allocationg  nor
 in  terms  of  practica]  approach.  Now,
 my  main  complaint  so  far  as  this  Gov-
 ernment's  agricultural  pelicy  38  con-
 cerned  is  that  you  are  going  t>  deve-
 lop  the  agrarian  economy  without
 caring  for  a  prover  restructuring  of
 the  agrarian  set  up.  You  have  neglect-
 ed;  I  should  say  almost  compietely.  the
 question  of  effecting  fundamental
 changes  in  the  existing  agrarian  set
 up.  I  am  referring  to  the  question  of
 implementation  of  the  land  ceiling
 laws.  Even  under  the  previous  Gov-
 ernment  not  much  progres:  was  made.
 Whatever  progress  was  made  hy  the
 Government  was  sought  to  be  sabot-
 aged  by  the  landlord  vested  interests
 which  had  very  strong  influence  in  the
 then  ruling  party.  Now  I  find  that
 many  of  these  landlords  and  rural
 rich  have  shifted  their  loyalty  to  the
 present  ruling  Party.  So.  I  do  not
 know  how  this  basic  question  of  struc-
 tural  reforms  in  the  agrarian  sector
 is  going  to  be  implemented  by  the
 Government  and  I  am  pained  to  say
 that  either  in  the  President’s  ad-
 dress  or  in  the  Finance  Minis-
 ter’s  Budget  speech  there  is  not
 much  of  a  reference  to  this  most  vital
 question  of  oyr  agrarian  economy.
 When  you  say  that  you  are  going  to
 Pay  the  greatest  attention  to  the  pro-
 blem  of  rural  development,  you  should
 take  into  consideration  the  realities  in
 the  rural  areas,  the  objective  conditions
 there  and  peculiarities  of  our  agrarian
 economy.  The  averwhelming  majority
 of  the  peasants  of  India  are  small  and
 marginal  farmers,  or  landless  agricul-
 tural  workers.  Ag  the  agricultural
 censug  has  already  brought  out.  out  of
 the  70  million  holdings  in  India,  50
 Per  cent  are  possessed  by  marginal
 farmers  who  have  got  land  less  than

 hectare  and  if  you  afd  the  number
 of,  |...  farmers  who  are  having  land
 between  i  and  2  hectares,  tle  number

 79%
 will  come  to  an  overwhelming  majority
 of  about  70  per  cent.  This  is  the  pecu-
 liarity  of  India's  agrarian  economy,
 viz.,  the  predominance  of  small  pro-
 prietorship.  Unless  you  =  shift  yous
 emphasis  on  the  problems  of  these  vast
 sections  of  our  Indian  farmers,  who
 are  below  even  the  subsistence  level,
 there  is  not  going  to  be  any  improve-
 ment  in  the  agrarian  economy  and  in
 agricultural  production.  All  the  previ-
 ous  attempts  to  solve  the  agrarian
 crisis  on  the  narrow  vase  of  landloids
 and  a  few  rich  Kulaks,  had  collapsed
 and  failed.

 You  talk  bout  green  revolution.
 The  hon.  Mim  ter,  Shri  Barnala  comes
 from  Punjab  which  is  known  as  the
 State  of  green  revolution,  I  should
 congratulate  the  hon.  Minister  and  the
 people  of  Punjnb.  They  have  tried  to
 develop  to  sgrarian  economy.  They
 nave  achieved  great,  success.  But  along
 with  benefits,  there  have  alsu  been  a
 series  of  disadvantages.  Economic  dis-
 parities  have  widened  even  in  the  State
 of  Punjab,  if  you  take  into  account  the
 incomes  of  the  rich  peasants  who  are
 adopting  modein  agricultural  methods
 and  those  of  the  poor  peasants  and
 agricultura]  workers.  Even  this  green
 revolution  in  Punjab  is  confined  fo  a
 particular  areas.  If  vou  take  the  ccun-
 try  88  a  whole,  the  green  revolution  is
 confineg  to  certain  areas.  particularly
 developed  areas.  The  so-calley  bene
 fits  of  green  revclution  have  never
 reached  these  vast  millions  of  India’s
 peasants,  viz.  smal]  and  marginal  far-
 mers.  When  yo.  want  to  modernize
 India’s  agriculture  and  when  you  try
 to  adept  fhe  methods  of  modern  cvitt-
 vation,  if  thege  vast  sections  are  just
 removed  from  the  scene  of  action  in
 the  rural  area,  how

 Se  200  8008 bri  prosperity  to  I  in
 villages?  The  modern  technology
 which  you  want  to  encourage  which
 you  want  to  bring  to  the  villager,  dees
 not  reach  them.  The  credit  system
 now  in  force  !e  not  favourable  to  them.
 The  other  inputs  required  for  agricul~
 tural  production  do  not  reach  them
 in  time.  So,  they  are  always  suffering.

 They  are  héing  exploited  not  only  as
 producers  but  as  buyers  also.  At  the
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 time  of  harvest,  the  prices  are  delibe-
 rately  being  kept  down  by  speculative
 commercial  capital  which  has  entered
 the  agrarian  sector  in  a  big  way  in  the
 past  several  years,  and  they  are  forced
 to  resort  to  distress  sale.  At  the  same
 time,  when  they  go  to  the  market  to
 buy  their  own  requirements  daily
 necessities,  they  have  to  pay  a  higher
 price.  Therefore,  these  vast  millions
 of  peasants  are  being  exploited  toth  as
 producers  as  wel]  as  buyers.  So,  my
 humble  request  to  the  hon  Minister,
 to  the  Janata  Government  and  the  hon.
 Members  of  the  Janata  Party  is  to  con-
 sider  the  problems  and  requirements,
 hopes  and  aspirations,  of  these  vast
 millions  of  Mdian  peasantry  and  do
 something  for  them,  by  making  a  shift
 in  vour  policy  in  favour  of  these  vast
 sections.  Unless  this  shift  is  effected
 in  your  policy,  the  prosperity  which
 you  are  talking  so  much  about  in  the
 village  willbe  confined  to  the  rich
 peasants,  the  kulaks  and  .  narrow
 section  of  the  landlords.

 Another  aspect  of  the  agrarian
 economy  which  the  Government  should
 take  into  account  is  this.  When  you
 plan  and  when  you  try  to  implement
 the  rural  development  programme,
 please  bear  in  mind  that  there  are
 millions  and  millions  of  agricultural
 workers  in  our  country,  They  should
 have  a  role  both  in  the  formulation
 as  well  as  the  implementation  of  the
 rural  development  plan.  An  attempt  is
 now  being  made  to  formulate  and  im-
 Plement  the  rural]  bureaucratic  ma-
 chinery.  The  agricultural  workers
 numbering  about  4.75  crores  is  not  a
 small  number.  They  have  to  play  a
 vital  role.  Their  necessities  and  re-
 quirements  should  be  taken  into  ac-
 count  and  they  should  be  associated
 in  the  formulation  and  implementa-
 tion  of  the  plan  for  agrarian  develop-
 ment.

 DR,  VASANT  KUMAR  PANDIT
 (Rajgarh);  Mr,  Deputy-Speaker,  Sir,  I
 rise  to  congratulate  the  Minister  of
 Agriculture,  ag  he  hag  become  the
 pioneer  in  leading  the  path  of  the
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 Janata  Party  in  the  agriclutral  sector.
 This  year’s  budget  hag  given  him  a
 larger  allocation.  It  is  an  agriculture-
 orinented  budget.  I  would  call  it  a
 rural  seed  budget—a  budget  «ha:  will
 usher  in  the  coming  years  the  develop-
 ment  of  the  rural  sector,  the  develop-
 ment  of  the  under-developed  areas  and
 the  backward  areas  of  the  country,
 which  have  been  neglected,  lagging
 behind  under  the  backlog  of  many
 years  '

 I  have  been  elected  from  Rajga:h  in
 Madhya  Pradesh,  an  area  which  is  al-
 most  like  “a  no-man's  land.”  Threugh.
 out  my  tour  life,  I  did  not  fing  any
 sign  or  proof  that  any  plan  has  touch-
 ed  any  aspect  of  life  there.  The  main
 problem  is  of  drinking  water.  A  large
 number  of  villages  do  not  have  wester
 to  drink  except  that  they  bring  il  from
 a  distance  of  five  to  seven  kilometres.
 How  are  we  going  to  develop  these
 areas?  Therefore,  I  would  ask  the  hon,
 Manister:  having  allocated  a  large  sum
 for  rural  development,  what  will  be  the
 operative  part  of  your  Budget?  What
 would  be  the  machinery  to  look  after
 it?  Ultimately,  this  money  will  go  to
 the  State  Governmen'‘s.  Fostunately
 for  us,  Janata  Governments  have  come
 in  some  States.  So,  let  there  le  a  co-
 ordinated  and  co-operative  effort  to  sce
 that  the  poor  peasants’  reeds  are  met.

 Rajgarh,  Biaora,  Jirapur,  Khilchipur
 and  other  tehsils  are  barren  87९88  80
 far  as  agriculture  is  concerned.  De_
 forestation  has  been  going  on.  There-
 fore,  my  insistence  is  on  smal  irriga-
 tion  projects.  Several  rivers  like  the
 Parvati,  and  Kali  Sindh  pass  through
 my  area.  Several  small  irrigation  pro-
 Jects  have  been  approved,  but  have  not
 been  taken  up.  No  one  has  paid  af-
 tention  to  the  problems  of  the  agricul-
 turists  of  this  under-developed  area.
 Electrification  ig  not  there.  There  are
 no  tubewells  in  many  villages.  There-
 fore,  my  appeal  tu  the  hon.  Minister  is
 that  we  must  have  some  machinery  to
 see  that  the  goods  are  delivered.  That
 is  the  expectation  of  the  common
 people.  Mere  higher  allocation  ig  not
 enough,  but  the  effective  part  of  it  hat
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 got  to  be  planned.  How  will  the  small
 farmers  feel  the  change,  and  what  will
 they  see  in  the  coming  years?  All  that
 has  to  be  settle  and  cefined.  There-
 fore,  I  suggest  that  the  Hon'ble  Minis-
 ter  should,  in  consultation  with  the
 State  Governments,  form  a  survey  or
 vigilance  committee  which  includes
 Members  of  Parliament  and  _  expe:ts
 to  devise  ways  and  means  of  gcing
 ahead  and  reaching  the  needs  uf  the
 agriculturists  Integrated  Rural  Deve-
 lopment  should  be  meaningful  and
 purposeful,  rather  than  remaining  only
 as  paper  projects.

 There  is  a  suggestion  by  my  hon.
 friend  Shri  Sathe  about  the  Dastoor
 Plan.  It  is  a  fantastic  plan.  In  the
 years  to  come,  when  we  have  made
 some  progress,  we  can  think  of  con-
 necting  the  North  Indian  rivers  wih
 the  South  Indian  rivers.  But  the  rre-
 sent  problem  is  of  small  irrigation  pro-
 jects.  We  have  to  start  right  from  the
 grass  roots  we  have  not  to  play  to  tre
 gallery  but  to  deliver  the  goods.
 Therefore,  this  Vigilance  or  Survey
 committee  should  be  given  the  responsi-
 bility  to  see  that  the  staff  of  the  egri-
 cultural  department  does  rea]  work
 and  check  how  much  work  is  done  in
 every  quarter  of  the  year  Our  objec-
 tive  is:  operation  agriculture.  I  hope
 the  coming  years  will  see  ‘he  gfreen
 light  as  far  as  rural  development  of
 the  underdeveloped  47९१४  is  cunce:ned
 turning  them  into  the  grannaries  of
 the  country.

 There  ig  another  big  source  of  cubsi-
 diary  food  which  comes  from  fisheries,
 both  coastal  as  well  as  sweet  water
 fishery.  I  come  from  Bombay  and  I
 have  the  privilege  of  ushering  in  many
 schemes  in  the  State  of  Maharashtra.
 Schemes  have  been  put  down  for  the
 fishermen  to  go  for  deep  sea  fishing  or
 mid-sea  fishing,  but  those  schemes  ave
 not  useful  to  them.  I  would  apreal  to
 the  Agriculture  Minister  to  call  a  con-
 ference  of  the  real  fishermen  and  salve
 their  difficulties.  Their  difficulty  is
 not  solved  just  by  giving  them
 mechanised  trawler  and  all  that,  but
 their  main  difficulty  is  marketing  and
 ef  preserving  the  sea  food  which  they
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 get.  ‘Unfortunately,  the  fishing  busi-
 ness  has  gone  into  the  hands  of  export
 sharks,  the  businessmen,  while  the
 traditional  fisherman  remaing  stil  poor. Of  course,  we  want  exports  and  earn
 foreign  exchange  from  the  export  of
 fish,  but  the  real  producer,  the  fisher-
 man  does  not  get  any  benefit.  He  has
 not  been  given  the  infrastructure  right
 from  the  fishing  to  marketing.

 Regarding  sweet  water  fishing  an  ex-
 periment  was  conducted  in  Maharachtra
 where  we  had  planted  <ishscedg  in
 sweet  waters  and  developed  some
 ponds  and  rivers  for  tins  purpose  and
 the  scheme  wag  successful.

 Finally,  }  call  upon  the  Agriculture
 Minister  who  comes  from  an  area
 which  is  agriculturally  ievelcped,
 which  has  seen  the  fruits  of  irmgation
 ang  which  has  tasted  the  fruit  of  the
 efforts  of  agriculturists,  to  usher  in  a
 total  re-orientation  of  plan  und  give  a
 hew  outlook  to  the  development  of
 agriculture  and  bring  such  schemes
 which  are  feasible  and  which  have
 time-bound  programme.

 att  हरनोविस्द  वर्मा  (सीतापर)
 अ्रध्यक्ष  महोदय,  मैं.  एग्रीकल्चर  मिनिस्ट्री
 की  तरफ  से  जो  मांगे  रखी  गयी  हैं  उनके  समर्थन
 में  खड़ा  हुमा हूं  । इस  सम्बन्ध  में  मैं  अपने  कुछ
 विचार  पेश  करना  चाहता  हूं  ।

 अध्यक्ष  महोदय,  हमारा  देश  कृषि
 प्रधान  देश  है  और  इस  बार  पहली'  मर्तबा
 हमारी  भारत  सरकार  ने  प्रधप्िक  मात्रा  में
 एग्रीकल्बर  के  ऊपर  ध्यान  दे  क्र  धन  स्वीकृत
 किया  है।  इस  सम्बन्ध  में  मैं  कुछ  सुझाव  देता
 चाहता  हूं  ।  खेती  के  बारे  में  सदा  एक  प्रश्न
 सामने  रहा  है  कि  इसका  विकास  कैसे  हो  ।
 उत्तर  प्रदेश  में  कांग्रेस  सरकार  ने  श्री  मंगल
 देव  विशारद के  नेतृत्व  में  एक  कमीशन  नियुक्त
 किया  था  भौर  उसने  सें  किया  था
 सर्वे  करने  के  बाद  उसने  प्रपनी  रिपोर्ट
 पेश  की  कि  जमीन  का  वितरण  ठीक
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 किया  जाए  ।  भ्रगर  जमीन  का  पूरे  मुल्क  मे
 ठीक  बटवारा  किया  जाए  तो  खेती  का  कितना
 विकास  हो  सकता  है  ।

 हमारे  देश  में  जमीव  काफी  है  लेकिन
 जमीन  का  वितरण  प्रभी  तक  ठीक  ठग  से
 नही  हुआ  है  ।  जमीन  का  वितरण  कागज़ो
 पर  तो  हो  गया  है  लेकिन  सही  मायने  मे  उसका
 वितरण  नहीं  हुधा  है  ।  आज  भी  बहुत से
 झ्ादमी  ऐसे  हैं  जिनके  पास  सौ-सो  एकड
 जमीन  हैं  ।  दूसरी  तरफ  ऐसे  लोग  भी  है
 जिनके  पास  एक  या  दो  बीधा  जमीन  है  1
 इनके  अलावा  बहुत  से  ऐसे  भी  जो  जमीनहीन
 हैं  ।  झगर  ज़मीन  का  वितरण  सही  नही  होता
 हैं  तो  खेती  का  उत्पादन  नहीं  बढ  सकेगा  ।

 खेती  के  सम्बन्ध  मे  सिचाई  की  व्यवस्था
 होनी  चाहिए  ।  सिचाई  की  व्यवस्था  हमारे
 देश  के  अन्दर  ठीक  नही  हो  पाई  हू  ।  केवल  कुछ
 इलाको  मे  जैसे  कि  पजाब,  हरयाणा  या  उत्तर
 प्रदेश  के  बु  छ  भाग  मे  सिचाई  की  व्यवस्था  है  ।
 लेकिन  हमारे  क्षेत्र  मे ंसिचाई  की  व्यवस्था
 बिल्कुल  भी  नही  हुई  है  i  जो  हमारे  यहा
 ट्यूबदैल  या  नड़र  की  व्यवस्था  की  गयी  है
 उसमे  भी  बहुत  प्रव्यवस्था  है  |  हमारे  यहा  जो
 नहर  पम्प  लगाये  गये  वें  i969  में  चलामे
 गये  थे  लेकित  झ्रभी  तक  वे  चालू  नही  हुए  है
 उनमे  जो  पैसा  लगाया  गया  वह  तमाम  बेकार  हो
 रहा  है।  उनमे  से  एक  भी  पम्प  चालू  नहीं  हुआ
 है  ।  यहा  तक  कि  बिजली  के  खम्भे  गाड  दिए
 गए  हैं  लेकिन  बिजली  का  कमेक्शन  नही  दिया
 गया  ।  इस  तरह  से  हम  सारे  मुल्क  के  बारे  मे
 अनुमान  कर  सकते  हैं  कि  जो  पैसा  इन्वेस्ट  हुआ
 है  उसका  कितना  इस्तेमाल  हुआ  ।
 क्यो  नहीं  हों  रहा  है  इसको  सरकार  को
 देखना  पडेगा  शौर  सिंचाई  को  व्यवस्था
 उसको  करनी  होगी  ।

 खेतों  का  सम्बन्ध  पानी  के  बाद  खाद
 से  भाता  है  1  खाद  खेती  का  उत्पादन  बढ़ाने
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 के  लिए  बहुत  भावश्यक  &  खाद  की  कीमतों
 बहुत  अन  मई  हैं  भ्रौर  किसान  इस  कारण  से
 उसका  इस्लेमाल  नहीं  कर  पा  रहा  है।  हम
 झराशा  कर  रहे  थे  कि  खाद  की  कामतें  कम
 की  जाएगी  लेकिन  ऐसा  नही  हुआ  है  1  मेरा
 सुझाव  है  कि  खाद  की  कीमत  को  गिराया
 जाए  ताकि  छोटा  किसान  भी  उसका  इस्तेमाल
 कर  सके  ।  खाद  इस्तेमाल  नहीं  होगी,  पानी
 की  समुचित  व्यवस्था  नहीं  होगी,  ज़मीन
 ठीक  नहीं  होगो  तो  ज़मीन  का  ठीक  उपयोग
 नहीं  हो  पाएगा  और  उत्पादन  बढ़  नहीं
 पाएगा  ।  हमारा  कृषि  प्रधान  देश  है।  यह
 तब  तक  डिवेलेप  नहीं  कर  सकता  है  जब  तक
 इन  चीजों  की  ठीक  से  व्यवस्था  नहीं  कर  दी
 जाती  है  |  वे  लोग  गरीबी  मे  रह  रहे  हैं,
 गे  भूखे  है।  उनकी  तरफ  आपका  विशेष
 ध्यान  जाना  चाहिये  tv

 बीज  की  व्यवस्था  भी  ठीक  नहीं  है  t
 जो  बडे  जमीन  वाले  है  और  जो  ग्रापके  कृषि
 विभाग  के  बडे  झ्रधिकारियो  से  सम्पर्क  बनाए
 रखते  है  उनको  तो  बीज  मिल  जाता  है  लेकिन
 जो  गरीब  लोग  है,  जिन  के  पास  थोडी  ज़मीन
 है  उनको  बीज  नही  मिलता  है  झगर  उसको
 मिलता  भी  है  तो  इस  भाव  पर  मिलता  है  कि
 बे  खरीद  नही  पाते  है  ।

 जब  उनका  गल्‍ना  तैयार  हो  जाता  है,
 गेहू  या  चावल  कोई  भी  फसल  तैयार  होती
 है  तो  वह  इस  भाव  पर  बिकती  है  जो  बहुत ही
 नीचा  भाव  होता  है,  उतको  उसके  दाम  ठीक

 नहीं  मिलते  है  ।  बीज  उनको  कच  छ'  रुपये
 किलो  के  भाव  पर  मिलता  है  ।  चूकि  वे  इस
 भाव  पर  ले  नहीं  सकते  हैं  इस  बास्ते  उनकी
 खेती  खराब  हो  जती  है,  पैदाबार  बहुत  कम

 हो  पाती है  1  इस  स्त  ाप  खेती  का  सर्वे
 करे,  उनको  पानी  दें,  खाद  दें,  बीज  दें  तथा

 दूसरे  साधन  महैया करे  ny

 छोटे  किसानो  के  लिए  साधन  उपलब्ध
 करता  भी  कत्वावाका  है.  ।  हम  बाशा  कर

 रहे  थे  चि  कक्रद  में  इसकी  ब्लचरथा की जाशनी की  जादए  )
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 जी  वैसा  ग्श्खा  गया  है  वह  किस  मंद  में  चौर
 कंसे  खर्च  किया  जाएगा  इसका  तो  बांद  में
 पता  चलेगा  ।  लेकित  इस  वक्त  आपको
 ट्रेक्टरों  की  कीमतें  धठानी  चाहियें  थी  t
 जो  साधन  खेती  के  काम  में  आते  हैं,  जिन  जिन
 चीजों  का  किसान  झपती  खेती  में  इस्तेमाल
 करता  है  उत  पर  कोई  टैकसिस  नहीं  लगने
 चाहिये  थे  ।  गवर्नमेट  जो  उन  पर  टैक्स  लगाती
 है  उनको  बिल्कुल  सरकार  को  विदड़ां
 कर  लेना  चाहिये  ताकि  किसान  को  साधन
 ठीक  से  मिल  सकें  और  सप्ते  मिल  सकें  ।

 किसान  जो  उत्पादन  करता  है  उसका

 मूल्य  भी  उसको  सही  नही  मिलता  है।  उसको

 मूल्य  सहो  मिले  इसको  देखना  भी  बहुत
 आवश्यक  है  tv  झ्रापको  दाम  बांधों  नीति
 अपनानी  चाहिये  a  बिना  इसके  एग्रिकल्चर
 डिवेलेप  नहीं  कर  सकती  है।  इसके  बिना  छीटा
 किसान  प्रागे  नहीं  बढ  सकता  है।  उसका
 गल्ला  इतना  सस्ता  बिक  जाता  है  कि  उसकी
 जो  लागत  है  वह  भी  वापिस  नही  हो  पाती  है  ।
 बैक  का  कर्जा,  सरकार  का  कर्जा,  महाजन
 का  कर्जा  उस  पर  इतना  अधिक  होता  है
 कि  अपने  उत्पादन  को  बेच  कर  फौरन  उसको
 बहू  कर्जा  झदा  करना  पडता  है।  झ्गर  न  करे
 तो  जेल  जाने  की  नौबत  शा  जाती  है  |  ये
 तमाम  दिवकर्तें  उसके  सामने  होती  है  ।

 मजबूर  हो  कर  उसको  सस्ता  गल्ला  बेच  कर
 कर्जा  ह्दा  करना  पड़ता  है  कर्जा  झंदा
 करने  के  बाद  उसके  पास  कुछ  भी  शेष  नहीं
 बचता  है  दुबारा  उसको  कर्ज  लेकर  खाना
 पड़ता  है।  इस  तरह  से  बह  कभी  भी
 कर्ज  से  निकल  नहीं  पाता  है।  इस  बास्ते
 उसको  सही  दाम  मिले  इसकी  व्यवस्था  होती
 चाहिये  ।  तभी  किसान  तरक्की  कर  सकता
 है।  झाज तक  ऐसा  नहीं  हो  पाया  है  ।  मैं
 समझता  हूं  कि  दाम  बाधों  सीति  बहुत  हीं
 शावश्यक  है  41  खेती  के  उत्पादन  को  बढ़ाने

 के  लिए  यह  बहुत  झ्रावश्यक  है।  जितनी  लामत
 उसकी  उत्पादन  में  झाती  है  उस  लॉगत  का
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 कम  से  कम  दस  प्रतिशत  फायडौ  तो  जसकों
 जिखना  ही  चाहिये

 झावायमत  के  साधनों  की  भी  इस  संदर्भ
 में  झ्ावश्यकता  निविवाद  है  सीतापुर  जिले
 में  हमारे  किसान  गन्ना  पदा  करते  है  ore
 भी  उनको  झपना  गन्ना  पांच  छः  रुपये  क्विटल
 में  बेचने  पर  मजबूर  होना  पडता  है  ।  चंकि
 उसको  ले  जाने  के  बास्ते  साधन  उपलब्ध
 नहीं  है  इस  वास्ते  उसको  प्रथने  गन्ने  की  सही
 कौमत  नहीं  मित्र  पाती  है।  ऐसी  जब  हालत
 हो  हो  बची  की  विशाल  तरबको  नहों  कर
 सकता  है  ।  सही  दाम  के  साथ  सांथ  आने-जाने
 के  साधन  भी  उसके  लिए  मुहैया  किए  जाने
 चाहियें  7  किसान  झगर  अपने  बस्ने  को  वे
 लोग  महौली  मिल,  हरगांव  मिल,  विसवाँ/
 मिल  में  लाना  चाहते  हैं  तो  मिल  तक  भाने  के
 लिए  रास्ता  नही  है।  यह  हमारे  जिले  की  हालत
 है  ।  मैं  समझता  हूं  कि  पूरे  मुल्क  में  यही
 हालत  होगी।  दूसरे  प्रदेशों  मे  भी  रास्ते  ठीक
 नही  होंगे,  सड़कों  ठीक  नहीं  होंगी,  गलियारे
 ठीक  नही  होंगे  7  किसान  पैदा  किए  हुए  सामान
 को  बाजार  नहीं  ले  जा  सकता  है।  जो  दलाल,
 बिचौलिया,  होता  है  वही  सस्ते  मे  उसके
 सामान  को  खरीद  लेता  है  ओर  वहीं  मुनाफा
 कमाता  है  धौर  किसान  मारा  जाता  है  t
 यही  स्थिति  पूरे  मुल्क  में  होगी  ।  उदाहरण
 के  तौर  पर  मैंने  भ्रपने.  जिले  की  बात  आापके'
 सामने  रखी  है।  यह  वह  जिला  है  जहाँ  भ्रण्छी
 खेती  होती  है  ,  भच्छा  गन्ना,  अच्छा  गेहूं,  भच्छा
 जावल  पैदा  होता  है।  उसके  बावजूद  हमारे
 जिले  के  किसान  भूले  प्रौर  नंगे  रहते  हैं  ।
 झाप  जा  कर  इसकी  झपती  श्रांखो  से  देख
 सकते  हैं।  सैकड़ों  किसाम  झाज  कर्ज  के  मारे
 परेशान  हैं।  उनके  सामने  मेल  जाने की  मौबत
 उपस्थित  है।  लैट  भार्टगेज  बक्स 1  द्वारा
 उनकी  जमीनें  नीलाम  को  जा  रही  हैं  ।  वह
 परिश्रम  करता  है  लेकिन  उसको  झपने  परिअम
 को  फल  नहीं  मिलता  है  v  उसकों  सुविधारयें
 उपशक्ध  नहीं  की  जाती  हैं  ।  गल्‍ला  पैदा
 करने  के  बाद  उसका  गस्ला  मिट्टी  के  भाव
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 बिक  जाता  है।  भौर  जब  उनको  बीज  शौर
 साधनों  की  जरूरत  होती  है  तब  इतना  जबरदस्त
 उन  पर  बोझ  पड़ता  है  कि  उ।  को  रीढ़  टूट
 जाती  है।  पूरे  मुल्क  के  भ्रन्दर  किसानों  की  यही
 बुदेशा  है।  हो  सकता  है  कि  पंजाब  में  किसान
 की  हालत  भ्रच्छी  हो  t  मेरा  झनुमान  है  कि
 उत्तर  प्रदेश,  बिहार,  मध्य  प्रदेश  गरीबी  से
 पीड़ित  हैं  जिसका  मुख्य  कारण  यह  है  कि
 खेती  बाहुलय  प्रदेश  होते  हुए  भी  कृषि  के  विकास
 की  तरफ  कोई  निगाह  नहीं  डाली  गई  1

 खेती  के  लिये  जो  बजट  रखा  गया  है

 उसका  सही  उपयोग  हो  इसके  लिये  मैं  सरकार
 से  अनुरोध  करूंगा  कि  सरकारी  मशीनरी
 ठीक  से  आप  इस्तेगाल  करें,  भौर  जो  सुझाव
 मैंने  दिये  है  उन  पर  भमल  किया  जाय  |  साथ

 ही  जमीन  का  वितरण  ठीक  हों,  भिचाई  की,
 खाद  की  व्यवस्था  हो,  खाद  की  कीमत  कम
 की  जाये,  बीज  सही  और  शअच्छे  दिये  जायें
 तब  जा  कर  खेती  का  विकास  होगा  1  शौर  जो
 अलाभकर  जोत  वाले  किसान  है,  या  छोटी
 जोत  वाले  किसान  हैं  उनको  शझ्च्छा  झोर  मुफ्त
 बीज  दिया  जाये,  खाद  मुफ्त  दी  जाये,  पानी
 की  सही  व्यवस्था  की  जापे  तभी  खेती  डेवेलय
 कर  सकेगी  |  अगर  सरकार  यह  महीं  कर
 सकती  है  तो  पूरे  मुल्क  के  किसान  को  बड़ी
 निराशा  होगी  क्योंकि  श्ाज  वह  जनता  पार्टी
 को  तरफ  भाशा  भरी  दुष्टि  से  देख  रहा  है  ।
 उसके  दिमाग  में  है  कि  यह  गरीबों  की,  किसानों
 भूमिहीनों  की  पार्टी  है  इसलिये  जनता
 पार्टी  सरकार  उनके  भले  के  काम  करेगी  |
 इसलिये  पूरी  साकत  जौर  दिल  दिमाग  से  खेती
 की  तरफ  जुट  जायें  भोर  जो  सरकारी  मशीनरी
 है  उसको  ठीक  रखा  जाये  1  क्‍योंकि  भ्राज  पूरे
 मुल्क  के  पब्रधिकारी  बर्ग  ने  वही  रवैया
 झक्तियार  कर  लिया  है  जो  उन्होंने  पिछली
 सरकार  के  साथ  झोर  उसके  जमाने  में  किया
 था।  दृगलिये  हमें  सदेह  हैं  कि  कहीं  हमारी
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 योजनाझों  को  सरकारों  मशीनरी  गांवों  तक  ने

 पहुंचने  दे,  श्रौर  हम  भी  फेल  हो  जायें  1
 इसलिधे  कृषि  मंत्री  जी  इस  पर  विशेष  ध्यान
 रखें  कि  जो  पैसा  जिस  मद  में  रखा  जाये  उसका
 सही  इस्तेमाल  हो  रहा  है  कि  नहीं  यह  देखें  t
 अगर  एसा  नहीं  हुआ  तो  सरकार  अपने
 उद्देश्य  में  फेल  होगी  श्लौर  नतीजा  क्या  होगा,
 यह  भविष्य  बताएगा,  मैं  क्या  कहूं  ।  इन  शब्दों
 के  साथ  मैं  ग्रापको  धन्यवाद  देता  दूं

 ग्ध्री  लहानू  सिड़षा  कोम  (उहानू)  :
 उपसभापति  महोदय,  श्ाज  जिस  महत्व  की
 समस्या  पर  हम  चर्चा  कर  रहे  है  वह  है  भूमि
 समस्या  कपि  मंत्री  ने  खुद  कहा  है  कि  हिन्दु-
 स्तान  में  खेतिहर  और  श्रल्प  भू-धारकों  की
 संख्या  ही  ज्यादा  है  श्रौर  समाज  का  यही
 भाग  सबसे  ज्यादा  शोषित  है  ।  इस  पीड़ित
 समाज  की  उन्नति  पर  ही  खेती  का  विकास
 हो  सकता  है।  खाद्यान्न  बढ़  सकता  है  ।  लेकिन
 श्राज  वही  गरीबी  की  सीमा  रेखा  से  भी  नीचे
 के  स्तर  का  जीवन  बिता  रहा  है

 i97i  में  जो  जनगणना  हुई  थी  उस
 रिपोर्ट  के  अनुसार  96]  97I—ta
 दस  साल  के  भीतर  खेत  सजदूरों  की  संख्या  में
 8  प्रतिशत  की  बढ़ोतरी  हुई  ।  जहां  96  में
 17  प्रतिशत  खेतिहर  मजदूर  थे  वहां  उनका

 प्रतिशत  i97:  में  25  प्रतिशत  हो  गया  t
 इसके  माने  कांग्रेसी  राज  की  सब  थोषणाएं
 निष्फल  हुई  ।  इतना  ही  नहीं  बल्कि  वल्द
 उलटी  दिशा  में  चली  गईं  ।  इन्दिरा  गांधी  के
 L0  साल के  राज्य  में  तो  इन  भूमिहीनों  की

 संख्या  में  भौर  वृद्धि  हुई  है  1  40  प्रतिशत  से
 बढ़  कर  70  प्रतिशत  तक  दरिद्रता  के  स्तर  के
 नीरे  अपना  जीवन  बिता  रहे  हैं।  मानी  गरीब
 अधिक  गरीब  होता  गया  है  t

 जब  तक  जमींदारी  खत्म  कर  के  भूमिहीनों
 में  जमीसे  का  बंटवारा  नहीं  होता  तब  तक
 यह  समस्‍या  हल  नहीं  होगी  ।  30  साल  में

 *Thr  Original  speech  was  delivered  in  Marathi,
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 क्या  किया  कांग्रेस  ने  ?  950  में  ॥  महाल-
 नोबीस  कमीशन  ते  कहा  था  कि  झगर  होल्डिग
 का  कानून  बनाकर  जमीत  का  बंटवारा  किया
 जात  सो  6  करोड़  30  लाख  एकड़  जमीत
 उपलब्ध हो  सकती  है।  970-71  8  दांडेकर-
 रथ  कमेटी  ने  कहा  था  कि  4  करोड़  20  लाख
 एकड़  जमीन  उपलब्ध  हो  सकती  है।  972  में

 स्वयं  केन्द्रीय  कृषि  मंत्री  ने  कहा था  कि  <
 करोड़  एकड़  जमीन  बंटवारे  के  लिए  मिल
 सकती  है  -  भश्राखिर  जब  प्रापातकालीन
 स्थिति  लागू  की  गई  झौर  गरीब  किसानों  को
 और  भूमिहीनों  को  जमीन  देने  के  ढोल  बजने
 लगे  तब  कहा  गया  कि  37  लाख  एकड़  जमीन
 उपलब्ध  होगी  ।  क्या  नतीजा  निकला  ?
 प्रत्यक्ष  में  केवल  9  लाख  एकड़  जमीन  ही
 उपलब्ध  हुई  v  कहां  गई  जमीन  ?  जमींदारों
 ने  झूठे  रिकार्ड  तैयार  किए  और  जमीन
 बचाई  ।  उनका  कांग्रेस  सरकार  ने  साथ
 दिया  ।  यह  हुभा  जमीन  बंटवारे  का  हाल  |

 हमारे  देश  में  62  प्रतिशत  किसान  अल्प
 भू-धा रक  हैं।  उनको  खेती  की  उपज  बढ़ाने
 के  लिए  सहायता  की  झावश्यकता  थी  ।  बैंकों
 का  राष्ट्रीयकरण  हमा  |  झल्प  भू-धारकों  की
 सहायता  क्रने  के  ताम  से  । मगर  उनको  शौर
 भूमिहीनों  को  उन  बैंकों  से  कुछ  नहीं  मिला  ।
 बड़े  कारखानेदारों  ने  इससे  फायदा  उठाया,
 साथ  ही  जमींदारों  ने  भी  t  कुछ  थोड़ा  सा
 फायदा  मध्यम  किसान  का  हुआ  ।  ऐसी  हालत
 में  झल्प  भू-धारकों  को  भ्पनी  जीविका  के
 लिए  खानगी  साहुकारों  से  कर्जा  उठाना  पड़ा
 झोर  उसके  भुगतान  में  इनकी  जमीनें  चली
 गईं ।

 नव्य
 इन  खेतिहर  मजदूरों  की शौर  एक  समस्या

 है--मजदूरी की  ।  सन्‌  947  में  कानून  की
 किताब  में  स्यूनतम  मजदूरी  की  बात  कही
 गई  है।  उसके  याद  जीवन  निदेशांक  सैकड़ों
 पुना  बढ़ा  है  1  सेकिस  उनकी  जो  मजदूरी
 बढ़ी  है  ह  तहीं  के  बराबर  b  कई  राज्य
 तरकारों  ने  न्यूनतम  मजदूरी  के  कासूत  बनाए

 ३7970
 लेकिन  मजदूरी  का  दर  इतना  कम  रखा  गया
 कि  खेत  मजदूरों  ने  अपनी  संघटित  ताकत
 पर  जो  मजदूरी  हासिल  की  उससे  भी  कम
 था  ।  पश्चिम  बंगाल,  पंजाब,  झास्ध्र  प्रदेश,
 केरल,  महाराष्ट्र  में  धाना  जिला--यहां  के
 संगठित  खेतिःर  मजदूरों  ने  न्यूनतम  मजदूरी
 के  कानून  से  भी  भ्रधिक  मजदूरी  हासिल  की
 थी  वह  इस  नए  कानून  के  भ्राधार  पर  जमीं-
 दारों  ने  छीनना  शुरू  किया  है।

 थाना  जिले  में  भ्रभी  प्रभी  मजदूरी  के
 लिए  खे  /  मजदूरों  की  हड़ताल  शुरू  हुई  है  t

 5  रु७  न्यूनतम  मजदूरी  की  उनकी  सांग  है  ।
 आश्चर्य  की  बात  है  कि  महाराष्ट्र  की  सीमा
 पर  बसने  वाले  गुजरात  राज्य  में  खेतिहर
 मजदूरों  के  लिए  न्यूनतम  5  रु०  मजदूरी  का
 कानून  बनाया  गया  है  नगर  हवेली  में
 4  रुपए  50  पैसे  मगर  महाराष्ट्र  मे ंकेवल  तीन
 रुपए  ।

 यह  सब  कांग्रेस  सरकार  के  राज  में  हुभा
 है  शब  लोग  जनतापार्टी  को  सत्ता  पर  लाए
 हैं  ।  इसलिए  मैं  सभापति  महोदय  के  माध्यम
 से  कृषि  मंत्री  को  याद  दिलाना  चाहता  हूं  कि
 इन  तमाम  समस्याञ्रों  का  सही  सही  हल
 ढूंढना  पड़ेगा  ।  जमींदारों  के  जुंगुल  से  जमीन
 निकाल  कर  भूमिहीनों  में  उसका  बंटवारा
 करने  का  सही  सही  रास्ता  प्रपनाना  पड़ेगा
 तब  ही  किसानीं  को  सही  राहुत  मिलेगी

 अब  मैं  कृषि  मंत्री  का  ध्यान  एक  भ्रहम
 सवाल  की  झोर  खींचना  चाहता  हूं  वह  है
 झादिवासी  विभाग  की  जमीत  के  हस्तांतरण
 की  समस्या  |  प्रापातकालीन  स्थिति  में  महा-
 राश्ट्र  सरकार  ने  जो  जमीने  स्‍्रादिबासियों  के
 हाथ  से  गई  थीं  वह  वापस  देने  की  बात  कही
 थी  किन्तु  उस  पर  भमल  प्रभी  तक  नहीं  ह्भा
 है।  इतना  ही  नहीं  बल्कि  मह  क्राद्रिवासियों
 की  जमीने  वापिस  करने  का  कानून  भी  खत्स
 किया  है  ।  मैं  केन्द्रीय  कृषि  मंत्री  से  कहना
 चाहूंगा  कि  भाप  इस  समस्या  की  शोर  ध्यान
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 दे  कर  उन  झादिवासियों की  जमीनें  जो  जमीदारों
 ने  अपने  कब्जे  में  ली  थीं,  श्रादिबासियों  को
 वापिस  दिलाने  में  सहायता  करें  ।

 जंगल  में  जो  उपजाऊ  जमीन  है  वह  जमीन
 आदिवासी  लोग  गत  5  साल  से  बो  रहै
 हैं।  कुछ  साल  पहिले  महाराष्ट्र  सरकार
 ने  झपनी  पुलिस,  रिज वं  पुलिस  भेज
 कर  जिन  आदिवासियों  ने  जमीन  मे
 धान  बोया  था  उतको  खत्म  करने  की  चे  टा
 की  ।  जब  आदिवासियों  ने  प्रतिकार  किया  तो

 पुलिस  ने  उनका  दमन  किया  ।  लाठी  चार्ज
 किया।  कई  आदिवासी  महिलाओं  पर  अत्याचार
 किया  ।  कृषि  मंत्री  महोदय  से  मेरी  माग  है

 कि  उस  दमन  की  वह  जाच  करे  1

 ‘1976-77  की  जो  रिपोर्ट  कृषि  मंत्री
 ने  दी  है  उसमे  पेज  24  पर  1971-72  से
 1975-76  इन  पाच  साल  के  जो  उत्पादन

 के  आंकड़े  दिए  है  उसमे  कभी  कम  कभी
 ज्यादा उपज  हुई  है।  1971-72  में  05.2
 मिलियन  टन  खाद्यान्न  की  उपज  हुई  है  तो
 972°73  में  87.)  श्रौर अगले  साल  प्रोर

 बढ़ी  है  1  यह  चढ़ाव-उतार  क्यो  हुआ  है  ?
 इसका  कारण  यह  है  कि  हमारी  कृषि  पैदा-

 वार  सरकार  की  योजनाओं  पर  निर्भर  नही  है
 बल्कि  निसगे  पर  निर्भर  है  ।  वर्षा  झच्छी  हुई
 तो  उत्पादन  बढ़ा,  वर्षा  कम  हुई  तो  उत्पादन
 कम  हुआ  t  इससे  साफ  होता  है  कि  कृषि
 सुधार  के  नाम  पर  करोड़ों  रुपए  खर्च  डाला
 गया  लेकिन  फिर  भी,  वर्षा  ठीक  त  रही  तो
 किसान  मर  जाता  है

 देश  में  बड़े  बड़े  प्रोजेक्ट  बने,  नहूरें,
 खुदीं  ।  मगर  इसका  उपयोग  प्रल्प  भू-धारकों
 की  बिल्कुल  नहीं  हुआ  ।  थाना  में  भल्प  भू-
 धारकों  ने  जिला  परिषद  की  मदद  से  कुएं
 खोदे  मगर  पम्पसेट  नहीं  ।  पभ्पसेट  आएं  ती
 बिजली  नहीं  ।  इसलिए  पानी  देना  बन्द
 यह  हाल  है  1
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 महाराष्ट्र  क ेभादिवाती  विभार्ग  में  जंगेंले

 की  उपजाऊ  जमीन  बहुत  है।  लेफिंग  जंगल
 सरकषण  के  नॉम  पर  उनको  नहीं  दी  जाती  1
 जब  थाना  जिले  के  श्रांदिवासियों  ने  संगठित
 होकर  आन्दोलन  किया  तब  कही  40  हजार
 एकड़  जमीन  उनको  दी  गई  ।  वर्षा  के  लिए
 जंगल  सुरक्षा  का  बहाना  किया  जांता  है  ।
 लेकिन  सब  जंगल  सरकार  की  तरफ  से  काटे
 जा  रहे  हैं,  उस  पर  नत्रे  बृछ  नहीं  लगाये  जाते  ।

 किसान  की  सबसे  महत्व  की  और  एक
 समस्या  है  ।  वह  उनके  उत्पादित  माल  का
 भाव  देने  की  है  1 श्रमी  तक  सरकार  खेती
 उत्पादन  को  योग्य  कीमत  नहीं  दे  सकी  ny
 इसलिए  किसानों  का  जीवन  ऑ्र्थिर  रहता
 झाया  है।  अपना  माल  वाजार  में  बेभाव
 उसको  बेचना  पड़ता  है  तो  दूसरी  तरफ  उसको
 बढ़ी  हुई  कीमतों  पर  रोजमर्रा  की  आवश्यक
 वस्तुएं  खरीदनी  पड़ती  है।  साथ  ही  जिस  माल
 के  हमारे  यहां  कम  दाम  मिलते  है  लेकिन
 वही  माल  निर्यात  हुआ  तो  दलाल  खूब  नफा
 कमाते  हैं।  उदाहरण  के  लिए  प्याज  की  मिसाल
 लीजिए  ।  दुनिया  में  जितना  प्याज  उत्पादन
 होता  है  उसका  छठा  भाग  भारत  में  होता  है
 और  जितना  भारत  में  होता  है  उसका  एक
 तिहाई  केवल  नासिक  जिले  में  होता  है।
 मंगर  प्याज  उत्पादन  करने  वाले  किसानों
 को  केवल  प्रति  किलो  5  पैसे  से  लेकर  25  पैसे
 तक  दाम  मिलते  हैं  ।  मगर  वही  प्याज  जब
 बाहर  जाता  है  तो  विवटल  पर  कई  सौं  रुपए
 व्यापारी  कमाते  है।  किसानों  की  यह  लूट
 बन्द  होनी  चाहिएं।  भगर  यह  लूट  बन्द  नहीं
 हुई  तो  उत्पादन  बढ़ने  के  बाद  भी  ह...
 भू-धारकों  को  उसका  फायदा  नहीं  होगा  ।

 अनाज  भौर  दूसरे  उत्पादन  पर  जौ  कौर
 भादि  की  बीमारी  लगंती  है  उसकी  कौई  टौंक
 इलाज  नहीं  होता  जिससे  प्रभाण  कौ  ह... ह
 बैवादि  होती  है  ईने  रोगों  के  चंगुंल'  से  भी
 किंसाल  के  उत्पादन  की  बची  Gt
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 इन  तमाम  समस्याप्रों  को,  शौर  खास
 कर  जमौते  के  बंटवारे  के  सवाल  को  ह्ले
 करना  है।  कास्तकार  की  संरक्षण  दैना  है  ती
 इसके  लिए  पुराना  जो  लैण्ड  रिकार्ड  है  वह  काम
 नहीं  देगा  हर  जगह  खेत  मजदूर  भौर  गरीब
 किसानों  की  कमेटियां  बनानी  होंगी  और
 उनकी  सलाह  से  ही  यह  काम  हो  सकेगा  t
 यह  कमेटियां  जमींदारों  द्वारा  छुपाई  हुई
 जमीनों  का  सही  सही  पता  बतलांयेंगी,  साथ
 ही  छटा  डम  लैन्ड  रिकार्ड  भी  दुरुस्त  होगा  tT

 मैं  उम्मीद  करता  हूं  कि  कांग्रेस  सरकार
 की  इन  नीतियों  को  छोड़कर  जनता  पार्टी
 के  कृषि  मंत्री  एक  ऐसी'  कृषि  नीति  भ्रपनायेंगे
 जिससे  ऊपर  बताई  तमाम  समस्‍यायें  हल
 होंगी  शौर  किसानों  को  खासकर  निर्धन  बर्ग
 को  राहत  मिलेगी  तथा  गरीबी  की  जो  दर
 बढ़  रही  है  वह  कम  होगी  tv  अगर  ऐसा  हुआ
 तो  ही  हमारा  कृषि  प्रधान  देश  सही  माने
 में  विकास  कर  सकेगा  ।

 शो  द/रिका  नाथ  तिबारी  (गोपालगंज)  :
 उपाध्यक्ष  जी,  मैं  मंत्री  जी  को  अभी  तो
 बधाई  नहीं  दूंगा,  लेकिन  कुछ  साल  काम
 करने  के  बाद  के  बधाई  के  पात्र  हो  सकते
 हैं।  कृषि  मंत्रालय  में  बहुत  से  विभाग
 हैं।  जैसे  फूड,  एग्रीकल्चर  शौर  साइन्टि-
 फिक  रिसर्च  ।  जहां  तक  एग्रीकल्चरल
 रिसर्च  का  सम्बन्ध  है,  इसमें  बहुत  ज्यादा
 गड़बड़ी  है।  बहुत  समय  पहले  डा,
 साहा  ने  आत्म  हत्या  की  थी।  उसके  बाद
 एक  कमेटी  बहाल  हुई--  गणेन्द्रगड़कर
 कसेटी,  उस  की  रिपोर्ट  आई  लेकिन  झभी
 तक  वह  रिपोर्ट  कार्या्वित  नहीं  हुई ।
 रिपोर्ट  कार्यान्वित  क्‍यों  नहीं  कौ  गई,
 इसका  कारण  क्या  है?  उस  समय  जब
 रिपोर्ट  1... अ  थीं,  तो  1... ह  सदनों  में  उस

 बहस  हुई  थी  ौर  दोनों  सदनों  में
 बहस  का  यदि  झाप  सारांश  देखेगे  तो
 उस  स्रमय-  सका  लोगों  में  यह  भांग  को
 थी,  जितने  ये  ।.  मे  &.! $
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 कहा  था  कि  जो  टाप-एडमिनिस्ट्रेटर  हैँ,
 उनका  रवैया  ऐसा  हीता  है,  जिसमें
 साइन्टिफिक  रिसर्च  की  कहां  गुंजाईश  ही  नहीं
 है  यहां  ऐसा  एटमास्फियर  नहीं  है  कि
 साइन्टिफिक  रिसर्च  हो  सके  aa:  are
 एडमिनिस्ट्रेटरर  को  हटाया  जाए ।

 साइंस  के  मायने  हैं  कि  प्रिसाइज  हो,
 कोई  भी  काम  हो  वह  इतना  प्रिसाइज
 होना  चाहिए  कि  उस  के  डटा  में  गलती
 की  गुंजाइन  न  हो  1  लेकिन  हमारे  झाई०
 सी०  vo  भार०  में  जो  रिसर्च  होती  है
 उसमें  यह  ख्याल  नहीं  किया  जाता  है
 कि  डेटा  गलत  है  या  ठीक  है।  टठाप-
 एडमिनिस्ट्रेशन  में  कुछ  लोग  ऐसे  हाली
 मुहाली  है  जो  गलत  डेटा  देकर  अ्रपने  श्राका  को
 बढ़ाने  की  कोशिश  करते  हैं।  इसी  कारण
 उन्हें  बहुत  एवार्ड  भी  मिलते  हैं  जौर  एवार्ड
 के  बारे  में  उन्होंने  स्वीकार  भी  किया  है
 कि  गलत  तरीके  से  मिल  गए।

 इस  प्रश्त  को  एक  वर्ष  पहले  भी
 मैंने  इस  हाउस  में  उठाया  था।  उस  वक्‍त
 जो  जवाब  दिलाया  गया-  मिनिस्टर  झाफ
 स्टेट  के  द्वारा  बह  गलत  डैटा  के  अनुसार
 दिलाया  गया  था।  उन्होंने  कोट  करते
 हुए  एक  लाइन  को  भाघा  पढ़ा,  जिसके
 पढ़ने  से  वे  फंसते  थे,  उसको  नहीं
 पढ़ा  ।  जैसे  शर्बती-  सुनारा  गेहुं  के  बारे
 में  उन्होंने  कहा  कि  इस  में  लाइसिन
 कन्टेन्ट  दूध  के  बराबर  है,  लेकिन'  रिपोर्ट
 में  कहा  गया  था  कि  प्रोटीन  है,  लाइसिस
 कल्टेल्ट  नहीं  है।  उन्होंने  प्रोटीन  तक  पढ़
 दिया,  लेकिन  श्ागि  के  पांच  सात  शब्दों
 को  नहीं  पढ़ा  जिसमें  उन  का  दावा  झूठा
 साबित  होता  था।

 श्ाज  स्थिति  यह  है  कि  वहां  के
 साइन्द्स्ट्स  बेचैन  हैं,  काम  नहीं  कर  सकते
 हैं भौर  जो  काम  करते  हैं  उनको
 झुठलामे  के  लिए  मलतन्गलत  बात  जरल
 में  छाप,  दी  जाती  है।  जब  ने  पूछते  है  कि
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 यह  बात  कहां  से  झाई,  किस  डेटा  के  बिना
 पर  आप  में  इस  को  जर्नल  में  छापा--
 उस  का  कोई  जबाब  नहीं  मिलता  है।
 इस  तरह  के  एटमास्फियर  से  साइन्टिस्ट
 डिप्रेसड  हो  जाता  है।  जब  हैड-भाफ-दि-
 डिपार्टमेंट  का  रवैया  ऐसा  हो  तो  नीचे
 के  साइन्टिस्ट्स  जो  काम  करने  वाले  हैं,
 उनका  हौसला  पस्त  हो  जाता  है  श्लौर  उनकी
 काम  में  दिलचस्पी  नहीं  रह  जाती  है।
 शाप  एक  दो  अखबारों  की  कटिग्स  को
 देखेंगे  तो  श्राप  कों मालूम  होगा  कि  वहां  पर
 साइन्टिस्ट्स  के  साथ  कैसा  व्यवहार
 होता  है  या  दुर्व्यवहार  होता  है।

 “IARI  Staff  on  Fast”
 “IART  Staff  protest  day-to-day.”

 किसी  भी  साइन्टिफिक  इंस्टीचुशन  के  लिए
 ऐसी  बात  शोभा  नही  देती  हैं।  मैं  झाप
 मे  इतना  ही  कहना  चाहता  हूं  कि  श्राप
 गजेन्द्रगड़्कर  कमेटी  की  रिपोर्ट  को  पूरी  तरह
 से  कार्यान्वित  कराने  का  प्रयत्न  कीजिए
 यदि  रिपोर्ट  का  पूरा  कार्यान्वयन  नहीं
 हुआ  तो  जिन  कारणों  से  डा०  शाह  की
 आत्म  हत्या  हुई,  उन  के  बाद  दो  और
 साइन्टिस्ट्स  की  झात्म  हत्या  हुई,  श्राप
 देखगे--तो  शायद  भविष्य  में  झोर  भी  झात्म
 हत्याएं  हों  ।  फस्ट्रेशन  जब  एक  सीमा  पर
 पहुंच  जाता  है  भौर  उसके  बाद  साइ-
 स्टिस्ट  को  कोई  चारा  नहीं  रहता  कि
 बहू  झात्म  हत्या  करे  या  जलालत  की
 जिन्दगी  व्यतीत  करे  तो  वह  प्रात्म  हत्या
 करता  है  ।  जो  लोग  जलालत  की  जिन्दगी
 व्यतीत  नहीं  करना  चाहते  वे  आत्म  हत्या
 कर  लेते  हैं।

 गजेन्द्रगड़कर  कमेटी  की  एक  सिफारिश
 है  कि  जो  संस्थान  बना  है,  इसको  हटाएं
 झौर  भाई०  सी०  ए०  भार०  को  सरकार
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 का  विभाग  बनाएं।  उस  रिपोर्ट  पर
 गवर्नमेंट  न  कोई  ध्यान  नहीं  दिया।  तीन-
 चार  वर्ष  हो  गए,  कितने  मिनिस्टर्स
 झाए  शौर  गए  लेकरिम  किसी  ने  इस  तरफ
 तबज्जह  नहीं  दी

 झापके  जो  टाप  भ्रधिकारी  हैं  उन्होंने
 स्वीकार  किया  है  कि

 Magasay  award  might  have  been  given
 wrongly

 अगर  यह  मालूम  हो  गया  कि  यह  रोंगली
 श्रवाई  हुआ,  रोग  द््टा  पर  मिला  है  फिर
 भी  उससे  चिपके  रहे,  यह  किसी  साइन्टिस्ट
 के  लिए  शोभा  की  बात  नही  है।
 पण्डित  जवाहर  लाल  नेहरु  के  जमाने  में
 एक  साइल्टिस्ट  का  डटा  गलत  साबित
 हा  तो  पण्डित  जी  ने  उन्हें  रिजाइन
 करने  के  लिए  फोर्स  किया  और  वे
 रिजाइन  करके  चले  गए  t  साइन्टिस्ट  का
 यह  काम  नहीं  है  कि  वह  गलत  डेटा  पर
 फ्लरिश  करे।  श्राप  इस  मामले  में  जांच
 करा  लें  शौर  उसके  बाद  यदि  यह  समझें
 कि  ये  गलत  हढा  पर  फ्लरिश  करते  हैं  तो
 उनको  हटाने  की  जरूरत  होगी  age  चीज
 एग्रीकल्चर  की  एडवांसमेंट  के  लिए
 जरूरी  है।  भापका  इतना  पैसा  एग्रीकल्चर
 रिसर्च  पर  खर्च  होता  है,  अगर  यह  नहीं
 हुआ  तो  यह  सब  बर्बाद  हो  जाएगा।

 झब  इतने  बड़े  साइन्टिस्ट  भी  भ्गर
 गलत  बयानी  करें  तो  ताज्जुब  होता  है।
 कया  गलत  बयानी  है  जरा  देखें

 The  lysine  content  of  sharbati  sonera
 ia  similar  to  that  of  milk—page  98  of
 Gajendragadkar  Report.

 यह  गजेललभड़कर  की  रिपोर्ट  के  पेज
 93  पर  है।
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 The  maize  variety  with  high  lysine
 and  high  protein  content—page  92-93
 of  the  report,

 यह  रिपोर्ट  का  है।

 The  multiple  cropping  pattern  deve-
 loped  in  IARI  would  provide  job  for
 7.8  million  people.

 यह  भी  गलत  है।  कोई  भी  क्‍या
 7.8  मीलियन  पीपुल  को  जोब्स  दे

 सकता  है?  जब  साइन्टिस्ट  पोलिटिशियन
 हो  जाता  है  शौर  पोलिटिशियन  जैसा
 व्यवहार  करता  है  तो  उसका  काम
 खटाई  मे  पड  जाता  है  और  जिस  काम  के
 लिए  उसे  रखा  जाता  है  वह  नही  हो
 पाता  है  (earn)

 मैंने  उनके  पद  का  नाम  लिया  है,
 उसी  से  उनको  मालूम  हो  जाएगा।

 सबसे  पहले  मैंने  इस  बात  को  लिया
 है  कि  झापके  साइन्टिस्ट  का  ठीक  से
 उपयोग  नहीं  होता  है  v  आपके
 साइन्टिस्ट  जो  एग्रीकत्चर  में  भ्रन्वेषण
 करते  हैं  उनके  साथ  बदतर  व्यवहार  हो
 रहा  है।  कल  ही  एक  प्रश्न  धाया  था  कि
 कैसे  इस  समस्या  को  दूर  किया  जाए।
 ये  लोग  काम  में  बाधक  हैं  यही  नही,
 साइन्टिस्ट  पूल  में  भी  उनका  इंडबशन  नहीं
 हुआ  है  1  जो  पांच  सात  वर्ष  से  काम  कर  रहा
 है  लेकिन  उसके  नाम  का  भी  इंडक्शन  नही
 हुआ  है।  उसका  नाम  नहीं  भ्राया  है।
 इस  तरह  की  जो  स्थिति  है  यह  रिसर्च  के
 काम  को  पीछे  ले  जाएगी  |  गौर  से  इसकी
 झाप  जांच  करें।  मजेन्द्रगड़कर  कमेटी
 की  रिपोर्ट  है  उसको  भी  मंत्री  जी  देखे  ।
 उसकी  जी  सिफारिशें  हैं  उसको  कार्पान्वित
 करने  का  प्रयत्न  होना  चाहिए।

 Irrgn,
 15-00  hrs.

 wa  मैं  सिचाई  के  बारे  में  थोड़ा  सा
 कहना  चाहता  हूं।  हमारे  यहां  बिहार  मे
 एक  गंडक  परियोजना  है  ।  कल  हमारे
 भाई  श्री  यादव  मे  भी  इसका  जिक्र  किया
 था।  यह  योजना  पन्द्रह  बरस  से  चली
 भा  रही  है।  पहले  इसका  जो  एस्टीमेट
 था  वह  64  करोड़  का  था।  ग्राज  यह
 दो  सौ  करोड़  से  भ्रधिक  की  हो  गई  है।
 पन्द्रह  हजार  एकड  जमीन  लेकर  आपने
 इसके  लिए  रख  ली  है।  उस  जमीन  को
 रखने  से  कोई  फायदा  आपको  नहीं  हो
 रहा  है।  वहां  न  सिचाई  का  पानी
 पहुंचता  है  शौर  न  कुछ  पैदा  किया
 जाता  है  |  गोरखपुर  होकर  मेरी
 कस्टिट्युएंसी  से  उसका  पानी  जामा
 है।  वह  योजना  ऐसे  ही  पड़ी  हुई  है।
 उसके  जिस  भाग  को  पूरा  किया  गया  है
 उससे  नुकसान  ही  अधिक  हो  रहा  है।
 फायदा  होने  की  बजाय  नकसान  ही
 अधिक  हो  रहा  है  |  साइफन  नहीं  बने
 हैं।  चैनल  ठीक  नहीं  बनाए  गए  है
 इसका  नतीजा  यह  होता  &  कि  पानी जो
 जाता  है  वह  बेकार  चला  जाता;  व  फैल  जाता
 है  सारी  जमीन  वहां  की  बरबाद  होती  जा  रही
 है  1  यह  एक  पुरानी  योजना  है।  प्रापने
 कहा  है  कि  पुरानी  जो  स्कीश्ज  है  उनको
 जल्‍दी  से  जल्दी  कम्प्लीट  किया  जाएगा।
 इसका  भी  झाप  जल्दी  कम्प्लीट  करने  की
 कोशिश  करें  -  क्यो  विलम्भ  किया  जा
 रहा  है  यह  मेरी  समझ  में  नहीं  झालता  है  t
 ere  पर  बहुत  खर्च  हो  रहा  है  लेकिम
 काम  होता  नही  है।

 छोटे  किसानों  के  सम्धन्ध  में  मैं
 दो  बातें  कह  कर  समाप्त  कर  दूगा।
 छोटे  किसानों  मैं  इःमी  शषित  नहीं  होती
 है  कि  है  एग्रिकल्बरल  इम्प्लीमेंट्स  खरीद
 सके  1  कोह्मोप्रेटिण्ज  पर  झ्ाप  निर्भर
 करते  हैं।  ने  भी  इतनी  सबसैसफुल  नहीं
 |. ड  है  भौर  एग्रिकल्चर  के  क्षेत्र  में  तो
 जौर  भी  सक्‍्तैसफुल  साबित  नहीं  हुई  हूँ  ।
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 [परी  द्वारिका  नाथ  लिवारी]
 मेरा  सुझाव  है  हर  ब्लाक  मे  एक  दो
 ट्रैक्टर  रख  दिए  जाएं  जिन  को  लोग  किराए
 पर  ले  जा  कर  अपने  खेत  जोत  सकें।
 सीलिग  जमीन  की  जो  हुई  है  उसकी  वजह
 से  फ्रेगमेटेशन  श्राफ  होल्डिग्ज  बहुत  हो
 गई  है।  किसानों  में  शक्तित  नहीं  है  कि
 थे  अपने  ट्रेक्टर  खरीद  सके।  इस  बास्ते
 हर  ब्लाक  में  एक  दो  ट्रैक्टर  श्राप  रख  दे
 ताकि  किसान  चाहे  तो  किराए  पर  ले  कर
 अपनी  खेती  को  जतवा  ले  बहुत

 'फायदेमन्द  यह  चीज  साबित  हो  सकती  है  ॥
 किप्तानों  के  पास  शक्ति  नही  हे  कि  वे
 खरीद  सके  ।

 श्रो  जगदप्यी  प्रसाद  यादव  (गोड्डा)  :
 जिला  स्तर  पर  तो  हैं।

 शो  दारिहा  नाथ  तिवारी  :  जिले
 की  झाबादी  i2  “14  लाख  होती  है,
 दो  तीन  लाख  फैमिलीज  होती  हैं।  तीन
 लाख  फैँमिलीज  को  जिला  स्तर  पर
 ट्रैक्टर  रखने  से  फायवा  नहीं  होता  है।
 ब्लाक  स्तर  पर  दो  ट्रैक्टर  झाप  रख  दें
 तो  छोटे  किसानों  को  फायदा  हो  सकता  है  |

 झापको  हर  ब्लाक  स्तर  पर  बीज
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 को  कुछ  पैसा  भी  इस  काम  के  लिए  आप
 अवश्य  दे  ।  सिचाई  की  व्यवस्था  न  हो
 तो  खाद  भी  काम  नही  झाता  है।  बिना  पानी
 की  सुविधा  के  खाद  डाल  दिया  जाता  है  तो

 वह  फायदा  करने  के  वजाय  नुकसान  करता
 है  1  इस  बास्ते  श्रापकों  ट्यूबवैल्ज  का  भी
 प्रबन्ध  करना  चाहिए  i

 मिट्टी  का  परीक्षण  भी  बहुत  महत्व-
 पूर्ण  है  ।  कौन  सी  मिट्टी  में  क्या  बोया
 जाए  ताकि  अश्रधिक  फसल  हो  सके,
 इसको  लोगो  को  बताया  जाना  बहुत
 जरुरी  है।  हर  एक  इलाके  की  मिट्टी  का
 परीक्षण  करके  श्राप  लोगो  को  बता  द॑
 कि  कौन  सी  फसल  वहां  अधिक  पैदावार
 दे  सकती  है  तो  उससे  लोगो  को  बहुत
 फायदा  होगा  1  इन  शब्दों  के  साथ  मैं
 इन  मागो  का  समर्थन  करता  हू  ।

 SHRI  K  MALLANNA  §  (Chitra-
 durga)-  Sir,  may  I  congratulate  the
 new  Minster  for  Agriculture?  He  is  a
 new  minister  for  Agriculture.  Former-
 ly,  Mr  Badal  was  Minister  for  Agri-
 culture  Coming  to  the  discussions  on
 Agriculture  Mimstry’s  Demands,  this
 year  the  target  is  fixed  at  25  million
 tonnes  of  foodgrain  production.  Still,
 it  will  be  insufficient  to  meet  the
 needs  of  the  country  and  foodgrains
 worth  Rs,  200  crores  are  to  be  import.
 ed  from  outside.

 Sir,  in  order  to  be  self-sufficient  in
 foodgraing  production  ang  arrest  the
 import  of  foodgrains  from  countries,
 we  have  to  adopt  some  agriculturel
 strategy  to  increase  the  agricultural
 production  in  this  country.  I  want  to
 Bive  a  few  syggestions  apart  from
 other  things.

 We  must  have  proper  agriculturel
 planaing,  crop  pattern,  development
 of  irrigation  and  agricultural  inputs
 like  fertilisers,  application  of  pesti-
 cideg  by  using  modern  methods  and
 by  persuading  our  peasants  end  ह...
 culturists  in  the  country,  Our  agti-
 culturists  are  by  tradition  following
 the  conventional  methods.
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 We  have  also  to  develop  all  back-
 warg  ag  also  drought  and  hilly  areas.
 Last  but  one  is  to  control  floods  and
 to  start  agro-baaed  industries.
 Unless  ang  until  we  develop  ull  these
 things,  wé  cannot  achieve  the  target
 of  25  million  tonnes  of  foodgrains  in
 thig  country.

 Regarding  our  agricultural  plan,  I
 am  sorry  to  say  that  we  have  not  yet
 prepared  any  plan.  We  have  to  pre-
 pare  that  plan  according  to  the  avail-
 ability  of  water,  fertility  of  land  as
 alco  other  natural  resources.  Our  pea-
 sants  are  literate.  They  are  using
 traditional  or  old  method  of  agricul-
 ‘ure  They  must  be  persuaded  to
 adopt  new  methods  or  new  techniques.
 3therwise.  I  do  not  think  we  will  be
 able  to  achieve  the  targets  fixed.

 Planning  shoulq  be  done  according
 te  availability  of  natural  resources
 such  as  water,  land  etc.  Of  course,
 resistance  may  come  from  the  peasants
 because  they  are  following  traditional
 methods  and  they  are  jiliterate  people,
 With  a  vast  lang  and  water  availabi-
 lity  in  our  cauntry,  it  is  possible  for
 ts  not  only  to  become  self-sufficient
 but  we  shall  be  able  to  export  fcod-
 Brains  ¢o  other  countries.  80  per

 cent  of  the  population  in  our  country
 depend  on  agriculture.  They  reside
 in  the  rural  areas  whose  economic
 conditions  are  very  bad.  In  order  to
 improve  the  economic  conditions,  we
 must  develop  agriculture  and  stort
 agro-haseq  industries.  We  must  in-
 traduce  the  crop  pattern.  Unless  end
 unti]  we  do  that,  whatever  investment
 that  is  made  in  agricuitural  develop-
 ment  will  go  waste.

 Our  agriculturist,  are  conservative.
 The  lang  is  Used  for  growing  paddy,
 jowar  and  other  craps.  Because  of
 that,  the  fertility  of  the  sqiJ  ig  lost.
 So,  I  request  the  Minister  to  look  into
 the  matter  and  see  that  he  introduces
 the  crop  pattern  and  see  that  agri-
 cultural  plan  js  prepared.

 Cc  to  other  things,  I  want  to
 say  out  country  consists  of  agri-
 cuRugal  people  mostly  and  hence
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 agriculture  ig  mostly  dependent  upon
 irrigation.  I  now  read  from  this
 Performance  Budget  of  the  Depart-
 ment  of  Irrigation.  I  quote:

 “Smce  the  inception  of  the  Plan
 period—i95!—5  major  and  640
 medium  irrigation  schemes  heave
 been  taken  up  upto  March,  1978,  of
 which  32  major  ang  410  medium
 schemes  have  been  completed  and  a
 few  others  having  been  substantial-
 ly  completed  have  started  giving
 partial  benefits,  A  number  of  minor
 irrigation  schemes  were  also  taken
 up  during  this  period.  This  enabled
 raising  the  irrigation  potential  which
 was  22.6  million  ha.  in  95i  to  about
 48  million  ha.  by  March  1976.  Ac-
 cording  to  present  assessment  the
 ultimate  irrigation  potential  jis  as-
 sessed  as  about  97  million  ha.  The
 achievement  go  far  js  thus  about  45
 per  cent  of  the  ultimate  potential.
 The  development  of  irrigation  in  the
 country  3s,  however,  un~balanced
 over  different  States  ang  Regions.”

 So,  I  request  the  hon  Minister  to  give
 more  attention  to  irrigation  facilities.

 I  also  request  the  hon.  Minister  to
 look  into  the  details  of  inter-State
 river  disputes.  For  want  of  award  on
 these  disputes,  so  many  projects  are
 held  up.  The  delay  in  taking  up  these
 projects  will  enhance  the  cost  of  these
 projects,

 Sir,  I  am  coming  from  an  area
 which  jg  covered  by  DPAP  program-
 me.  I  do  not  know  why  Hiriyur  taluk
 of  Chitradurga  has  heen  omitted.
 This  taluk  is  very  backward  and  a  few
 patches  are  irrigated  by  water  there.
 I  request  the  hon,  Minister  to  include
 Hiriyur  taluk  in  DPAP  programme.
 The  purpose  of  this  programme  is  to
 give  more  importance  to  weaker  sec~-
 tions  of  society  in  order  to  pursue  the
 policy  of  social  justice.  Under  the
 DPAP  programme  only  the  contract-
 oriented  works  like  minor  irrigation
 and  afforestation  are  undertaken  whife
 the  other  schemes  like  horticulture,
 sericulture  and  fisheries  are  not  under-
 taken.
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 Sir,  by  introducing  dairy  develop-
 ment  schemes  in  Rayalaseema  it  will
 lead  to  generation  of  more  employ-
 ment,

 Lastly,  Sir,  there  is  every  possibilty
 of  getting  water  from  Upper  Badra
 for  my  constituency.  A  survey  38
 gomg  on  for  this  purpose.  I  would
 request  the  government  to  clear,  this project  so  as  to  get  water  for  the
 Chitradurga  constituency  area.

 डा०  सुशीला  नायर  (झांसी)  :
 उपाध्यक्ष  महोदय,  मैं  सर्वप्रथम  माननीय
 मंत्री  महोदय  को  बधाई  देना  चाहती  हूं
 कि  हमारी  सरकार  ने  जो  फूउग्रेन्स  के

 मूवमेंट  पर  रिस्ट्रिक्शन्स  थे,  फूड-जोन्म  बनाये
 थे,  उनको  हटाकर  देश  की  जनता  और
 किसानों  की  बहुत  सेवा  की  है।  इससे
 बेईमानी  और  करप्शन  के  रास्ते  भी  बढ़त  कुछ
 बन्द  होते  है  और  साथ  ही  साथ  उपभोक्ताओं
 को  मुनासिब  दाम  पर  अनाज  मिलता  है,
 किसान  को  अच्छे  दाम  मिलने  की  संभावना
 बढती  है।  इसलिए  यह  जारी  रहना
 चाहिये  भौर  इस  प्रकार  के  रिस्ट्रिक्शन्स
 दोबारा  न  आये,  इसकी  तरफ  मंत्री  महोदय
 ध्यान  दें  ।

 बहुत  से  माननीय  सदस्यों  ने  किसानों
 को  मुनासिब  दाम  देने  की  तरफ  ध्यान
 दिलाया  है।  मैं  कहना  चाहती हूं  कि  जब
 सर्व-सामान्य  लोगों  को  0,000  रुपये
 तक  की  झामदनी  पर  इनकस  टैक्स  की

 छूट  दी  गई  है,  तो  क्या  कारण  है  कि  किसान
 की  थोड़ी  सी  इनकम  पर  भी  विकास-कर
 लगाया  जाता  है  ।  लैड  रेवेन्यू,  लगान,
 को  भले ही  न  हटाया  जाये,  इस  को  मैं
 समझ  सकती  हूं,  क्योंकि  लगान  के  डाकुमेंटस
 किसानों  की  झोनरशिप,  मिल्किसत,  की  सनद
 हो  जाते  हैं  भौर  उन  से  उत्त  की  सुरक्षा  रहती
 है।  लेकिन  थोड़ा  सा  पानी  और  कुछ
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 सुविधाएं  दे  कर  किसानों  पर  बड़ा  भारी
 विकास-कर  लगा  दिया  जाता  है।  मेरा

 पझनुरोध  है  कि  जब  किसान  की  झामदनी
 10,000  रुपये  हो  जाये,  उस  के  बाद  ही

 उस  पर  यह  कर  लगाया  जाये,  उससे
 पहले  नहीं  ।

 45.6  hrs.

 (Sur:  DHIRENDRANATH  Basu  in  the
 Char]

 किसान  की  श्रामदनी  को  बढाने  के
 लिए  कृषि  उद्योगों  ,  एग्रोइंडस्ट्री,,  को  भी
 अभ्धिक  तेज़ी  से  बढ़ाया  जाना  चाहिए  ny
 माओ  के  चीन  में  जहां  चाय  पैदा  होती  है,
 वही  उस  का  प्रोसेसिंग  होता  है,  जहां  धान
 पैदा  होता  है,  वही  चावल  निकाला  जाता
 है  ;  जहां  तिलहन  पैदा  होता  है,  वही  तेल
 निकाला  जाता  है  और  जहा  मूग  पैदा  होती
 है,  वहीं  दाल  बनाई  जाती  है  ।  लेकिन
 हमारे  देश  में  इस  प्रकार  के  सभी  उद्योग
 देहात  से  निकाल  कर  शहरों  और  कस्वों
 में  बडे  लोगों  को  दिये  जाते  हैं  श्रौर  किसान
 की  झामदनी  इस  कारण  बढ़  नहीं  पाती
 है--किसान  गरीब  का  गरीब  “रहता  है  |
 इस  लिए  इस  नियम  का  कड़ाई  से  पालन
 किया  जाये  कि  किसान  जो  उत्पादन  करता
 है,  उस  का  प्रोसेसिग,  उपभोक्ता  तक  पहुंचाने
 की  प्रक्रिया,  भी  किसान  द्वारा  हो  शौर  ड्स
 के  लिए  सब  सुविधायें  उस  को  दी  जायें,
 ताकि  उस  की  जेब  में  चार  पैसे  भ्रधिक
 जा  सकें  |

 हमारे  देश  में  झनाज  का  बहुत  स्टाक

 इकट्ठा  हुआ  है,  मगर  उस  को  रखने  की
 व्यवस्था  उच्रित  नहीं  है।  उस  को  कीड़ों
 श्रौर  चूहों  से,  पाती  से  भीगने  झौर  सड़ने
 से  बचाने  के  लिए  बड़ी  तेज़ी  से  काम  करने
 की  ज़रूरत  है।  यह  खुशी  की  बात है  कि
 हमारा,  उत्पादन  बढ़  रहा है,  भौर  इस
 चर  में  भौर  भी  धनाज  श्रायेमा।  हमारे
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 देश  के  लोग  प्रधिक  झानाज  खरीद  सके,
 उस  की  खरीदने  की  ताकत  बढ़े,  उस  के
 लिए  तो  ब्रहुत  उपाम  करने  की  प्रावश्यक्ता
 है  लेकित  यह  कास  केवल  कृषि  मत्री  नही
 प्र  सकते  |

 अजगर  कृषि  मती  बह  सोच  सकते  है
 कि  इस  इकट्ठा  हुए  अनाज  का  क्‍या  क्या
 जामे ।  हम  ने  रूस  से  जा  दा  मिलियन  टन
 अनाज  उधार  लिया  था  क्‍या  हम  उस  का
 'बापस  करने  का  सोच  सकते  हैं  ?  इस
 विश्व  के  देशो  को  मदद  देते  हैं।  क्‍या  उस
 में  इस  अनाज  का  किसी  प्रकार  इस्तेमाल
 हा  सकता  है  ?  क्‍या  विश्व  के  एक  बड़े
 अनाज  के  स्टाक  का  बनाने  मे  हम  अपना
 यांगदान  कर  सकते  है  ?  पुराना  प्रनाज
 पपड़ा  सड़ता  रहेगा  और  स्टोरेज  की  व्यवस्था
 आयद  तेज़ी  से  नहीं  हा  पायेनी  इस  को
 दखते  हुए  कपि  मत्री  का  इस  तरफ़  ध्यान
 दना  चाहिए  कि  इस  स्टाक  का  क्‍या  करना
 डे ।

 जहा  तक  सिचाई  की  योजनाओं  का
 सम्भन्ध  है,  एक  दो  माननीय  सदस्यों  ने  कहा
 है  कि  ह्रबारे देश की की  नवियों का  पानी  समुद्र
 मे जा  कर  बर्बाद  होता है,  क्या  हम  उस
 पानी का  सद्दी  इस्तेमाल नहीं  कर  सकते *
 आड़  के  कारण  हमाड देश देश  में  हर  साल  सैकड़ों
 करोड  रपये  का  नुक्सान  हो  जाता  है  1
 कृषि  मत्रालय  की  रिपोर्ट से  कहा गया  है  कि
 पिछले  साल  बाढ़  के  कारण  617  करोड
 रुपये  का  नुकसान  हुमा ।  उस के  साथ
 साथ  यह  भी  कृहा  यया  है  कि  फ्लड  कट्रोल
 योजना  को  954  में  शुरू  किया  गया  शर
 उस  पर  भाज  तक  $16  करोड  रुपये  खर्चे
 किये  जा  चुके  हैं।  यह  कहा की  ब्रुद्धिमत्ता
 है  कि  हम  हर  साल  बाढ़  के  काश्ण  500,
 ७00  या  700  करोड़  द्प्ये  का  नुकसान

 'चद़ामें,  धौर  साल  में  केबल  40,  50  करोड
 शपमे  फ्लड  कंट्रोल  पर  कर्ज  करे?  कया
 हूम  दूसरे  कामों  को  ढीसा  कर  के  सी  इस
 2858  LB—s

 ह... ज
 काम  को  तेजी  से  सही  कर  सकते,  ताकि
 फ्लड़  कट्रोल  के  साथ  साथ  हमारे  पानी  का
 भी  उपयोग  हो  सके  7  उस  में  से
 बिजली  भी  निकल  पाएगी  झौर  बहुत  से
 राष्ट्र  के  निर्माण  के  कार्य  हो  सकेंगे  t
 तो  फ्लड  कट्रोल  का  टाप  प्रायरिटी  दी  जाय
 शौर  जो  योजनाए  शभ्रपनी  नदियो  को  क
 दूसरे  से  मिलाने  की  है  उन  का  तेजी  से  भागे
 बरडाया  जाय  |  मुझे  खुशी  है  रिपोर्ट  मे

 गया  गया  है  कि  ब्भ्य्स  शौर  स  लज  को
 जोड़ा.  गया  है  और  यमुता  और  सतलज  को
 जोडने  की  योजना  चल  रही  है।  लेकिन
 जैसा  ाज  सुबह  साठे जी  ने  बताया  था
 एक  योजना  हमारे  विशेषशो  की  तरफ  से
 बनाई  गई  थी  जिस  मे  सारी  की  सारी
 नदिया  लिक  की  जा  सकती  हैं  भौर  दो  चेन
 बन  सकते  है  देश  मे  पानी  की  सदियों  को  जोड़
 कर  दो  हार  पानी  के  भारत  की  भूमि
 प्र  बन  सकते  है,  जिस  में  खर्जा  तो
 शुरू  मे  होगा,  शायद  दस  बीस  हजार  करोड़
 शी  लग  सकता  है  लेकिन  उस  का  जो  उत्पादन
 होगा  वह  कई  गुना  ज्यादा  होगा।  हम
 कही  से  भी  उस  के  लिए  मदद  ले  कर  भ्रपनी
 नदियों  को  ओडले  के  काम  को  टाप  प्रायरिटी
 दे  कर  करे,  ऐसा  मत्री  जी  मे  मेरा  अनुरोध
 है।

 सिचाई  की  सरकार  की  रिपोर्ट  मैंने
 देखी  t  इतने  दिनों  के  काम के  बाद  22  6
 मिलियन  हेक्टभशर  को  हम  पानी  दे  पाए
 हैं  मेजर  इकीम्स  से  और  50  मिलियन
 हेक्टेशझर  को  माइनर  स्कीम्स  से।  में
 पूछना  चाहती  ह्  कि  माइनर  स्कीम्स  मे
 कितता  बर्च  किया  गमा  है  ओर  मेजर  मे
 कितना  खर्च  होता  है।  सिचाई  का
 पोटेशियल,  सभावना,  झगर  माहमर  स्कीम
 का  ज्यादा  है,  तो  उस  तरफ  ज्यादा
 सबज्जह  देनी  चाहिए  और  जो  बड़ी  बड़ी
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 जाय  1  इधर  भी  काम  शुरू  कर  दिया,
 उधर  भी  कर  दिया  और  पूरा  एक  भी
 नहीं  हुआ,  यहू  चीज  नहीं  होनी  चाहिए
 यह  समाज  के  लिए  और  देश  के  लिए
 फायदे  की  बात  नहीं  हांगी।

 सेरी  कास्टीट्यूएसी  मे  बैतवा  पर  एक
 राजवाट  बाध  की  योजना  है।  मध्य
 प्रदेश  और  उत्तर  प्रदेश  दोनो  का  उस  से
 लाभ  होने  वाला  है,  दो  साल  पहले
 975  में  श्रीमति  इंदिरा  गांधी  न  प्रधान

 मंत्री  की  हैसियत  से  उस  का  शिलान्यास
 किया  था।  श्ाज  तक  उसमे  जरा  भी  काम
 नही  हुआ  है।  लाखा  रुपये  की  सीमेट
 शीर  तेल  इक्ट्ठाह  करक॑  रख  दिया  गया
 था।  सीमेट  पर  पानी  पड  कर  पत्थर
 बन  गया।  तेल  की  बैरेन्स  में  छेद  हा
 कर  तेल  सारा  बह  गया,  सारा  पैसा

 बर  बाद  हो  गया  |  तो  ऐसे  काम  हम  को  नहीं
 चाहिए  ।  मत्री  महोदय  हम  यह  झाश्वासन
 दे  कि  जो  योजनाएं  इस  बक्त  चल  रही
 हैं  उनको  पहले  पूरी  तरह  से  कम्पलीट
 किया  जाएगा  ताकि  उन  के  पानी  का  इस्ते-
 माल  हो  सके  -  और  नयी  योजना  उस
 के  बाद  ली  जाए।  थोड़ा  थांडा  काम
 शुरू  करके  सब  का  खुश  करने  का  काम
 न  किया  जाय  क्‍यों  कि  उससे  राष्ट्र  का
 हित  नहीं  होता।

 भ्भी  तक  हमारी  सिचाई  की
 योजनाधी  ह  का  जो  07  मिलियन
 हेक्टेयर  फा  हमारा  ध्येय  है  उसमे  से
 46  प्रतिशत  हम  कर  पाए  हैं  तीस  सालो

 मे,  तो  यह  हम  कितने  समय  में  पूरा  कर
 चाएगे  ।  इसकी  कोई  योजना  बना  कर
 मंत्री  महोदय  हमे  बताए  ताकि  अगले
 पाच  साल,  या  अधिक  से  अधिक  दस
 साल  के  अन्दर  यह  00  प्रतिशत  सम्भव
 हो  जाय,  सिचाई  का  काम  पूरा  हो  जाय
 झौर  नदियों  को  जोड़ने  का  काम  भी
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 हो  जाय  उसके  बाद  भी  बहुत  सा  एरिया
 रह  जाएगा  जिसमे  सिचाई  नहीं  पहुच
 पायी  होगी।  उस  को  कैसे  उपजाऊ  बना
 सकें,  उसके  लिए  ड्राई  फार्मिग
 की  तरफ  ज्यादा  तबज्ज  दी  जाये  ज्यादा
 अनुसधान  उसमे  किया  जाय  |  इस  तरह
 के  काम  इस्राइल  मे  बहुत  हुए  है।  वहा
 पर  वें  एक  तरह  की  प्लास्टिक  की  चहर
 क्राप  के  ऊपर  डाल  देते  है  जिससे
 स्परायस्चर  अर्थात्‌  नमी  हवा  में  उड
 नहीं  जात्री।  इस  तरह  के  कई  एक  प्रयोग
 उन्होंने  किए  है  ;म  यह  सब  उन  से  समझ
 सीखे  श्र  उन  का  अधिक  से  ब्रधिक
 उपयोग  करे  |

 बडी  बड़ी  सिचाई  की  योजनाए
 जो  हमने  बनाई  उनके  रिजिर्वायर्स  बहुत
 से  खराब  हुए  जा  रहे  है  मिट्टी  से
 भरे  जा  *हे  है  क्‍योंकि  हमार  जगलात
 बड़ी  निर्मेमता  से  काटे  जा  रहे  है  +
 इधर  विशेष  ध्यान  देने  की  भावश्यकता
 है।  जगलात  कितने  तरह  से  उपयोगी
 है  यड़  सब  जानते  है।  मैं  ज्यादा  समय
 इसमे  नहीं  लेना  चाहती।  जगलात  से
 एक  तरफ  तो  पानी  बरसने  में  आसानी
 होती  है,  दूसरी  तरफ  उससे  सौयल
 ईरोजन  रुकता  है,  तीसरी  तरफ  हमारे  जो
 रिजर्वायर्स  है,  बडे  बढ़े  सरोवर  जो  हम
 ने  बनाए  हैं,  उनका  भी  सरक्षण  हीता  है
 तो  एफोरेस्टेशन  तेजी  से  किया  जाय  शौर
 बड़ी  सूझ  बूझ  से  किया  जोग ।  श्राज
 जगलात  मे  बेइतहा  चोरी  होती  है।
 उत्तर  प्रदेश  के  लोगो  ने,  सबोदिय  के
 कार्यकर्ताओं  ने  “पचिपको-आन्दोलन'
 के  द्वारा  जगलात  की  रक्षा  की--बह
 एक  बहुत  सुन्दर  उदाहरण  था।  हमारे
 पड़ोस  में  मध्य  प्रदेश  भे  भौर  दूसरी
 जगही  पर  कितनी  चोरी  होती  है-  यह
 मैं  जानती  हू।  इंसकों  कैसे  रोका  जाय
 इसकी  तरफ  विशेध  ध्यान  देते  की  जरूरत
 है
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 मैं  झापसे  बड़ी  'विनम्थता  से  निवेदन

 करना  चाहती  हूं  पिछली  सरकार  ने
 दिसम्बर,  976  में  एक  फल्डे  कनन्‍्ट्रोल
 बोर्ड  नियुक्त  किया  था  ।  सब  से  पहली  बात
 तो  यह  है  कि  यह  बोर्ड  काफी  देर  से

 नियुक्त  किया  गया,  लेकिन  नियुक्त.
 होने  के  बाद  यह  जागे  चल  ही  नहीं
 रहा  है।  इसके  वेभरमैन  श्री  हाथी  साहब
 थे,  जो  गवनंर  बन  कर  चले  गए,  उन  के
 जाने  के  बाद  से  इस  बोर्ड  का  कोई
 बली  बारिश  नहीं  है।  मैं  चाहती  हूं  कि
 मंत्री  महोदय  इसकी  तरफ  तवज्जह  दें
 और  इसके  काम  को  प्राग  बढ़ाएं  t

 रिहैबिलिटेशन.._  एण्ड  मा्डर्नाइजेशन
 झाफ  एक्जिस्टिंग  इरिगेशन  स्कीम्ज---इसका
 जिक्र  श्राप  की  रिपोर्ट  में  है,  लेकिन
 इसके  बारे  में  कुछ  विशेष  कार्य  हुआ  हो-
 ऐसा  दिखाई  नहीं  देता  है।  मैंने  माइसनर-
 इरिंगेशन  (लथु  सिंचाई  योजनाभों)  के
 बारे  में  श्रभी  जिक्र  किया  है  |  इसमें
 लिफ्ट  इरिगेशन  की  बहुत  प्रावश्यकता
 है--  जिस  की  तरफ  मैं  मंत्री  महोदय  का
 ध्यान  विशेष  रूप  से  खींचना  चाहती  हूं।
 मेरी  कॉस्टीचूएन्सी  में  एक  जामने  नदी
 बहती  है,  उसके  एक  तरफ  टीकमगढ़
 का  क्षेत्र  है  भौर  दूसरी  तरफ  ललितपुर
 की  महरौनी  तहसील  का  क्षेत  है।
 टीकमगढ़  के  क्षेत्र  में  लिफ्ट  इरिगेशन  का
 काम  हो  रहा  है,  टीकमगढ़  सरसबज
 है,  लोग  खुशहाल  हैं  लेकिन  दूसरी  तरफ
 काम  नहीं  हो  रहा  है  वहां  सूखा
 पड़ा  है  वहां  के  लोग  बहुत  गरीब  हैं

 में  चाहती  हूं  कि  उस  क्षेत्र में  इस  काम  को
 भी  गुर  किया  जाय,  इस  बात  का

 अनुमान  लगाया  जाते  कि  कहां  कहां
 किफट-इरियेशन  हो  सकता  b  <सको  करने  के
 लिए  क्‍या  क्‍या  साधन  चाहिए,  बिजली
 पहुंचानी  चाहिए,  निजली  मिलनी  भी  ताहिए,
 किसान  को  ।  इस  सम  बातों  को  देखा
 जाये  ।

 ह"  लिखों  ह. अ  गरीब  को  शाहे

 Irron
 हम  बहुत  करते  हैं,  लेकिन  जब  बिजली
 की  कटौती  का  सवाल  झाता  है  तो  सबसे
 पहले  किसानों  शौर  गरीब  झादमियों  की
 बिजली  कादी  जाती  है।  किसानों  को  बिजली
 नहीं  मिल  रही  है।  उसने  कर्जा
 लेकर  पम्प  लगाया  है.  लेकिन  वह  उस  का
 इस्तेमाल  नहीं  कर  पा  रहा  है,  बयोंकि
 उसको  बिजली  नहीं  मिलती  है।  उत्तर
 प्रदेश  श्रौर  मध्य  प्रदेश  में  तो  जुल्म  हो
 रहा  है---वहा  पर  एक  नियम  है--“मिनिमम
 चा्जज  का।  किसान  से  यह  वायदा
 लिया  हुआ  है  कि  इतनी  बिजली  बह
 झवश्य  इस्तेमाल  करेगा  और  उसके
 बदले  में  इतना  पैसा  अवश्य  देगा।  झब
 घिजली  उसको  देते  नहीं  है,  लेकिन
 मिनिमम  चार्जेज  *सूल  करते  £।  यह  ठीक
 है  कि  मिनिमम  चार्ज  में  श्री  थोड़ी  सी
 काटौती  की  है,  लेकिन  उससे  काम  ही
 चलता  है।  जितनी  बिजली  उस  को  दी
 जाती  है  उसका  पैसा  लिया  जाय,  उससे
 ज्यादा  वसूल  करने  का  अधिकार  सरकार
 को  नही  है,  यह  तो  एक  तरह  से  किसानों
 और  गरीबों  का  शोषण  है,  जिस  को

 गुस्न्त  बन्द  करने  की  भझावश्यकता  =!

 मैं  बड़े  अदब  से  यह  कहना  चाहती
 हूं---हैम  ने  बीड़ी  के  पत्ते  के  उद्योग  का

 राष्ट्रीकरण  कर  दिया  है।  इस  का
 तीजा  कया  हुआ ?  जितने  बड़े  बड़े
 वैसे  वाले  हैं,  े  ही  पैसा  देकर  उसका
 ठेका  ले  सकते  है,  जो  लोग  गरीब  है,
 थोड़ा  पा  लेक”  भ्रपनी  रोजी  रोटी
 कमाते  थे,  उनका  काम  बन्द  हो  गया
 है।  यह  एक  ऐसा  मासला  है  जिस  की
 तरफ  मंत्री  महोदय  को  ध्यान  देना  चाहिए
 में  जानती  हू  यह  स्टेट  का  मसला  है,
 सैन्टर  का  नहीं  है,  लेकिन  फिर  भी
 भाप  इस  को  देख  सकते  हैं।  हम  ने  एम्प-
 लायमेन्ट  बढ़ाने  के  लिए  जनता  से  वायदा
 किया  है,  इस  लिए  एश्पलायमेस्ट  बढ़ाने
 के  रास्त ेमें  जो  रुकावट  करते  वाले
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 कार्य  और  कामून  बने  हैं,  उनको  दूर  करना
 हपारा  फर्ज  हो  जाता  है।

 जहा  हमको  खेती  और  सिचाई  को
 जइरत  है,  उसके  साथ-साथ  =  एनिमल
 हस्वैण्डरी---गाय  जौर  बलो  को  तरफ
 भी  खास  तवज्जह  देने  की  जरूरत  है।
 गायों  की  नस्ल  सुधार  का  काम  हो  रहा
 है,  लेकिन  जितनी  तेजी.  से  होना  चाहिए,
 उतनी  तेजी  से  नहीं  हो  रहा  है।  इन
 की  नस्‍ल्‍ल  सुधार  से  एक  तो  हमको  दूध
 मिल,  सकता  है,  “दूसरे  खाद  मिल  सकती  है  1
 गावर  गैस  'लान्ट  की  योजना  को  विस्तत
 रूप  से  बढाया  जाए  तो  ईन्धन  भी  मिल  सकता
 है  -  आज  जो  हमारे  जगनात  के  रिसोसंज
 बरबाद  हो  रहे  है,  उसमे  कुछ  राक  लग
 सकती  है।  इस  लिए  इस  की  तरफ
 विशेष  ध्यान  दिया  जाय  1

 श्रीमन,  किसान  खेती  करेगा  तो  जाहिर
 है कि  उसको  दाम  की  भी  किक्र  होगी।
 इसके  लिए  हमे  कोई  सीति  निर्धारित
 करती  चाहिए।  जो  प्रेजेन्ट  पालिमी  है
 क्रेश  क्राप्स  श्रीर  फूड  क्राप्स  के  बारे  से
 उससे  तो  किसान  क्रेश  क्राप्म  की  तरफ  ही
 झुकेगा,  दूमरी  तरफ  नहीं  जायेगा।  मेरा  नए
 निवेदन  है  जैसा  कि  हमारे  तिवारी  जी  ने
 कहा  है  कि  हमें  जमीन  का  अनुसंधान  करके
 यह  चय  करना  चाहिए  कि  कौन  सो
 जप्रीन  किस  काम  के  लिए  अच्छी  हो
 सकती  है।  उसी  के  अनुसार  किसान  झपनी
 खेतों  कारे  मिसाल  के  तौर  पर  गन्ने
 को  पंदावार  में  हर  जगह  पर  एक सा  शुगर
 कम्टेन्ट  नहों  होता  ।  दक्षिण  और  महाराष्ट्र
 के  म्त्ने  में  भविक  शूगर  कस्टेन्ट  पाया
 जाता  है  और  हारे  यहा  मू०  dre,  बिहार
 में  जो  गन्ना  हांता  है  उसमें  कम  मात्रा
 में  शूगर  पायी  जाती  है।  ये  सारी  चीजें
 देखने  को  हैं।  मगर  यून  पी०,  बिद्वार  में
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 चीनी  के  बिल  लगे  हैं  सो  किसान
 गया  पैदा  करता  है।

 ग्राखिर  में  श्रीमन  मैं  एक  बात
 कहना  चाहती  हूं।  हमे  लेण्ड  के  सुधार
 को  भी  महत्व  देना  चाहिए  शौर  लैण्ड
 रेक्लेमेशन  के  इस  काम  को  श्रधिक  तेजी
 से  करना  चाहिए।  कहा  जमीन  खेती
 लायक  चन  सकती  है  सर्व  करन  की  भी
 आवश्यकता  है।  गांधी  जी  के  एक  पुराने
 साथी  श्री  सतीश  चन्द्र  दास  जो  कि
 95-96  वय  की  उग्र  के  है,  लैण्ड
 रिक्लेमेशन  पर  बाकरा  (बगाल।  मे

 सुन्दर  प्रयोग  कर  रहे  है।  माननोग्र  मत्रीं
 उनके  प्रयोग  को  देखे  बौर  तय  करे
 कि  उनके  प्रशेग)  से  कबौंसे  सरकार

 लाभ  उछय  सकती  है  ताकि  हमारी
 जमीन  की  पैदाधार  तरह  सके।  इस  पर
 मत्नी  महोदय  ध्यान  दें।

 इन्ही  शब्दों  के  साथ  मैं  आपका
 धन्यवाद  करती  हूं  कि  गापने  मुझे  समय
 दिया 1

 35.3]  hes.

 RE,  TREATMENT  BEING  GIv.
 SUNDERKALI,  A  SICK  AAT

 MR,  CHAIRMAN:  It  ig  time  for
 private  memberg  business.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  Sir,  before  that,  I  want  "to
 invite  the  attention  of  the  minister  to
 an  important  matter.  There  is  one
 étephant—Sundarkali—tying  ‘tick  in
 Delhi  for  many  days.  The  govetnrnént
 ig  not  paying  attention  to  it  at  all.  The
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 has  appeared  in  the  papers  also
 many  times  that  the  government  ghould
 ah

 acd.
 its  help.  |The  Defence  Ministry

 is  gl  over  t!  matter.  May  |
 request  the  minister  through  you  to
 contact  the  Deh ence  Ministry  and  send
 a  crane  there  immediately  to  save  the
 life  of  the  elephant?  Delhi  people  are
 very  much  agitated  about  :t.  After

 ,we  are  all  interested  in  saving  the
 ie fe  of  the  animal.

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  Some  verternaty
 doctors  were  sent  and  they  examined
 the  elephant.  Our  department  is  try-
 ing  to  see  whether  the  damage  can  be
 repaired.  The  leg  is  fractured  and
 many  week  have  passed.  It  is  being
 examined  whether  it  will  be  possible  to
 keep  the  animal  alive.  Efforts  are
 being“made  in  that  direction.  We  are
 trying  to  contact  the  army  authorities
 for  getting  a  crane  so  that  the  elephant
 can  be  moved.

 १5.33  hrs.
 MENTAL  HEALTH  BILL*

 DR.  SUSHILA  NAYAR  (Jhansi):  7
 beg  to  move  for  leave  to  introduce  a
 Bill  to  consolidate  and  amend  the  lcw
 relating  to  the  treatment  and  care  of
 mentally  il!  persons,  to  make  better
 Provision  with  respect  to  their  pro
 perty  and  affairs  and  for  matters  con-
 nected  therewith  and  incidental  there.
 to.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  the  treatment  ang
 care  of  mentally  ill  persons,  to  make
 better  provision  with  respect  to  thir
 Property  and  affairs  and  for  matter
 connected  herewith  or  incidental
 thereto.”

 The  motion  was  adopted

 DR  SUSFOLA
 NAYAR:  I  introduce

 |
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 5.35  brs.

 INDIAN  AGRICULTURAL  WORKERS
 BILL*

 SHRI  CHIPTA  BASU  (Barasat):  Sir,
 I  beg  to  move  for  leave  to  introduce  a
 Bil!  to  provide  for  the  welfare  of
 agricultural  workers  in  India  and  to
 regulate  the  conditions  of  their  work.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  welfate
 of  agricultural  workers  in  India  aud
 to  regulate  the  conditions  of  their
 work.”

 The  motion  was  adopted,

 SHR;  CHITTA  BASU;  Sir,  I  intro-
 duce  the  Bil),

 LIFE  INSURANCE  CORPORATION
 (RESTORATION  OF  SETTLE-

 MENTS)  BILL*

 SHRIMAT]  PARVATHI  KRISHNAN
 (Coimbatore):  Sir,  ]  beg  to  move  for
 leaye  to  introduce  a  Bill  to  provide  for
 the  restoration  of  the  settlements  arriv.
 eq  at  between  Life  Insurance  Corpora
 tion  of  India  and  All  India  Life  Inau-
 rance  Corporation  Employees  Federa-
 tion  and  other  Unions.

 MR.  CHAIRMAN:  The  quastion  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  resto-~
 ration  of  the  settlements  arrived  at
 between  Life  Insurance  Corporation
 of  India  and  All  India  Life  Insur-
 ance  Corporation  Employees  Fede-
 ration  and  other  Unions.”

 The  motion  was  adopted.

 SHRIMATI,PARVATHI.KRISHNAN:
 Sir,  I  introduce  the  Bill

 *Publishag  In  Gazette  of  India  Extraordinary,  Part  ,  Section  2,
 Gated  1-9-1977
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 ‘15.87  hrs,

 COMPULSORY  ADULT  EDUCATION
 BILL

 by  Shri  con  K.  Chandrappan
 MR,  CHAIRMAN;  Befove  I  call  upon

 Shri  Chandrappan  to  move  the  motion
 for  consideration.  We  have  to  fix  the
 time-limit  for  the  consideration  of  this
 Bil.  Shall  we  fix  it  for  two  hours.

 SHRI  C.  K.  CHANDRAPPAN  (Cen-
 nanore):  Sir,  it  is  an  important  Bill
 and  I  think  at  least  three  hours
 should  be  fixed.

 MR.  CHAIRMAN;  Let  it  be  up  to
 6  O'Clock.

 SHRI  0.  छू,  CHANDRAPPAN:  Sir,  I
 beg  to  move:t

 “That  the  Bill  to  provide  for  funds
 and  facilities,  ang  to  set  up  necessary
 bodies  to  ensure  compulsory  adult
 education  in  India,  be  taken  into
 consideration.”

 Sir,  while  discussing  this  Bill,  I  am
 very  sure  that  the  whole  House  will
 extend  support  to  the  issue  that  we
 are  trying  to  raise  through  this  discus-
 sion.  I  know  that  there  might  be  diffe-
 rences  regarding  the  provisions  of  the
 BID,  but  the  more  significant  thing  is
 the  question  of  illiteracy  and  how  to
 eradicate  it.  There  are  certain  sug-
 gestions  which  have  been  made  in  this

 Sir,  when  we  speak  of  illiteracy.  7
 think  that  the  whule  approach  towards
 this  problem  should  be  that  it  as  an-
 other  face  of  poverty,  Illiteracy  is  an-
 other  face  of  poverty  and  it  may  be
 even  said  that  illiteracy  and  poverty
 are  twips.  So  it  is  a  part  of  this  pro-
 ject  to  eradicate  poverty.  It  is  an  a
 part  of  that  struggle  we  have  to  take
 up  the  challenging  task  of  fighting  this
 menace.  Sir,  I  also  don’t  approach
 this  problem  as  a  problem  of  mere
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 Statistics  because  there  -are  a  large
 number  of  veople  in  this  country  who
 are  illiterate.  If  you  take  the  age
 group  of  5  to  25,  there  were  48.3  mil-
 lion  illiterate  people  in  96l.  The
 number  hig  incresseq  to  50.6  millon
 in  1971,

 In  1976,  it  again  became  52.6  million.
 You  will  see  that  there  has  been  an
 increase  of  several  millions  of  illite-
 rate  people  during  g  short  spand  of
 3  years.  That  is  why  Dr.  Zakir  Hus-
 sain,  the  late  President  of  this  coun-
 try  had  said  that  illiteracy  in  India
 was  a  great  human  tragedy.  We
 should  also  realize  the  fact  that  we
 are  having  nearly  50  per  cent  of  the
 entire  illiterate  population  in  the
 world.  According  to  Unesco  _  statis-
 ties,  there  are  800  million  illiterate
 people  in  the  world;  and  we  have
 more  than  50  per  cent  of  this  figure
 in  our  own  country.  Mr,  8.  P.  Mitra
 who  was  the  Chief  Justice  of  the  Cal-
 cutta  High  Court,  said  while  partici-
 pating  in  a  seminar  on  illiteracy  that
 we  had  an  illiterate  population  in
 1975,  which  was  more  than  the  entire
 population  of  this  country  in  95i.  It
 means  that  the  entire  population  of
 95]  was  less  than  the  illiterate  popu-
 lation  that  we  had  in  our  country  in
 1975.  This  is  the  magnitude  of  the
 problem.

 When  Mr.  Edmund  Hillary,  the
 famous  mountaineer  went  to  the  hills
 in  search  of  Sherpas,  a  Sherpa  woman
 said  this  to  him:  “My  child  is  blind,
 though  he  has  two  eyes,  because  his
 eyes  are  not  open.  He  is  illiterate.”
 This  is  the  kind  of  a  situation  that  we
 are  facing  insofar  as  millions  and  mil-
 lions  of  our  people  are  concerned.

 There  can  be  a  solution  to  this  prob-
 lem;  and  there  are  many  solutions
 suggested,  It  is  not  only  my  privi-
 lege  to  speak  about  it.  Several  edu-
 cation  ministers  in  the  past,  political
 leaders  and  social  workers—all  came
 forward  with  Mr.  0.  D.
 Deshmukh  said  that  there  should  be

 dent.
 tMoved  with  the  recommendation  of  the  Vice-President  acting  as  Presi-

 ;
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 a  time-bound  programme.  He  was
 speaking  many  years  ago.  He  said
 that  if  we  have  to  solve  this  problem
 in  5  years,  there  should  be  a  spend-
 ing  of  Re,  450  crores.  Then  the  Ko-
 thari  Commission  on  Education  sug-
 gested  that  a  massive  effort  should  be
 made  to  wipe  out  illiteracy;  they  sug-
 gested  a  time-bound  programme  of
 20  years.  I  think  42  years  of  that
 period  have  already  elapsed.  But
 illiteracy  has  only  increased.

 I  need  not  narrate  all  the  cases.
 The  present  Education  Minister,  Mr.
 9.  C.  Chunder  has  said  after  taking
 office  that  a  Janata  programme  should
 be  unleashed  to  eradicate  illiteracy.
 He  said  that  he  woulg  ask  every  tea-
 cher  in  this  country  to  teach  an  addi-
 tional  number  of  0  students;  and  that
 they  will  be  paid  an  extra  fee  for  it.
 There  are  2  million  primary  teachers
 in  our  country.  It  is  g  good  effort,  if
 it  can  be  done.  Then  Mr.  Morarji
 Desai  made  a  very  significant  speech
 in  Coimbatore,  while  participating  in
 an  election  campaign.  There  he  said
 that  his  party  is  determined  to  wipe
 out  illiteracy  within  a  period  of  five  or
 six  years.  These  are  some  of  the
 programmes  advanced  by  people.  The
 question  is  not  one  of  lack  of  pro-
 gramme;  we  h&Ve  so  many  program-
 mes;  the  question  is  whether  this  coun.
 try  will  have  8  determined  approach
 to  the  problem  that  we  will  unite  the
 entire  country,  the  whole  democratic
 nation,  and  unleash  a  massive  attack
 On  illiteracy  so  that  we  will  be  able
 to  achieve  in  this  country  a  position
 where  there  will  not  be  a  single  per-
 Son  without  literacy  within  a  short
 period.  Mere  declarations  would  not
 help.

 In  this  context,  I  would  like  to  cite
 some  of  the  examples  as  to  how  other
 countries  have  achieved  thig  goal.  In
 the  Soviet  Union,  one  of  the  first
 things  done  after  the  October  Revo-
 lution  was  to  make  an  effort  to  wipe
 ह! उ  illiteracy.  Perhaps  you  know,
 Sir,  that  the  Soviet  Union,  particular-
 ly  the  Asiatic  region  of  the  Soviet
 Union,  was  much  more  backward

 ASADHA  10,  699  (SAKA)  Education  Bill  233

 =

 India  in  1917.  In  Kazakistan
 and  Uzbekistan  the  percentage  of
 education  was  only  5  per  cent  and  2
 per  cent  respectively.  In  799  the
 famous  decree  on  illiteracy  was  sign-
 ed  by  Lenin  and  the  whole  country
 was  mobilised,

 SHRI  M.  RAM  GOPAL  RBSDPDY
 (Nizamabad):  With  a  danda.

 oe  Sane
 SHRI  C.  K  CHANDRAPPAN:  The

 whole  country  was  mobilised  and
 within  a  short  span  of  time  they
 could  wipe  out  illiteracy.  In  30  years
 they  eradicated  illiteracy  completely.
 They  came  forwarg  with  a  scheme  to
 mamp  out  illiteracy.  They  mobilised
 one  lakh  young  Communists  and
 through  them  they  covered  all  over
 the  Soviet  Union  the  fight  against  illi-
 teracy.  Then  they  came  with  a  plan
 to  link  work  and  literacy  and  finally
 they  succeeded,  because  the  State
 had  an  approach.  Lenin  explained
 that  a  population  which  is  illiterate
 will  be  a  dead  weight  in  the  course
 of  social  advance.  He  felt  that  in
 order  to  fulfil  the  success  of  the  Octo.
 ber  Revolution  one  of  the  prime  tasks
 for  him  was  to  remove  or  wipe  out
 illiteracy.

 If  you  come  nearer  home,  Viet  Nam,
 a  country  which  was  engaged  in  a
 battle  for  three  decades  against  three
 imperial  forces,  namely,  France,  Ja-
 pan  and  the  United  States,  in  the  bat-
 tle  flela  one  of  the  slogans  to  the
 young  people  was  “you  should  make
 it  a  point  to  teach  your  fathers,
 mothers  and  elder  brothers.”  And
 they  taught.  There  is  no  illiteracy
 in  Viet  Nam.  They  fought  and  de-
 feated  all  the  imperialists.  It  was  the
 graveyard  of  imperialism,  but  it  was
 the  graveyard  of  illiteracy  also.
 That  is  how  &  population  with  a  defi-
 nite  goal  set  before  itself  fought  {lli-
 teracy.

 Take  the  case  of  Cuba,  a  country
 which  was  subjected  to  almost  per-
 petual  blockade  by  U.S.  imperialism,
 always  threatened  and  blackmailed
 by  imperialism.  In  twelve  years  they have  removed  ititeracy.  Literacy
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 wag  only  l6  per  cent  when  Castro
 came  to  power,  but  he  has  wiped  it
 eut.

 These  are  some  of  the  experiences
 that  Iam  citing,  not  because  they  are
 socialist  countries.  Of  course,  that  is
 an  important  factor,  because  the
 whole  population  has  been  given  a
 vision,  a  confidence.  Yoy  fight  this
 social  evil,  and  only  then  you  can
 create  a  new  social  order.

 One  of  the  most,  important  slogans
 after  the  Chinese  revolution  given  to
 the  people  by  the  Chinese  Communist
 Panty  was:  ,“Education  is  the  key”.
 They  were  told;  if  you  can  hold  that
 key  properly  in  your  hand,  you  can
 open  the  floodgates  of  revolution.
 And  they  have  succeeded  in  a  much
 bigger  way.

 There  are  other  countries  also,  es-
 pecially  in  Latin  America,  like  Mexi-
 eo,  Columbia  and  Brazil  which  have
 made  certain  efforts,  but  not  to  the
 full  extent.

 SHRI  VINODBHAI  B,  SHETH
 (Jamnagar):  The  key  will  open  the
 floodgates  of  revolution,  not  of  know-
 ledge.

 SHRI  C.  K.  CHANDRAPPAN:  The
 greatest  knowledge  is  the  knowledge
 of  revolution.  You  may  quarrel  with
 me  on  communism,  but  let  us  not
 quarrel  on  revolution.

 Coming  to  our  prablem  in  India,  T
 fee]  that  there  :s  an  inadequate  real-
 isation  among  the  people  that  this
 problem  of  illiteracy  should  be  fought
 like  a  disease,  J  am  quite  sure  that
 inadequate  realisation  has  crept  into
 the  minds  of  people  because  those
 who  were  ruling  this  country  never
 made  a  very  massive  effort  to  edu-
 cate  the  people,  to  fight  illiteracy  with
 the  determination  that  it  deserves.

 Secondly,  there  is  a  big  social  pro-
 blem.  Women  in  our  country  are  the
 most  i  That  ig  because  we
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 have  a  social  approach  to  that  prob-
 lem.  When  the  average  literacy  for
 the  whole  country  was  29.34  per  cent
 in  1974,  for  males  it  was  39.T  per  cent
 and  for  females  it  was  only  18.44  per:
 cent.  That  is  to  say,  we  had  70.66
 per  cent  of  people  illiterate  in  this
 country,  of  which  60.9  per  cent  were
 males,  whereas  83.56  per  cent  were
 females.  If  you  take  women  in  the
 rural  side,  their  percentage  of  literacy
 was  only  12,96.  That  means  illiteracy
 in  the  countryside  among,  women  was
 87.04  per  cent.  There  are  social  rea-
 song  for  this,  The  traditional  society
 does  not  want  women  to  get  educated
 in  any  way.  Soa,  we  have  to  fight
 that  tradition.  There  is  superstition,
 obscurantism,  It  is  a  big  fight,  fight
 for  social  change.  That  fight  we  will
 have  to  undertake.

 See  again  the  concentration  of  illi-
 teracy  among  the  tribals.  [literacy
 is  more  acute  among  Harijans  and
 Other  socially  backward  sectiong  like
 agricultural  workers  ,and  scavengers,
 In  the  slums  you  can  see  the  illite-
 racy.  But  if  you  take  urban  agglo-
 merations,  there  is  higher  percentage

 of  education.  Take  Delhi,  Calcutta
 Bombay  or  Madras,  there  are  more
 than  70  per  cent  literates.  But  if  you
 take  the  State  as  a  whole,  you  will
 find  that  in  the  countryside  the  illi-
 teracy  is  concentrated,  We  have  to
 identify  the  areas  and  sections  of  the
 People  and  we  should  adopt  such  a
 Policy  which  will  enable  us  to  fight
 illiteracy  on  a  war  footing.  There,  I
 think,  all  the  sections  of  this  House
 will  agree  on  that  point,

 Tlliteracy  is  another  face  of  po-
 verty.  I  would  like  to  cite  one  ex-
 ample  to  this  House.  There  are  40
 million  children  in  the  world  who

 are  today  forced  according  to  UNESCO
 Report,  to  take  to  child  labour,  and
 quite  g  gopd  number  of  them  are
 Indians.  And  they  are  adding  every
 year  to  the  fold  of  illiteracy.  They
 later  become  adult  {Ilfterates,  There
 are  68  mifliqn  children  in  the  world
 today  who  do  not  have  facfii
 schooling  and  of

 ४
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 number  ig  in  (his  country.  This  28
 hew  poverty  takes  its  own  toll  in  the
 field  of  illiteracy

 wag  not  knqw  the  programmes  of
 the  present,  Government;  the  Educa-
 tion  Minister  will,  explain  that,  But
 according  to  the  policies  and  pro-
 grammes  of  the  previous  Govern-
 ment,  it  would  e  00  to  40  years
 to  wipe  out  illiteracy,  That  is  what
 experts  say.  That  means,  your  grand
 children  and  my  grand  children  will
 not  get  the  chance  of  getting  educa-
 Vion.  These  ste  some  of  the  import-
 ant  factorg  which  we  have  to  bear  in
 mind  when  we  discuss  the  problem
 of  illiteracy.  In  this  background,  I
 thought  that  I  should  introduce  a  Bill
 for  the  consideration  of  this  House.
 My  only  intention  is  that  the  probe
 lem  of  illiteracy  in  all  its  seriousness,
 Should  be  discussed  in  this  House  and
 this  Bill  should  be  taken  only  as  an
 opportunity  for  such  a  discussion.  I
 tried  to  bring  out  some  of  the  import-
 ant  aspects  which  should  be  kept  in
 mind  by  the  Education  Minister  while
 formulating  his  different  policies.  He
 may  have  differences  with  me  or  I
 may  have  differences  with  his  poli-
 cies,  but  that  is  a  different  point.

 The  problem  of  illiteracy  should  be
 taken  in  the  context  of  socio-econo-
 mic  development  of  the  country.  It
 should  also  be  realised  that  you  are
 educating  a  child  to  make  him  a  fully
 grown  up  citizen,  fully  equipped  to
 face  life  with  all  its  agonies,  pains,
 pangs  and  everything.  It  will  be  an
 opening  to  the  development  of  a  citi-
 zen  whose  all  faculties  in  him  are
 fully  grown.  We  have  to  have  that
 approach  to  the  problem.

 36  hrs.

 Then,  we  should  not  also  allow
 little  efforts  which  we  ere  making  to
 make,  the  people  literate  to  go  waste
 If  you  do  nof  care  for  them  after  giv-
 ing  six  months  or  ote  year’s  ‘educa-
 hon.  they  will  fall  back  to’  ifiitefacy
 alter  some  time,  So,  this  shovld  be

 continuing  You  may  give
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 education  to  million  people  by  giv-
 ing  six  months  course.  If  you  forget
 about  them  after  one  year  or  after
 two  years,  you  will  find  that  they
 will  come  back  to  illiteracy.  So
 there  should  be  a  continuous  effort
 They  should  be  provided  schooling
 text-books,  money,  everything  so  that
 they  become  fully  educated  people. The  first  batch  of  nearly  40,000  gra~
 duates  were  given  certificates  in
 Cuba  this  year.  They  were  all  illite-
 rate.  But  they  were  raised  to  ¢he
 level  of  graduation.  They  will  now
 ew  im  foi  Lerten  wrontion.  We  micas
 have  a  continuing  approach  so  that

 they  will  make  full  use  of  the  benefit
 that  they  have  derived  out  of  it.

 My  first  suggestion  in  the  Bill  is  to
 set  up  one-man  literacy  centres,  It
 should  be  in  every  factory,  in  every
 panchayat,  in  every  ward  of  big
 cities  ang  in  every  town.  The  one-
 man  literacy  centre  should  be  a  nu-
 cleus  spread  over  throughout  the
 country  in  all  walks  of  life  where  illi-
 terates  are  there.  These  centres
 should  provide  education  to  them,
 Who  will  be  the  students?  Accord-
 ing  to  this  Bik,  all  the  illiterates  can
 find  a  place  in  the  one-man  literacy
 centre.  Who  will  finance  it?  The
 society  should  finance  it.  If  they  are
 working  in  a  factory,  the  employer
 should  take  up  the  responsibility,  not
 the  full  but  g  part  of  the  responsibi-
 lity.  If  they  are  agricultural  work-
 ers,  the  landlord  or  whoever  employs
 them  should  take  a  part  of  the  res-
 Ponsibility.  The  financing  of  the
 scheme  may  cost  hundreds  of  crores
 of  rupees.  I  suggest  that  a  literacy
 fund  may  be  created.  There  are  cer-
 tain  proposals  for  cess  and  surcharge
 On  certain  taxes.  I  am  not  a  financial
 expert  to  say  that  this  is  the  last  word
 about  it.  My  idea  is  that  there  should
 be  money  raised  out  of  the  present
 budgetary  allotment  so  that  this
 scheme  may  be  put  through  in  a  man-
 ner  in  which  we  all  like  it  to  be.

 My  second  suggestion  is  that  the
 dwudents  spd  veatnurs  vi  nis  toon
 try,  specially  the  students  of  Higher
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 Secondary  Schools  and  Colleges  and
 the  teachers,  should  be  drawn  into
 the  scheme.  The  hon.  Minister  had
 also  suggested  that  the  teachers
 should  be  drawn  into  the  scheme.  My
 suggestion  is  that  students  should  also
 play  a  role.  If  the  students  are  drawn
 ang  they  are  made  teachers,  you  will
 get  severa!  millions  of  people  who
 will  go  round  the  country  and  teach
 the  millions  and  millions  of  illiterates,
 There  are  a  large  number  of  unem-
 ployed  educated  people  registered
 mith  the  emplevment  =  exchanges.
 They  should  be  drawn  with  a  mini-
 mum  payment  and  should  be  asked
 to  take  classes  for  the  illiterates  so
 that  we  will  not  find  shortage  of
 teachers  for  manning  the  one-man
 literacy  centres,

 I  would  like  to  mention  one  thing
 here.  It  may  not  be  liked  by  every-
 body.  But  it  is  something  that  every-
 body  should  keep  in  mind.  In  Cuba,
 when  they  wanted  the  whole  country
 to  go  in  for  literacy  campaign,  they
 closed  down  the  schools  and  the  uni-
 versities  for  one  year.  They  had  the
 determination  to  see  that  education
 should  not  remain  a  privilege  of  few.
 So,  they  closed  the  schools  and  sent
 them  for  literacy  training.

 Well.  we  should  think  about  it;  we
 should  think  about  it  if  we  are  serious
 in  solving  the  problem.  You  have  to
 collect  every  possible  person  to  teach
 and  to  go  to  the  villages.  Well  that
 is  a  Janata  scheme.  So,  there  should
 be  no  quarrel  about  it.

 Another  important  point  is  about
 the  setting  up  of  a  board  at  the
 Centre  and  in  the  States  because  this
 Board  will  have  to  coordinate  the
 whole  work  ‘They  have  to  provide
 the  text-books:  they  have  to  give
 equipment  and  training  for  the
 teachers  and  the  whole  orientation
 in  the  country  should  be  directed
 towards  a  mass  literacy  movement.
 For  that,  this  board  will  have  to  func-
 tion  in  the  States  and  at  the  Centre.
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 If  we  spend  hundreds  of  crores  of
 tupees  or  thousands  or  a  little  more
 of  rupees  what  the  country  will  gain,
 we  should  know  about  it.  There  are
 estimates  made  by  UNESCO.  For
 example,  if  90  per  cent  of  the  Indian
 peasants  who  are  illiterate  are  made
 literate,  if  their  eyes  are  open,  then
 they  will  be  more  responsive  ‘for
 scientific  techniques  on  cultivation;
 thev  will  be  more  caoable  of  doing
 that;  they  will  be  better  equipped.
 But  the  assessment  made  by  UNESCO
 is  that  with  the  very  fact  that  you
 are  giving  an  opportunity  and  enabl-

 tag  the  lndlaa  veasattt.  ta  be  mace
 equipped.  educated  and  more  adapt.
 able  to  the  scientific  things,  the  cul
 tivation  in  this  country  can  increase
 by  50  per  cent.  The  production  will
 more  than  compensate  the  money
 that  we  spend.

 Secondly,  about  the  industrial  sec-
 tor  if  the  workers  are  educated,  then
 undoubtedly  the  productivity  will  go
 high.  So,  the  agrarian  sector  will
 increase  production:  in  the  industrial
 sector,  the  production  will  also  be
 increased.

 Then  the  most  important  thing  ‘<
 the  problem  of  political  awareness  of
 the  people.  The  political  awareness
 of  the  people  will  surely  be  increased
 if  we  increase  literacy  among  the
 illiterates  All  that  we  discuss  about
 ideology,  politics,  fascism,  all  these
 things  will  go  over  the  heads  of
 millions  of  iliiterates,  if  people
 become  literate.

 AN.  HON.  MEMBER:  The  previous
 Government  had  discouraged  it.

 SHRI  C.  K.  CHANDRAPPAN:  Now
 the  situation  is  changed.  They  should
 encourage  it.  I  do  not  want  to  quarrel
 like  that.  The  political  awareness  of
 the  country  will  increase  if  education
 Is  enhanced.  We  will  have  more
 stable,  durable  and  meaningful  demo-
 eracy  if  the  people  are  literate,  if  the
 people  are  educated,

 Claberragiiots)
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 AN  HON.  MEMBER:  What  about
 family  planning?

 SHRI  C.  K.  CHANDRAPPAN:  I
 would  say  a  few  words  about  Mr.
 Sanjay  Gandhi  who  was  speaking  about
 eradication  of  illiteracy  and  need  for
 family  planning  without  any  pers-
 pective.  That  is  why,  he  and  his  plan
 ended  in  disaster.  But  in  other  coun
 tries,  in  China,  for  example,  they
 take  to  family  planning;  they  educate
 people  about  it.  The  people  go  to  the
 family  planning  centres.  ‘They  will

 do  it  themselves.  Kerala  is  an  exam-
 ple  where  there  is  no  case  of  com-
 pulsory  or  forced  sterilisation.  There
 is  a  United  Front  Government  in
 Kerala  which  appealed  to  the  peopl
 to  practise  family  planning  methods.
 There  was  no  coercion  and  the  people
 responded  because  most  of  them  are
 educated.  The  educated  young  Chri-
 stian  boys  and  girls  do  family  plann-
 ing.  The  educated  young  Muslim
 boys  and  girls  do  family  planning.
 They  do  practice  it.

 Coming  to  the  last  point,  I  would
 like  to  mention  that  it  will  unleash
 the  flood-gates  of  a  cultural  revolu-
 tion  in  this  country,  if  you  make  the
 people  educated,  all  the  talents  in
 warious  fields  will  get  unleashed;  a
 new  cultural  awakening  in  the  coun
 try,  a  multi-sided  awakening  in  the
 social  life,  will  take  place.  If  anybody
 can  contribute  meaningfully  to  that,
 this  country  will  remember  him.
 Whichever  Government  it  is  that  can
 achieve,  even  partly,  the  goals  that  I
 have  suggested,  that  Government  will
 be  remembered  in  the  history  of  this
 country  as  a  Government  which  has
 liberated  the  people  from  ignorance,
 which  has  opened  the  eyes  of  the
 millions.

 It  is  with  this  purpose  in  mind  that
 I  have  introduced  this  Bill,  and  I
 appeal  to  every  section  of  this  House

 (to  ;consider  it  and  face  the  challenge,
 not  as  a  party  matter,  not  in  a  parti-

 #@an  spirit,  but  as  a  national  problem,
 mobilising  all  the  democratic  opinion
 stogether,  creating  a  new  awareness
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 and  unleashing  a  big  fight,  on  a  war-
 footing,  against  this  dark  scourge  on
 the  Indian  masses,

 I  hope,  this  House  will  agree  with
 me,  and  with  that  wish,  I  commend
 the  Bill  for  the  consideration  of  the
 Flouse.

 MR.  CHAIRMAN:  Motion  moved:
 “That  the  Bill  to  provide  for

 funds  and  facilities,  and  to  set  up
 necessary  bodies  to  ensure  compul-
 sory  adult  education  in  India,  be
 taken  into  consideration.”

 There  are  more  than  5  Members
 who  wish  to  speak  on  this  Bill.  There
 should  be  a  time  limit  for  each  Mem-
 ber.  I  suggest  that  the  Members  may
 take  seven  minutes  each.  The  hon.
 Minister  will  intervene  and  the  Mover
 has  also  the  right  of  reply.

 att  लक्ष्मीनारायण  नायक  (खजुरादो  :  यह
 सही  बात  है  कि  भारत  में  ग्राज  जो  निरक्षरता
 है  इसका  झल्त  होना  चाहिये।  जो  पिछले  दिनों
 सरकार  रही  उसे  इसका  प्रयास  करना  चाहिये
 था  ताकि  देश  में  निरक्षरता  में  कमी  झाती  ।
 निरक्ष रता  के  कारण  लोगों  में  अन्ध  विश्वास,
 रूढ़िवादिता  भौर  तरह  तरह  की  कुरीतियों
 का  बोलबाला  रहता  है  ।  व्यक्ति  जब  शिक्षित
 हो  जाता

 डो
 उसके  भनेको  काम  सहल  हो

 जाते  हैं  श्र  उसकी  इज्जत  भी  बढ़ती  है  ।
 गाँव  में  या  देहात  में  या  किसी  भ्रन्य  छोटे  स्थान
 पर  जो  अनपढ़  भादमी  होता  है  उसको  तरह  तरह
 की  कठिनाइयों  का  सामना  करना  पड़ता  है
 जौर  वह  साधनहीन  भी  होता  है  ।  इस  बात  से
 इल्कार  नहीं  किया  जा  सकता  है  कि  अच्चे  हों
 या  प्रौढ़  सभी  का  शिक्षित होना  बहुत  जरूरी
 है

 विधेयक  में  कुछ  साधन  जुटाने  की  बात
 कही गई  है।  जो  शिक्षक  है  उसको  चाहिये  कि
 बहू  कारखाने  में  मजदूरों  यार्गांवों  में  जो
 निरक्षर हैं  उसको  साक्षर  बनाने  के  लिए  एक
 चंटा  दे  भौर  सेवा  के  भाते  दे  हर  या  टैक्स



 247  Compulsory  Adult

 [सी  सवभीनारायण  नायक]
 लगाने  से  मैं  समझता  ह॒  कि  काम  चले  नहीं
 सकेथा  |  शिक्षक  जो  जहां  रहता  है  उसको
 ह... 4  दिखानी  चॉहिये  धौर  इस  तरह  को
 व्यवस्था  होगी  चाहिये  ताकि  वह  समय  निकाल
 कर  जहा  वह  रहता  है  वहा  कम  से  कम
 एके  चटा  इस  काम  के  लिए  दे।  हर
 व्यक्ति  अचने को को  कहता है  कि  हमे  जर्नसेवक
 हैं,  देश  की  सेब  करना  चाहते  हैं  ।  लेकिन
 मन  से  सेवा  नही  करते  हैं  ।  यह  कार्य  रूप  में
 परिणत  होना  चाहियें,  जैसें  गाधी  ची  कहँते  थे
 कि  कथनी  शोर,  करनी  से  प्रन्तर  नही  होना
 चाहिये  in  इसलिए  एसी  व्यधस्था  होगी  चाहिये

 कि  जितने  भी  देश  में  शिक्षक  है  उनकी  ड्यूटी
 होनो  चाहिये  कि  जिस  स्थान  में  रहते  हैं  कम
 से  कम  |  घटे,  चाहे  बालक  हो  या'  प्रौढ,
 उनको  पढ़ायें  |  हमारे  ऐसे  बच्चे  हैं  जो  भ्रच्छे
 बन  सकते  है।  हालाकि  प्रस्ताव  मे  प्रौढ़  व्यक्तियो
 की  बात  कही  गई  है,  लेकिन  मैं  चाहता  हू  कि
 बच्वों  को  भी  इस  में  शामिल  किया  जाय  ।

 बहुत  से  छोटे  बच्चों  की  शिक्षा  नही  हो  पाती
 है,  छांटी  उम्र  से  वह  काम  मे  लग  जाते  है
 और  निरक्षर  रह  जाते  है।  जिस  तरह  से  अनि-
 बार्य  शिक्षा  चली  लेकित  उस  का  काम  धूमिल
 हो  गया  क्योकि  छोटे  छोटे  बच्चे  या  तो  खेलते
 रहते  हैं  या  गाय,  भैसो  को  चराने  हार  मे  चले
 जाते  हैं  और  पढते  नही  हैं  ।  साधनहीन  परि-
 बारो  के  छोटे  छोटे  बच्चे  पढ  नहीं  पाते  हैं  t
 इसलिए  चाहे  प्रौढ  हो,  या  बालक  हो,  उन
 सब  के  लिये  प्ननिवार्य  शिक्षा  होनी  चाहिये
 और  इनका  दायित्व  सरकार  को  इस  तरह  लेना
 चाहिये  जैसा  मैंने  धुझ्लाव  दिया  |  यदि  भाप  इस
 दाम  के  लिये  टैक्स  लगाते  हैं  तो  उसका  बोश

 हम  ठीक  नहीं  समझते  ।  हम  चाहते हैं  कि  जो
 शिक्षित  और  समझदार  व्यक्ति  हैं  उतको  कम
 से  कम  एक  घटा  देश  के  लिये  देना  चाहिये
 और  लोगों  को  पढाना  चाहिये  ।  निरक्षरता
 के  कारण  हमारा  देश  बहुत  पिछड़ा  है।  हम॑
 देखते हैं  कि  जिस  प्रदेश  मैं  साक्षरता  प्रधिक  हैं
 वहाँ  के  पढ़े  लिखे  लोग  हर  काम में  सफल  होते
 हैं  केरल  में  शिक्षा  सब  से  भधिक  है  ौर
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 इसीलिए  बहा  के  लोग  सब  हे धाने हैं  शिक्षित
 होने  के  कारण  वह  कहीं  भो  सौकरी  करते
 हैं,  अपना  काम  करते  हैं  भौर  भच्छी  तरह  से
 रहते  हैं  1

 यह  प्रस्ताव  ठीक  है  बौर  मै  शासन  से

 कहुभा  कि  बहुत  हो  समझदारी  से  शौर  'विधार
 करके  जरूर  इस  देश  में  सभी  के  लिये  अनिवार्य
 शिक्षा  होनी  चाहिये,  भोर  ऐसी  व्यवस्था
 बनायें  जिस  से  सब  लोग  साक्षर  हो  सके  ।  इस
 शब्दों  के  साथ  मैं  इस  का  समर्थन  करता  हू  ।

 SHRI  SARAT  KAR  (Cuttack)  I
 have  a  few  points  to  suggcst  I
 don’t  find  fault  with  the  Government
 for  the  coritinuing  of  illiteracy  in  our
 country  Our  social  atmosphere  5
 such  that  even  if  you  try  to  educate
 the  people,  they  will  not  turn  up  for
 such  education  We  had  tried  tu  do
 this  in  different  States  but  without
 success  So,  though  there  is  a  Direc-
 tive  m  our  Directive  Principles  ot  the
 Constitution  for  compulsory  universal
 education  we  cannot  make  it  com-
 pulsory  As  you  know,  even  n
 the  primary  schools  the  drop  outs
 have  been.  increasing  day  by
 day  because  most  of  the  people  are
 poo!  and  due  to  poverty  and
 ignorance  they  don't  send  their  kids
 to  schools—even  small  kids  do  not
 find  the  school  interesting,  rathe:  they
 feel  it  to  be  ike  a  jail  Unless  the
 social  atmosphere  35  changed  how  can
 we  talk  of  compulsory  education  whe-
 ther  for  children  or  adults?

 Some  solution,  however,  can  be
 found  and  I  would  like  to  make  a  few
 personal  suggestions  for  doing  80.
 The  unemployed  educated  youth  may
 be  engaged  in  teaching  a  sort  of  pre-
 primary  education  courses  to  both
 children  and  adults  in  every  village
 and  town  In  other  words  before
 their  going  to  school  we  can  make  the
 village  atmosphere  so  interesting  that
 smail  kids  and  even  adult  persons  be-
 come  interested  to  take  lessons  in  &
 homely  way  without  fhe
 roatihé  In  my  Staté  we  have  in
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 distant  villages  places  where  the
 Bhagawat  is  sung  before  a  rural
 gathering.  If  we  can  have  similar

 Places  in  various  @reas  as  venue  for
 literacy  compaign  where  the  Bhagwat,
 the  Mahabharata  and  other  Puranic
 literature  is  recited,  people  will  get
 interested.  These  things  can  be  en-
 trusted  to  the  educated,  unemployed

 -or  retired  educated  people  of  the
 locality  for  a  certain  remuneration.

 My  second  suggestion,  which  is,  of
 course,  not  original  is  this.  Shri  C.  D
 Deshmukh,  as  far  as  I  understand,
 had  suggested  in  the  Constituent
 Assembly  that  the  voters  should  be
 literate  and  in  order  to  make  them
 literate,  all  the  political  parties  will
 compcte  with  each  other  to  make
 them  educated.  Of  course,  this  was
 turned  down,  and  there  is  adult
 franchise  irrespective  of  voter's  edu-
 cation.  It  seems  to  mé  quite  reason-
 able  that  we  can  try  this  after  thirty
 years  of  independence.  We  can
 change  the  election  laws  in  such  &
 way  that  only  the  literate  persons
 should  have  a  voting  mght.  In  that
 case,  all  the  political  parties  will  he
 interested  and  be  duty  bound  tn
 campaigning  for  literacy.  For  such
 literacy  campaign  or  campaign  for
 educating  voters  the  Government  can
 also  make  contributions  to  the  pvli-
 tica)  parties.  In  old  times,  in  our
 Mathis—monastries-—-,  religious  places,
 ‘temples,  mosques  etc.  religious  pro-
 phets,  gurus,  Muttas,  and  others  were
 engaged  in  spreading  education.
 These  days  even  if  those  institutions
 continue,  we  do  not  hear  much  of  their
 noble  duties.  So,  they  can  also  be
 persuaded  for  this  literacy  campaign.

 Thus  is,  of  course,  not  an  easy  task,
 ‘but  some  thought  must  be  given  to
 this  aspect.  I  do  not  think  that  this
 can  be  enforced  by  a  legislative
 measure,  we  cannot  force  anybody.
 unless  one  is  committed  and  dedicated
 to  the  mission  of  removing  illiteracy.

 come
 She,  probleme

 children  gf  the
 village:
 engaged  their  children  for  procuring
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 food  and  wood  from  the  jungle  or
 for  catching  fish  from  the  river.
 instead  of  forcing  these  children  to

 go  to  the  schools,  which  may  be
 jails  for  them—some  sort  of  incentive
 may  be  given  so  that  their  parents
 neither  object  nor  suffer  and  they
 themselves  get  interested  must  be
 given  to  this  problem.  There  should
 be  a  national  and  State  level  con-
 ference  of  the  literate  and  cultured
 persons  to  suggest  suitable  solutions
 and  the  Government  can  take  up  the
 subject  not  by  making  laws  but
 by  changing  social  conditions  in  such
 a  way  that  the  literacy  campaign  can
 be  started  widely  and  made  a  success

 in  this  country.

 SHRI  SAUGATA  ROY  (Barrack-
 pore).  Mr.  Chairman,  Sir,  I  rise  to
 support  this  Bill  and  while  supporting
 the  Bill,  I  also  congratulate  Shri
 Chandrappan  on  having  brought  for-
 ward  such  a  Bill  and  provided  an
 opportunity  to  discuss  a  subject  of
 such  a  vital  importance  to  our  country.
 In  fact,  the  problem  of  adult  illiteracy
 [8  one  of  the  major  problems  ‘facing
 this  country.  Today,  in  our  popula-
 tion  of  over  600  millions,  we  have
 nearly  460  mullion  illiterate  people
 and  a  large  section  of  them  are  adult
 illiterates,  because  the  available
 statistics  show  that  80  per  cent  of
 children  between  five  and  fourteen
 years  of  scholl-going  age  go  to  school.
 Though  a  propensity  has  been  created
 among  the  adults,  illiteracy  remains:
 there.  As  mentioned  earlier,  in  the
 Directive  Principles  of  our  Constitu-
 tion,  we  said  that  we  would  give  free
 and  compulsory  primary  education  to
 all  within  ten  years.  This  is  one  of
 the  major  goals  of  the  Constitution
 which  this  nation  has  failed  to  achieve.

 Now,  a  time  has  come  to  take  up  this
 issue  on  a  War  footing.  Many  may
 argue  with  me  or  Bhri  Chandra!

 al that  a  legislative  measure  for
 matter  is  not  necessary,  possibily

 seven social  movement  of  the
 =  ye  use by  Gandhiji  may  be  for

 this  purpose.  I  have  no  quarrel  with
 them,  but  I  would  like  to  emp-
 hasise  and  draw  their  attention  to  the
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 modern  systems,  which  are  being
 advocated,  for  fighting  illiteracy  among
 adults.  In  this  connection,  I  would
 like  to  quote  from  the  address  by  Mr.
 John  E.  Fobes,  Deputy  Director  Gene-
 ral  of  UNESCO  in  the  Conference  held
 in  Paris  in  1976  They  are  concerned
 with  the  development  of  adult  educa-
 tion  also.  He  said  that  three  impor-
 tant  things  are  there  to  fight  illiteracy,
 especially  adult  illiteracy.

 ‘First,  to  make  evident  the  speci-
 fic  features  of  adult  education  seen
 as  a  constituent  part  of  comprehen-
 sive  and  integrated  systems  of  edu-
 cation  conceive  in  the  perspective
 of  life-long  Jearning.

 The  description  jg  intend-
 ed  to  provide  a  basis  for  reflection
 and  discussion  between  all  parties
 concerned.

 Secondly,  to  mobilize  the  political
 support  which  is  needed  for  the
 development  of  adult  education.

 Thirdly,  ४0  pave  the  way  for
 adoption  of  specific  national  legis-
 lative  and  edministrative  instru-
 ments.”

 This  is  the  report  of  the  YWnited
 Nations  Educational,  Scientific  and
 Cultural  Organization  and  I  fee)  that
 without  a  legislation  and  without  a
 suitable  administrative  body  to  take
 forward  this  scheme  of  adult  literacy,
 this  cannot  succeed.  I  am  very  glad
 that  Dr,  Pratap  Chandra  Chunder,  a
 noted  litterateur  and  a  noted  scholar
 from  my  home  State  of  West  Bengal
 has,  after  becoming  the  Union  Educa-
 tion  Minister,  first  emphasizeq  the
 need  to  take  up  this  adult  educatioin
 programme  on  a  war  footing.  But,  it

 is  unfortunate  that  even  after  the
 Janata  Party  has  come  to  power  and
 even  after  a  person  of  Dr.  Pratap
 Chandra  Chunder’s  erudition  ang  in-
 tegrity,  has  taken  over  this  portfolio,
 not  enough  money  has  been  allotted
 for  educatfon  in  the  present  Budget  of
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 the  Central  Government.  Education
 has  always  icceived  a  step-motherly
 treatment  from  all  governments  and
 the  Education  Ministry,  being  an  non-
 economic  and  ucu-earning  Ministry,
 is  supposed  to  be  not  a  politically
 powerful  Ministry  and  that  is  why
 when  any  cut  ther  is  in  the  Budget,
 it  comes  straight  to  Education  first
 Not  only  that,  in  our  education  a’so  I
 fully  admit  to-day  the  whole  system
 has  been  an  inverted  pyramid  with  a
 very  big  apex  but  with  a  very  small
 base.  What  education  should  have
 been  is  a  pyramid  with  a  very  wide
 base  of  functional  literacy  among  all
 adults  and  with  very  much  thinning  of
 University  education  at  the  apex.  In
 this  country  in  30  years  of  after-
 Independence  we  have  now  almost  90
 Universities  but  not  enough  primary
 schoo]s  to  cater  to  all  our  children
 and  also  adult  illiterates.

 So,  the  proposal  of  Dr.  Pratap
 Chandra  Chunder  to  get  up  an  Adult
 Education  Board  is  very  welcome,  but
 is  not  sufficient.  It  is  necessary  »ut
 not  enough  because  unless  more
 administrative  measures.  both  at  the
 central  and  at  the  States  level,  are
 taken  and  suitable  legislative  mea-
 sures  conceived  and  brought  out  and
 also  the  required  money  collected
 from  the  people,  especially  those
 sections  of  the  people  who  can  afford
 to  pay  it,  this  scheme  is  going  to
 flounder.  The  government  of  which-
 ever  Party  that  may  come  to  power
 in  this  system  will  not  be  able  to
 allow  sufficient  money  for  education.
 Money  will  go  to  other  schemes  first
 because  we  will  say,  ‘we  are  a  poor
 country.  We  do  not  want  education.
 We  want  food,  agriculture  and  indus-
 try’.  And  education  will  suffer  in  this
 process.  The  proposal  to  set  up  2

 .National  Literacy  Fund  is  also  very
 welcome  but  whether  it  should  be  a
 cess  on  income  tax  or  a  surcharge  om
 income-tax  and  which  is  the  best
 method  for  this  is  not  known  to  me.
 Possibly  Dr.  Chunder  might  consult
 financial  experts  who  may  advise  him
 on  this  matter.
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 But  this  is  not  enough  at  this  stage

 to  emphasize  on  the  value  of  adult
 education  for  the  poor  man.  If  you
 go  to  him  and  tell  him,  ‘You  will
 learn  the  three  Rs.  he  will  say
 ‘How  will  it  help  in  earning  my
 bread?’  We  have  not  thought  of  that
 famous  slogan  of  the  German  play-
 wright,  Bertolt  Brecht,  ‘Oh!  Hungry
 man,  get  hold  of  a  book  and  that  3s
 your  weapon.  That  is  the  weapon
 which  a  hungry  map  can  fight  with
 against  exploitation.  That  is  the
 weapon  with  which  a  hungry  man
 can  fight  against  poverty.  That  is  the
 weapon  with  which  a  hungry  man
 can  fight  for  bringing  about  a  social
 transformation.’  This  is  the  very  basic
 thing  I  want  to  submit  at  this  stage.
 In  this  world  there  have  been  many
 examples  of  countries,  many  socialist
 countries  which  have  achieved  total
 MMteracy  through  State’s  efforts  and  co-
 operative  efforts.  It  may  be  argued
 at  this  stage  that  our  State  not  being
 a  socialist  State  or  since  we  are  not
 believing  either  in  a  totalitarian
 form  or  collectivism,  effort  by  tae
 State  is  not  called  for.

 Mr.  Chandrappan  has  already  given
 examples  of  China,  Cuba,  Vietnam,
 etc.  I  do  not  want  to  multiply  the
 examples.  I  only  want  to  give  a  small
 example  of  a  socialist  country  from
 my  own  experience.  Last  year  I  had
 a  chance  to  go  to  the  different  Soviet
 Socialist  Republics.  I  visited  Uzhek-
 istan.  The  Vice  President  of  the  Soviet
 Union  is  a  lady  from  Uzbekistan—a
 Muslim  lady.  I  said  to  her,  “Since
 literacy  in  your  country  was  of  a  high
 Percentage,  how  did  you  manage  it?
 How  is  it  that  in  your  country  women
 are  running  textile  mills,  women  run
 tractors?”  I  had  to  bow  my  head  in
 shame  when  she  said,  “In  ‘1917,  the
 Nteracy  over  there  was  2  per  cent.
 but  jn  792  they  had  700  per  cent
 literacy.”  This  is  possible  where  the
 State  takes  interest.

 I  bring  to  your  notice  another  ex-
 ample,  It  will  be  more  relevant  to
 the  Indian  conditions.  I  refer  to  the
 experience  of  Paulofreire  and  his
 work  in  Brazil,  Columbia  and,  other
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 Latin  American  countries.  I  am  surc
 the  Education  Minister  is  acquainted
 with  Paulofreire—the  historic  work
 ‘the  Pedagogy  of  the  oppressed’  in
 which  the  speaks  about  functional
 literacy,  in  which  he  speaks  about
 how  one  can  make  this  whole  system
 of  education  to  function  for  the  poor
 man  who  is  working  on  land  and  in
 the  forest.  How  can  this  be  done?

 At  this  stage  I  want  to  say  that  the
 experience  of  the  Latin  American
 countries  in  ths  respect  is  not  only
 welcome  but  we  need  to  emulate
 efforts  to  find  our  moorings  in  his
 respect.  I  have  no  doubt  that  it  is
 possible  to  evolve  a.  national  con-
 sensus  on  8  scheme__—  to  make  adult
 education  free  and  compulsory.  We
 can  raise  revenue  for  the  adult  edu-
 cation.  This  will  cut  across  party  lines,
 cut  across  political  lines.  It  is  possi-
 ble  and  it  has  been  shown  in  this
 country.

 Yesterday,  I  was  talking  to  some
 students  from  Jaipur.  They  are  fram
 Rajasthan  University.  By  978  they
 ate  going  to  make  Jaipur  literate.  3
 do  not  know  how  far  their  target
 will  be  achieved.  Voluntary  effort
 has  to  be  encouraged  by  the  Govern-
 ment.  All  this  is  good  but  not  qood
 enough.  The  State  must  intervene
 at  this  stage.  We  cannot  afford  that
 Jakhs.and  crores  of  our  countrymen
 should  remain  in  the  darkness  of
 illiteracy.  We  cannot  allow  them  to
 be  oppressed  for  ages  and  ages.  We
 must  bring  to  them  the  light  of  edu-
 cation.  This  s  the  duty  of  all  modern
 States  and  this  is  the  duty  of  the
 Indian  state.

 Lot  of  talk  has  been  going  on  about
 compulsory  sterilization.  This  has
 happened  in  this  country.  It  is  un-
 fortunate  that  in  this  country  people
 went  in  for  forcible  sterilisation.  Had
 the  people  been  literate,  there  would
 not  have  been  excesses.  There  would
 not  have  been  cases  which  the  Health
 Minister  wag  mentioning  yesterday.

 I  will  also  draw  the  attention  of  the
 Minister  to  the  report  of  the  task
 force  of  U.G.C.  on  Adult  Education
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 which  suggested  that  system  of  adult
 education  be  made  a  compulsory
 subject  in  most  of  the  Indian  unr:
 versities.  Up  till  now  this  very  basic
 and  immediate  thing  has’  not  been
 done  The  universities  have  not
 introduced  ‘Adult  Education’  as  a  part of  their  curriculum  though  it  was
 recommended  by  the  U.GC.  a  year
 ago.

 While  commending  the  Bill,  I  sav
 that  both  the  State  effort  and  volun-
 tary  effort  are  called  for  at  this  staze
 to  Sight  against  this  grave  probiem
 which  threatens  to  take  our  country
 back  towards  extinction.  In  this
 context  I  end  with  the  quotation
 from  Rabindra  Nath

 हैं  मोर  दुर्भागा  देश,  जादेर  करेछ  प्रपमान
 अपमाने  हते  हब  ताहादेर  सबार  समान
 मानूषेर  अधिकारे  वंचित  करेछ  जारे,
 सम्मुख  दांडाये  रेखे  तब  कोले  देशो  नाई  स्थान
 अपमाने  हते  हबे  ताहादेर  सवार  समान
 जारे  तूमि  नीचे  फेलो,  से  तोमारे  फेलिछे  जे  लीबे
 पश्याते  रेखेछ  जारे  से  तो  मारे  पश्चाते  टानिछे  "

 —‘Oh,  unfortunate  country,  those
 whom  you  have  insulted,  to  those.
 you  have  to  be  equal  in  insult’

 I  appeal  to  the  Education  Minister
 to  take  appropriate  steps  to  evolve  &
 national  cbnstiousness  so  that  we  can
 be  free  from  this  national  ‘shame  and
 national  insult.

 SHRI  SHYAMAPRASANNA  BHAT-
 TACHARYYA  (Uluberia):  I  basically
 support  {his  Bill  moved  by  Mf.
 Chandrappan.

 Sir,  I  think  that  the  Bill  will  help
 Dr.  Chunder,  our  Education  Minister
 to  know  the  attitude  of  different  sec-
 tions  of  the  House  about  how  Members
 teé]  un  those  matters.

 Our  Constitution  said  long  ago  that
 filiteracy  must  be  abolished  within  40
 years.  But  government
 Ankteasdd  ९  bag  ie  al
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 and  police  and  curtailed  the  education
 budget.  This  has  long  been  théir
 pohey.

 Now.  in  West  Bengal  there  have
 been  some  social  initiatives  regarding
 development  of  Adult  Education  in
 Hooghly  district.  2,000  adult  persons
 were  given  education.  But  the  police
 arrested  these  persons  who  were  edu-
 cating  the  people.  This  campaign  was
 thus  stopped  by  the  police  there.

 If  you  go  to  a  remote  vilage  in  a  rural
 area  of  our  scheduled  caste  and  sche-
 duled  tribe  people  you  will  find  that
 the  parents  want  their  children  some-
 how  to  earn  something  so  that  in  their
 lotality  they  can  have  minimum  earn-
 ing  for  their  existence.  In  spite  of
 their  wish  to  educate  their  children
 they  cannot  afford  to  do  it  because  the
 child  has  to  earn  something  for  the
 family  to  he  run,

 The  urge  for  a  new  life  has  to  be
 there.  The  urge  of  the  people  to  edu
 cate  their  children  is  lacking  now
 Ths  has  to  be  developed  in  our
 people.

 Our  Janata  Government,  particularly
 our  Education  Minister.  is  eager  fo
 drive  out  illiteracy.  We  should  de-
 velop  the  zeal  of  the  people  for  a  new
 life  iri  the  village  and  we  should  pul
 all  our  resources  in  this  regard  for  all
 round  agricultural  devélopment,  fo:
 setting  up  rural  industries  and  fot
 driving  out  poverty  and  Hlteracy.

 We  should  develop  not  only  =  rural!
 industry  but  we  should  bring  abou!
 radical  land  reforms  as  China  hag  done
 With  this  new  enthusiasm  developed
 among  our  rural  masses,  I  am  sure  that
 our  efforts  will  be  successful.  If  the
 necessary  urge  is  developed  among  the
 rural  people,  I  am  sure  the  Govern
 ment’s  efforts  will  succeed  in  eradicat
 ing  illiteracy  from  this  country,  along
 with  the  bringing  in  of  total  rural
 development  ~

 सफद  certain  lend  reform  Jas
 by  the  previeus  Congress  Gov-

 द... छ  ७७६  the  will  ५७  execute  Mem
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 was  not  there.  As  the  Task-force  on
 Land  Reforms  has  said,  in  spite  of  so
 many  land  reforms,  there  was  no  will
 in  the  machinery  of  the  Government
 to  execute  it.  There  was  no  urge  to
 ‘fulfil  those  reforms.

 The  cooperation  of  the  mass  of  our
 people  was  not  taken  80,  if  education
 is  to  be  developed,  then  that  must  be
 made  part  and  parcel  of  the  total  cam-
 paign  to  create  a  new  life  among  the

 ‘  villagers  by  developing  industries  and
 agriculture.  For  that  purpose  a  new
 initiative  must  be  developed.

 That  should  be  the  objective  behind
 this  I  urge  upon  the  hon.  Minister  fo
 See  that  it  is  developed.  Everything
 ig  there  in  the  manifesto.  Their  pro-
 mise  is  there.  That  promise  has  got
 to  be  translated  into  action  and  into  a
 reality  To  ignite  that  spirit  for  a  new
 life  among  the  people  and  to  build  a
 new  India,  campaign  to  get  rid  of
 literacy  should  be  made  a  part  and
 parcel  of  the  objectives  of  the  struggle
 for  new  life  and  New  India.

 SHRI  S.  KUNDU  (Balasore):  Mr.
 Chairman,  Sir,  I  did  not  wish  to  speak
 on  this  Bill.  But,  after  listening  to  my
 good  friend,  Shri  Chandrappan,  I
 thought  that  I  should  add  a  few  words
 for  hig  brilliant  speech  which  he  has
 made  in  this  House,

 Sir,  I  support  his  ideas  entirely  but
 at  the  moment,  it  would  be  very  diffi-
 cult  to  support  this  Bill  88  it  is.  I
 should  thank  him,  however,  because
 he  has  given  us  an  opportunity  to  dis-
 cuss  this  important  topic  in  this  House.

 It  is  indeed  a  sin,  rather,  it  is  a
 tragedy  that  in  India,  there  are  22  to
 23  crores  of  illiterates  and  230  million
 dumb  people.  It  is  something  very

 ;  Much  agonising  0  think  that  even
 after  thirty  years  of  our  freedom,  this
 sort  of  situation  still  prevails  in  Indla.
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 first  massive  attack  against  thig  illi-
 teracy  and  the  entire  youth  and  student
 forces  would  be  deployed  against  that
 massive  attack--what  should  I  say—
 against  this  very  bad  disease,  indeed
 and,  in  a  short  period,  through  volun-
 tary  force  and  labour,  we  would  be
 able  to  make  all  people  literate.  But,
 somehow,  years  have  gone  by  but  still
 our  hopes  have  been  shattered.  Ins-
 tead  of  channelising  the  enthusiasm  of
 the  young  people  in  a  proper  direction,
 more  and  more  bureaucratic  thoughts
 and  actions  have  started  prevailing  in
 our  administration  and  education  com-
 pletely  became  the  exclusive  preserve
 of  the  few  elite  and,  to-day,  in  spite  of
 the  pronouncements  in  the  Directive
 Principles  that  ‘within  ten  years’
 period,  we  shall  do  away  illiteracy,  the
 rate  of  growth  of  illiteracy  is  more
 and  more.  Thig  is  a  most  unfortunate
 and  sad  thing.

 Any  battle  against  poverty  or  any
 battle  against  the  want  should  proceed
 with  a  massive  war  against  illiteracy.
 When  I  sav  ‘battle  against  poverty’  I
 qualify  it  and  I  say  that  we  must  pro-
 ceed  on  a  war  footing  against  illiteracy.
 It  is  difficult  to  build  any  super-struc-
 ture  of  democracy  with  ignotant  people
 or,  if  I  may  say  $0,  with  this  founda-
 tion  of  ignorance  it  is  impossible  to
 build  any  super-structure  of  democra-
 cy,  nationalism,  secularism  or  even
 socialism  in  this  country.  Therefore,
 Sir,  it  is  very  necessary  that  the  whole
 thing  should  be  looked  into  from  a
 fresh  angle.

 Mr.  Chairman,  Sir,  I  agree  with  Mr.
 Chandrappan  when  he  says  that  this  is
 not  a  party  issue.  It  is  definitely  a
 nationa]  issue.  There  cannot  be  any
 bigger  national  issue  than  this.  There-
 fore,  I  would  request  the  hon’ble  Edu-
 cation  Minister  to  see  as  to  how  we  can
 Jeng  a  national  perspective  to  this
 whole  problem.  If  we  do  not  tackle
 this  cancer  which  ig  eating  into  the
 vitals  of  the  harmonious  growth  of  a
 nation,  the  whole  nation  will  be  ruined.
 We  appreciate  the  various  suggestiuns
 made  by  Mr.  Chandrappan  from  this
 Roing  of  view,
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 But  Mr.  Chandrappan,  as  usual,  was
 reading  through  his  preamble  and
 quoted  some  of  the  countries  which  are
 allied  with  the  Soviet  Union.  Though
 he  mentioned  about  China  in  his
 speech,  yet  he  never  mentioneg  the
 8ame  in  the  memorandum.  Mr,  Chair.
 man,  Sir,  my  country,  my  people  and
 my  government  would  accept  anything
 that  is  good  throughout  the  world.  It
 keeps  its  eyes  and  ears  open  and  re-
 jects  anything  which  ig  bad.  Sir,  he
 must  have  read  about  Yugoslavia  when
 it  was  attacked  by  the  Soviet  Union  in
 1947-48,  At  that  time  Marshal  Tito
 came  to  the  Belgrade  university  and
 addressed  the  students:  “I  am  attacked
 by  my  former  friend  ang  ally,  Soviet
 Russia.  J  want  to  build  a  road  to  the
 port  which  is  hundreg  kilometres  away
 and  at  the  same  time  I  want  to  tackle
 the  problem  of  illiteracy.”  Thousands
 of  students  volunteered.  While  in  the
 day  they  constructed  roads,  in  the  night
 they  started  adult  education  centres.
 much  before  Marshal  Tito  would  ex-
 pect  the  roads  were  completed  and
 people  were  also  made  literate.  This
 has  been  possible  there.

 AN  HON.  MEMBER:  Which  war
 are  you  referring  to?

 SHRI  8.  KUNDU:  In  948  Yugosla-
 via  had  a  war  with  Soviet  Russia.  In
 African  countries  like  Tanzania—I  do
 not  know  much  about  that  country,  but
 T  have  heard  much  about  that  coun-
 try—the  adult  education  scheme  is  get-
 ting  the  pride  of  place.  Similarly  as
 he  said,  in  countries  like  Vietnam,  I
 am  thrilled  to  know  that  the  people  of
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 Vietnam  tilled  their  Jand  with  bombs
 on  their  back  and  whenever  they  saw
 American  bombers  they  threw  the
 bombs  at  them  and  at  the  same  time
 they  went  to  the  villages  to  teach  the
 villagers  and  make  them  literate.  They
 also  taught  them  what  ought  to  be
 taught.  They  taught  them  how  to
 build  a  nation,  how  to  treat  human
 beings,  how  to  know  the  real  content  ’

 and  quality  of  many  goog  things  for
 which  Gandhiji  lived,  Gandhiji  worked
 and  Gandhiji  died.  Gandhijj  saiq  that
 if  we  wanted  to  know  the  whole  of
 India,  we  must  first  know  the  millions
 of  villagers,  we  must  know  and  under.
 stand  the  millions  of  people  living  in
 villages.  Therefore,  perhaps  I  could
 find  one  person  after  Raja  Ram  Mohan
 Roy,  is  Gandhiji  who  understood  this
 problem  in  its  correct  perspective.  At
 that  time,  when  Gandhiji  started  the
 Movement  of  non-cooperation  agains‘!
 the  British  Tegime,  be  started  volun-
 tary  adult  education.  .  would  now  ap-
 pea]  to  the  hon.  Minister  if  he  could  con.
 sider  the  possibility  of  closing  all  the
 universities  and  colleges—if  not  in  the
 near  future  but  after  sometime—for  one
 year  so  that  the  students,  and  the  teach.
 ers  could  go  to  the  villages  and  teach
 the  villagera.  The  entire  present  edu-
 cation  system  should  be  changed.  T
 cannot  imagine  when  some  people  cry
 that  they  have  to  find  a  seat  in  some
 of  the  schools  in  a  cool  place  in  the
 Himalayan  region.  Ag  soon  a  child  is
 born,  the  parent  immediately  starts
 reserving  a  seat  in  a  public  school.
 Some  people  boast  themselves  that
 they  are  spending  some  Rs.  500  or  80
 per  month  for  the  education  of  their
 lads  and  still  they  say  they  are

 poor
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 amd  they  cotid  not  save  anything.
 There  ghould  be  some  basic  change  in
 the  whole  system.  I  want  to  know
 whether  it  would  be  possible  to  close
 down  some  of  the  universities  and
 public  schools,  at  least  for  4  months,
 and  send  the  teacher  and  the  taught
 to  the  villages  and  draw  up  a  pro-
 gramme  of  adult  education.  Within  a
 period  of  4  months  or  5  months,  we
 can  make  the  villages  people  literate.
 We  can  make  them  read  and  write.  If
 we  also  take  up  the  services  of  un-
 employed  educated  people  who  are  in
 the  villages,  we  can  successfully  com-
 plete  this  programme.  Therefore,  we
 have  to  face  it  as  a  national  problem.
 We  have  to  teach  them  with  necessary
 equipments  and  other  apparatus.  We
 should  not  make  them  crammers.
 There  are  many  crammers  among  the
 people  who  just  like  to  sing  music,  and
 reel  out  svatistics,  but  they  have  no
 commitment  to  anything.  We  do  not
 want  people  who  say  that  they  are
 so-called  intelligent  people.  Unless
 these  people  acquire  a  lot  of  wisdom,
 wisdom  on  the  top  of  everything,  it
 would  not  have  been  possible  for  us  to
 put  an  end  to  the  Congress  mis-ruje
 for  the  last  30  years,  especially  for  the
 last  9  months  during  the  Emergency.
 People  are  there  in  the  villages  with
 a  lot  of  wisdom.  But  that  has  to  be
 canaliseg,  Therefore  we  have  to  draw
 up  a  crash  programme  and  see  whe-
 ther  we  can  make  literate  these  23
 crores  of  illiterate  people  within  five
 years.  The  whole  content  of  this  pro-
 gramme  shouig  be  voluntary,  like  the
 bare  foot  doctors,  We  do  not  want
 students  ang  lecturers  and  readers
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 ble  to  raise  some  sort  of  education  tax,
 not  by  force  and  _  compelling
 the  people.  We  feel  that  this
 is  a  sort  of  a  national  pro-
 gramme  and  we  want  to  do  it  within
 five  years,  let  us  go  and  tell  the  people;
 give  us  Rs.  5  a  year.  We  can  ask
 people  who  are  earning  more  than  500
 or  600  a  month.  Perhaps  we  can  get
 about  a  00  crores  from  those  people
 and  build  up  a  fund.  With  this  fund
 a  voluntary  programme  could  be  start-
 ed  and  this  would  go  to  a  great  extent
 in  solving  this  problem.  While  I  sup-
 port  the  idea  of  Mr.  Chandrappan,  I
 thank  him  for  giving  the  House  an  op-
 portunity  to  discuss  the  problem.  I
 request  him  to  withdraw  the  Bill  so
 that  we  can  get  a  better  opportunity  to
 discuss  the  entire  thing.  34  hope  the
 hon.  Minister  would  respong  to  our
 request  ang  I  think  he  is  also  going  to
 request  him  to  do  likewise.

 HRI  T.  A.  PAI  (Udipi):  I  must
 congratulate  my  hon,  friend  Mr.  Chand-
 rappan  for  raising  an  issue  of  great
 national  importance  before  the  House.
 I  do  not  know  why  _  the  previous
 speaker  wants  this  Bill  to  be  with-
 drawn  unless  theres  an  assurance
 by  the  government  that  they  are
 equally  serious,  not  to  talk  out  this
 problem  but,  to  do  something  about
 this  much  more  seriously  than  this  was
 tackled  all  these  years.  Por  a  de-
 veloping  country  the  worst  enemies  are
 poverty,  illiteracy  and  ill  health  and
 unemployment.  We  have  had  wars
 with  Pakistan  and  China  and  ultimate
 ly  we  had  to  sit  across  the  table  and
 corfpromise  with  them.  Thére  can  be
 no  compromise  on  these  issues  so  far
 as  the  people  of  this  country  are  con-
 cerned.  After  thirty  years  of  inde-
 pendence,  with  thousands  of  crores
 money  spent  on  education,  we  continue
 to  be  a  nation  of  illiterates.

 १6.56  hrs.

 [Suar  Sonu  Smon  Patt.  in  the  Chair]

 The  percentage  has  gone  up  from  l¢
 to  20  per  cent.  This  percentage  is  iki-
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 Sory  because  it  takes  into  account
 states  like  ‘Kerala  with  95  per  cent
 literacy  and  may  be  Tamilnadu  with
 90  per  cent  and  also  states  like  Bihar
 where  it  would  be  6  to  8  per  cent.  It
 ig  like  the  average  depth  of  a  river.
 We  are  a_  nation  of  illiterates.  On
 account  of  the  population  growth  in
 this  country  we  have  in  absolute
 numbers  more  illiterates  today  than
 we  had  when  we  began  as  an  indepen-
 dent  nation.  When  the  East  India
 Company  came  here,  Europe  was  an
 illiterate  country  and  India  was  liter-
 ate  because  our  system  of  culture  re-
 quired  every  parent  to  send  his  child
 to  a  guru  to  get  educated,  The  moment
 the  system  of  Macaulay  was  introduced
 to  produce  a  few  quill  drivers  in  this
 country,  English  education  became  the
 only  education  and  the  existing  system
 was  destroyed.  The  result  is  that  to-
 day  among  the  developing  countries,
 India  after  independence  still  continues
 to  present  this  picture.  We  have
 several  castes  in  this  country  and  we
 have  introduced  one  more,  the  caste  of
 Uterates  and  illiterates.  The  result  is
 that  certain  occupations  continue  to  be
 reserved  for  the  illiterates  because  the
 literates  think  that  they  are  not  good
 mough  for  them.  If  only  everybody

 was  literate  in  this  country,  then  the
 social  barriers  would  have  been  broken
 and  we  would  have  ceased  to  be  feuda-
 list  countrv.  We  have  tried  to  be  a
 socialist  country.  But  I  am  afraid
 socialism  and  feudalism  do  not  go  to-
 gether.  Today  we  are  a  very  class  con-
 scious  country.  We  are  absolutely
 teudalistic  in  our  outlook  with  a  high
 and  low  not  only  on  account  of  birth
 but  also  because  the  opportunities  to
 get  educated  have  been  denied  to  mil-
 lions  of  people.  So  it  is  of  outmost
 importance  that  the  entire  educational
 system  will  have  to  be  looked  into.  I
 would  say  that  while  we  have  always
 dealt  with  this  problem  in  a  compart-
 mentalised  way—adult  illiteracy,  ele-
 mentary  education,  secondary  educ#-
 tion  ang  higher  education—the  time
 has  corne  when  we  have  got  to  take
 the  white  picture  in  totality  because  if
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 the  resources  are  limited,  it  iy  wise
 that  these  resources  are  reallocateg  to
 do  what  ig  most  important,  if  neces-
 sary,  by  cutting  down  the  exependiture
 that  we  have  been  incurring.  Now
 when  we  are  not  providing  enough
 money  or  elementary  education,  when
 we  fing  that  there  are  drop  outs  upto
 40  per  cent  by  6th  standard,  upto  60
 per  cent  by  8th  standard  and  when
 the  millions  of  children  are  relapsing
 into  illiteracy,  what  are  we  going
 to  do  about  it?  On  the  other
 hand  a  great  exercise  ig  whether
 we  should  have  1042  or  10-48. It  does  not  make  any  difference.  You
 are  only  thinking  of  the  elite  type  of
 society  which  gets  educated  at  the
 expense  of  the  country.  We  have  been
 thinking  of  the  transfer  of  resources.
 When  you  transfer  resources  to  the
 elite  society  to  get  higher  education—
 I  do  not  deny  its  importance—what  is
 most  important  is  you  cannot  educate
 a  few  people  keeping  millions  of  peo-
 ple  illiterate.  ‘The  object  of  the  coun-
 try’s  edugational  policy  should  be
 making  everybody  literate.  From  this
 point  of  view,  I  would  request  you  to
 look  into  the  whole  proposition  and
 take  up  the  challenge.  The  nation
 must  take  up  the  challenge  for  getting
 ourselves  educated.  After  all  our
 Planning  Commission  and  Finance
 Ministry  always  think  that  any  amount
 spent  on  education  is  more  of  social
 welfare  and  in  economic  terms  it  is
 not  an  investment.  It  is  an  archaic
 idea  because  it  is  an  investment  in
 the  human  being.  If  investment  in
 the  human  being  is  not  important  in
 this  country,  it  does  not  matter  what
 types  of  investments  you  indulge  in.
 Afterall,  development  ig  for  the  man.
 I¢  our  planning  is  not  centreg  around
 man,  our  planning  hag  absolutely  no
 meaning.  If  example  of  Soviet  Russia.
 China  and  all  other  countries  have
 been  pointed  out,  it  is  open  to  our
 eyes  that  all  the  developing  countries
 have  given  the  greatest  importance  to
 man.  Unfortunately  in  this  country
 we  have  only  spoken  about  him.  But
 we  have  ignored  him  because  we  are
 yet  t  find  out  who  the  common  man
 is.
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 Thank  you  very  much.  I  support
 this  Bill  very  strongly.

 SHRI  CHTTA  BASU  (Barasat):  Sir,
 I  rise  to  congratulate  my  friend  Mr.
 Chandrappan  for  offering  us  the
 opportunity  of  discussing  such  an  im-
 portant  national  issue.  I  also  agree
 with  him  that  it  is  not  his  privilege
 alone  to  raise  such  an  issue  today.
 This  issue  has  been  discussed  and  I
 think  there  have  been  certain  program-
 mes  in  this  respect  also.  But  there
 are  certain  new  elements  in  thig  pro-
 posal  which  I  will  discuss  or  I  would
 hike  to  point  out  to  the  hon.  Minister
 and  to  the  House.  ‘The  magnitude  of
 the  problem  has  been  identified  by
 the  over  of  the  il]  himself  and  from
 other  sources  also.  I  have  got  one
 set  of  figures,  which  is  very  alarming
 to  me.  The  source  of  it  is  a  Govern-
 ment  Agency.  It  says  that  there  are
 about  5,26,00,000  adult  people  in  the  age
 group  of  5  to  25  who  are  illiterate.  This
 is  the  working  population.  This  entire
 working  population  is  illiterate.  That
 means  for  every  12  adult  work-
 ing  population,  one  is  illiterate.  Is
 it  not  a  drag  on  the  national  wealth
 because  human  capacity  is  the  greatest,
 wealth?  It  is  the  greatést  drag  on  the
 human  strength  itself.  I  do  not  say
 that  the  minister  is  not  alive  to  the
 Problem,  because  in  bis  first  policy
 Statement  made  in  the  House  on  the
 5th  April  77,  immediately  after  assum-
 ing  Office,  he  stated:

 “In  term  of  numbers,  ]  understand
 more  than  200  million  adults  below
 the  age  of  50  are  still  filiterate.”

 I  hope  the  Janata  Government  will
 continue  to  pursue  the  policy  which
 is  conducive  to  eradicate  this  scourge
 which  the  minister  himself  has  identifi
 ed  in-  quantitative  terms.  Of  course,
 In  this  pélicy  statement  he  has  not
 spelt  out  the  measures  which  his  gov-
 ernment  proposes  to  take  in  order  to
 eradicate  this  scourge  in  our  social
 life.  But  attempts  have  been  made  In
 this  pegard  and  steps  have  been  taken
 tor  the  Nteracy  campaign  among  adults.
 Many’non-officiel  agenties  have  been
 put  info  commission,  The  programmer
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 of  action  has  generally  been  divided
 into  two  classes—non-formal  educatio)
 and  functional  literacy  campaign.  }
 have  mention  these  two  programme
 taken  up  by  the  erstwhile  government.
 I  do  not  want  to  enter  into  a  debate
 as  to  whether  they  are  good  or  bad.
 But  what  have  been  the  achievements
 of  this  programme?  According  to  the
 government  agency's  evaluation,  it  is
 said  that  by  the  end  of  the  fifth  five
 year  plan,  the  functional  literacy  pro-
 jects  are  expected  to  cover  200  districts,
 the  number  of  people  expected  to  bene-
 ft  bemg  about  20  lakhs  aduits—i  add
 the  word  ‘only’.  If  I  accept  the
 miniser’s  statement  that  there  are  5.26
 crores  of  adults  who  constitute  the
 working  force  of  our  country,  by  the
 programme  of  action  pursued  by  the
 previous  government,  by  the  end  of
 the  fifth  plan,  the  benefit  will  reach
 only  20  lakhs  people.  What  about  the
 remaining  5  crores?  There  are  also
 voluntary  organisations.  My  friend,
 Shri  Kundu,  was  very  eloquent  about
 relying  entirely  on  the  voluntary
 efforts.  He  mentioned  the  name  of
 the  great  Mahatma  Gandhi  I  donot
 for  a  movement  belittle  the  scope  or
 importance  of  the  role  to  be  played  by
 or  has  been  played  by  the  voluntary
 organisations,  But  the  result  has  not
 been  very  satisfactory  and  it  does  not
 Jead  us  to  a  place  from  where  we  can
 really  say  that  we  can  eradicate  it
 within  a  specified  period  of  time.
 If  there  is  a  new  element  in  the  pro-
 posal  of  Mr.  Chandrappan  I  think  that
 it  is  an  element  of  compulsion.  While
 agreeing  to  the  necessity  or  vital  role
 to  be  played  by  the  Voluntary  organi-
 gation,  the  element  of  compulsion  is
 necessary  as  far  as  I  have  understood
 Mr.  Chandrappan,  and  in  this  respect
 I  am  in  complete  agreement  with  him.
 It  ig  not  the  question  of  political  con-
 sideration.  It  is  not  the  question  of
 any  ideological  issue.  It  is  not  even
 the  question  of  communism  or  socia-
 lism.  Even  in  this  capitalist  country
 it  is  one  of  the  firgt  attempts  that  by
 pursuing  the  capitalist  path  of  de
 velopment,  it  also  wants  the  develop-
 ment  of  Mteracy.  If  there  is  any  new
 element  in  the  proposal  the  newness
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 lies  in  compulsion.  He  has  elaborat-
 ed  the  scheme  by  which  our  working
 people  can  have  some  8209९  of  literacy
 and  the  employer  will  have  to  bear  a
 certain  part  of  the  responsibility.
 The  Government  will  also  have  to
 bear  certain  responsibility.  Sir,  I
 strongly  support  the  measure  because
 unless  there  is  an  element  of  compul-
 sion,  if  we  leave  it  entirely  to  the
 voluntary  effort,  we  shall  not  be  able
 to  reach  the  target.

 SHRI  VASANT  SATHE  (Akola):
 Don’t  talk  of  compulsion.  That  word
 is  taboo.

 SHRI  CHITTA  BASU:  I  don’t  like  to
 join  issue  with  you.  Therefore,  I
 urge  upon  the  hon.  Minister  to  give  a
 careful  consideration  to  the  set  of  pro-
 posals  which  have  been  embodied  in
 the  Bill  and  if  he  feels  it  necessary  to
 further  expand  it,  he  is  certainly  free
 to  do  so,  but  by  merely  leaving  the
 matter  to  the  voluntary  organisation
 and  voluntary  effort,  I  am  afraid  the
 matter  will  be  rather  shelved  and  the
 problem  will  not  be  solved.  If  he
 wants  to  fight  against  poverty  and  illi-
 teracy,  the  element  of  compulsion
 should  be  there  and  we  cannot  fight
 shy  of  this  new  element  of  compulsion.
 And  compulsion  does  not  lead  to
 totalitarianism,  I  would  make  this
 clear.  It  is  not  the  concept  of  totali-
 tarianism,  You  force  your  citizeng  to
 behave  in  a  way  ag  the  State  wants.
 It  is  not  totalitarian,  it  is  merely  a  dir-
 ection,  a  meaningful  and  purposeful
 direction  of  life.  I  think  the  Janata
 Party  ig  not  averse  to  that  meaningful
 and  purposeful  life.

 With  these  words,  Sir,  I  strongly
 eommend  this  Bill  at  this  stage  of
 consideration.

 aft  re  de  का  (मधुवनी):
 सन्नापति  जी,  मह  जो  विधेयक  झाज  जहां
 धावा  है,  इस  विक्ेयक  को  पेश  करते  काले
 सदस्य  की  मैं  ध्यबाद  जरूर  देता  हूं,  लेकिन

 JULY  ५  ‘1977  Education  Bilt  268

 जहां  प्रौढ़  शिक्षा  की  इस  देश  में  जरूरत  है,
 वहां  सब  से  पहले  गांवों  में  रहने  बालों  की  शिक्षा
 की  भी  जरूरत  हैं।  प्राज  शिक्षा  में  समानता
 की  बात  सब  करते  हैं,  लेकिन  शिक्षा  में  समानता
 है  ही  नहीं  ।  बड़े  लोगों  के  बच्चों  को  पढ़ाने  के
 लिये  ध्ाज  सब  जगह  बढ़िया  स्कूल  हैं
 लेकिन  हमारे  गरीबों  के  बच्चों  को  पढ़ाने  के
 लिये  टूटे-फूटे  स्कूल  हैं।  यह  कहां  का  न्याय  है
 कि  बड़  लोगों,  प्रफसरों  शौर  राजनीतिज्ञों  या
 अच्छी  झामदनी  वालों  के  बच्चे  तो  प्रंग्रेजी  स्कूलों
 में  पढ़ें  और  जो  गांवों  में  रहने  वाले  हैं,  उनके
 बच्चों  के  स्क्लों  पर.  छप्पर,  नहीं  हैं,  शिक्षक
 नहीं  हैं।  जब  वहां  शिक्षक ही  न  हों  तो  बच्चे
 स्कूल  में  पढ़ेंगे  क्या  ।  हमारे  बिहार  में  99  प्रति-
 शत  ऐसे  स्कूल  हैं  जिनमें  झगर  शिक्षक  हैं  तो
 छात्र  नहीं  हैं,  भ्रगर  छात्र  हैं  तो  शिक्षक  नहीं  हैं
 जहां  ये  दोनों  हैं  वहां  बैठने  की  जगह  नहीं  है  v
 इस  तरह  से  बिहार  में  सकल  चल  रहे  हैं  ।

 हमारे  माननीय  सदस्य  ने  दूसरी  तरह
 यह  विधेयक  पेश  किया  हैं  ।  इसके  सम्बन्ध  में
 मैं  सर्वप्रथम  कहूंगा  कि  इतने  दिनों  तक  इस
 देश  में  संविधान  की  हंत्या  होती  रही  है  ?
 हमारे  संविधान  के  सीति  निदेशक  सिद्धांतों
 में  लिखा  हुआ  है,  सरकार  को  यह  आदेश
 दिया  हुमा  &  कि  वह  सभी  के  लिए  शिक्षा  की
 व्यवस्था  करें  और  उसके  बाद  भी  हमारे  देश
 में  इतनी  निरक्षरता  हैं।  हमारे  यहां  लक्ष्मी  की
 सब  से  ज्यादा पूजा  होती  है  उसके बाद  भी  यह
 देश  इतना  दरिद्र  है।  हमारे  यहां  सरस्वती  की

 पूजा  होती  है  उसके  बाद  भी  इस  देश  में  इतली
 निरक्षरता  है  ।  सभापति  महोदय  मैं  कहना
 चाहता हूं  कि  हमारे  वेश  में  इतता  भ्रध्त  विश्वास
 अल  रहा  है  कि  लक्ष्मी  की  पूजा  करते  रहो  तो
 संपत्ति  बच्ची  रह  भी,  सरस्वती  की  पूजा  करो
 तो  इनाम  मिलेगी  ।  ह...  झंघ  विश्वास  हमारे
 देश  में  चल  रहा  है  इसी  से  हमारा  देश  बरिश
 जौर  भिरक्षर  ह .... ह  हुआ  है  ।  हमारे  ato

 राम  मनोहर  लोहिया  ने  कहा  था  कि  हिल्चुस्तात
 में  एक  साक्षर  सेता  बतायी  जाए  ो  पिरकर

 लोयों  को  बनने  का  हम  करे  हुआरों
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 पढ़े-लिखे  नौजवान  गांवों  में  बठे  हैं  उनको
 इस  काम  में  लगाया  जाये  ।  उनसे  प्रीढ़  शिक्षा
 का  काम  लिया  जाए  i

 दूसरी  जगह  की  बात  तो  मैं  महीं  जानता
 लेकिन  हमारे  बिहार  में  शिक्षकों  की  नियुक्ति
 इस  बात  को  लेकर  की  जाती  है  कि  किसी  तरह
 से  बेकारी  की  समस्या  का  समाधान  हो  जाए  |
 यह  चाहे कुछ  पढ़ाबे  यान  पढ़ावे  ।  इसी
 सम्बन्ध  में  मैं  कहना  चाहता  हूं  कि  स्कूल  में
 शिक्षक  भी  पहुंच  गया  शौर  पढ़ने  वाला  भी

 श्राया  ज्ेकिन  पढ़ने  वाले  के  पेट  में  रोटी  नहीं
 और  तन  पर  कपड़ा  नहीं  तो  वह  क्‍या  पढ़ेगा  t
 ये  दोनों  बातें  एक  साथ  कैसे  चल  सकती  हैं  t
 अगर  लोकतंत्र  को  जिन्दा  रखना  है  तो
 निरक्षरता  को  जाना  ही  होगा  नहीं  तो  यह
 निरक्षरता  रूपी  राक्षस  इस  लोकतंत्र  का
 सर्वनाश  कर  जायेगा  t  गह  तो  हमारा  सोभाग्य
 है  कि  इतना  निरक्षरता  के  रहते  हुए  भी  हमारा
 लोकतंत्र  खड़ा  है  शौर  मजबूती  से  चल  रहा
 है  ।  इसलिए  निरक्षरता  को  मिटाने  के  लिए
 यह  जरूरी  है  कि  सबको  शिक्षित  किया  जाए  t
 निरक्षरत्षा  भौर  लोकतंत्र  एक  साथ  नहीं  चल
 सकता  है  a

 इस  विधेयक  में  टैक्स  वगरह  की  बात
 कही  गयी  है  कि  किस  तरह  से  टैक्स  लगाया
 जाये  और  इस  काम  को  किया  जाए  ।  इसके
 लिए  कोष  बाने  की  बात  है  ।  मैं  भ्रापको
 बताना  चाहता  हूं  कि  हमारे  बिहार  में  शिक्षा
 के  लिए  सभा  छः  प्रतिशत  का  सेस  लगाया
 गया  है।  वह  सेस  मालगूजारी  के  साथ  लिया
 जाता  है  ताकि  वहां  के  लोगों  को  साक्षर  बनाया
 जाए  1  ह  सेस तो  ले  लिया बया  लेकिन  लोगों
 को  साक्षर  नहीं  बनाथा  गया  t  क्यों  न  उस
 सरकार के  खिलाफ  420  का  मुकदमा  चलाया
 जाए  जिसने  इतना  बड़ा  धोखा  सावारता  के

 नाम  पर  लोगों  के  साथ  किया  है  ?  सेस ले
 लिया  लेकिन  निरकरता  वहीं  की  बहीं
 बसी  हुईं  है।  प्रणर  कोई  प्राइवेट  एजेन्सी  इस
 शीज  को  करती  तो  उस  पर  मुकदमा  भरमाया

 जाता  ।  सरकार  सेस  लेती  रहो  धौर  उसे  शिक्षा
 के  मद  में  खर्च  तन  करके  शाम  शौकत  पर  | , अ
 किया  गया  1

 इसलिए  मैं  शिक्षा  मंत्री  जी  से  चाहूंगा
 कि  ते  इस  विधेयक  पर  विचार  करके  सरकार
 की  भोर  से  कोई  ऐसा  विधेयक  लायें  जिसमें
 इत  सभी  चीज़ों  का  समावेश  हो  ।  इस  प्रकार
 का  कोई  अच्छा  से  अच्छा  विधेयक  इस
 सदन  के  सामने  लाया  जावे  ।  सम्पूर्ण
 रूप  से  देश  में  एक  शिक्षा  पढ़ति  लागू
 की  जानी  चाहिये  शौर  एक  जैसी  शिक्षा  सब
 को  देने  की  व्यवस्था  होनी  चाहिये  1  राजा  पूत
 या  अंगी  संतान,  शिक्षा  पायें  एक  समान  t
 चाहे  राष्ट्रपति  का  बेटा  हो  पौर  चाहे  कुली
 मजदूर  का  बेटा  हो  दोनों  के  लिए  एक  स्कूल
 हो,  एक  शिक्षा  पद्धति  हो,  एक  मास्टर  हो,
 एक  जगह  बैठने  को  व्यवस्था  हो  ।  ऐसा  नहीं
 होता  है  तो  बड़े  लोगों  के  बेटे  बड़े  स्कूलों  में
 बेढेंगे  झोर  हमारे  बेटे  बैठेंगे  टूटे  स्कूलों  में
 जहाँ  कोई  समात  शिक्षा  की  व्यवस्था  नहीं  तो
 किस  तरह  से  दोनों  के  लिए  समान  अ्रवसर
 उपलब्ध  किए  जा  सकेंगे  ।  जब  प्रतियोगिता
 होगी  तो  दोनों  जब  उस  में  भाग  लेंगे  तो  कुली
 मजदूर  का  लड़का  कसे  उस  में  उसका  मुकाबला
 कर  सकेगा  इसका  झाप  सहज  ही  झनुमान  लगा
 सकते  है।  समान  भ्वसर  झगर  श्राप  सब  को
 देना  चाहते  है  तो  शिक्षा  भी  समान  स्तर  पर
 दोनों  को  देनी  होगी  ।  जितने  पब्लिक  स्कूल
 हैं  उनको  प्रापको  तुरम्त  बन्द  करना  होगा
 शौर  एक  मात  सरकारी  स्कूलों  की  व्यवस्था
 ध्रापको  करनी  होगी  शौर  उस  में  राष्ट्रपति  का
 बेटा  हो  या  भंगी  का  बे  टा  हो,  शिक्षा  ध्रहण  करें।
 लोगों  को  भाप  साक्षर  भो  बनाएं  ।  पूज्य  लोहिया
 जी  का  जो  दर्शन  था,  जो  उन्होंने  राष्ट्र  को
 विया  है  भाज  उसको  प्रपताने  की  प्रावएमकता
 है  v

 इन्हीं  शब्दों  के  साथ  मैं  ध्रपती  बात  को
 समाष्त  करता  ह।
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 Some  hon,  Members  rose
 MR.  CHAIRMAN:  I  realise  that  the

 Bill  ig  very  important  and  there  are  a
 number  of  members  who  want  to  speak,
 according  to  my  list.  There  ig  also  a
 request  for  extending  the  time.  The
 position  is  that  for  Private  Members’
 Bills  no  extension  of  time  can  be  grant
 ed.  80,  now  may  I  request  the  Minis-
 ter  in  charge  to  reply?

 st  एम०  शाम  शोपाल  रेड्डी  (निज़ामा-
 बाद)  मेंने  नाम  दिया  हुआ  हूँ  |  तीन  तीन
 मिनट  दें  सब  को  t

 MR.  CHAIRMAN:  The  difficulty  is
 that  there  are  a  number  of  speakers.
 The  hon.  Minister  will  have  to  reply.
 I  have  ascertaineg  from  him  that  he
 will  require  at  least  30  minutes.  Then
 Shri  Chandrappan  will  have  to  reply.

 PROF.  P.  6.  MAVALANKAR  (Gan-
 dhinagar),  You  can  extend  the  time.

 MR.  CHAIRMAN:  There  is  no  pre-
 cedent  for  extension  of  time.  The  pro-
 vision  ig  that  if  there  ig  unanimous
 consent,  then  we  can  extend  the  time.
 Is  there  unanimity  in  this  matter?

 SOME  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  Then  the  question
 is  by  how  much  time  we  will  extend
 it.

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  do  not  disagree  to  the  extension  of
 the  time  for  this  Bill.  Today  the  whole
 of  the  time  can  be  taken  up  for  this
 Bill.  But,  on  the  next  Private  Mem-
 bers’  Bill  day,  I  shoulg  be  given  a  few
 minutes  at  the  end,  say  0  or  5
 minutes.  So  that  I  can  move  my  Bill
 for  consideration.

 MR.  CHAIRMAN:  The  difficulty  in
 ‘have  to  stand  over.

 SHRI  SAMAR  GUHA:  I  want  only
 to  start.  Just  one  minute  will  do,

 MR.  OYAIRMAN:  The  difficulty  in
 that  you  can  have  it  only  if  we  exteng
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 the  time.  The  sense  of  the  House  is
 that  we  should  extend  the  time  for  this
 Bill.  We  can  sit  for  half  an  hour
 extra.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad);  Mr.  Chairman,  Sir,  to
 cure  the  disease  first  there  must  be
 proper  diagnosis,  then  proper  prescrip-
 tion  and  then  proper  application  of  the
 medicine.  Here  the  malady  or  the
 disease  ig  the  illiteracy  in  this  country.
 What  should  we  do  with  the  illiteracy
 in  this  country?  Every  year  we  are
 adding  to  our  population  about  3
 crores,  which  is  more  than  the  entire
 population  of  the  continent  of  Austra-
 lia.  Every  four  yearg  we  are  produc-
 ing  as  many  people  as  there  are  in
 Great  Britain.  In  four  years  we  are
 producing  as  many  people  as  there  are
 in  West  Germany.  If  the  population
 goes  on  increasing  in  thig  way,  be  it
 the  Janata  Government  or  any  other
 Government  in  power,  could  they  pro-
 vide  education  to  every  child?  Already
 the  States  are  spending  25  per  cent  of
 their  budget  on  education.  So,  it  78
 not  a  small  problem.  The  population
 of  the  developed  countries  in  the  world
 while  they  were  developing,  had  gone
 down.  France,  Germany  and  England
 had  to  give  incentives  for  producing
 more  children.  But  here,  in  West
 Bengal,  in  the  First  Five  Year  Plan
 we  produceq  at  the  rate  of  4.3  per
 year  and  our  average  growth  of  popu-
 lation  is  2.5.  When  we  achieved  inde-
 pendence,  we  were  80  crores.  After
 30  years,  we  are  60  crores.  And  the
 Janata  Government  says  that  they  have
 come  to  power  because  there  was  com-
 pulsion.  This  ig  strange  logic.  My
 suggestion  is  that  if  you  have  to  apply
 the  correct  medicine,  first  you  have  to
 contro]  the  birth  rate.  The  birth  rate
 should  be  eqttal  to  the  death  rate.  Un-
 less  and  until  that  is  done  nothing  is
 going  to  happen.  When  we  got  inde-
 pendence,  our  Hteracy  was  I0  per  cent.

 MR.  CHAIRMAN:  Are  you  on  the
 principles  of  the  Bill?

 SHRI  M.  RAM  GOPAL  REDDY:  In
 our  State  there  is  one  Hari  Sarvottama

 feo  who  hag  infroducea  a  system  of
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 teaching  Telugu  in  30  days.  He  has
 stated  that  each  one  must  teach  one.
 If  this  policy  is  adopted,  I  think  the
 entire  nation  can  be  educated  without
 spending  any  money.

 After  gll,  from  where  will  this  Minis-
 ter  bring  the  money?  Only  through
 taxes.  And  there  are  so  many  priori-
 ties.  Already,  the  money  that  is  bemg
 spent  on  education  is  out  of  all  propor-
 tion,  we  are  spending  more  money  on
 it.  So,  I  propose  that  the  hon.  Minister
 should  call  all  the  voluntary  organisa-
 tions  and  persuade  them  to  start  teach.
 ing  the  people  so  that  they  may  become
 literate.  Most  of  the  MPs.  I  think,  are
 literate.  Let  us  start  teaching  people
 in  our  own  villages,  and  when  we  come
 here  next  time,  let  us  report  to  the
 hon.  Minister  how  many  people  we
 have  educated.  What  is  the  use  of
 merely  talking?  We  are  about  750
 MPs.  Let  each  M.P.  teach  at  least  ten
 persons,  The  number  of  literates  will
 go  up  by  7,500  every  year.  That  will
 be  an  inducement  and  encouragement
 to  other  people.

 An  hon.  Member  suggested  the  abo-
 lition  of  all  public  schools.  Why  do
 you  abolish?  Instead,  you  raise  the
 village  primary  school  to  the  level  of
 the  public  school.  Why  do  you  destroy
 a  huge  building  and  have  hermitages
 with  people  sitting  under  the  trees
 like  sanyasis?  These  are  strange  ideas.
 Dr.  Lohia  might  have  said  something
 on  some  occasion,  but  that  cannot  be
 the  Bible  for  al]  time  to  time.

 sit  झ्म्बिका  प्रसाद  पांडे  (बांदा)  :
 माननीय  सभापति  महोदय,  मैं  साननीय  सदस्य
 द्वारा  प्रस्तुत  बिल  को  समर्थन  करता  हूं  भौर
 उन्हें  बधाई  देता  हूं  शि  यह  बिल  सदन  के
 सामने  प्रस्तुत  किया  ।  लिकिन  भुझे  ग्रफसोस  है
 यह  शायद  पिछले  सदन  के  सदस्य  रहे  हैं  भौर
 जब  इतना  आवश्यक  यह  बिल  था  तो  इसे
 पहले  ही  प्रस्तुत  होगा  चाहिये  था  |  लेकिन
 नहीं  प्रस्तुत  किया  गया  t  जैसे  हमारी  पिछली
 सरकार  इस  महत्वपूर्ण  विषय  की  30  यंषों
 से  भगहेंलना  करती  रही'  शौर  जिसको  कि
 इसारी  सरकार  को  स्‍्राथमिकता  देनी  भाहिये

 थी,  सर्वप्रभभ  शिक्षा  पर,  भोजन  पर  विशेष
 ध्यान  देना  चौहिये  था,  उसी  की  झवहेलना
 सरकार  अभी  तक  करती  रही  है।  मुझे  भाशा
 है  कि  हमारी  बर्तमान  जनता  सरकार  इस  पर
 झवश्य  ध्यान  देगी  ।  हमारी  भारतीय  परम्परा
 के  भनुसार  शिक्षा  यहा  प्रमुख  रही  है  7  जब
 यहां  मुसलमानों  के  क्राक्रमण  हुए,  उसके  पहले
 जितने  भी  विदेशी  भ्रम्बैसेडर  यहां  बाये,  उ  होंने
 कहा  है  कि  यहा  का  हर  नागरिक  शिक्षित  था,
 हर  व्यक्ति  संस्कृत  जानता  था  मही  कारण
 था  कि  इसके  पूर्व  हम  कभी  गुलाम  नही  हुए  ।

 जब  हमारे  ऊपर  आक्रमण  हुप्रा,  यहा  की
 लायब्रेरी  जला  दी  गई  ।  सबसे  पहले  शिक्षा  पर
 आक्रमण  किया  गया,  जिससे  जनता  निरक्षर
 हो  शौर  उन  पर  गुलामी  की  जा  सके  ।  गुलामी
 का  प्रमुख  साधन  ही  निरक्ष रता  है।  प्राज  हम
 देखते  है  कि  समाज  मे  निरक्षरता  के
 कारण  हीं,  जो  हनारा  पिछड़ा  हुझ्ना  वर्ग  है,
 उस  पर  एक  बड़ा  तबका  शासन  कर  रहा  है
 उन  लोगो  का  शोषण  किया  जा  रहा  है  V

 हमारे  प्रजातंत्र  के  लिये  और  देश  को
 जागे  बढाने  के  लिये  भ्रावश्यक  है  कि  शिक्षा
 पर  विशेष  ध्यान  दिया  जाये  ।  जहा  तक
 श्री  चन्द्रष्पत  ने  हमारी  शिक्षा  के  लिये  घन
 की  बात  कही,  सरकार  के  झपने  स्रोतों  के
 झाधार  पर  प्रगर  वह  कम  है,  तो  उसको
 बढ़ावें  भौर  शिक्षा  पूर्णतया  सरकार  की  शोर
 से  होनी  चाहिये  ।  शिक्षा  की  एक  ही  पद्धति
 होनी  चाहिये  ।  जैसे  कि  लोगों  ने  कहा  है  कि
 शिक्षा  चाहे  राष्ट्रपति  के  बच्चो  की  हो  या
 एक  भंगी  के  बच्चो  की  हो  या  एक  साधारण
 नागरिक  के  बच्चो  की  हो,  वह  एक  समान  होनी
 चाहिए  |  बयोकि  हमारे  पब्लिक  सबिस  कमी-
 शत्  के  सामने  जब  कंपीदीशन  होता  है  तो
 उसको  एक  ही  बौटगरी  से  झांका  जाता  है  t
 झगर  शिक्षा  की  पद्धति  एक  नही  होगी  तो  यह
 निश्चित  है  कि  उस  कंपीटीशम्स  में  हमारे  सभी
 व्यक्ति  या  कंपीटींटर्स  समानता  से  अपने  शान
 को  प्रस्तुत  न  कर  सकेंगे
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 इसलिये  मेरा  यह  निवेदन  है  कि  जो  भी
 शिक्षा  पढ़ति  हो  एक  हो  भौर  पूरे  देश  में

 लागू  की  जाये  झाज  भी  लार्ड  मैकौले  के  द्वारा
 निर्धारित  शिक्षा  पद्धति  यहां  लागू  है,  उसमें

 आमूल  परिवर्तन  किये  जायें  |  जैसे  श्री  चन्द्रष्पन
 ने  कहा  है  कि  शिक्षा  का  विषय  किसो  दलगत
 या  पार्टी  विशेष  का  नहीं  है,  मैं  भी  इससे  सहमत
 हूँ  ।  शिक्षा  मंत्री  से  मेरा  भी  यह  कहना  है  कि
 इसको  पार्टी  का  विषय  न  बनाकर,  मानवता
 श्रौर  पूरे  राष्ट्र  का बिषय  बना  कर  देखें  शौर
 इस  पर  पहल  करे  |

 श्रगर  हमारे  पूरे  नागरिक  शिक्षित  होंगे,
 तो  उत्पादन  बढ़ेगा  ही,  चाहे  खेत  में  हो  या
 उद्योग  में  हो  ।  शिक्षित  व्यक्तित  जहां  लगेगा
 निश्चित  ही  उत्पादन  में  वृद्धि  करेगा  tv

 आज  किसानो  में  देखा  जाता  है  कि  हमारे
 वैज्ञानिक  जो  भी  नई  पद्धति  की  खोज  करते  हैं,
 उसको  लागू  करने  में  वह  हिचकिचाते  हैं  शौर
 झपनी  रुढिगत  भावना  शर  परम्परा  के  अनु-
 सार  काम  करते  है  अगर  वह  शिक्षित  हो  तो
 हमारे  वैज्ञानिकों  की  खोजों  को  लागू  कर  के
 एग्रीकल्चर  में  क्रांति  पैदा  कर  सकते  हैं।  लेब्स्नि
 यह  भ्रशिक्षा  के  कारण  ही  है  कि  जो  हमारे
 पिछड़े  हुए  देहातों  के  लोग  हैं,  बहू  नई  नई
 खोजो  से  अपने  आपको  परिचित  न  होने  के
 कारण  पूरी  तरह  से  उनका  लाभ  नहीं  उठा
 पाते  हैं।  इसलिये  चाहे  उद्योग  हो  या  कृषि  हो,
 जहा  कहीं  भी  उत्पादन  बढ़ाना  है,  अपने  देश
 को  झागे  बढ़ाना  है,  वहां  शिक्षा  भनियाये  हो
 जाती  है  ।

 इसके  भलाया  मैं  चाहूंगा  कि  जिस  तरीके
 से  भ्रभी  तक  हमारी  कांग्रेस  सरकार  ते  शिक्षा
 की  अवहेखना  की  है,  हमारी  जनता  सरकार
 लिक्षा  को  अभ्रवहेलना  नहीं  करेगी  ।

 थ्दो  एस०  रामगोपाल  रेकी:  कांग्रेस
 सरकार  ने  कभी  नहीं  की  ।
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 oft  भ्रम्थिका  प्रसाद  पांडे  :  मैं  कहता  हैं
 कि  भारत  को  स्वतंत्र  हुए  30  वर्ष  हो  यये  हैं,
 लेकिन  बगर  झाज  भी  देहातों  में  जायें,  था
 शहरों  में  देखें  तो नागश्कि  30  वर्ष  का  हो  चुका
 है,  लेकिन  भशिक्षित  &  1  भ्रगर  उसको  पूर्णतया
 शिक्षा  मिली  होती  तो  शायद  20  महीने  की
 झापत्‌कालीन  स्थिति  में  जो  बंता  कांग्रेस
 सरकार  द्वारा  की  गई,  उसका  वह  खुलकर
 विरोध  करता  लैकिन  यह  भ्रशिक्षा  का  ही
 कारण  है  कि  वह  चुपचाप  उसे  सहता  रहा  |

 भी एम०  रामगोपाल  रेड्डी  :  जहां  शिक्षा
 है,  वहां  लोगो  ने  कांग्रेस  को  बोट  दिया  है  भौर
 जहा  भ्रशिक्षा  है  वहां  जनता  को  बोट  दिये  गये
 है  1

 भरी  प्स्विका  प्रसाद  पांडे  :  मुझे  इसी  बात
 का  अफसोस  है  कि  जो  शिक्षित  रहें,  वह  यहां
 बैठे  रहे  ब्रौर  उनकी  हां  में  हां  मिलाते  रहे  ।
 हमे  ऐसी  शिक्षा  नहीं  चाहिये  जो  तानाशाही
 के  पीछे  हाथ  उठाने  वाले  श्रौर  हां  में  हां  मिलाने
 वाले  तैयार  करें|  जैसा  कि  लाई  मैंकोले  ते
 किया  कि  क्लर्क  साहियें,  इसलिये  वेसी  शिक्षा
 उसने  चलाई  1  तो  ऐसी  शिक्षा  जो  कांग्रेस  पार्टी
 के  समय  में  चली  है  जिसमें  पिछले  20  महीने
 में  हां  में  हां  मिलाने  वाले  लोग  रहे,  ऐसी
 शिक्षा  हमें  नही  चाहिये  v

 मैं  शिक्षा  मंत्री  से  भ्रनुरोध  करूंया  कि
 देश  में  ऐसी  शिक्षा  लागू  x  करें  जो  सच्ची
 चीज़  को  लेकर  म  चले  ।  शिक्षा  ऐसी  होवी
 अपहिये  कि  झर  गलती  की  जाती  है  तो  उसका
 बिरोध  करने  के  लिये  उनके  हृदय  में  ताकत
 पैदा  करे  i‘  ऐसी  शिक्षा  से  ही  हमें  झपने  समाज  के
 सागरिकों को  शिक्षित  करमा  है  1

 में  इस्हीं  भस्यों  के  साथ  पने  सं  सद्‌-सदस्य
 हारा  प्रस्तुत बिल  का  समधंय  करता  हूं  शौर
 ध्तशा  करता  हूं  कि इस  पर  हमारे  मंत्री  महोदय
 ष्यास  देंते  |
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 sto  रामजी  सिह  (भागलपुर)  :  तभा-
 पति  महोदय,  यह  बिल  जितना  सुम्दर  है,
 उतना  क्रान्तिकारी  तहीं  है,  जिस  को  मुझे
 मानतीय  सदस्य,  श्री  चस्द्रष्पन  से  झपेक्षा  थी,
 क्योंकि  बहू  अपने  झाप  को  एक  क्रान्तिकारी
 संस्था  का  प्रतिनिधि  कहते  हैं  ।

 पहली  बात  तो  यह  है  कि  इस  बिल  का  जो
 शीर्षक  है,  “कम्पलसरी  एडल्ट  एजूकेशन  बिल",
 उस  में  प्रन्तविरोध  है।  माननीय  सदस्य  ने
 इस  को  एजुकेशन  बिल,  शिक्षा  विश्वेयक  कहा
 है  मह  गलत  है  1  यह  साक्षरता  विधेयक  है,
 शिक्षा  विधेयक  नही  है।  साक्ष  रता  न  तो  शिक्षा
 का  आरम्भ  है  भौर  न  शत  ।  कबीर  साक्षर
 नही  थे  ,  लेकिन  शिक्षित  थे।  “मसि  काग्रद
 छ्भो  नहीं,  कलम  गद्मो  नहीं  हाथ

 a”  ।  साक्ष-
 रता  शिक्षा  का  पर्मायवाची  शब्द  नहीं  हो
 सकता  है  ।  इसलिए  मैं  माननीय  सदस्य  से
 नेस  निवेदन  करूंगा  कि  वह  विधेयक  के  शीर्षक
 में  परिवर्तत  कर  के  इसे  अनिवाय  वयस्क
 साक्षरता  विधेयक  कहे  ।

 जहा  तक  कम्पलसरी  शिक्षा  का  सम्बन्ध
 है,  मैं  माननीय  सदस्य  से  कहना  चाहता  हूं
 कि  जिस  देश  के  68  प्रतिशत  लोग  झ्ाज
 गरीबी  की  रेखा  के  नीचे  है  उन्हें  भ्रनिवार्य
 शिक्षा  देने  का  विचार  एक  दिवास्वप्न  है  |
 झनियायें  शिक्षा  तभी  हो  सक्रती  है,  जब  लोगों
 को  राइट  टु  बर्क  दिया  जाये,  भोर  धाशा  है  कि
 माननीय  सदस्य  राइट  टु  वर्क  को  संविधान  में
 स्थान  देने  के  सम्बन्ध  में  जनता  पार्टी  का
 समर्थन  करेंगे  ।  इस  समय  शिक्षा  को  अनिवार्य
 न्हीं  किया  जा  सकता  है  ।

 मैं  तहीं  जानता  कि  माननीय  सदस्य  गांव
 में  रहते  हैं  या  नहीं  ।  भाज  गांवों के लोग  झपने

 पझपने  कामों  में  लगे  रहते  हैं।  प्राइमरी स्कूल  में
 जितने  बच्चे  दाक्िल  होते हैं, जब  वे  हाई  स्कूल
 में  जाते  हैं,  तो  उत  में  से  69  प्रतिशत दाप  कर
 जाते  हैं।  ग्रीबी के  कारण  ये  पढ़  नहीं  पाते  है
 इसलिए  ाम  की  परिष्िति  में  कम्पलसरी
 एसुकेशन  को  लागू  नहीं  किला  जा  सकता  है  t

 Education  Bld  276

 जहां  तक  एडल्ट  शिक्षा का  सम्बन्ध  है,  .  .

 शी  एस०  रामगोपाल पह  :  क्या  “एडल्ट”
 के  लिए  हिन्दी  में  कोई  शब्द  नही  है  ?

 Sto  रामजी  हु  :  मैं  माननीय  सदस्य  को
 बताना  चाहता  हूं  कि  हम  फ़ैनैटिक  नही  हैं,
 हम  हिन्दी  इम्पीरियलिस्ट  नहीं  हैं।

 शी  एम०  रामगोपाल  रेड्डी  :  हम  अच्छी
 हिन्दी  सुनना  चाहते  है  ।

 डा०  शमजी  सिह  :  वयस्क  शिक्षा  के  बारे
 में  गांधी  जी  ने  कहा  है  :

 ‘Nearly  half  the  members  who
 attended  the  class  during  the  first
 session  have  approached  the  worker
 in-charge  to  repeat  the  lessons,  In
 fact,  they  had  lapsed  into  illiteracy.”

 यह  साक्षरता  कुछ  वर्षों  में  फिर  निरक्षरता
 में  परिवर्तित  हो  जाएगी  ।  इस  लिए  इस  प्रकार
 का  व्यर्थ  परिश्रम  शझ्ाज  राष्ट्र  क ेलिए  निरर्थक
 है  मैं  समझता  हूं  कि  जब  इस  प्रकार  का  बिल
 यहां  प्रस्तुत  हो,  तो  शिक्षा  के  सम्बन्ध  में  एक
 समग्न  दृष्टि  से  विचार  करना  चाहिए  |  जब
 शिक्षा  मंत्रालय  की  डिमांडज़  पर  यहां  बातचीत
 होगी,  तव  ये  सब  विचार  यहां  रखे  जाएंगे  ।
 जिस  देश  में  झाधिक  योजता  के  साथ  शिक्षा
 की  योजना  जुड़  नहीं  सकी  है  वहां  फिर
 शिक्षा  क्षी  योजना  चल  नहीं  सकती  है  ।  मुझे
 झाश्चर्य  तब  होता  है  जब  चन्द्रप्पन  साहब
 जैसे  अभ्रपते  को  क्रान्तिकारी  कहलाने  वाले
 झ्रादमी  इस  तरह  का  बिल  लाते  &  )  उन्हे
 मालूम  होगा  रुस  के  अंदर  मेकेन्को  की  शिक्षा
 पद्धति  में  भी  काम  के  भ्रभाव  की  झालोकता
 वहां  की  गई  है।  चीन  में  भी  माझो-रसे-तुंग  से
 वहां  की  शिक्षा  पद्धति  में  हाफ  वर्क  हाफ  एजू-
 केशन  का  सिद्धांत  दिया  है।  मांध्ी  की  की  बात
 छोड़  दीजिए  बयोंकि  ह. क  तो  आप  स्वीकार
 करेंगे  या  नहीं  करेंगे,  मालूम  नहीं  लेकित
 उन्होंने  बहुत  पहले  कहा  भा--स्वित  ब्राइ
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 डूइंग  ।  इसीलिए  मुझे  वयरक  साक्षरता  में
 कोई  रुचि  नहीं  है  यह  तो  एक  प्रकार  का
 पलायन  है  ।  हमारी  जो  आवश्यकता  है,  जो
 राष्ट्र  की  ्निवायं  क्‍झ्रावश्यकता  हैं  उस  से  भागने
 की,  पलायन  करने  की  दिशा  हम  ले  रहे  हैं

 हमारे  सामने  जो  समस्या  है  उस  से
 हमें  जूझना  होगा  शझौर  वह  है  शिक्षा  में  परि-
 बतन  की  समस्या  ।  उस  के  लिए  कल्पना  तो
 चाहिए  ही  साहस  भी  चाहिए  t  भाज  ऐसी
 शिक्षा  नहीं  चाहिए  जो  केवल  बेकार  लोगों  को
 पैदा  करे  और  जो  शिक्षा  मंत्री  क ेलिए  सर्वथा
 सरदर्द  बन  जाय  ।  जैसी  शिक्षा  चाहिए  उस
 के  संबंध  में  तो  भ्रभी  अ्रवसर  नही  है  कि  मैं
 उस  का  प्रतिपादन  झाप  की  सेवा  में  करूं  t
 लेकिन  अगर  इस  वयस्क  शिक्षा  को  ही  चलाना
 चाहते  हैं  तो  जैसे  रेही  जी  ने  कहा,  बिलकुल
 सही  कहा,  यह  बिल्कुल  अपनी  स्थवेच्छा  से
 एक  क्रान्तिकारी  सांस्कृतिक  अभियान
 के  द्वारा  होना  चाहिए  |  जब  सम्पूर्ण
 ऋान्ति  का  प्रभ्ियात  चल  रहा  था  तो  लोक
 नायक  जय  प्रकाश  नारायण  ने  अाह्वान  किया
 हैं  कि--ईच  वन  टीच  वन,  हर  व्यक्तित  एक
 एक  प्रादमी  को  पढ़ाए  ।

 दूसरी  बात  यह  है,  मैंने  शिक्षा  मंत्री  जी
 से  निवेदत  किया  था  कि  यह  साक्षरता  भ्रभि-
 यान  चला  कर  सरकार  के  द्वारा  लोगों  को
 साक्षर  नहीं  कर  सकते  हैं  ।  उस  के  लिए  न
 श्राप  के  पास  सामथ्ये  है  भ्रौर  न  भ्राप  के  पास
 प्रशासनिक  योजना  है  ।  भाप  को  उस  के  लिए
 सचमुच  में  एक  सांस्कृतिक  कार्यक्रम  ढूंढ़ना
 होगा  4  मैंने  निवेदन  किया  था  कि  लोक  नायक
 जय  प्रकाश  नाशयण  जिम  को  हमारे  राष्ट्र  के

 युवकों  की  पकड़  है  उनसे  भाप  झाहान  कराएं
 झौर  राष्ट्र  की  समस्या  के  साथ  भाप  इस  को
 जोड़े  तब  यह  होगा  ।

 इस  के  लिए  शिक्षा  की  एक  सेना,  एजु-
 केशन  जार्मी  जैसा  डा०  लोहिया  ने  कहा  वा,
 बहु  बनानी  होगी  ।  मैं  ते  सांघी  जी  की  एक
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 पुस्तक  देखी,  उस  में  उन्होंने कहा  था  कि  यह
 दो  दो  महीते  का  ग्रीष्मावकाश  होता  है,  उस
 में  क्या  होना  चाहिए  ?  उस  में  शिक्षा  की  सेना
 बने  झौर  लोगों  को  साक्षर  करे  ।  इसीलिए  मैं
 निवेदन  करना  चाहता  हूं  कि  भ्रगर  वयस्क
 साक्ष  रता  जैसी  अत्यन्त  कम  क्रान्तिकारी  चीज
 से  ही  झाप  को  संतोष  है  तो  मैं  विरोध  तो  नहीं

 करूंगा  लेकिस  यह  भ्रवश्य  कहूंगा  कि  शिक्षा  में
 क्रान्तिकारी  परिवर्तन  की  जो  राष्ट्र  की
 श्राकांक्षा  है  उस  से  पलायन  करने  के  लिए  भाप
 एक  छोटी  बात  को  राष्ट्र  के  सामने  बड़ी  बना
 कर  रख  रहे  हैं  ।  मैं  आ्राप  से  कहूंगा  कि  भाप
 शिक्षा  की  एक  सेना  बनाएं,  हर  व्यक्ति  एक  एक
 झादमी  को  पढ़ाने  का  संकल्प  ले  झौर  वयस्क
 शिक्षा  के  साथ  सामाजिक  झौर  सांस्कृतिक
 शिक्षा  को  भी  श्राप  जोड़े  ।  बिनोबा  जी  ने  भी
 कहा  था  कि  एक-एक  घंटे  की  पाठशाला  और
 दो  दो  घंटे  का  महाविद्यालय  गांव  में  भ्राग  के
 चारों  ध्ोर  या  बरगद  के  वुक्ष  की  छाया  में
 चलाएं  जिसमें  झाप  रामायण  लेकर  बेडें।
 उसमें  सामाजिक  भौर  सांस्कृतिक  शिक्षा  भी
 होगी जिस  में  हम  अपने  स्वास्थ्य  के  संबंध  में
 झौर  जन-स्वास्थ्य  के  संबंध  में  भी  चर्चा  करेंगे  ।
 यह  चीज  राष्ट्र  के  लिए  उपयोगी  होगी  ।
 गांव  के  लोग  जिन  को  दिन  में  तो  खाना  किसी
 तरह  मिल  जाता  है,  रात  को  ठंडा  पानी  पी
 कर  सो  जाते  हैं,  उन  के  लिए  और  किसी  तरह
 की  शिक्षा  का  कोई  अर्थ  नहीं  बनता  है।
 भारतवर्ष  की  निरक्षर  जनता  ने  दिखला  दिया
 है,  सचमुच  में  दिखला  दिया  है  कि  पअंग्रेजों  की
 हुकूमत  को  भी  वह  सात  समुद्र  पार  भेज  सकती
 है  भौर  20  महीने  की  तानाशाही  को  भी  सदा
 सर्वदा  के  लिए  कब्र  में  गाड़  सकती  है  ।  इसलिए
 उस  निरक्षर  जनता  के  प्रति  कोई  भी  प्रपमान-
 जनक  बात  नहीं  होनी  चाहिए  |

 शी  एस०  रामगोपाल  रेड्डी  :  मैं  भाप  को
 बधाई  देता  हूं  ।  झाप  बिलकुल  शुद्ध  हिन्दी
 बोले  हैं  1  झ्राप  जब  भी  बोलेंगे  तो  सुनूंगा  ।

 PROF.  P.  ७  MAVALANKAR  (Gan-
 dhinagat);  Mr.  Chairman,  Sir,  I  con-
 gratulate  my  good  friend,  Shri  C.  Es
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 Chandrappan,  for  forward
 thig  Bill  because  it  really  focusses  the
 attention  of  the  House  and,  through
 thig  House,  of  the  country  to  a  very
 serious  problem  which  unfortunately
 has  remained  on  a  low  priority  in  the
 last  30  years.  I  am  afraid,  we  in  this
 country,  irrespective  of  party  affilia-
 tions  or  otherwise,  have  not  fully  realis.
 ed  or  measured  the  urgency  and  seri-
 ousness  of  this  problem.

 The  enormity  of  illiteracy  is  a  mat-
 ter  of  eternal  shame,  and  a_  further
 shame  is  that  we  have  tolerated  it  all
 along:  we  do  not  fee)  bad  about  it,  we
 do  not  feel  sad  about  it,  we  do  not  feel
 ashamed  of  the  fact  that  a  large  num-
 ber  of  our  brethren,  our  own  mastecs,
 are,  by  ‘and  large,  illiterate.  We  should
 feel  continuously  a  sense  of  shame
 about  such  a  State  of  affairs,  and  if
 we  feel  that  continuous  sense  of  shame,
 I  am  quite  sure,  we  will  also  give  a
 little  higher  priority  to  eradicating  this
 lack  of  political  and  civic  education,
 lack  of  adult  education,  in  our  eountry.
 I  feel,  therefore,  that  this  Bill  is  good.
 As  Shri  Chandrappan  himself  has  said,
 one  can  have  issues  with  him  on  this
 or  that  provision  of  the  Bill.  But  I
 do  not  think  that  his  intention  is  to
 make  all  of  ug  agree  with  all  the  pro-
 visions  of  his  Bill;  his  intention  really
 in  bringing  forward  this  Bill—I  hope
 I  am  saying  this  correctly  on  his  be-
 half—at  the  moment  is  to  focus  the
 attention  of  the  entire  country  and
 particularly  of  the  Education  Minister
 to  this  enormous  problem.  I  say  this
 because  the  problem  of  illiteracy,  the
 problem  of  lack  of  adult  education  in
 our  country,  is  very  disastrous  and
 very  ugly.  Ag  Shri  Chandrappan  him-
 self  has  said,  illiteracy  is  the  other
 side  of  poverty.  In  fact,  Illiteracy  and
 poverty  are  two  sides  of  the  same  coin,
 Miteracy,  like  poverty,  is  a  curse,  and
 we  must  banish  it.  One  must  not  say,
 “T  am  illiterate  because  of  my  past
 pirth’s  deeds.”  We  do  not  say,  “we

 adult  education,  must  be  banished
 from  this  country.  I  say  this  because
 the  hardships,  the  harassments  and  the
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 humiliations  which  illiteracy  brings
 about,  which  lack  of  education  brings
 about,  on  a  large  number  of  people,
 we  cannot  just  tolerate.  Therefore,  it
 ig  good  that  this  Bill  has  been  brought
 forward.

 I  do  not  think,  this  is  a  problem  of
 statistics  or  strategy,  although  we  need
 both  statistics  and  strategy,  J  am  sure,
 the  Minister  needs  both  statistics  and
 strategy  to  help  him  tackle  this  pro-
 blem  but  more  than  statistics  ang  stra.
 tegy,  what  we  require  is  sheer  deter-
 minat:on  because  it  is  q  matter  of  our
 Own  survival.  Ag  a  democratic  society
 and  as  a  free  society,  We  shall  not  sur.
 vive,  if  8  large  chunk  of  our  popula-
 tion  remains  continuously  in  back-
 wardness  because  of  illiteracy  and  lack

 of  opportunities  and  adult  education.

 I  must  algo  say  this.  The  hon.  Mem.
 ber  who  spoke  before  me  talked  about
 literacy.  There  is  a  difference  between
 literacy  and  education.  Ag  far  88  edu-
 cation  ig  concerned,  our  Constitution  is
 clear;  it  says  that  every  Indian  citizen
 shall  get  free  and  compulsory  educa-
 tion  upto  the  age  of  fourteen  years.
 That  is  a  Constitutional  obligation,  and
 I  am  sure  that  my  esteemed  friend,
 Dr.  Chunder,  will  agree  with  me  that
 he  and  his  Government,  and  indeed  all
 future  Governments,  will  have  to  make
 a  serious  effort  to  see  that  this  Consti-
 tutional  obligation  is  met  as  much  as
 possible  and  as  quickly  as  possible.
 But  even  after  you  have  met  that,  the
 problem  still  remains  of  educating  the
 adults.  When  you  have  got  education
 upto  14  years,  when  you  progress  fur-
 ther,  you  tend  to  forget  the  formal
 education;  you  neeg  to  have  informal
 education;  you  have  to  equip  and
 strengthen  your  professional  and  other
 job  requirements.  The  emphasis  is
 thus  shifted  from  adult  education  to
 functional  education  or  continuing
 education.  For  all  these,  funds  are
 reauired,  increased  allocations  are
 required,  programmes  are  required.  I
 know,  my  friend,  the  Education  Minis-
 ter,  will  say  that  adult  education  is,
 primarily  and  largely,  a  problem  and
 a  resnonsibility  for  the  State  Govern-
 ments  to  tackle;  the  Centre  can  come



 283  Compulsory  Adult

 {P.  6,  Mavalankar)  «

 in  the  picture  only  in  terms  of  provid-
 ing  assistance  by  way  of  monetary
 grants,  etc.,  to  voluntary  agencies;  per-
 haps,  it  can  run  a  few  pilot  projects
 here  and  there.  But,  surely,  in  a  coun-
 try  of  this  enormity,  the  Government
 of  India  should,  through  pilot  projects
 and  through  massive  educational  and
 financial]  assistance,  give  a  lead  to  a
 large  number  of  States  and  a  large
 number  of  institutiong  in  this  country.
 My  information  is  that  there  are  about
 200  voluntary  org:  ti  invoived  in
 this  work  today;  but,  for  a  country  of
 this  size  and  with  a  population  of  60
 crores,  200  is  just  a  pittance.  We  must
 increase  this.  I  am  not  saying  that
 everything  ynust  be  done  by  the  Gov-
 ernment:  most  of  it  can  be  done  by
 voluntary  organisations,  but  the  Gov-
 ernment  of  India  must  come  forward
 with  a  large  amount  of  money  and
 resources  if  it  considers  this  to  be  a
 serious  matter.  I  feel  we  can  go  ahead
 on  these  lines  by  looking  at  the  expe-
 rience  of  countries  like  U.  K.,  France.
 Canada,  U.S.A.,  Russia,  China,  Yugo-
 slavia  and  many  other  socialist  coun-
 tries,  I  have  no  time  to  go  into  all  the
 details,  but  in  a  country  like  the  United
 Kingdom  you  will  find  extra-mural
 departments  of  the  various  Universities
 doing  the  job  for  citizens  and,  besides,
 the  WEA—Workers  Educationa]  Asso-
 elation—has  been  doing  good  work  in
 Britain  for  the  last  50  years  or  more.
 We  must  have  something  on  these  lines
 in  this  country—extra-mural  depart-
 ments  and  workers  educational  asso-
 ciations  working  together  for  the  bene-
 fit  of  workers  and  other  people.

 Then,  in  a  country  Hke  Canada,  there
 are  correspondence  courses.  Thou-
 sands  of  adults  who  had  left  formal
 education  at  a  particular  age  go  thro-
 ugh  correspondence  education  in  order
 to  improve  aNd  upgrade  themselves.
 The  same  thing  can  be  said  with  re-
 gard  to  U.S.A.  and  Russia  and  China
 and  other  such  countries  but,  for  want
 of  time,  I  will  refer  to  only  one  or  two
 points  about  Russia.  Here  is  a  book
 on  the  Soviet  Union  by  Prof.  ्.  J.
 Tomiak  !n  which  he  mentions  that  in
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 Russia  there  are  a  large  number  of
 institutions—both  voluntary  and  State
 managed—which  are  involved  in  the
 work  of  adult  education.  Some  of  the
 interesting  aspects  of  the  matter  can
 be  seen  from  the  illustration  I  am
 going  to  give  you.  There  are  Parents’
 Universities.  Even  parentg  need  to  be
 taught  as  to  how  to  bring  up  their
 children  in  their  families.  We  merely
 bring  forth  children  but  don’t  know
 how  to  bring  them  up.  So  we  require
 education.  Russia  has  also  Universities
 of  Culture  and  schools  for  working  and
 rural  youth,  industria]  training  centres
 and  so  on.  The  point  is,  whether  it  is
 Canada,  Russia,  Britain  or  China  or
 any  other  country,  their  Governments,
 voluntary  bodies,  colleges  and  Univer-
 sities  and  other  institutions  all  make
 a  concentrated,  combineg  effort.

 Therefore,  want  to  conclude  on
 this  aspect  by  saying  that  if  you  really
 want  education  of  adults  to  continue
 un-interrupted  so  that  it  becomes
 better  and  better  and  more  and  more
 improved  in  terms  of  quality  of  its
 work  and  in  terms  of  production  and
 in  terms  of  commitment  to  ideals,  you
 wil)  have  to  satisfy  yourself  that  it
 enables  every  adult  citizen  to  contri-
 bute  his  or  her  best  to  the  country’s
 welfare,

 That  is  why,  I  feel  Shri  Chandrap-
 pan's  Bill  is  a  good  one.  I  will  not  go
 into  the  detailg  but  the  Bill  says  that
 since  Independence  our  illiterate  popu-
 lation  has  increased  rather  than  de-
 creaseq  add  70  per  cent  of  our  popula-
 tion  ig  still  illiterate,  Then,  what
 about  the  proportion  of  women?  If
 70  per  cent  of  our  people  are  still  illite-
 rate,  I  am  ashamed  to  think  that  a
 large  number  of  our  sisters,  mothers
 and  daughters  are  much  more  illiterate
 than  men.  Mabatma  Gandhi,  through
 the  Kasturba  Gandhi  National  Memo-
 rial  Trust,  concentrated  on  the  welfare
 of  villages  having  8  population  of  less
 than  5000,  end  he  concentrated  on
 women’s  education  because  he  used  to
 say  that  if  you  educate  one  woman  you
 educate  the  whole  family;  whereas  if
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 would  have  educated  only  the  man—
 I  am  not  gure  even  about  that!  So,  I
 feel  women’s  education  also  requires
 a  lot  of  attention.  Shri  Chandrappan's
 Bill  says  that  top  priority  is  needed  for
 this  problem  of  adult  education,  and
 and  resources  are  also  needed
 for  this.  I  am  very  glad  that
 the  Prime  Minister  has  appointed
 Dr.  Chunder  as  8  full-fledged  Cabinet
 Minister,  I  congratulate  him  on  that
 and  also  our  Minister  of  Education  for
 being  a  member  of  the  Cabinet.  For
 the  last  several  years  we  lag  been
 seeing  that  Education  Ministers  were
 outside  the  Cabinet.  I  cannot  under-
 stand  how  any  planneg  project  for  the
 country’s  development  can  succeed
 without  the  Minister  of  Education  be-
 ing  a  member  of  the  Cabinet,  the
 highest  Council.  I  am  sure  that  now
 that  he  is  there,  with  his  understand-
 ing  ang  experience,  he  will  do  his  best
 to  state  in  the  Cabinet  itself  that  re-
 sources  for  education  must  increase.
 T  will  perhaps  say  more  about  this
 when  i  Demands  of  the  Education
 Ministry  come  up.  I  now  conclude  by
 saying  that  education  ig  important  for
 this  country.  And  may  I  say  that  we
 are  a  country  comprising  people  who
 are  illiterate  but  wise  and  people  who
 are  literate  but  uneducted?  We  now
 Want  a  combination  of  literate,  educat-
 ed  and  wise  people  and  this  can  be
 achieved  only  through  good  education
 and  with  continuing  adult  education.
 People  ask:  why  shoulg  it  be  com-
 Pulsory?  If  you  do  not  make  it  com-
 pulsory  and  have  it  on  voluntary
 basis,  who  will  get  the  chance?
 Only  those  of  us  will  get  the
 chance,  who  are  in  8  position  to
 afford;  others  who  have  the  intention
 and  the  brain,  but  cannot  afford,
 will  be  denied  this  opportunity.  Hf
 you  make  it  compulsory  and  the  States
 have  a  stake  in  the  whole  matter,  I  am
 Quite  sure,  we  wil]  be  able  to  make  a
 headway  in  this  and  it  will  be  a  good
 thing.  I  would  suggest  titat  the  Gov-
 ernment  should  go  into  this  matter
 and  the  Education  Ministry  should
 Prepare  a  programme  of  producing
 literature,  pamphlets,  journals  and
 similar  other  things  on  this.  Ag  a
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 Professor  of  political  ecience  and  his-
 tory  with  an  experience  of  last  28
 years,  and  ag  a  Founder-Director  of
 an  educational]  institution  in  Ahmeda-
 bad,  I  can  tell  you  from  my  personal
 experience  that  this  is,  ang  has  to  be,
 one  of  the  most  fundamental  activi-
 ties  of  a  developing  country.  Un-
 less  we  have  an  educated  citizenry  in
 terms  of  literacy,  in  terms  of  ‘:nder-
 standing,  in  terms  of  citizenship  edu-
 cation  and  responsibility,  in  terms  of
 democratic  political  education,  we  will
 not  succeed.  My  friend  from  the
 Janata  Party  spoke  ॥  little  while  ago
 ang  he  was  absolutely  right  that  if
 this  country  was  Properly  and  well
 educated,  the  emergency  would  never
 have  come  and  even  when  it  came,  it
 woulg  not  have  lasted  for  29  months, not  even  for  79  hours.  Therefore,
 what  we  want  is  sensible,  good  and
 sane  education,  political  education  and
 democratic  education  which  will  make
 everybody  look  and  work  alike  with
 everybody  else  jn  terms  of  opportuni-
 ties  to  go  ahead  so  that  this  country
 can  progress  with  all  the  internal  re-
 sources  at  its  command,

 SHRI  P,  RAJAGOPAL  NAIDU
 (Chittoor):  Mr.  Chairman  Sir,  ]  am
 having  some  experience  in  this  field
 and  I  am  happy  to  participate  in  this debate.  First  of  all,  I  would  like  to
 know  from  the  Government,  whcther
 they  would  have  resources  to  intro-
 duce  adult  education  on  a  compulsory
 basis,

 T  am  inclined  to  agree  with  Shri
 Ram  Gopal  Reddy  that  we  have  to
 fing  out  ways  and  means  to  involve
 educated  young  men  ang  also  Pan-
 chyats  ang  other  organiatizong  for  this
 purpose.  In  our  State,  there  is  one
 teacher  for  40  to  70  students.  It  be-
 comes  impossible  for  the  teacher  to
 teach  so  many  students,  Now,  sec-
 ondly  there  has  been  compulsory  ह...
 cation  in  Andhra  Pradesh  for  the  last
 twenty  years;  this  is  on  the  statute
 Book,  but  it  tg  becoming  impossible
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 to  implement  it.  This  is  because  the
 poor  people  are  unable  to  go  to  school.
 I  have  seen  this  myself  and  I  have
 also  statistics  with  me.  The  children
 will  go  for  the  first  and  second  stan-
 dard  and  from  third  standard  they
 will  drop  out.  It  is  because  his  or  her
 parents  have  to  go  out  to  earn  their
 livelihood  ang  in  their  absence  from
 the  house,  the  children  have  to  look
 after  the  other  children.  Unless  they
 look  after  the  other  children,  their
 parents  will  not  be  able  to  go  out  and
 earn  their  livelihood.  Therefore,  un-
 less  Some  mid-day  meal  or  food  is
 given  to  the  children.  It  igs  very  di-
 ficult  to  implement  this  complsory
 education.

 i8  hrs.

 I  have  one  or  two  suggestions  for
 this,  If  you  want  to  implement  com-
 pulsory  education,  it  must  be  given  to
 the  Panchayats;  they  can  implement
 it.  The  other  thing  is  that  the  unem-
 ployeg  educated  youngmen  must  be
 involved  in  this.  They  must  be  given
 preference  in  employment  only  when
 they  take  to  teaching  in  the  schools
 for  at  least  one  year.  In  this  way,  we
 can  reduce  the  expenditure  on  the
 spreading  of  this  sort  of  education.  I
 agree  with  Mr.  Mavalankar  ulso  be-
 cause  illiterates  when  they  become
 literates,  after  coming  out  of  the
 school,  are  forgetting  everything.  So,
 unless  there  ig  some  informal  or  con-
 tinuing  education,  it  will  not  be  useful
 for  them.  Even  the  education  which
 they  had  in  the  schools  will  not  be
 of  much  use.  Therefore,  what  I  say
 is  that  unless  there  ig  a  movement  in
 the  country  for  spreading  education,  it
 will  become  impossible.  Whether  we
 introduce  compulsory  education  or  not,
 it  may  be  a  law,  but  it  will  not  be  in
 implementation.  If  you  want  to  im-
 plement  it,  it  is  the  quite  necessary
 that  everyone  from  the  top  to  the
 bottom  should  involve  himself  in  this
 movement,  Oniv  through  such  a
 movement  we  can  solve  this  problem.
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 MR.  CHAIRMAN:  We  will  have  to
 call  upon  the  Minister  to  reply.

 aft  विगायक  असाद  क  (सहरसा)  :
 सभापति  जी,  हमें  भी  दो  मिनट  का  बोलने  का
 समय  दीजिए  क्‍योंकि  यह  बहुत  ही  महत्वपूर्ण
 विषय  &  |

 MR,  CHAIRMAN:  There  is  no  possi-
 bility  of  extending  the  time.  The  time
 is  already  extended.  Now,  there  is  no
 possibility.  I  am  sorry  I  cannot  do
 it,

 Mr,  Chunder,  there  cannot  be  any
 limitation  on  your  reply.  All  the
 same,  looking  to  the  time  at  your  dis-
 posal,  I  will  request  you  to  be  brief.

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  Many  Memberg  have  very  cor-
 rectly  congratulated  our  hon.  Member.
 Shri  Chandrappan,  for  bringing  for-
 ward  this  Bill  and  I  join  them  in
 congratulating  him.  Certainly,  there
 are  no  two  opinions  about  the  impor-
 tance  of  this  subject  and  the  enormous
 problem  that  we  face  today  is  simply
 staggering.  We  have  to  find  out  some
 means  whereby  we  can  tackle  the  pro-
 blem  in  a  proper  manner  and,  I  should
 say,  in  a  successful  manner.

 Many  of  the  hon.  Members  have
 kindly  referred  to  my  statement  made
 on  5th  April  977  before  this  august
 House  when  I  stressed  the  importance
 of  this  problem  and  I  wanted  to  shift
 the  priority  in  our  approach  towards
 our  educational  problem  as  a  whole.
 In  fact,  in  that  statement  I  have  said
 that  we  miust  take  measures  for  fight-
 ing  illiteracy  and  universalise  primary
 education  because  the  two  are  actually
 complementary;  because  if  we  do  not
 step  up  the  process  of  universalisation
 of  primary  education,  we  will  be  throw-
 ing  every  year  a  lot  of  children  into
 the  great  mass  of  adult  illiterates.

 Therefore,  one  method  of  fighting
 adult  illiteracy  will  certainly  be  to  uni-
 vergalise  primary  education  and  that
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 duty  was  imposed  on  us  by  the  Direc-
 tive  Principles  of  our  Constitution—]
 mean  Article  45  of  the  Constitution.  A
 time  limit  was  put.  That  is,  within  ten
 years  after  the  adoption  of  the  Con-
 stitution,  that  is  to  say,  by  960  we
 should  make  education  free  and  com-
 pulsory  for  every  child  attaining  the
 age  of  14  years.  But,  unfortunately,
 it  has  not  been  possible  for  our  coun-
 try  to  do  so.  The  government  which
 ruled  this  country  in  the  past  years
 tried  to  do  something  about  education.
 At  one  time  we  were  also  associated
 with  that  government.  Therefore,  |
 cannot  straightaway  blame  that  gov-
 ernment  simply  by  saying  that  it  did
 nothing.  In  tact,  there  has  been  some
 improvement  in  the  literacy  percent-
 age  and  we  cannot  deny  that.  But,
 at  the  same  time  ,as  the  hon.  Member,
 Mr.  Ram  Gopal  Reddy  rightly  pointed
 out,  there  has  been  an  increase  in  po-
 pulation  also.  So,  whatever  we  gain.
 ed  in  the  matter  of  numbers,  we  lost
 in  the  matter  of  percentages.  So,  that
 problem  hag  to  be  looked  at  from  this
 angle,

 Even  then,  while  I  admit  that  this
 enormous  problem  will  have  to  be  tac-
 kled  in  a  proper  manner  and  as  quick-
 ly  as  possible,  I  would  say  that  the
 measure  which  the  hon.  Member,  Shri
 Chandrappan,  has  brought  before  us
 will  not  be  able  to  solve  the  problem.
 Why?  I  will  try  to  explain  it  very
 briefly.  I  would  not  take  much  of  the
 time  of  the  House  as  it  is  getting  late.
 The  hon.  Member  Shri  Chandrappan
 has  referred  to  his  experience  in  So-
 cialist  countries,  I  have  the  good  for-
 tune  of  visiting  two  very  important
 Socialist  countries—Soviet  Union  and
 China.  I  have  studied  their  problems
 to  a  large  extent.  I  tried  to  keep  up
 my  information  about  the  developments
 there.  So  far  as  the  Soviet  Union  is
 concerned,  I  am  full  of  praise  for  the
 efforts  that  they  had  made  in  remov-
 ing  illiteracy  from  their  people.  But
 I  should  respectfully  point  out  that
 they  had  a  better  start  than  we  had  in
 Our  country.  From  the  Agures  which  |
 got  out  of  a  book  which  has  been  pub-
 lished  from  Moscow  ‘Education  in
 058  LS—i0.

 USSR’  written  by  M.  L  Kondakov,
 published  by  Foreign  Languages  Pub-
 lishing  House,  Moscow,  I  find  that
 when  the  Soviet  system  was  establish-
 ed  three-fourths  of  the  population  was
 unable  to  read  or  write.  That  means
 25  per  cent  of  their  people  were  lite-
 rate  when  the  Soviet  came  to  power.
 Whereas  when  we  attained  independ-
 ence,  only  १0  per  cent  of  our  popula-
 tion  had  been  literate.  All  these  years
 about  300  per  cent  increase  has  been
 achieved,  It  is  true,  as  our  hon.  Mem-
 ber  had  pointed  out,  Lenin  had  dec-
 lared  that  policy  of  literacy  in  9I9
 and  by  that  policy  he  called  upon  a
 massive  literacy  programme.  All  avail-
 able  persons  who  were  fit  for  this  parti-
 cular  job—doctors,  teachers,  Govern-
 ment  officials,  advocates,  workers
 and  farmers,  de-mobilised  service
 men,  senior  students  of  the  Secondary
 school  were  engaged  in  this.  It  was
 like  a  movement.  It  was  not  simply
 done  by  Government  offices  and  Gov-
 ernment  officers.  Here  again  I  cite
 the  observation  made  by  the  hon.
 Member  Shri  Reddy  that  even  the
 M.Ps.  shoulg  be  involved  in  this  task.
 I  have  no  quarrel,  I  have  also  said,
 and  hon,  Member  Shri  Chandrappan
 also  quoted  my  statement,  that  this
 attack  against  illiteracy  will  be  on  the
 basis  of  the  Janata  movement.  By
 Janata  I  do  not  mean  Janata  Party
 movement,  it  is  certainly  the  move-
 ment  of  the  entire  people  and  unless
 we  can  involve  the  entire  people  in
 this  important  task,  it  is  not  possible
 for  us  to  tackle  this  problem  at  all.

 Even  when  Lenin  had_  given  that
 call,  let  us  see  how  the  progress  was
 made  in  Soviet  Union.  I  am  quoting
 this  figure  from  a  book  entitled  ‘The
 Adult  Education  in  Yndia  and  Ab-

 road’  by  Nikhil  Ranjan  Roy,  formerly
 Assistamt  Director  of  Public  Instruc-
 tions,  West  Bengal.  This  is  the  second
 edition  of  that  book.  We  find  that
 Lenin  gave  the  call  in  ‘1919.  In  1928-
 29,  2  million  had  attended  the  schools
 that  were  set  up  for  adult  education.
 In  1929-30,  8  million  had  attended,  In
 1980-31,  77  million  had  attended,  Over
 40  million  persons  were  counted  ‘as

 wo  |
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 having  attained  literacy  as  a  result  of
 these  efforts  during  48  years  from  the
 promulgation  of  the  famous  decree  on
 the  abolition  of  illiteracy.  In  spite  of
 “his  massive  effort,  in  spite  of  a  very
 well  knit  party,  in  spite  of  the  fact
 that  Government  was  very  powerftil
 (I  am  not  using  any  hard  word  about
 this),  in  spite  of  the  fact  that  the
 Government  coulg  induce  the  people
 to  carry  out  the  directive  of  the  Gov-
 ernment,  the  achievement  in  terms  of
 adult  literacy  could  be  40  million  per.
 sons  In  १5  years  from  the  promulga-
 tlon  of  the  famous  decree  on  aboli-
 tion  of  illiteracy.  We  should  com-
 pare  this  with  the  gigantic  task  that
 we  face.  You  will  agree  that  simply
 by  having  this  method  in  this  coun-
 try  where  we  follow  the  democratic
 path,  this  cannot  be  done.  It  is  rather
 a  difficult  task  for  us  40  solve  this
 serious  obstacle  in  a  satisfactory  man-
 ner.  Moreover,  the  compulsion  which
 Mr.  Chandrappan  wants  to  introduce
 has  not  been  carried  out  in  its  full
 effect.  I  am  not  going  into  the  details
 of  the  Bill;  I  am  simply  discussing  the
 principles  of  it.  I  would  like  to  draw
 the  attention  of  the  House  to  some
 basic  difficulties,  which  perhaps  he
 also  has  raised.  In  Section  8,  he  has
 said  that  all  illiterate  adult  workers
 and  agricultural  workers  shall  com-
 pulsorily  join  the  one-man  literacy
 centres  for  education  for  one  year.
 And  then  there  is  the  question  of
 punishment.  But  then  in  the  next
 section  he  speaks  of  this  compulsion.
 He  says  that  all  adult  illiterate  per-
 song  Other  than  the  adult  illiterate
 workers  or  agricultural  workers  shall
 have  to  join  the  one-man  literacy
 centres  compulsorily.

 When  that  word  “compulsorily”
 has  been  mentioned,  nothing  has
 been  said  how  that  compulsion  can
 be  made  possible,  because  in  none  of
 the  sections  we  find  this.  What  we
 fing  is  only  that  some  inducement  is
 Siven  in  terms  of  money.  Tliterate
 adult  male  person  shail  be  given

 Rs.  75  ner  month  for  one  year.  Female
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 adult  person  will  get  Rs.  200  per
 month  for  one  year.  Aduk  illiterate
 whether  male  or  female  of  SC  or  ST
 will  get  a  stipend  of  Rs.  700  per
 month  and  that  is  the  inducement
 given.  But  that  does  not  mean  com-
 pulsion,  So,  unless  you  have  some
 element  of  compulsion  and  carry  it  to
 the  end  that  is  thought  of,  the  whole
 purpose  of  the  Bill  which  Mr,  Chan-
 drappan  has  in  mind  will  be  lost,  Mr.
 Chitta  Bosu  referred  to  compulsion
 But  I  respectfully  submit  that  the
 Bill  does  not  go  the  whole  hog  and
 there  is  not  that  element  of  compul-
 sion  and  if  we  ook  at  the  figure  of
 workerg  in  fields  and  factories  we
 will  find  that  they  constitute  only  a
 very  small  part  of  the  total  number
 of  illiterates,  that  we  have.

 The  adult  illiterates’  figure  of  1971
 census,  that  is  those  who  were  above
 the  age  of  5  years,  was  20.95  crores.
 lf  we  add  0  per  cent  in  view  of  the
 increase  in  these  years,  it  will  come
 to  28.04  crores.  Of  these  the  agricul-
 tural  workers  constitute  4.40  crores
 and  the  factory  workers  0.42  crores.
 The  rest  of  the  adult  illierates  will
 not  be  covered  by  the  compulsory
 element  of  the  Bill  which  Mr.  Chan-
 drappan  wants  to  put  before  us.  So,
 this  compulsory  element  goes  by  and
 large.

 Now  the  question  is  whether  under
 our  constitution  we  can  have  any
 compulsory  education  programme
 for  our  adult  people.  That  point
 should  be  considered  keeping  in  view
 of  course  the  economic  capacity  and
 development  in  the  country.

 Article  45  refers  to  children  upto
 4  years  of  age.  It  does  not  speak
 of  children  or  so-called  adult  above
 5  years  of  age,

 We  have  Article  4l  which  has  the
 Directive  Principle  relating  to  right
 to  work,  to  education,  to  public  assis-
 tance  in  certain  cases.  I  quote:

 “The  State  shall,  within  the  limits
 of  its  economic  capacity  and  deve-
 lopment,  make  effective  provisions
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 for  securing  the  right  to  work,  to
 education,  and  to  public  assistance
 in  cases  of  unemployment,  old  age,
 sickness  and  disablement,  and  in
 other  cases  of  undeserved  want”.

 So,  you  will  see  that  Art.  4)  is  sub-
 ject  to  this  limitation,  namely,  within
 the  limits  of  its  economic  capacity.
 At  the  same  time,  you  have  to  see
 that  the  scheme  which  is  now  put
 forth  before  us  is  actually  commen-
 surate  with  economic  resources.  That
 is  a  very  vital  question.  The  hon.
 Member,  Shri  Chandrappan,  has  given
 a  very  modest  estimate  in  the  Finan-
 cial  Memorandum.  I  find  that  it  is
 something  like  Rs.  20  crores  or  80.
 But,  if  we  look  at  the  provisions  of
 the  Bill  which  require  payment  of
 stipends  to  adult  male  illiterates,
 women  illiterates,  harijan  and  tribals
 other  than  workers  jn  fields  and  fac-
 tories,  then  we  will  fing  that,  accord-
 ing  to  that  calculation—in  fact,  I  had
 this  calculation  made—by  multiply-
 ing  this  figure  of  Rs.  75  per  month
 by  the  number  of  illiterate  men  other
 than  workers,  that  will  be  Rs.  3,555
 crores  in  one  year  and  for  jlliterate
 women  other  than  workers  at  the  rate
 of  Rs,  00  per  month,  it  will  be
 Rs,  9,924  crores  in  one  year  and  for
 scheduleg  castes  and  scheduleq  tribes,
 at  the  rate  of  Rs.  00  per  month,
 that  will  clome  to  Rs,  6,00¢  crores  for
 one  year.  The  total  of  stipends  will
 come  to  Rs.  19,479  crores  only  one
 year  because  that  is  the  time  limit

 sharing
 Shri  Chandrappan  has  put

 orth,

 Then  he  tells  us  About  the  teacher.
 He  has  thought  of  one  teacher  school.
 So,  if  we  have  23  crores  of  illiterate
 adult  people  and  if  we  divide  that  by
 40  students  per  teacher  ag  suggested
 by  him,  then  we  have  to  get  at  least
 57.5  lakits  of  teachers  to  be  en-
 gaged.  He  wants  to  pay  them  at
 Rs,  80  per  month,  that  is,  Rs,  600
 per  year.  That  makes  Rs,  035  crores.

 Then  he  has  also  made  a  provision,
 rightly  s0,  for  books.  If  one  rupee
 per  learner  should  be  the  price  of
 book,  then  that  will  amount  to  Rs.  23
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 crores;  for  other  materials  it  will
 come  to  Rs,  46  crores  and  the  contin-
 gency  expenditure  at  the  rate  of
 Rs.  00  per  school  may  come  to
 Rs.  57.50  crores.

 Many  of  the  hon.  Members  have
 pointed  out  that  it  will  be  a  continu-
 ing  process.  So,  I  assume  that  there
 will  be  a  _  follow-up  action  and  if
 Rs,  5  per  person  for  the  follow-up
 action  is  needed,  that  will  come  to
 Rs.  115  crores  thus  totalling  to
 Rs.  240.50  crores  per  year.  So,  tne
 grand  total  of  expenditure  will  be
 Rs.  22,755.50  crores  in  one  single  year.
 Now,  Sir,  is  it  possible  for  our  budget
 both  at  the  Central  level  as  well  as
 at  the  State  level  to  carry  out  this
 scheme?

 While  I  fully  agree  with  the
 hon.  Member  that  we  should  have
 some  positive  things  to  be  done  in
 respect  of  the  fight  againgt  illetracy,
 we  cannot  in  my  humble  sub-
 mission,  carry  out  this  scheme  keep-
 ing  in  view  Article  41,  ag  7  have
 already  indicated.  Our  financial
 resources,  whether  at  the  centre  on  at
 the  State  level,  will  not  suffice,

 Now,  some  hon,  Members,  rarti-
 cularly,  Shri  Bhattacharyya  und  Shri
 Kundu,  righly  pointed  out  that  it  was
 not  alwaysa  question  of  money,  That
 js  80.  The  hon.  Member,  Shri  Ram
 Gopal  Reddy  also  pointed  out  that
 we  have  to  motivate  the  students.  We
 already  have  schools  and_  there
 children  go.  But,  after  two  or  three
 years  of  study,  they  drop  out.  That
 is  a  big  problem.  After  drop-out,
 very  often  they  relapse  into  illiteracy.
 How  to  avoid  that  great  menace?

 The  school  ig  there.  Money  is  jn-
 vesteg  there.  Teachers  are  employed
 but  because  of  backward  economic
 condition  it  is  not  possible  for  us  to
 compel  those  students  to  remain  in
 the  school  and  carry  out  their  instruc-
 tion  to  the  end.  That  is  e  big  prob-
 Jem.  So,  Sir,  the  question  of  drop-
 out  will  also  have  to  be  taken  into
 account,
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 Mr.  Chairman,  Sir,  it  is  a  problem
 connected  with  the  main  problem  of
 poverty.  As  the  hon’ble  Member  Shri
 Mavalankar,  pointeg  out  illiteracy  and
 poverty  are  the  two  sides  of  the  same
 coin.  We  have  to  tackle  the  whole
 problem  together,  that  is,  solution  of
 the  problem  of  poverty  to  be  taken  up
 with  the  solution  of  the  problem  of
 illiteracy.

 Sir,  I  have  suggested  in  the  other
 House  that  this  matter  will  have  to
 be  taken  up  with  the  Planning  Com-
 mission  and  we  have  to  frame  certain
 schemes  by  which  we  can  have  not
 only  inputs  in  this  matter  but  also
 psychological  motivation  behind  the
 need  for  literacy.  Unless  we  can  im-
 press  upon  our  people  that  literacy
 is  absolutely  necessary,  simply  by
 setting  up  of  some  schools  or  provid-
 ing  some  stipends,  I  am  afraid,  we
 would  not  be  able  to  solve  the  prob-
 lem.

 Sir,  we  know  the  common  proverb:
 We  can  bring  a  horse  to  water  but
 we  cannot  make  him  drink.  So,  we
 may  have  the  schools  but  there  we
 may  not  have  proper  motivation  for
 learning.  Adults  may  be  brought  to
 the  school—if  we  offer  them  a  stipend
 of  Rs,  00—but  whether  they  will
 agree  to  learn,  we  do  not  know.  In
 that  case,  the  enormous  sum  of
 money  which  is  being  provided  here
 may  be  a  waste.  wA

 Sir,  I  would  like  to  inform  the
 House  what  the  present  Government
 is  going  to  do  to  meet  this  problem.
 I  called  two  important  informal
 meeting  which  were  attended  by  a
 number  of  persons  who  are  interestde
 in  this  field  or  are  experts  in  this
 field.  So  many  voluntary  associations
 which  have  acquired  some  experience
 in  thig  field  were  inviteg  and  their
 representatives  had  come.  Then  one
 of  my  predecessors,  Dr.  V.  K.  R,  V.
 Rao,  who  is  very  well  known  for  his
 concern  about  fighting  illiteracy,  was
 requesteg  to  to  atteng  after  two-
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 days  deliberations  we  have  come  to
 the  conclusion  that  we  are  going  to
 set-up  a  National  Board  of  Adult
 Education  and  that  National
 Board  of  Adult  Education  will
 certainly  meet  the  point  which  has
 been  raised  by  hon'’ble  Shri  Chandra-
 ppan  in  clause  I6  of  the  Bill,  This
 National  Board  will  try  to  find  out
 measures  or  frame  strategies  and  Iso
 suggest  steps  to  be  taken  for  the
 purpose  of  meeting  this  problem.

 Another  hon’ble  Member  pointed
 that  this  is  a  State  matter  as  wel]  be-
 cause  education  other  than  univers-
 sity  and  technical  education  largely
 falls  within  the  jurisditcion  of  the
 States.  So,  we  propose  to  have  a
 meeting  of  the  State  Education
 Ministers.  We  had  been  waiting  for
 the  elections  to  be  held  in  a  large
 number  of  Stetes  and  the  formation
 of  governments  there.  Only  in  this
 week  most  of  the  governments  have
 been  formed.  Very  soon  we  are  going
 to  call  a  meeting  of  the  State  Edu-
 cation  Ministers  and  after  we  consult
 them  we  might  be  able  to  impress  upon
 them  the  necessity  of  having  a  massive
 programme  for  fighting  against  the
 menace  of  illiteracy.  After  that  it
 may  be  possible  for  us  to  frame  certain
 measures  for  the  purpoOse  of  fighting
 this  menace,  I  do  not  want  to  extend
 my  speech.  I  want  to  impress  upon
 the  hon’ble  Member,  Shri  Chandrap-
 pan,  that  in  view  of  the  points  that
 T  have  indicated.  And  in  view  of  the
 sense  of  urgency  that  the  present
 Government  has  and  my  statement  in
 this  House  as  well  as  in  the  other
 House,  the  hon.  Member  will  very
 kindly  withdraw  this  Bill.  Whenever,
 in  future,  there  will  be  any  furtHer
 discussion  on  tackling  this  problem,  I
 can  assure  this  House  that  the  hon.
 Member  himself  will  be  associated
 with  that  discussion  and  any  other
 hon,  Member  who  would  like  to  be
 associated  with  it,  will  be  most  res-
 pectfully  invited.  With  these  words,
 I  would  not  say  that  I  am  opposing
 the  Bill  in  that  sense,  if  he  would
 kindly  withdraw  this  Bill  in  view  of
 the  assurances  that  I  have  given:
 otherwise  I  will  reluctuantly  have  ०
 do
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 SHRI  C.  K.  CHANDRAPPAN:  Mr.
 Chairman,  Sir,  I  should  thank  ४३)  those

 Members  who  took  part  in  this  dis-
 cussion  and  [  am  _  very  happy  that
 hardly  anyone  has  expressed  any  op-
 position  to  the  ideas  that  we  were  try-
 ing  to  present  before  the  ‘House.  At  the

 stage  of  initiating  the  discussion,  I  said
 that  it  was  not  the  question  whether
 everybody  would  agree  to  this  Bill.

 That  is  not  the  intention.  I  think  the
 purpose  has  been  served  because  we
 hed  a  very  useful  and  fruitfui  dis-
 ussion  and  I  think  the  country  will

 know  what  the  House  thinks  and  what
 the  various  sections  of  the  House  think
 about  it.

 ;
 _  Sir,  4  am  very  happy  that  the  hon.
 Minister  also  had  taken  a_  positive
 View  about  the  proposals  in  various
 ‘parts  of  the  Bil!  and  he  has  agreed
 that  a  National  Board  will  be  consti-
 tuted  and  ithe  Government  will  try  to
 ackle  this  probien.  on  a  war  footing.

 need  not  go  into  the  detail  of  all  the
 various  points  raised  here  by  various

 Members.  But  one  _  point,  I  think
 should  be  made,  that  is,  I  think  that
 Without  an  element  of  compulsion,
 Without  a  legislative  measure,  how-
 ver  pious  May  be  our  ‘wishes  and

 however  great  may  be  the  people  who
 re  pleading  for  having  literacy  in  this

 country,  from  Mahatma  Gandhi  on-~
 wards,  it  is  not  possible  to  achieve
 eaim.  We  have  been  hearing  this.

 ven  then,  we  will  be  facing  the
 me  situation  after  30  years  hence.

 we  I  think  that  an  element  of
 mpulsion  is  necessary  and  the  Minis-

 er  has  rightly  pointed  out  that
 ¢s.  25,000  crores  for  a  modest  imple-
 entation  of  the  programme  will  be
 quired.  I  do  not  say  that  the  Minis-
 r  should  spend  it  tomorrow  or  im-

 iately.  But  that  shows  the  enor-
 ity  of  the  problem,  that  shows  the
 fnitude  of  the  problem.  After

 eating  the  reply  given  by  the  hon.
 ister,  again  I  have  to  express  my

 ubt  whether,  after  ,  30  years,  the
 mbers  of  the  future  House  will  dis-

 the  problem  with  the  same  ve-
 ence.  I  think  that  all  those  who
 about  lack  of  resources,  etc.  will
 the  same  problem  that  we  are
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 facing  now.  I  have  appended  a
 Financial  Memorandum  to  my  Bil.
 But  4  am  not  an  expert  in  financial
 matters.  But  the  problem  has  been
 brought  before  this  House  and  to
 tackle  this  on  a  time-bound  basis,  we
 have  to  find  resources.  And  that  duty
 lies  on  everybody,  not  on  that  side
 alune,  this  side  also.  I  have  one  or
 {Wo  points  which  I  ‘would  like  to  make,
 l  have  cited  experiences  of  Soviet
 Union,  experiences  of  Vietnam,  Cuba
 an@  all  that.  I  do  not  want  that  we
 should  be  a  carbon  copy  of  that,  but
 thess  are  vaiuable  experiences.  That
 is  ihe  valuable  experience  of  the  peo-
 ple  of  those  great  nations  who  washed
 all  those  miseries  which  you  have
 pointed  out—poverty,  illiteracy,  un-
 employment  ;  they  did  this  by  bring-
 ing  about  structural  reforms  in  society.
 That  is  exactly  where  everybody  is
 shivering  in  his  shoes.  Are  you  ready
 to  face  the  realities  in  this  country
 toaay?  I  have  no  iliusions  that  by
 bringing  in’  a’  Bill  the  Minister
 will  solve  the  problem.  Are  you  ready
 to  choose  a  different  path  than  the
 capitalist  path  which  you  are  now  pur-
 suing?  To  put  an  end  to  feudalism?
 That  is  the  question  with  all  its  impli-
 cations,  econcmic,  social  and  political.
 If  you  are  ready  to  do  that,  you
 will  find  a  way;  you  will  find
 resources.  Otherwise,  I  must  say
 that  the  speech  made  by  Shri
 Morarji  Desai  that  he  would  tackle
 the  problem  within  5-6  years  in  Coim-
 batore  in  the  heat  of  elections  would
 remain  a  mere  propaganda  stunt  of
 the  election.  I  once  again  thank
 everybody  for  the  support  they  have
 extended;  I  am  thankful  to  the  Minis-
 ter;  he  was  very  responsive  in  reply-
 ing.  l  think  the  purpose  of  the  dis-
 cussion  has  been  served  and  so  I  do
 not  want  to  press  the  Bill  to  a  divi-
 sion;  that  is  not  the  intention.  I  agre
 with  the  suggestion  of  the  hon.  Minis-
 ter  to  withdraw  and  I  hope  he  will
 keep  these  things  in  view.

 Sir,  I  seek  leave  of  the  House  to
 withdraw  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  with-
 draw  the  Bill  to  provide  for  funds
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 and  ‘facifities,  and  to  set  up  neces
 sary*“boddies  to  ensure  compulsory
 adult  edutation  in  India.”

 The  motion  was  adopted,

 SHRI  C.  K  CHANDRAPPAN.  7
 withdraw  the  Biil.

 38.34  hrs.
 PUBLICATION  AND  IMPORT  OF

 POLITICAL  LITERATURE  BY
 FOREIGN  MISSION  IN  INDIA

 (REGULATION)  BILL

 by  Shri  Gamer.  Gubka':

 SULYet,  2977  Inport  of  Potitiegt  =  300
 literature,  etc,  GUL

 SHRI  ‘SAMAR  ‘GUHA  (Conta):  I
 beg  ‘to  move;

 “That  the  Bill  to  regulate  the  pub-
 lication  and  import  of  politiedl  Htdta-
 ture  by  fordign  mimivns  in  India,
 be  taken  into  consideration.”

 MR.  CHAYRMAN:  He  may  continue
 next  time

 |r 18.85.  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,  July
 2,  977/Asadha  I,  899  (Saka).
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